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LOK SABHA
Friday, December 8, 1967,Agrahayana 17,
1889 (Saka)

The Lok Sabha met at Eleven of the elock.
[Mr. Speuker in the Chair)
OBITUARY REFERENCE

MR. SPEAKER :I have to inform the
House of the sad demise of Shri M. M.
Hagq, who passed away at Okhla on the 4th
Deccmber 1967 at the age of 61.

Shri Haq was a Member of the Third
Lok Sabha during the years 1962-67.

We dceply mourn the loss of this
friend and I am sure the House will join
me in conveying our condolences to the
bereaved family.

The House may stand in silence for a
short while to express its sorrow.

The Members then stood in silemce for
a short while.

ORAL ANSWERS TO QUESTIONS
NATIONALISATION OF FOREIGN TRADE

*541. SHRI YASHPAL SINGH :

SHRI VASUDEVAN NAIR :
SHRI RAM KISHAN GUPTA :
SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA :
SHRI D. N. PATODIA :

Will the Minister of COMMERCE
bo pleased to state :

(a) whether the question of nationalisa-
tion of foreign trade has been considered
by Government ; and

(b) if so, the decision taken in this re-
gard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) Does not arise.

ot aoare Fog : w1 F o wwT
fr 3@ a9 foraar =R q®o Yo Hio
F g grr g e e weEe
il & g AT g ?

oft sgewe Wt A ;i aw @
AT FT AT & | & 1966-67 §
€ FT FA e 1886 FUF T § 1
I AR & A ¥ 1144 T
v g1 frafa # Y FRER § 1|
feama w & 3fF7 w@o Ao o w
feer Su& & 32 Fs aF T TH
t4

off qoaw fog : ¥ SR N B
T AT FT7 947 & 5 T & o v
FIT & IT A A1 FY SUET IR § A
FFFI THo Yo Hro F FTT AT AV
T & SHd I suTEr wifee Har § 7

ft FEeRT W w3 I ¥ AR
N wEw AT § pefaw Rl |,
A&afes adH I T g R @ W
wfER Tefes a@t ) dar
vu gfre ¥ ofsfarie $at &, ddote
T, T % VTR T E W
T T FT T A ATORE AT |

oft g fag . 39 a8 wav @
s f& fow ¥ a9 &7 waEr wfee
gar 2 ? Jar 5 faest ewr aqwmn
T4 A7 % STEET BF 100 €A TV FT
35 FYAT YR FT § A GIF 100
TET T F G A AT G FAT
%) W ¥ 3o S AT A AT
f& s wrFde wwt ¥ savar wrfse
ghar § ar g@o o Mo & SATET WIfRe
gar g ?

® qrwr T g Ay aw
AT AT & 39 IR IF g0 X
faw, fedem sk W figwd
frata frar 31 @ 2 g oW
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fesrmidoma fFm g A
S g & e fear

SHRI BEDABRATA BARUA : As most
of the functions of foreign trade have been
taken over by STC and MMTC and in
view also of the fact that there have been
certain political resolutions to that effect, are
Government examining the possibility at
the present stage ?

SHRI MOHD. SHAFI QURESHI :
The hon. Member has not been categorical
as to what Government have to examine.
But the fact is that the STC has not taken
over the entire trade. = We have started
exporting wiglets, wigs, falls and also
shoes, and are importing synthetic and
nylon wares through STC. MMTC is ex-
porting ores.

SHRI D. N. PATODIA : If the press
reports are any indication, the STC is
likely to take over more and more export
trade from time to time. On the other
hand, the experience is that over the last
few years STC and its associate MMTC
had not been able to stand in competition
with the free export enterprise. It had
been living under the protection of various
state patronages and state monopolies. In
view of that, may I know whether it is true
that, in spite of the bad experience, STC
is thinking of taking over more private
trade ? And secondly, may I know what
was the experience of STC in sealing with
the rupee countries where it has been widely
reported that India has been great loser by
this rupee payment arrangement ?

SHRI MOHD. SHAFI QURESHI : With
regard to the first part of the question, the
answer is no. With regard to the second
part, our experience with the East European
countries has been a very happy one, and
we are doing very well.

SHRI D. N. PATODIA : How do you
explain the resolution of the Congress
working Committee ?

SHRI RANGA : That he ignores.

SHRI VASUDEVAN NAIR: Some
time back, soon after the general elections,
the Working Committee of the ruling party
passed a ten-point programme with great
fanfare, and one of the items inchuded in

the programme was the nationalisation of
import trade. 1 should like to know from
the Minister whether the Government led
by that party has taken that decision into
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consideration, and whether, if not today
at least in the near future, they are thinking
of implementing that directive from the
Working Committee ?

SHRI MOHD. SHAFI QURESHI : The
point is that we have accepted the principle
of a mixed economy, in which both the pri-
vate sector and the public sector have a
place. And this is not the forum to discuss
party affairs.

sft efr T A A9 T w6
3w gt & w4

SHRI MOHD. SHAFI QURESHI: I
have -already stated that wherever Govern-
ment feels the necessity of taking over any
trade which is affecting the economy of
the country, its trade and commerce,
definitely we will do it.

&t %o Ao forrd : Bz e T
TR # fFad w99 ¥ 9rE g, feaar
T W ¥ FAC @91 T § AR W
sy fea e @7

f wEwT W e W e
g FERTT W W I IF AT
FT W T F AW 2 I TR
1 Y2 a9 e IR@ T I FA-
AR ¢ 7 aFdaA 13708 794 ¥ frew
i ¥ 77 FT 32 FAT WL T§ G
T

WATER METERS FOR BHILAI AND DURGAPUR
STEEL PLANT

*542. SHRI PREM CHAND VERMA :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that water meters
valued at Rs, 5,18,578/- for Bhilai and Durga-
pur Steel Works were purchased in 1962
and 1963 ;

(b) whether it is also a fact that these
water meters were not put into use till the
31st December, 1966 ;

(c) whether the meters were found defec-
tive but the manufacturers refused to take
them back ; and
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(d) if so, whether any inquiry was insti-
tuted to fix responsibility for the loss and,
if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
These meters were purchased during the
period from January 1962 to September,
1964,

(b) Yes, Sir.

(c) and (d). None of the water meters
purchased by Bhilai Steel Plant has been
found defective. Information has now been
received from Durgapur Steel Plant statjg
that none of the water meters was found
defective. Some meters had been damaged
in transit and these were later replmd by
the suppliers.

ot S e Wi wEmw WERY,
T% TF T gAY qA § SR T A
7St Fgfage § #R @y wwfew f st
TF BIET | AT § a1e {1 F1 99
F AR A 9T gH F7EA 39 & A I T
1T 7G5 ¥ AR qg S |F wor faar
rar & AfFT q FE @ ag A
HEX FT BT a7 AHAT TF I8 AHA
F QT o fger €.

AR QW . AT G I
FaOF 98

ot Sw g Wt & Ho R@BRT ¥
n A fF A ag dw 2 fF
fegam &9 ¥ awwd ¥ faemd
A TR FEmE F TRt &
faw 5972 awRT WX 1962-63 H
TR I 31 W 1966 % faw
190 AT HIE F1 T fFar Jafs
TN A F qEEET T F 31
A 1966 A 2,78,078 A ¥
< ?

Mgt fr e d o
et @0 18 Iq ¥ TWT quw
AT dee } faf e fe SR A
¥ e 7 faay s=fE @ o 7 srm
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T T o q T F w0
AR fog st 7 9g Yy fFar ar g
STy Tt ¥ ST T a7 ?

1 ag W e & 5 fom avet o)
@ F AN F a7 gg e faF 7
g 3g 1960 a9 T3 1966 F
31 A 9 @1 ® AR &
g gaofas wv =i @1 fean
3 A" 4 FAT TGA FFQT 9T -0
1 9" 59 R Wy I fafeewr
N 3@ 9 FAR B O A9 UT AR
WIE S @1 ™, S R | W
I qEEETEl 9T @ fFar W1
T 95 T T WY AT @9 AT amw
FTREEFNLE | IWIRQ T
6 ATE 58,000 TIT I8 A 7 ™
78 B9 ¥IQT 9g & | Tg WIHAT 14 A€
36T 660 A FTEIATE | & HaT
wRRT & ge1 wven § R oz feefedr
7 #r f1f TEEEd I #@ e
AT T AY IJGHT AT A fawEr
2? =@ g= #1 R few 9 T
TE 87

W@, WA a9 W At (Wo
T P) : WA QAT FA oA
@ § ) uhar ag wgr A g 5 @dew
¥ 9C 950 AW aF J IR W@ W
g Y g0 FTFW AT I 1962
¥ AFT 1964 aF fFar m@m1 1960
AT 1961 F goATE A F forw wgr
qr1 GgIE@ g & fF 1960 3% 1961
# & T '@ foar my an @l
a1 I qer & fF a’(‘tﬁa:w:
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T ETY X A B dew q o &
qFET T TH AT AT qT IR
aww ¥ ffoedy gam 1 Toet a9 W
49 f§ Hlex T F1 wAaEE a8
f& ST ol #1 &=t AT qeET)
for &=t fad gu & ot &1 AW
FAT AR @ T 1 R T § I
I IFATE gt o 379 Gar &4 9za |
W IR I A ¥ ffew g
g Fg f5 Ao 7 o )
foely o fafoen & =% smar & &
T g 860 AT MeX fvart & &I
@ R QL w7 ot aw @A @
F R ¥ st e qaeag
I HEEE § AR A Aam-reE
# 9t 225 2 o o Y o &Y & samEn
TEETE § IR ARl A e A
FTFH I 0

sMidwarmmi: faE fagdfs
3199 1966 T% 190 HIT Hae o |
# T SrgaT g oA g foe
&t & m S afee foid g faely
e ! @UATTw R fw
Y I AT @Y F4& I Hie G
7% ] QY T 59 TG FT 997 TE
w1 ff FIEd T garfewa w307
©: T aF $1 @UT 3. 4199 9 BT
aR ar & I Fgd & f& gafewa
g

o T AT T - anfee FoE #1 wmt
T aeE ¢ @ W w g wifE R
1966 T &1 &1 AT, 1967 ¥ T
T FH YT AT TWEY N A=
RIS Y

T FAT W TR IFIT @I, THHT
S 2 9FTE 1 1960 AR 1961
& Iy o & g @vgr T w1 1962
¥ 1964 TF IR @A AT G
% od ¥ g ¥ ffoeq #1 gaw
3 ARSI B A oA g o e
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T 9RR | Wi v §w ¥ 509
S TR QL AT A A A1 (e
F F9E ¥ g

ot TR owew: F S AT g
f& 9ot | o Wro THo o
AT ghT TAT g7 wEE qwEd A
IEFEAT TAHT ;LR ?

To T Y : Wm%aﬁvﬁ
3 TR T qaaT |

oft sz fagrdt oY © el A,
& T TG 900 TG AG) Iy 6 W}
TR el o w0 9 @) R wEr Y
fr 1963 § @2 77 Afe FJ F7 ez
TR @ @ W wmd A I
W) §B T qF HEX I9R 98 W
# Srrar wEET g f6 oW @ fAg
FER ¥ 9T F& & afaw 7
forriem sgaR w7 o fRar 1 sy
N A AN fady gam ag v A F
g | AfFT IEN WY IFR 9 @A
T &7 FTO7 G7 7

To T : T AT ¢ 5 I
T F qX FRA TN FT FH TEY
forr mar 1 felt 1 F fede wom @
aEAT g1 1962 X 1964 & AT
AT FT FH AT | BRA &0 FT
Fw @ aE fFur T e & o]
FIT FEA | TG A AAGA W T
FY a9g ¥ T A FT g § g A
Araat & fF 7ol #1 T ¥ FY, I
FEAT T T TAT AT |

fraqwf @w: 3§ N R
AT IF A AV AT FT FT AN
A foed @02 @ 97 F ¥ wwEr
AT T G FH | qgA ¥ a9 MW
¥ s wmean g e sremsarEl
¥ sovET & faw s 3 1 | oyew™
€ ?
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o W= TP :  ATE AT ART |
T AR IR ¥ fF
W g1 A & WEET § TAR A
at & % g | SUTRT "X @dEd #¥
Ftform 7Y £ o § ag faewe @ &

STATE TRADING CORPORATION

*543, DR. RANEN SEN: Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the State
Trading Corporation is planning to enter
into the field of production of exportable
goods ; and

(b) if so, the main features of the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) State Trading Corporation is already
engaged in the production of wigs, wiglets
and falls made of human hair. The STC
is also planning to set up a factory for
machine made footwear for the export
market.

DR. RANEN SEN: The Chairman
of the STC reported to the press sometime
back that besides these two items men-
tioned by the minister, STC is contempla-
ting to expand its activity in the production
of goods that are exported. If thatis so,
actually is there any programme to expand
the activities of STC in this regard ?

SHRI MOHD. SHAFI QURESHI : As
and when STC feels the necessity of entering
into the export market for the benefit of
the éxport trade of the country, definitely
it will do so.

DR. RAMEN SEN : That was not the
question. Itwas reported in new papers
that the S. T. C. Chairman gave some infor-
mation to the press that besides the two
items which the minister stated, STC is
trying to expand its activity for the produc-
tion ef certain goods meant for export.

SHRI MOHD. SHAFI QURESHI :
There is no such programme under con-
templation now.

DR. RANEN SEN: It has been re-
ported earlier in this House that machine
tools and certain other goods exported
particularly to the East European countries
have been sent back to India by these
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Governments because they were below the
normal standard. The PAC also had re-
commended that such things should oot
occur and STC should go into the quality
of those goods which are to be exported.
Inview of this, may I know whether STC
thinks it necessary to enter into the pro-
duction of such commodities which are ex-
ported ?

SHRI MOHD. SHAFI QURESHI:
As 1 have already stated, STC i§ already
engaged in the production of wigs, wig-
lets and shoes. The target fixed for pro-
duction of shoes is about 10 million pairs,
out of which STC has set up a factery in
which 1 million pairs will be produced in
a year. 9 million pairs will be produced
by the private sector and other agercies.
It is witha view to maintain quality and
competitiveness of our commodities that
STC has taken these steps.

SHRI KRISHNA KUMAR CHATTER-
JI: In view of the fact that many of the
private exporters have been indulging in
malpractices in export trade, the idea of tak-
ing over the trade and nationalising it was
in the air. Will the minister give a cate-
gorical answer whether he is prepared to
explore the possibilities of nationalisation
of the entire export trade in view of past
experience, and for that purpose productive
effort should also be taken over by the
public sector ?

SHRI MOHD. SHAF1I QURESHI:
I have already said that there is no propo-
sal to nationalise the entire export trade
now.

SHRI N. K. SOMANI : According to
the articles of association, the STC is sup-
posed to indulge in trading and not in
manufacturing activities. Of late there have
been serious complaints from Razno exports
of Soviet Russia, which has been rejecting
footwear imported from India on a large
scale. Therefore, instead of trying to enter
into the manufacturing field, why does the
STC not provide technical assistance, pack-
ing and finance for small-scale manufactu-
rers of Agra, Meerut and other parts of
UP instead of going into the manufacturing
field, which is completely against the whole
concept and definition of trade ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : There is nothing
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wrong in that conception. If the manufac-
turers can indulge in trading, why not
traders indulge in manufacturing ? 1 can-
not understand anything wrong there.
They are not debarred from doing it. In
order to see that the goods are made better
by those who are manufacturing them, if
they are not doing it properly—by giving
them more help they do not do it better—
it is only by setting an example that can
be done, and that is what is being done.

st so Wo W : s WEew,
™ gUNR § i aF gad @ fr
Tqo do Hro BRA FEIN & Hiqest §
A T e @ ? T E
S THEE wE ¥ 9E¥e SN w1 @
g 9% w7 B gt ad gam?

! grE wa e SR
qEX THo o o 7 F1aW fFy
IEY FTH AET AT UFRGE T
faerit

SHRI P. VENKATASUBBIAH : May
I know whether the government is consider-
ing the desirability of setting up a wig
factory at Tirupathi, which is considered
to be the largest centre where human hair
is available ?

SHRI MOHD. SHAFI QURESHI :
We have already set up a wig factory
at Madras, There is no proposal to set
up a factory at Tirupathi at this stage.

SHRI P. VENKATASUBIAH: Why
not ?

SHRI RANGA : They do not want to
be polluted by STC.

SHRI S. M. BANERJEE: I want to
know whether it is a fact that STC is im-
porting nylon and nylon yarn and then ex-
porting it ? If so, what is the difference
between the import price and export price ?

SHRI MOHD. SHAFI QURESHI:
Both import and export of nylon is channe-
lised thromgh the STC. there is no mu.h
difference so far as the price at which ny-
lon is purchased by STCis concerned.

SHRI S. M. BANERJEE: I want to
know the price at which they are importing
and ‘exporting nylon, because I am told

P
T
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there is a scandal about the difference in
Pprice.

SHRI MOHD. SHAFI QURESHI:
There are different varieties of nylon : not
just one variety. There are different counts.
So far asthe price is concerned, I require

noticg””
%Wﬁn’h:wmm,@o
Zro Wo F FGM TG a1 F FIH

€ FH F 95y 5 Imama faate &
TEHT AR T & IW F fAw &
TR T ATEVAFAT § T 9 TR
T gF & 7 ! wifs ool iy I=
e fadwr ¥ ama s s F & 9%
fod viem 27 ¥ fau @ w®o e
Hro F TEWE T¥E T A TF TA
FIwE &Y § IR R e s &
W fFar s 600 w91 faw Maw
R F T Fv o v A
&R AT I wlafafa sw s Faw
FA A qgad & & o o Ho
T IR E, N g snfeady Et ?
R fag gz $awe SRT A 9
IFX 600 TF IF 9 @9 fFy. ar
¥ 9w T ar g IRngl
9= A AT ATET 2, FgT ALTH T 7
FE sqaedT 90 F 9 3 AT A ?
AR A Tw=E § TR F WA F «qE-
T A fea § qF T 9T 600
TIAT &Y 6T 99 IEFEI Y AW
FTH GAT 7 FT F1H FGT w477

st gEwT TRl g 0 IR qw
TEHT FT AT g qg qAS A AY
famd & ¥ 9ga T T T FoAAT
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foraa &1 aweqs § § wAwEEE
A e § fF oSw o Q@ q@
T foear @1

{ S MR # EE
e € 5 qu geaew R mar & @t
9 T fRar § @t 600 TWAT TF
fer & =) @=i?
MR. SPEAKER : He does not know.
He said that he will enquire into it.

SHRI HEM BARUA : Sir, just now the
Deputy Prime Minister said that the STC
wants to show by example that our manu-
facture can be improved. In that context.
may I draw the attention of the Govern-
ment to the fact that some time back 50,000
pairs of shoes were exported to Soviet
Russia by STC and all of them were found
below standard. In view of this, may I
know whether Government have tried to
evolve any measure to check quality control
so far as STC is concerned ?

SHRI MOHD. SHAFI QURESHI :
Exports were canalised through STC to
Soviet Union and other countries. STC
was itself not manufacturing shoes. When
we got complaints that the shoes were not
of the quality and standard required by the
buyer, keeping that in view, STC decided
to manufacture shoes so as to set up an
example for other manufacturers who are
exporting. ’

SHRI RANGA : Sir, he has not ans-
wered the question. What about the
50,000 pairs that were rejected.

MR. SPEAKER : Let Shri Hem Barua
repeat his question.

SHRI HEM BARUA : The hon. Deputy
Prime Minister just now said that the STC
by manufacturing things wants to set up an
example for other manufacturers how
things could be improved. In that context
1 just wanted to know from Government
if Government are aware of the fact that
some time back 50,000 pairs of shoes were
exported to Soviet Russia by the STC
and the shoes were returned because they
were below standard. If so, may I know
whether Government have evolved any
measures to control the quality of manu-
factured goods by STC ?

AGRAHAYANA 17, 1889 (SAKA)
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SHRI MOHD. SHAFI QURESHI :
There is a quality control system employed
by STC and STC is looking at every pair to
see that the shoes are according to the
quality required and according to the
contract.

SHRI RANGA : What about the
50,000 shoes that were rejected ?

SHRI MOHD. SHAFI QURESHI :
I agree that there has been some rejection.
of T AEHETRAT ;9T & fa
F fagol & agg A 1 @ wWE
TN TG FT FY RfW A AL T
A foraaT g0 F1 SRA e 79 @
27

= AEwe e g o S g
faw &1 i a% qeas § @ e
faw &1 g 39T &Y & fawran & faar
% foel JEr #T 1 oTH TW aN
oY forer Y ST T IW FT AR 17 7T
TIC FT 2| I9H ¥ 60 1@ ¥GH FT
frg g T fram @)

=\ fog ST0 WIS : 90 qAT AGIRA
IAET FY T FG fF T A IR F
Y =R € AT § 92 9% W TR
X fRw o § S feaar s
e

! qEFT T P!  IWH aFOAA
1§07 17 9 WA ¥ A9 IF o
¢ o T 97 aF W g9 q AN w0
% ag a9 60 AT T FTR

;i frg o A < TR fRaAT R 7

=Y REPAT WHY FW : WA T
FTHI FATE § | Sir, 1 wish to be excused.

This is a trade secret and I cannot disclose
the profits.

i vy faad : sreqw wEE, § @A
AERT F 7g I 9 g fF '
e T ¥ g gy FIE qw
FE oA g o 7w § fow
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Ao wa @’
AR R @ § & A F A g
A T A A ¥ AT wER A F e
I 7

! qrwT W A : TS g w7
Tt frafa @@o fo d1o ¥ wfky
B ]

ot vy foed : faw 37
FRIMAMEIMA
du?

ﬂ}ﬂmmﬁ:Qﬁoaotﬁo

&
T
fea=r

SHRI MOHD. SHAFI QURESHI :
This switch-trade is linked up, because
there is an allegation that switch-trade is
going on in East-Buropean countries. STC
is not exporting jute nor cotton textiles, so
the question of switch-trade does not
arise.

NON-BANKING COMPANIES

*544. SHRI GEORGE FERNANDES :
Wl the Minister of INDUSTRIAL DEVE-

PMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the total number of non-banking in-
dustrial and commercial companies that
have been permitted to accept short and

long term deposits to meet their financial
needs ;

(b) the total amount deposited with
such firms as on the 31st March, 1967
and the interest rates offered on these am-
ounts ;

(c) whether any of the firms which were
allowed to accept such deposits have gone
into liquidation ;

(d) whether complaints have been re-
ceived about non-receipt of interest and
capital from some of these firms on the due
dates ; and

(e) if so, whether Government contem-
plate to take effective measures to safeguard
the interests of the depositors with such
fioms ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS (SHRI RAGHUNATH REDDI) :
(8) The non-banking companies do not
require prior permission to accept deposits
from the pubilic.

(b) According to returns réceived by the
Reserve Bank of India from the non-banking
non-financial ¢« 1569 compani
held deposits aggregating Rs. 160-23 crores
at the end of March, 1965. Information
for later periods can be available only when
the Reserve Bank receives and compiles
the returns. The rate of interest varied
between 5 and 12 per cent per annum.

(c) According to present information
available with the Department, three such
companies have gone into liquidation.

(d) Yes, Sir.

(e) A statement is laid on the Table of
the House. [Placed in Library. See No. LT-
1915/67],

WK A AT T AT
4 R FIA T FTH FRE §,
W FT ©E &% W% gfowar @ §
o] 59 a9 9 6 3T & qraew F iy
aimE, w4 amfes e —
W frer A a1 Swd —a fe
50-60 FFIAT Y 150 FAT TAT
5 BEET ¥ 12 FEE A G AN
FTE FY T T A A § W TR
@ | T 4 A ur Wy & froay
god § IfET SR FEH A
Feqfai @EF €, 99 ®1 5@ aw ¥ dar
IMFARN O AN I ?

shetfre fasr o aww W
weft (sft TwedA AWl wEw) ¢ A N
ag gaaar § 5 a@ &< ¥ s §
A R @Y foww ¥ Al W
0 e § T frew § feer
& @ B¢ gaT g A wfgw
" it ek w47 g ok
T T+ Y I e ow-
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39 11 7@ T A AWM QR
@ 9g HEE ¥ gEX TEY & faa
T W @ &, o ag ¥ wefwatar
T §, Wfes s § gEd
Ffay € § §91 & 9 T 97 F AR
¥ & Aa &, wifs & & I N
femf@r o g F oggdr g—
g ' 3fe ¥ s Al e &7
Tafed & T § 5 7@ #T a6 9O}
o W, 7 & @A T @

o v ol wgwe . ag @
TAGT FY 91 g, SR AT 99 X @ER
o @ TeREw IJqdte F fa¥
& F ge §, @0 TE ¥ I} A
foeran 3—aY ag 7 qww § w6
W AfG § 97 T e aFar g, 99
R T 4 R omar &

I G - T wERy
= gt 1 IO faav f 50— 60 wwafaa
FOE FAIT 150 FAT AT 21 A
# ¥ Fvafr faediteay § g—wr
TWH ITF ARSI §, W IAF
a1 T 1 15 farwga s 2 i faeelt
N oF T F 9 T=E F 100 WG
F Gqr 9T FUAT 97 W] IT G A
& T A At frdE § T
7% 1 I AN FFAT F /AT G6T wiR
& @ T A AR ¥ I A fafg
T AT aF TG JAr § 1 oy feafy
& sma I Fwafaa #1 v AT ¥ faA
i o 3 &)

wft Wi wERg A Ny aEw @
2] 9 WE, 39 { TRwaaT 3
frgw Y }—

“The Reserve Bank may, if it consi-
ders it necessary for avoiding any hard-
ship or for any other just and sufficient
reason, grant extensions of time to
comply with, or exempt any company or

class of companies from, all or any of
the provisions of this directive™.
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M M e e ag 1569 §, 50
Ffaal 1 @ § FE a7 TG g

R Jgt aF fad 3 w1 oo
g ST TR T W § fF
st ) fF-fea fagmae & wmaga
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5 ¥ A F II€ 0 9 AR T
e o & @) fRE F 9% 9w
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g M aer @t 7 F faars #+9-
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Fg N WX & T & At foear @mar

g

SHRI S. S. KOTHARI : There are two
aspects of the problem. One aspect is, as
pointed out by Shri Fernandes, that there
are certain companies which indulge in this
sort of cheating and that they should be
strictly dealt with. There is another aspect
and that is the genuine leading industrial
companies require loans for their ordinary
industrial operations. The restrictions affect
industrial activity. If they are unable to
obtain sufficient advances
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MR. SPEAKER : What he has said you
are repeating ; you are supporting the
Government.

SHRI S. S. KOTHARI : Has the Go-
vernment ascertained that genuine indus-
trial activity is being adversely affected ?
The restrictions which have been laid down
by the Reserve Bank should be relaxed.
That is my point. The relaxation is neces-
sary in genuine cases.

SHRI F. A. AHMED : So far as the
restrictions imposed by the Reserve Bank
are concerned, they are to the advantage of
industries requiring financial assistance
from such companies. As far as the mal-
practices indulged in by some of the com-
panies are concerned, whenever any such
practice is brought to our notice or to the
notice of the Reserve Bank, action is taken
and, in some cases, even criminal cases
have been filed.

=) AfET A= d@T: foelt | O
fralt ol 1 s e e g,
R goeTEw F aw ¥ ffaw
R & o =g § 5 T e
Fwfaat § WX fraal &1 e far
g7

S} FYTEA A AFAT : 8 T
& faww feme faw 3f=T §)

PRECISION INSTRUMENT PROJICT, PALGHAT
+
*546. SHRI C. CHAKRAPANI :
SHRI A. K. GOPALAN :
SHRI E. K. NAYANAR :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that a project in
the public sector to manufacture precision
instruments at Pudussery, Palghat district,
Kerala has been sanctioned ;

(b) if so, the amount sanctioned for the
project during the Fourth Plan ; and

(c) the reasons for not completing the
project during the Third Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
{SHRI RAGHUNATH REDDI): (a) to (c).
A statement is laid on the Table of the

DECEMBER 8, 1967

Oral Answers

5554

Sratemont

The Detailed Project Report for setting
up a Mechanical Instruments Plant at
Pudusscry, Palghat by Instrumentation
Ltd., Kota (a public sector unit), with
assistance from U.S.S.R., received from
Prommash cxport, Moscow was approved
by Government in August, 1966. This
Project estimated to cost about Rs. 9 crores
was expected to be completed in 1970. A
provision of Rs. 13:2 crores has been
included in the draft outlinc of the Fourth
Plan for investment in instrumentation
Ltd., Kota towards the two p-ojects at
Kota and at iPalghat. Th: committed
expenditure upto the end of March, 1967
on Palghat Project alone is of the o:der of
Rs. 32 lakhs. )

SHRI C. K. CHAKRAPANI: It is
reported in the press that there is a move
to shift the project from Kerala to some
other place. May I know whether there is
any such move ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS : (SHRI F. A. AHMED):
There is no such proposal.

SHRI C. K. CHAKRAPANI : 7he pro-
jects at Kota and Palghat have been ap-
proved. I do not know why there is delay
in the completion of the projects. When
does the Government expect to ccmplete
these projects ? _

SHRI F. A. AHMED : The idea was to
start these two projects, one at Kota and
another at Palghat. According to the
present arrangement, because of the de-
mand and also because of the fact that
the Kota project, which has already been
started, and which will go into production
next year, if some additional amount is
spent on that project it will be more eco-
nomical than to invest in another project.
That is why for the present, till the situation
improves and the resources are available,
the project in Kerala has been postponed.

SHRI VASUDEVAN NAIR: The
statement of the Minister really causes
a lot of concern to the people of my State
because we have had such experiences in
the past also. I should like to know what
is the idea of this postponement. Can he
at least indicate by what time the Govern-
ment propose to really start the work on the
project ?
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SHRI F. A. AHMED : It cannot be
started immediately. We shall consider
the question when the Fourth Five Year
Plan is discussed and prepared.

SHRI A. SREEDHARAN : In the state-
ment, the Minister has started that this
project will be completed in 1970. In that
very statement, he says :

**A provision of Rs. 132 crores has
been included in the draft outline of
the Fourth Plan for investment in
Instrumentation Ltd., Kota towards
the two projects at Kota and at
Palghat.”

At the same time, he says that the project
will cost Rs. 9 crores. May I know what is
the exact amount that will be set aside for
the completion of the project during the
Fourth Plan ?

SHRI F. A. AHMED : The statement
refers to two projects—one in Kota and the
other in Kerala. The estimat® for both now
comes to about Rs. 159 crores. So far
as the project at Kota is concerned, that
is already being established and it will go
into production next year. So far as the
project at Kerala is concerned, it was ex-
pected that this would be completed by 1970,
but on account of the resources difficulty
and on account of the slackening of de-
mand, it is now not possible to proceed with
the project in Kerala. We want to complete
the project in Kota and try to get our
requirements from that project.

TEfRET i GRQ w1 oww

*547. st quweq Fag gwang ;|
stenfre fawra aqT TRETC-weE WA
u{ﬂﬁﬁwﬁﬁ?:

(%) = ag w= § % swafmar &
o drifie PRl B T o FO0T
#w @ war &1 = faar g

(w) = ag f a9 g fF Srimm
wflr § ¥ Fa9 40 AT WA T IR
sfaa A R IO faarmar g
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sfgaqfr R daie; ok
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fs mfex 9% ag Swerd SaT #
fag fraar aw wk Tifge, @ R
wifgd, @& wgAT =ifgw ar @w f&A
aifgd wifex $g @ s@wned av O
a9 F AT 9T FHW TG QAT A9 I9
F qF 98 IESMQA wE ¢

SHRI F. A. AHMED : 1 seek your
indulgence, Sir. The question is whether
it is a fact that a sum of Rs. 12 million has
been advanced as loan to a cement factory
owned by the Dalmias. That is why we have

said that we do not know to which cement
factory the hon. Member is referring to..

! W ¥ TeR : T wE,
AW TF AT FT FAT R
MR. SPEAKER : No. ‘Vyavastha’ here.

He will get his chance to put a question.
Let the hon. Minister complete it.

SHRI F. A. AHMED : Then we have
given the information that the Dalmias
have cement factories in a number of Strtes
and we do not know which particular fac-
tory the hon. Member is referring to.
In any case, we are trying to get the infor-
mation from every State with regard to the
loan given by the financial institutions and
the State Government and when the infor-
mation is available, we shall place it on
the Table of the House.

it <fx T : ag swiwar 5w
¥ faars a@ o ¥R ¥ dAr AW
gxw giaa frar a1 39 & 9w fafae
e wfams domn @ v A & R
AT ¥ qFT A § F aafs are-
frar = FroY F faeme @ adE oY
fasaa & W) g a1 faar § g A
sfmi M w2 @
#? fafaos ove sfaew § =y qg
FAT T AT NI A fagr o § 5@
N ag awrg 39 |

! S AW FFAL : AZ -
AT TH 7 FATE WK AT 7 AAy
I IR AT FRX qg AN
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7y @merewr gfaar ag @ ¥7

ol FEEER A HEHT : FAR g
2 7 5= faar T 99 aF Ay EER-
WAAAR AT a% g0 fow a@ &
AT g1
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SHRI HEM BARUA : Sir, whenever
a question is tabled and the question is
found to be vague, it is always, I mean,
rather a convention here that the Mem-
ber concerned is contacted and he asked
to be specific. In this particular case, did
your office ask the Member to specify the
information or not, because the Minister
is taking shelter behind the so-called ‘vague-
ness’ 7 And ‘vagueness’ is to be defined
by you and not by the Ministry.

ot gEw T woAT : 4w & far
T ¥ F ST oA gy fam @
oY &I 7 790 faar o o 9§
&% & T )

MR. SPEAKER : Let him place it cn the
Table.

SHRI K. LAKKAPPA : Sir, this is a
question in respect of Dalmia's cement
factory asking whether Government has
advanced loans to the factory taking less
interest. In this connection, will the Go-
vernment say whether the policy of the
Government is to advance loans to the
capitalists especially, not only to Dalmia
but to various other capitalists in this coun-
try like Birla and Tata charging less interests
and at the same time charging more interest
from crores of people, that is, the ryots
when they advance loans to them ? What is
the policy of the Government in respect of
advancing loans to the capitalists and
charging less interest 2 And so far as ryots
are concerned, they charge a higher rate
of interest. Is it the policy of the Govern-
ment to support the capitalists.. (Inferrup-
tions) Just I would like to know what the
policy of the Government is because this
is a very important question.

MR. SPEAKER : This is question Hour.

SHRI K. LAKKAPPA :  Therefore,
T would like to have a categorical statement
about the policy of the Government in this
matter. They are supporting capitalists
by way of advancing loans with less interest
but they are sucking the ryots who are the
backbone of the country.

MR. SPEAKER : Mr. Lakkappa, you
have repeated the same question thrice.

SHRI K. LAKKAPPA : ....and keeping
the policy of socialism.
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SHRI F. A. AHMED : There is no
question of charging one less interest and
the other more interest. No policy of dis-
crimination is being pursued by the Govern-
ment and there is no such policy. The
rate of interest is charged according to the
rate laid down for various industries and
no one is given any concessional rate.

SHRI BEDABRATA BARUA : Sir,
the question comes in the form of an alle-
gation that Rs. 12 million was advanced as
loan but interest was charged only on Rs. 4
million at the rate of 4%. That works out
to about 1%. Now, in view of the fact
that Industrial Finance Corporation is
unable to give loans even to co-operative
industries as are found in Assam like the
Co-operative Jute Mill and it is also charged
734% interest and the Government is paying
about that interest to the public when they
take a loan, will the Government clarify
whether there is any provision under which
big industrialists can be given loan at 1
or 2 per cent interest ?

SHRI F. A. AHMED : First of 2ll, the
information with me is only in regard to
the main question . . .

MR. SPEAKER : The hon. Member is
asking whether any loan has been given
at 1 per cent rate of interest.

SHRI F. A. AHMED : 1 am not aware
of it.

SHRI V. KRISHNAMOORTHI : The
hon. Minister is suppressing the informa-
tion and is not giving it. I do not know
whether he is not willing to collect the
information and give it. As far as the Dal-
mia concern is concerned, the head office
is in Delhi, and Government could very
well obtain the information by even tele-
phoning to them and finding out the tota
amount of loan which they had received
from the Government of India or from
the various State Governments in such and
such a year. The hon. Minister could haye
easily got this information, but he is with-
holding it. It is up to you, Sir, to consider
whether you should pull up the hon.
Minister or not.

MR. SPEAKER : I would not advise
the Ministers to go to private companies
for information. I have already said that
he may collect the information and place
it on the Table of the House.
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SHRI V. KRISHNAMOORTHI : There
are officers in the Secretariat, and they
could very well contact that company ; they
can very well go and inspect the company
and get the information. May I know
whether it is a fact that loans have been
given by the various State Governments to
these four companies or factories located
in each State ? He may collect this in-
formation later on, but at least this ques-
tion must be answered by him. . . .

MR. SPEAKER : Let him come to the
question now.

SHRI V. KRISHNAMOORTHI: My
question is this. May I know from the
hon. Minister whether the Government
of India have advanced any loan ecither
during this year or during the previous
year and if so, the amount they have ad-
vanced to the Dalmia concerns ?

SHRI F. A. AHMED : The information
is being collected.

SHRI V. KRISHNAMOORTHI : An-
other commission of inquiry has to be ap-
pointed for this.

it gww ¥ weATw : W G faa,
oY W M E

=t sfra= W : W wERT q
g & f5 Il Wt AT @ §
g A% Y TR N IE ¥ "}
fz& wa &7 T §, IR AEHQ
A W AT ¥ s W woh
# g gy § e =0 g &
e ¥ frady oW & o fad % &
T frely e oX faegy @ g2
AT RET AT E?

St GEEN aet agwE : FA
FEHT A 0 A oA Y T v
FrEATT $REaT ¥ 1 fod o

'
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OPERATION AND WORKING OF RAILWAYS
DURING CHINESE AGGRESSION
+
*548. SHRI JAGANNATH RAO
JOSHI :

SHRI ATAL BIHARI VAJPAYEE :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether during the Chinese attack
in 1962 and Pakistani attack in 1965, cer-
tain difficulties as regards operation and
working of Railways were experienced on
some routes ; and

(b) if so, the details thereof and the
steps taken so far for removing these diffi-
culties ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH): (a) No, Sir.

(b) Does not arise.

=t StwTe T A g & fEEY
| O quT qone & dradt @
Jgt wgi W s & fege
I I g ¥ A @ e
AT FT A AR F ff IR TR
¥ frawl & wer w9 & faaw
a7 fear @, s A fear & @t
i a e g7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : The main
question refers of the difficulties in opera-
tion and working of railways during the
emergency on certain routes. The question
was not precise about what kind of protec-
tion we were to extend to the railway em-
ployees during the times of emergency.
This matter was examined and it was con-
sidered that war risk insurance for serving
railway employces was not considered
necessary.

SHRI JAGANNATH RAO JOSHI:
It was part of the operational difficulties.
A% s aga 7o § 1 3 fAt F oy
TFFA ATR AT R & I
Tk § wht &) ey o d gowm
# qrfide gan Q11 T aTEv Ty
fs =% g3 Awaw gaw frand,
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o= FAfafedss F AR W q1
G HEYIT T TAT A7 A>T 4T
ITF I ¢ fedde A g AR WA
YT 7T ST @ A ST e
¥ feaa- ¥ faar sar & o 7% A a
AT AT ] | I F @A F st
F W I FET AT g AR
oifsl # W FET g=AT § AR
DA N A IA @al & @ &
It was part of the operational difficulties.

T &% A0 WA F AE, I A A
T AT 937 21 AR IH W AR
AR AW AL fAr v § Y wW
¥ ¥w gl & dwe @ few & W
FFaT & F s e g R e
FTF 79 9 faae FT & & ?

SHRI C. M. POONACHA : On such
occasions, when an emergency arises, the
risk would be not only to the railway em-
ployees but to everyone, in fact, every citi-
zen. Therefore, it is a very broad question
that has to be tackled and it could not be
confined only to one sector of the employees
serving under Government; it has to
extend to everybody. This question has
been broadly examined. Whenever such
occasions arise other measures will have
to be taken instead war risk coverage.

Secondly, when accidents take place,
fayment of compensation to the victims
who have suffered on account of such
accidents is done under a separate procedure
laid down under the Indian Railways Act
where a claims commissioner is appointed,
‘who goes into the details of every individual
case and decides the quantum of compen-
sation that needs to be paid. According
to this procedure, due compensation is being
paid.

SHRI JAGANNATH RAO JOSHI :
That is exactly what I would like to know. ..

MR. SPEAKER : Shri Vajpayee.

!ftmﬁmﬁwm&tﬂ:mqgw‘

T & 5 = s ofeeaw & s

F guT g § AR afese ¥ &0
94LSS/67—2
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g% T a7 @ § gl A A
& &, e AW § o ot AW §, T
AT AT AT AqET T GGEH F 9
F wfearg g€ ? T @ R_E
T @ FT AR g w7 A &
T Gl 7 are A7 ¥ I F 3 qAwy
fAR s w g’

SHRI C. M. POONACHA : Yes, this
is being done in consultation with the
Ministry of Defence. Whatever that Minis-
try would like the railways to provide for,
such arrangements are made by the
Railways.

ol AFEREIT W qqH  TE,
TR FIRT § I} AT ¥ T FrRar
g fr ofseam ok 9 & s &
U FT TV I FAAT AT Y ffataat
FAErg o T A #RX A% faArs
W warm 7 fRf wwR N FrEa
& ? afz 7, a1 fea safral & faeg
IR T FTETS 7

SHRI C. M. POONACHA : A few in-
stances of desertions have come to our
notice and those employees were removed
from service. Subsequently also, certain
reports have reached the railways through
the intelligence department, and due action
has been taken to remove them from service.

SHRI HEM BARUA:  Adhyaksha
Garu, after the Pakistani aggression of
1965 . . .

SHRI NATH PAI : If you are allowing
it, let them at least pronounce it correctly,
because I heard it as Daru which is totally
different.

SHRI HEM BARUA : Nobody would
mind Daru. Probably even Shri Morarji
Desai would not mind it.

MR. SPEAKER : Let him proceed with
the question.

SHRI HEM BARUA : After the Paki-
stani aggression of 1965, our rail-road
communication with Pakistan was disrup-
ted and it stands closed uptil now. In this
connection, have Government negotiated
with Pakistan for reopening of these lines ?
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SHRI C. M. POONACHA : This forms
part of our overall negotiation with Paki-
stan to restore normalcy, both in respect
of transport and communications.

SHRI BAL RAJ MADHOK : During
the Chinese and Pak invasions, how many
cases of sabotage on the railways were
reported on the eastern and western fron-
tiers ? Has any inquiry been made into
them and if so, what is the result thereof ?

SHRI C. M. POONACHA : As per in-
formation available with me, there was no
case of sabotage during that particular
time.

SHRI RUPNATH BRAHMA : In view
of the transport bottleneck in the State of
Assam from which our passage to the rest
of India is so narrow between Pakistan
and China (Tibet) will the Minister take
into account the question of restoring the
railway line which we had before partition
through East Pakistan.

SHRI C. M. POONACHA : As I obser-
ved earlier, in consultation with the Defence
Ministry, whatever is needed, from that
aspect of the question, for security reasons,
such works are undertaken by the railways.

SHRI M. L. SONDHI: May I know
whether a ceritan person who was dismissed
is a result of being considered security risk
was, infact, a follower of Khan Abdul
Ghaffar Khan, and it is rather ridiculous
that he should have been removed when
he was in fact a pro-Indian element ?

SHRI C. M. POONACHA : 1 have no

information about this particular case.
SHORT NOTICE QUESTION
ANTIBIOTICS PLANT, RISH/KESH

S.N.Q. 11. SHRI H. N. MUKERIJEE :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

‘(a) whether it is a fact that about Rs.
50 lakhs of perishable raw materials are
brought by the Antibiotics Plant at
Rishikesh ;

(b) whether technologists trained in
USSR are being victimised because they
complained against the mismanagement of
this plant ;

(c) whether any inquiry has been made
into this ; and

(d) if not, the reasons for the same ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) No, Sir. The value of the present
stock of raw materials liable for deterio-
ration on long storage is Rs. 33 -16 lakhs.
This is well within the stock level indicated
as necessary for the project in the project
report.

(b) No, Sir.
() and (d). Do not arise.

SHRI H. N. MUKERJEE: In view
of the report that a number of ill-qualified,
inexperienced officers are brought largely
from Bhilai without following the well-
established procedures regarding advertise-
ment, interviews and such things, and also
in view of statement sent out by the union,
signed by one thousand workers, against
the management’s malpractices, and espe-
cially the unjust transfer of the Deputy
Chief Engineer, may I know if the Minister
will take some serious steps about these
allegations, particularly when it is repcrted
that the malpractices alleged against the
Deputy General Manager (Technical) are
being investigated by the CBI, but all kinds
of hinderances are being placed for moti-
vated reasons in the way of that enquiry ?

SHRI RAGHU RAMAIAH : I do not
know whether he is referring to Mr. Chari,
one of our officers.

SHRI H. N. MUKERIJEE :
know the name.

I do not

SHRI RAGHU RAMAIAH : Some
complaints have been received, they have
been investigated, we have looked into
that, and we are advised that there is ab-
solutely no foundation in those complaints.

As regards recruitment, we are looking
into it, and I do not think there is anything
which is very extraneous or very secretive
in this matter. One of the unrecognised
unions made very irresponsible charges
against the officers, and we find that there
is no truth in any of them.

. SHRI H. N. MUKERJEE : I had
said also something about the CBI report.
In view of the CBI appearing to be carrying
on some kind of investigation, and also
reports do come to us from different sources
about the frequent stoppages of the plant
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on account of wrong persons being put in
charge and such reports like the anti-cancer
drug, called- Jawaharene, whose cultures
have been lost and not even the police
have been informed about them in view of
these reports, in view of the CBI also being
in the picture, may I know if something
would be done to save this Rs. 35 crore
plant which was going to play a basic role
in our economy ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): I am
surprised at this question because what is
being done is to see that the IDPL is orga-
nised in the most efficient manner. I have
the highest of respect for Mr. Indrajit Singh
who rendered very yeoman service to the
Bhilai steel plant, and he is now the Chair-
man of IDPL, and we are pulling this whole
organisation out of the doldrums in which
it was.

"SHRI VASUDEVAN NAIR: So, it
was in doldrums ?

SHRI ASOKA MEHTA : Yes, it is being
pulled out, and I think it is going forward,
and is going to achieve results. In the
process some transfers have to be made,
certain reorgapisations have to take place,
and I would like this House to back the
Chairman who is trying to do this, because
he should be judged by the results. He
has shown excellent results in Bhilai, and
I am absolutely convinced after the detailed
discussions I have had not only with him ;
both I and my colleague have visited Rishi-
kesh, Hyderabad and Madras, we have
vigited all the plants, talked to all the
people concerned, and we are fully satis-
fied that the steps that are being taken are
in the interests of IDPL.

SHRI H.N. MUKERJEE : Mr. Spea-
ker, I seek your protection. I want infor-
mation, I am not interested in Indrajit
Singh or whoever it is, I do not know him.
I only say I have heard reports about an
Indian discovery of an anti-cancer drug,
whose cultures were lost and not even the
police were informed, and I have been n-
formed of the plant not working on ac-
count of certain difficulties arising. I
have been informed also of the CBI being
in the picture and I wanted that in view of
these reports which come to us some steps
should be taken. I am not interested in
Indrajit Singh or whoever he might be.
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SHRI RAGHU RAMAIAH : About seme
culture being lost, it is a fact that there
was a question about it : I do not recollect
whether it was in this House or in the other
House. What happened was, by mistake
it was thrown out ; it was not deliberately
done. That was the finding of the investi-
gation that was made.

About the CBI, I may tell the House that
so far as I am aware the enquiry was
not into the conduct of any officer
but into that of a business house.
And they siezed some documents in
the Bombay firm’s premises, but there was
nothing to support the allegation that there
was a plot to sabotage the plant.

SHRI S. M. BANERIJEE : I am happyto
know that Shri Asoka Mehta just now
replied that he has seen the plant himself
and has gone to Rishikesh. I am happy, that
that is the proper place for him. I would
like to know whether it is a fact that the
Chairman or the Managing Director did
not constitute an enquiry into the break-
down of the water intake point which
kept the plant completely shut down for
over a month, and he did not make any
enquiry into it because he was a favoured
officer, Mr. C. N. Chari, the Deputy General
Manager. I want to know whether there
was any breakdown and the production was
stopped for one month and, if so, whether
the Chairman had constituted any enquiry
or not, and if not, why ?

SHRI ASOKA MEHTA : There was a
breakdown because of the unusual flow.
The matter has been gone into very care-
fully. Certain construction defects were
discovered and they were being set right.
The whole matter has been fully gone into.

WRITTEN ANSWERS TO QUESTIONS

CACO's DONATION TO ORissa CHIEF
MINISTER

*545, SHRI SRADHAKAR SUPAKAR :
Will the Minister of INDUSTRIAL DE
VELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether the Cement Allocation and
Coordination Organization gave a dona-
tion of rupees one lakh to the present Chief
Minister of Orissa at the time of the last
General Elections ; and

[aN
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(b) whether the organization spent this
money out of the fund meant for the de-
velopment of the Cement industry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
It has been reported by the Organisation
that its President gave a donation of Rs.
2 lakhs to Shri R. N. Singh Deo on 29th
December, 1966. This donation has been
indicated as a contribution to the Swatantra

Party.

(b) The above amount was part of a sum
of Rs. 31 -16 lakhs said to have been placed
at the disposal of the President of C.A.C.O.
in furtherance of the objectives of the
Organization during the year 1966. A part
of the amount has, in effect, come out of
the amounts meant to be utilized for extra
expansion reserve.

TRAINING IN U.S.A. OF RAILWAY OFFICERS
IN MECHANISATION OF ACCOUNTING SYSTEM

*549 SHRI P. GOPALAN :
SHRI K. M. ABRAHAM :
SHRI UMANATH :
SHRI VISWANATHA MENON :
SHRI P. RAMAMURTI :

Will the Minister of RAILWAYS be
pleased to state :

(a) the number of officers sent to U.S.A.
for training in connection with the me-
chanisation of accounting system on the
Indian Railways ;

(b) the total cost incurred on them since
1962-63, year-wise ;

(c) whether the payment was made in
Tupees or dollars ; and

(d) the mode of selection of the officers
.and where they have now been posted ?

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA) : (a) None
was sent exclusively for this training. How-
ever, four of the officers sent to U.S.A. in
1965-66 and 1966-67 under U.S. AID Pro-
‘gramme for “Top Management Training”
studied, among other things, the aspect of
mechanisation of the accounting system as
.gurrent on American Railways.
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(b) 1962-63 NIL
1963-64 NIL
1964-65 NIL -
1965-66 Rs. 23,500/~
(approximately)
1966-67 Rs. 57,600/-
(approximately)

(©) (i) The entire expenditure was incurred
in rupees in India.

(ii) The four officers were also per-
mitted to take traveller’s cheques
to the extent of Rs. 380/- each
from their own money.

(d) (i) The officers are selected for train-
ing in U.S.A. taking into account
their  qualifications, seniority,
experience, record of service etc.

(i) The four officers are presently
posted at New Delhi, Chittaranjan
and Perambur, Madras. One of
the two officers posted in New
Delbi is on deputation to the
Bureau of Public Enterprises.
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ORDERS ON PRIVATE FIRMS FOR WAGONS

#551. SHRI INDRAJIT GUPTA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the 1967-68 orders for wagons
and other Railway equipment placed with
private sector firms are adequate to utilise
fully their existing production capacity ;

(b) whether advance orders for 1968-69
will also be placed ; and

(c) whether allocation of orders between
different firms is being done solely on the
basis of tenders or also with a view to com-
bating recession ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Orders
placed for wagons for production during
1967-68 were to the extent required to meet
the anticipated traffic and were adequate
to utilise their capacity at the present level
of production.

So far as orders for other Railway equip-
ment placed with private firms are concer-
ned, comprehensive information is not
readily available as it involves considerable
time.

(b) Offers have already been made to
the wagon builders for their acceptance.

(¢) Allocation of orders between differ-
ent firms for wagons was done both on the
basis of tenders and with a view to
combating recession.

REPORT BY PARLIAMENTARY DELEGATION

#552. SHRI VIRENDRAKUMAR
SHAH :

SHRI RANDHIR SINGH :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :
(a) whether a delegation of 20 bers
of Parliament had submitted a report on
the 11th September, 1967, pointing out tre-
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mendous losses suffered by the three steel
plaats, viz. Rourkela, Durgapur and Bhilai
in public sector ;

(b) if so, the main suggestions and obser
vations made in the report ; and

(c) whether Government have accepted
the recommendations of the delegation ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :
(a) to (c). The Convenor of Parliamentary
Delegation has sent three reports on their
visits to the Bhilai and Rourkela Steel
Plants and to the headquarters of Hindu-
stan Steel Ltd. at Ranchi ; the Delegation
did not visit the Durgapur Steel Plant. In
these reports, a reference has been made
to the financial working of these Plants and
Hindustan Steel Ltd. upto and including
the year 1965-66 and to production being
below capacity thereafter. The reports con-
tain suggestions for bringing about im-
provements in the working of these Plants
and the labour situation and increasing
productivity. These have been noted and
will be implemented to the extent practi-
cable.

EXxPORT OF IRON ORE AND COAL TO JAPAN

*554. SHRI RANDHIR SINGH : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Government have renewed
agreements for the export of iron ore and
coal to Japan ; and

(b) whether Government have investi-
gated the consequent effects of these exports
on our potential economy, development
and world-market competition ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH]) : (a) and (b) .
1. Coal

(i) There was no agreement with Japan
for the export of coal and there was
no renewal.

(ii) Does not arise.

2. Iron Ore

(i) Yes, Sir.

(ii) Yes, Sir. According to accepted
Indian as well as international tech-
nical opinion, India is amongst
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the first few countries in respect
of proved as well as potential re-
serves of iron ore. ~As such and
without any detriment to our po-
tential economy or industrial de-
velopment, increasing exports of iron
ore can be sustained from this
country with a view to earning much-
needed foreign exchange to make
industrial development possible. As
regards world market conditions,
due to a number of other producers
having also come up in recent years,
and improvement in port condi-
tions and ship sizes relating to the
iron ore trade, generally the for-
merly realised export prices can-
not be expected now by any pro-
ducer including India; on the
other hand, steel is a basic need and
consequently iron ore is one of the
.most certain products to count upon
in an export plan, like ours.

FOUR-WHEELER WAGONS

*555. SHRI S. S. KOTHARI: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether 4-wheeler wagon and 8-
wheeler box wagons with 55 tonnes car-
rying capacity are becoming obsolescent
and the latest wagons manufactured in the
U.S.A. carry about 78 tonnes of materials ;

(b) i so, the reasons for placing orders
with U.S.A. for 4-wheeler wagons ; and

(c) whether Government have made stu-
dies of the wagons manufactured in U.S.A.
and whether they consider modifying these
orders and future acquisition programmes
to ensure that the country’s rolling stock
does not become absolcte ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No, Sir.
There is continued need for 4-wheeler wagons
as well as 8-wheeler BOX wagons which
continue to be ordered as and when neces-
sary. Indian Railways also have special
type wagons of high carrying capacity rang-
ing between 62 and 132 tonnes.

(b) No orders have been placed in U.S.A.
for such wagons.

(c) In the light of replies to (a) and (b)
above, the question of modifying wagon
ordering programmes does not arise. How-
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ever, the Research Designs and Standards
Organisation of Railways is constantly
engaged in evolving new wagon designs,
so that types in use meet requirements of
traffic in this country. Wagon designs
abroad are also being studied to keep
abreast of developments in other countries.

EXPORT OF CEMENT

*556. SHRI C. JANARDHANAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have explored
the possibility of exporting cement to neigh-
bouring countries and if so, the results
thegeof ;

(b) the quantity of cement proposed to
be exported ; and

(c) the steps taken to increase the pro-
duction of cement to meet the require-
ments of exports ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). Cement has ‘been decontrolled
with effect from 1-1-1966 and the Central
Organisation of the cement industry has
not exported any quantity so far. There
is a proposal to export 1,80,000 tonnes of
cement to Kuwait during the period ending
June, 1968.

(c) As the entire production of the
country is more than sufficient to mest the
general public and Government require-
ments, there is enough cement available for
export.

INDUSTRIAL ESTATES IN Dermn

*557. SHRI KANWAR LAL GUPTA :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) thenumber of new industrial estates
Government propose to develop during the
next 12 months in Delhi and the broad
outlines thereof :

(b) whether Government are aware of the
fact that the health of the people residing
near Delhi Cloth Mills and Birla Cotton
and Weaving Mills in Delhi, has been de-
teriorating on account of the smoke omans-
ting from the chimneys of these mills ; and
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(c) if so, the steps Government propose
to take to shift mills and factories from
the city of Delhi and the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
A proposal to establish an Industrial Estate
at Bijwasan is under consideration of the
Delhi Administration.

(b) and (c). The information is being
collected from the concerned authorities
and would be placed on the Table of the
House.

WORKING OF CEMENT DECONTROL

*558. SHRI MOHAN SWARUP :
SHRI D. C. SHARMA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government have reviewed
the working of cement decontrol; and

(b) if so, the outcome thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). The matter is under active consi-
deration and the decision will be announced
before the end of the year.

RAIL LINK BETWEEN HALDIA PORT AND
KHARAGPUR JUNCTION

*559. SHRI SAMAR GUHA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that originally
it was decided that rail link with the Haldia
Port in West Bengal will be maintained
with Khbaragpur Junction through Bhag-
wanpur area of Contai Sub-Division ;

(b) whether some preliminary survey
work for this purpose was undertaken and
some progress in this line was also made ;

(c) if so, the amount spent on the pre-
liminary survey work ;

(d) whether the original scheme has
now been abandoned and an alternative
Mecheda-Haldia route is being constructed ;
and
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(e) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No Sir
Only an alternative alignment taking
from Jakpur, 7 Kms. east of Kharagpur and
passing via Pingla and Mayna area, and
not via Bhagwanpur, was also considered,
but subsequently dropped as it was not
found suitable.

(b) and (c). Preliminary survey of about
22 kms. from Jakpur to Pingla was carried
out as part of the survey for the Panchkura-
Haldia rail link. As no separate accounts
were maintained it is not possible to give
the exact amount spent on the investiga-
tions for the alternative route. However-,
the expenditure is considered insignificant
as only certain preliminary investigations
had been carried out, and such investiga-
tions for alternative routes are always
necessary before the most suitable align-
ment on which the line is to be constructed
is decided upon.

(d) and (e). A decision was taken subse-
quently to fix the take off point at Pan-
chkura as, from the operating point of view
the take off from Panchkura was consi-
dered more advantageous than Jakpur since
bulk of the traffic to and from the Port
will originate from or move to destinations
in the Calcutta area or beyond. Moreover
this alignment suited the requirements of
the Port Authorities as well and would
also be shorter and more economical.

 CoTTON EXPORT PROMOTIONS SCHEME

*560. SHRI MADHU LIMAYE : Will
the Minister of COMMERCE be pleased
to state : '

(a) whether Government have formulated
a new cotton exports promotion scheme ;

(b) whether they propose to reimpose
the levy on imported cotton ;

() if so, the reason for reimposing this
scheme ;

(d) the mode of payment from the col-
lections made as a result of this levy ;
and

(e) the Agency for collecting the levy and
for the disbursement of incentive payments ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (e).
Both the Government and the cotton textile
industry were greatly concerned at the
steep fall in exports of cotton textiles conse-
Quent on the discontinuance of the erst-
while export promotion scheme after de-
valuation. The Indian Cotton Mill’s Fe-
deration had been examining various mea-
sures necessary for reviving exports of cot-
ton textiles and they inter alia, proposed
revival in a revised form of the scheme of
cash assistance in force prior to June 1966.
The scheme provides for the collection of a
voluntary contribution from'the consuming
mills against their imports of global cotton,
in order to make the cash assistance scheme |
self-financing. For want of a more satis-
factory alternative, Government had no
objection to the revival of the scheme which
the Indian Cotton Mills’ Federation have re-
introduced from 1-9-1967 for a period of
six months in the first instance.

2. The collection of the contribution
from the mills and the disbursements of cash
assistance is the responsibility of the Indian
Cotton Mills’ Federation.

ExporRT OF JUTE TO NEPAL

*561. SHRI MARANDI : Will the Mi-
nister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Nepal
Government have approached the Indian
Government for the supply of 2,00,000
maunds of refined jute ;

(b) if so, Government’s reaction thereto ;

(c) when the jute is likely to be supplied
o Nepal ; and

(d) the terms and conditions of export ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (d).
A request for the supply of 2 lakh maunds
of fine jute has been received on 7th De-
cember, 1967 from the Government of Nepal
through our Embassy in Kathmandu. The
request will be examined.
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MANUFACTURE OF LOCOMOTIVES AND OTHER
RAILWAY EQUIPMENT IN IRAN

*564. SHRI SHIVA CHANDRA'JHA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that India has
entered into an agreement with Iran for
the setting up of some units for the manu-
facture of locomotives, wagons and other
railway equipment in Iran ;
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(b) if so, the terms of the agreement ; and

(c) to which other countries India exports
railway equipment and how much foreign
exchange is earned thereby annually ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH]I) : (a) No, Sir.

(b) Does not arise.

(¢) During 1966-67, India exported rail-
way wagons and equipment worth Rs.
82-5 lakhs to Kenya, Burma and UK.

SHORTFALL IN PRODUCTION IN Basic INDUS-
TRIES

#565. SHRIRAM KISHAN GUPTA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that there have
been persisted shortfalls in production in
some of the basic industries, for example
Cement, Fertilizer etc., during the succes-
sive Plan periods ;

() if so, the reasons therefor ; and

(c) the steps taken to check the short-
falls ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) and
(b). There is no shortfall in cement pro-
duction during the successive Plan periods.
However as regards the fertiliser there have
been shortfalls mainly due to umexpected
delays in execution of projects licensed
uring the Plan pericds and also due to the
time taken by the industrialists to finalise
their foreign collaboration terms.

(c) As regards the shortfall in fertilizer
industry, the following measures have been
taken to check the fall in production :

(1) All fertilizer factories licensed be-
fore 31-12-1967 will be free to fix
prices of their products and to or-
ganise their own distribution for a
period of seven years from the com-
mencement of commercial produc-
tion subject to the condition that
they sell to Government upto 30%;
of their products at a price to be
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mutually settled. This has been done
mainly to invite foreign participa-
tion in this industry.

(2) Fertilizers are now put up under
I.D.A. Assistance priority group for
maximising production in these
units,

(3) Government have also taken steps
to minimise dependence on im-
ported sulphur by planning the pro-
duction of part of the phosphatic
fertilizers based on (i) sulphuric acid
based on pyrites (indigenous or
imported) and sulphurous gases
available from smelter plants of non-
ferrous metal projects (ii) nitric-
acid (iii) hydrochloric acid and
(iv) imported phosphoric acid.

ExpoRT OF IRON ORE

#566. SHRI S. R. DAMANI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that agreements
have been concluded by MMTC with some
foreign countries for the supply of iron
ore this year; and

(b) if so, the main features thereof and
how the price agreed to compares with the
price of such supplies before the devalua-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) Sale contracts for the export of
about 8 million tonnes of iron ore during
the current year are under implementation
by the M.M.T.C. In all contracts with
Japan and West European countries the
prices are fixed in shillings/Dollars. In case
of the contracts with East European coun-
tries, our prices are expressed in Indian
rupees. As a result of devaluation the
prices in our contracts with these countries
have becen marked up by 57-59%. These
prices, compare favourably with the pre-
devaluation prices.
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CENTRAL STATUTORY ORGANISATION FoOR
PusLIC SECTOR STEEL PLANTS

*567. SHRI HEM BARUA :
SHRI D. C. SHARMA :
SHRI R. K. AMIN :
SHRI HIMATSINGKA :
SHRI MAYAVAN :
SHRI SRADHAKAR SUPAKAR:
SHRI RABI RAY :
SHRI BHOGENDRA JHA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that he has sug-
gested to Govcrnment to form a central
statutory organisation on the model of the
British Steel Corporation to look after the
public scctor steel plants ; and

(b) if so, the details of the proposals
and also the circumstances necessitating
such a reorganisation ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :
(a) and (b). After study of the structure of
the British Steel Corporation, during my
recent visit to the United Kingdom, and the
report of Administrative Reforms Com-
mission and on the lines of our previous
thinking the desirability of setting up of a
somewhat similar Central body for Public
Szctor Steel Plants in India has been indi-
cated in my report to Government. The
whole ion of re-organisation of Public
Sector Steel Industry is presently under
examination.

LICENSING PoLicy

*#568. SHRIMATI TARKESHWARI
SINHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether there has been a further
liberalisation of the licensing policy by
‘Government ; and

(b) if so, the limit fixed below which
licences will not be required ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) and
(b). According to the liberalised licensing
policy announced in January 1964, indus-
tiral units whose fixed assets i.e. invest-
‘ments in land, building and machinery do
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not exceed Rs. 25 lakhs, are not required
to obtain an industrial licence under the
Industries (Development and Regulation)
Act, 1951, except for certain specified
industries. Since then there has been no
further revision of this limit of Rs. 25
lakhs.

ACCIDENT AT BHADLI ON JALGAON-BHUSA-
waL SectioN (C. RLyY.)

*569. SHRI JYOTIRMOY BASU : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that there was a
serious accident on the 18th November,
1967 at Bhadli station on the Jalgaon-
Bhusawal section of the Central Railway ;

(b) if so, the causes thereof ; and

(c) the number of persons injured and
loss to railway property as a result thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) At about
21-18 hours on 18-11-1967 while No. 543
Dn Parcel Express was starting from Bhadli
station, No. 39 Dn Bombay—Nagpur
Express entered the station and collided
with it.

(b) The cause of the accident is under
investigation by the Additional Commi-
ssioner of Railway Safety, Bombay.

(c) In this accident 42 persons were
injured of whom 4 sustained gricvous
injuries, 12 minor injuries and the remain-
ing 26 only trival injuries. The cost ef
damagg to railway property has been esti-
mated at approximately Rs. 2,25,350/-.

INDIAN CARGO SEIZED BY PAKISTAN

#570. SHRI D. N. PATODIA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that according to
an official assessment made in Bombay,
90 per cent of the Indian cargo seized by
Pakistan during 1965 conflict still remains
unreleased ;

(b) whether the total damage has been
estimated at Rs. 101 crores ;

(c) whether it is a fact that most of the
goods scized by Pakistan have detcriorated
and are becoming unsaleable ;
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(d) if so, in what manner Government
propose to get the seized cargoes released
at the earliest ; and

(e) in view of the failure of Government
to obtain release so far, whether govern-
meat will now decide to declare the goods
as lost property and sec that the claims
of the owners are settled ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). An abstract of claims compiled by the
Custodian of enemy property from the
claim applications received by him upto
31-3-67 from Indian Nationals is laid on
the Table of the House which totals to
Rs. 101-26 crores. [Placed in Library See
No. LT-1916/67).

The Government of Pakistan have been
releasing only the °‘Aid’ and ‘Naturally
insured’ cargoes since the Tashkent Agree-
ment. Cargoes worth about Rs. 70-14
lakhs have so far reached India on release
from Pakistan.

(©) it is not possible to give any definite
information about the comdition of the
cargoes still in their possession as our
Missions in Pakistan have no access to the
places where the cargoes are lying.

(d) and (e). In accordance with an agree-
ment made by us with the UK. Under-
writers Association, the various insurance
companies are mekingefforts to get the avail-
able goods released and are settling claims
of the importers for the goods which have
been irretrievably lost.

SALE OF CARS BY MPs.

3466. SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) the number and names of Members
of Lok Sabba and Rajya Sabha, who sold
or transferred their cars within the pro-
hibitory period of two years, with the makes
of these cars ;

(b) the amount for which the transaction
is supposed to have been done in each case
and the nature and particulars of the docu-
monts by which these transfers were
effected ; and
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(c) the steps taken by Government aga-
inst the Members as well as against the
purchasers and the result thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(c). A statement is laid on the Table of the
House [Placed in Library See No. LT-
1918/67).
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ESTIMATES OF IRON ORE DEPOSITS IN MYSORE

3469. SHRI VIRENDRA KUMAR
SHAH: Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether it is a fact that the Indian
Bureau of Mines have estimated the high
grade iron ore in South Mysore at only
12 million tonnes as against the estimate
of 216 million tonnes given by the Inter-
mediate Ports Development Committee;

(b) if so, the basis of the Indian Bureau
of Mines’ estimate;

(c) whether it is also a fact that the
Mysore State Government have estimated
the deposits of iron ore around 710 mil-
lion tonnes; and

(d) the reasons for such wide differences
in the estimates put forth by these agen-
cies ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :
(2) The Indian Bureau of Mines carried out
a survey of the iron ore deposits of Chitra-
durga-Tumkur districts in 1962 and esti-
mated 12-3 million tonnes of iron ore of
65 9 iron contents. Subsequently a joint
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survey of the areas with the State Depart-
ment of Mines and Geology was under-
taken in 1964 by the Indian Bureau of
Mines and the reserves estimated at 16-41
million tonnes with 62-5% iron contents.
The Intermediate Port Development Com-
mittee has mentioned an estimate of 276
million tonnes. The basis of this estimate
is not known.

(c) The Indian Bureau of Mines have
taken into consideration 10 as the tonnage
factor and 50 percent as the recovery
factor.

(c) and (d). Estimates made by the Mysore
Government are much higher than those of
the Indian Bureau of Mines. It is proposed
to carry out a joint evaluation of the re-
serves on the basis of the surveys carried
out by various agencies.

REPORT BY f ARY DELEGATION
REGARDING PUBLIC SECTOR INDUSTRIAL
UNDERTAKINGS

3470. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to state :

(2) whether a 20-Member Parliamentary
delegation to the eastern region had sub-
mitted a report to the Government on
11th September, 1967 projecting a dismal
picture of huge losses in most of the public
sector industrial undertakings;

(b) if so, the total amount of loss suffered
by the undertakings as pointed out by this
delegation;

(c) the other salient features of the
report; and

(d) the Government's reaction on the
obwervations and suggestions made by
this delegation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
A team of members of Parliament visited
various Public Sector Undertakings located
in the eastern region of India of which the
Heavy Bngineering Corporation, Ranchi and
Hindustan Cables Limited, Rupnarainpur
were two units under the administrative
control of the Ministry of Industrial De-
velopment and Company Affairs.
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(b) A total loss of about Rs. 337 lakhs
upto 31-3-1966 was reported in respect of
H.E.C. and no loss in respect of H.C.L.

(c) and (d). The visit of the team was an
unofficial one and no final report was re-
quired to be submitted. However, the
leader of the team has sent certain com-
ments on the visit to the various Ministers
concerned of the undertakings visited by
the team.

SUB-COMMITTEE TO EXAMINE SCHEME TO
MANUFACTURE SCOOTERS

3471. SHRI BABURAO PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the date when the sub committee to
examine the scheme to manufacture scooters
in the country was zppointed and the parti-
culars of the work done by it so far;

(b) the names of members of the sub-
committee and their special qualifications
to examine this problem and to submit re-
port on it;

(c) the addresses of applicants seeking
licences for the manufacture of scooters and
the names of this foreign collaborators, if
any, with the names and types and number
of scooters they seek to manufacture with
the possible sale price of such scooters to the
prospective buyers;

(d) the amount, particulars and value
of foreign components required by these
manufacturers every yzar; and

(e) the date by which the Government
expeet to take a final decision in this matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) The
sub-committee was appointed on the 26t.
September, 1967.

The Sub-committee has met and examined
the pending schemes with the available
data. In order to obtain the latest position
of the schemes which might have undergone
some change particularly in the light of
the Rupee Devaluation and indigenous de-
velopment of hinery and
ancillaries, the sub-committee sent out a
proforma to the sponsors of the schemes
for obtaining the latest data about the

)
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schemes. The last date for submitting the
additional data was the Ist December,
1967. The data since received is being
examined by the sub-committee.

(b) the composition of the Scooter sub-
committee is given below :

‘1. Shri N. J. Kamath, Joint Secretary,
Ministry of Industrial Development
and Company Affairs—(Chairman)

Members

2. Shri N. Radhakrishnan, Deputy
Secretary, Ministry of Industrial
Development and Company Affairs.

3. Shri B. S. V. Rao, Development
Officer (Auto).

All the three officers are conversant with
the problems and the present stage of de-
velopment of the Scooter industry. Shri
Kamath and Shri Radhakrishnan were also
Chairman and Member respectively of the
Committee which had screened the entire
let of applications received by Govern-
meat for the establishment of new Under-
takings for the manufacture of scooters/
autocycles. Shri B. S. V. Rao is the Deve-
lopment Officer in charge of this industry
in the Directorate General of Technical
Development.

(c) and (d). It is not considered proper to
divulge at this stage the details of the
various pending proposals, before these
have been examined and a decision taken.

(¢) Government can take a final decision
only after the report of the sub-committee
has been received and it has been consi-
dered by the Licensing Committes and
the latter has made its recommendations.
It is likely that the decision may be taken
by the middle of March, 1968.
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CYCLE STAND AT DELHI KISHANGANJ STATION

3473. SHRI ABDUL GHANI DAR :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 628 on the 29th July, 1966 and
state :

(a) whether the cycle stand at Deihi
Kishanganj Station has since been pro-
vided;

(b) if not, the reasons therefor; and

(c) when this stand is expected to be
provided ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) There has been some difficulty and
consequent delay in providing the cycle
stand as the proposed land had earlier
been earmarked for the construction of
staff quarters.

(c) Tenders were invited and finalised.
The contractor is being asked to start the
work.

GEM AND JEWELLERY ExPORT PROMOTION
CounciL

3474. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of COM-
MERCE be pleased to state :

(a) Export Promotion activities under-
taken by the Gem and Jewellery Export
Promotion Council during the last eighteen
months;

(b) whether it is a fact that a large amount
is being spent by the Gem and Jewellery
Export Promotion Council in the adminis-
tration o the replenishment scheme ;

(c) the details of amount utilised for
the export promotion activities; and
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(d) the measures taken to help and
develop the exports of gem and jewellery
items ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
export promotion activities of the Gem and
Jewellery Export Promotion Council dur-
ing last eighteen months of its existence
were as follows :

(i) Organising gem and jewellery export
trade from within the country.

(ii) Providing guidance, facilities and
service to exporters in regard to
export procedures and completion
of other formalities.

(iii) Attending to trade enquiries from
foreign buyers and circulating them
among the members.

(iv) Publishing Monthly Bulletins con-
taining important commercial in-
formation relating to gems and
jewellery.

(v) Publication of brochure for external
publicity.

() There is no separate head in the
budget of the council for expenditure on
administration of replenishment scheme.
The total approved budget of the Council
for the last year and current year is :

1966-67  1967-68
Rs. Rs.
(i) Expenditure on
Non-code Ac-
tivities 1,87,855 1,34,800
(ii) Expenditure on ’
code projects 9,630 87,000
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(c) The total amount utilised on code
activities, advertisements and develop-
ment of public relations incurred by the
council during 18 months of its functioning
is Rs. 12,000/.

(d) Apart from the promotional activities
of the Council in part (a) above, the other
measures taken to help and develop equm
of gem & jewellery items are (i) providing
facilities to import non-indigenous mater-
jals used in the manufacture of products
exported (ii) allowing import of rough
and unprocessed materials under Customs
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Clearance Permits on the account of foreign
buyers and re-exporting the finished pro-
ducts and (iii) allowing import of machinery
and equipment on a selective basis to ex-
port oriented units,

IMPORT LICENCES FOR GEMS AND JEWELLERY

3475. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether itis a fact that applications
for import licences in the case of gem and
jewellery items are routed through the Gem
and Jewellery Export Promotion Council
whereas applications for import of other
items are made direct to the licensing autho-
ties ;

(b) if so, the reasons therefor ;

(c) whether an Import licence applica-
tion routed through the Gem and Jewellery
Export Promotion Council results in
duplication of work and delay; and

(d) if so, the purpose of setting up Gem
and Jewellery Export Promotion Council ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Yes, Sir. The main reasons for routing
import licence applications in respect of
exports of gems and jewellery are :

(i) There is no technical department
in the Government which can deal
with various technical issues that
may arise at the time of considering
the grant of Import Licences in re-
gard to these items, specially in
the matter of correct invoicing.

(ii) In the gem and jewellery business,
there are many occasions when a
consignment that has been sent
overseas is required to be brought
back unsold for re-processing or
re-fashioning. The problem arises
of verifying whether what has been
brought back is the same as what
was sent out. To face these diffi-
culties it has been considered de-
sirable to have a body which is en-
trusted with the responsibility of
maintaining the discipline of the
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- industry to exercis: ~ double check
on the exporter and advise the li-
censing authority.

(©) In view of the reasons indicated in
reply to parts (a) and (b) of the question
above there is no duplication or delay
involved in routing the appiications through
the Gem & Jewellery Export Promotion
Council ;

(d) In addition to the scrutiny of the
replenishment applications, the promotional
functions of the Gem & Jewellery Export
Promotion Council are (i) Organization
o7 the export trade in gem and jewellery

rom within the country (ii) providing
. uidance and facilities to exporters in re-
gard to export procedures and completion
of various other formalities (iii) Investiga-
‘ion of export murkets through Market
Surveys and other media and participation
in Exhibitions (iv) Giving publicity to
Indian goods in India and abroad (v) atten-
ding to trade enquiries from foreign buyers
and circulating them amongst exporters (vi)
publication of monthly bulletin containing
important commercial information.

Sus-SorL Survey ofF KurcH

3476. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of STEEL,
MINES AND METALS be pleased to
State

(a) whether it is a fact that a special
sub-s0il survey for groundwater is proposed
to be undertaken in Kutch, Saurashtra and
North Gujarat by the Geological Survey
of India ;

(b) if so, the details thereof ;

(c) whether this survey, the first of its
kind in Gujarat, is intended to help solve
problem of drinking water in these arcas
in the Gujarat State ; and

(d) the date of commencement of this
work and the estimated time of completion
of the survey ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :
(@) to (d). Systematic groundwater studies
which have been in progress for several
years, will be continued by the Geological
Survey of India during 1967-68 in Sabar-
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kantha, Kaira, Dangs and Panchmahals
districts of Gujarat, The studies are pro-
posed to be cxtended to other districts
during the Fourth Plan Period. The surveys
are intended to solve problems of water
for domestic and agricultural purposes.
The work involved being of a continuous
nature, it is not possible to indicate the
precise date for its completion.

H.M.T. ExpoRrTs

3477. SHRI S. R. DAMANI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND, COMPANY AFFAIRS BE
pleased to state:

(a) the quantities and value of stocks held
by Hindustan Machine Tools on the 30th
September, 1967;

(b) whether some exports are contempla-
ted even at loss to reduce this accumulation;
and

(c) the efforts being made to diversify the
production in order to prevent accumula-
tion?

THB MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED): (a) On
30th September 1967 the stock of machines
was 577 numbers valued at Rs. 324 -8 lakhs.

(b) Yes, Sir.

(c) The Company have already executed
collaboration agreements with a number of
foreign parties for the manufacture of several
sophisticated machine tolls. They also
intend to manufacture various types of pres-
ses and printing machinery in two sep
subsidiaries to be set up for the purpose.
They have also plans to manufacture hydro-
tel milling machines, power operated chucks,
clamping devices and Jig Boring machine.

DRY FOOD PACKETS AT STATIONS

3478. SHRI G. C. DIXIT : Will the
Minister of RAILWAYS be pleased to
state:

(a) Whether it is a fact that the Southern
Railway has introduced dry food packets
in paper cartons from the 5th of October,
1967 for passengers boarding trains at
Madras Central Station;
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(b) if so, whether Government are con-
templating to introduce such system on other
Railways also; and

(c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
SHRI C. M. POONACHA) : (a) Yes.

(b) and (c). The Railways have already
instructions to consider sale of dry food
packets at such of their stations where there
is demand and also to popularise this
facility.

On all the Railways, the facility of dry
food packets has already been introduced at
certain important stations. But due to poor
patronage, this facility had to be discontinued
at some of those stations.
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IMPORT OF CARTRIDGES

3481. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the State Trading Corpora-
tion issued licences for the import of cartrid-
ges from Czech firms in 1966;

(b) whether it is a fact that not a single
cartridge could be bought because the firms
could not meet Indaian orders during the
validity period of the licences;

(c) whether S.T.C. has increased the import
quota of cartridges from 1 -25 to 4 per cent
this year to attract tourists;



5597

Written Answers

(d) if so, whether licences have been issued
to that effect;

(e) whether Government propose to per-
mit arm dealers to manufacture cartridges;
and

(f) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Licences
were issued by the C.C.I. & E. to the State
Trading Corporation for import of cartridges
from Czecholovakia. in 1966.

(b) No, Sir.

(c) The import quota for this year is 4%, as
against ad hoc releases during the last two
years.

(d) Applications for the licences have been
forwarded by the State Trading Corporation
to the C.C.I. &E. but no licences have
been issued so far.

(€) and (f). The information is being collec-
ted and will be placed on the Table of the
House.

RAILWAY LINE Bﬂ'wam NIZAMABAD
AND PEDDAPALLI

3482. SHRI M. N. REDDY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether any survey was conaucted by
the then Nizam State Railways, Hyderabad
in or about 1946 for laying a Railway line
between Nizamabad and Peddapalli via
Karimnagar, now forming part of Andhra
Pradesh and South Central Railway;

(b) if so, the result thereof;

(c) whether Government have any
proposal to take up the above line
in the Fourth Plan in view of growing com-
mercial importance of this area; and ,

(d) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (2). A Final Location
Survey for a broad gauge railway line from
Latur to Ramagundam (near Peddapalli)
via Nizamabad was carried out in 1946 by
the Ex. N.S. Railway. A Traffic Survey
for Nizamabad-Ramagundam line was also
carried out during 1955-56.
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(b) The proposal was considered unre-
munerative cwing to tke pecr return cn the
capital.

(c) No.

(d) Owing to the tight financial position
of the Railways and the limited funds made
available for construction of new railway
lines during the Fourth Plan, construction

of this line will naturally have to wait for
better times.

AERIAL MINERAL SURVEY

3483. SHRI VIRENDRA KUMAR
SHAH: Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether the programme of aerial
mineral survey to be undertaken with U.S.
collaboration is likely to be extended to cover
about ten other regions;

(b) if so, the names of other regions which
may be include in the survey programme and
the names of those which fall in Gujarat;
and

(c) when the programme is to be under-
taken and completed?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) No, Sir.

(b) and (¢) . Do not arise.

wAE AT AFEA T A T
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Cases UNDER EssENTIAL COMMODITIES
Acr

3490. SHRI RAM CHARAN: Will the
Minister of COMMERCE be pleased to
state:

(a) the number of persons/firms chal-
lenged under the Essential Commodities Act,
1955 all over the country during the last
three years; and

(b) the number out of them punished and
acquitted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and (b):
A statement is laid on the Table of the House.
{Placed in Library. See No. LT—1919 /67]
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DeaLINGS OF FoRMER H. M. T. CHAR-
MAN, WITH M/s. BHARAT FRITZ WARNER,
L1D., BANGALORE

3493. SHRI BABURAO PATEL: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that Shri M. K.
Mathullah, former Chairman of the Hindus-
tan Machine Tools, was found to have shown
some undue favours to the private firm
named M/s. Bharat Fritz Warner Ltd.,
Bangalore resulting in an undue benefit of
Rs. 2 crores or more to the firm ;

(b) whether it is a fact that the Ministry
of Industrial Development and Company
Affairs circulated this fact to all other
Ministries and if so, the specific purpose and
the result thereof; and

(c) the action taken against Shri Mathul-
lah and M/s. Bharat Fritz Warner in the
matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
During an investigation of certain allega~
tions against M/s. Bharat Fritz Warner
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Ltd., Bangalore, lit was found that the
Chairman and Managing Director of
‘Hindustan Machine Tools, a had shown
some favours to the private firm in'question.
While the exact value of the benefit thus
derived by the private firm could not be
‘assessed it is however clear that it is not
as much as Rs. 2 crores.

- (b) and (c). The evidence available was not
sufficient to sustain any action against the
Chairman and M/s. Bharat Fritz Warner
Ltd. Administrative action has however
been taken.

MANUFACTURE OF GUNS IN A FACTORY
NEAR AHMEDABAD

3494, SHRI. BABURAO PATEL: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(@) Whether it is a fact that a factory for
manufacturing guns in the private sector has
been licensed in the vicinity of Ahmedabad;

(b) if so, the name of the factory and the
names of its promoters and collaborators,
the details of the agreement of collaboration,
the amount of capital invested and the out-
put of the guns expected to be manufac-
tured annually; and

(c) the various uses to which the guns
manufactured at the above factory can be
put to?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) and
(b) : M/s. National Rifles Ltd., have been

- permitted to set up a factory in Ahmedabad
for the manufacture of air rifles/air pistols
(gas type) in collaboration with M/s. Ham-
merlie GmbH. Hunting and Sporting
Arms Factory, Tiengen/Hochrhein, West
Germany, the terms of agreement being
a lump sum payment of DM 60,000 and in
addition a royalty of 5% (taxable) on the ex-
works selling price for a period of ten years.
The names of directors of the company are
(1) Shri Bahubali Gulabchand, (2) Shri
Vinod L. Doshi (3) Shri Chandrahas
K. Vissanji, (4) Shri Keshav Govind Prabhu
and (5) Shri Nandlal Varma. It has been
ascertained that an amount of about Rs.
2-51 lakhs has been invested upto 30-6-67.
According to the programme, production
will start with 5,000 Nos. in the first year

rising to 22,000 Nos. in the third year.
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(c) These air rifles/air pistols can only be
used for training civilians in the preliminary
stage. They are comparatively cheaper and
further fire arms rifles ranges are not neces-
sary for practices with these rifies/pistols.

DiIArRY PROJECTS IN DELHI

3495. SHRI M. L. SONDHI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) the number of cases wherg licences
have been issued by Government to persons
in the private sector to set up diary projects
in and around Delhi with foreign collabora-
tion in the last three years; and

(b) whether any of them has already gone
into production?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) None,
Sir.

(b) Does not arise.
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ENCOURAGEMENT FOR INVENTIONS

3497. SHRI R. BARUA: Will the Minis-
“ter of INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have drawn up
any scheme for giving financial assistance
to encourage inventions and outstanding
achievements in the field of applied science
and technology; and

(b) if so, the details thereof?

THE -MINISTER OF INDUSTRIAL
DEVELOPMENT :AND COMPANY
_ AFFAIRS (SHRI F. A. AHMED): (a) Yes,
Sir. Government have established an
Inventions Promotion Board for encoura-
ging inventions and outstanding achieve-
ment in the field of applied science and
technology, and for promoting inventive
talent in the country.

(b) The encouragement given by the
Inventions Promotion Board is in two forms
viz, (a) Prize Awards (b) financial assistance.
The Prize Awards are given for outstanding
invention and these are announced on 26th
January and 15th August every year.
Financial assistance is given for the develop-
ment of inventions which are found to
be technically feasible and commercially
viable,” It covers cost of material, labour,
provision of workshop and other facilities,
assistance for obtaining patents and other
costs upto the prototype stage.
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Applications containing full technical
details in the prescribed forms for awards
and financial assistance are initial scrutinised
by the technical staff of the Inventions Pro-
motion Board and thereafter opinions of at
least two experts in the respective field are
obtained. The departmental assessement
and the experts opinion are finally examined
by a committee which decides on the award
and quantum of financial assistance to be
granted in each case.

IMPORT OF Raw WooL

3498, SHRI MADHU LIMAYE: Will
the Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that the raw wool
imports after the national Emergency were
mainly for the purpose of producing defence
goods;

(b) whether it is also a fact that large part
of the wool imported for this purpose was
diverted for the production of goods for
civilian consumption;

(c) whether these goods for civilian con-
sumption were sold at prices ranging from
Rs. 40 to Rs. 70 per meter when the manu-
facturing cost and the cost of import facilities
was only Rs. 4 to 5 per meter; and

(d) whether these parties were punished
for their illegal diversion of imported raw
material for civilian use?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) No, Sir. Out of the total imports of
wool and other materials of the order of
Rs. 1148 lakhs inclusive of about Rs. 250
lakhs provided by the industry out of its
actual user licences, for defence require-
ments, wool and other raw materials of the
value of only about Rs. 62 lakhs having been
declared surplus to Defence requirements,
were diverted for production of goods for
civilian consumption.

(c) In the absence of any price or distribu-
tion control on woollen fabrics for the
civilian market, Government have no
definite information on this point.
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(d) The matter as to whether there was in
fact any illegal diversion as alleged, is under
investigation by the Central Bureau of
Investigation.

COMPLAINTS AGAINST SENIOR ACCOUNTS
OFFICER, WESTERN RALWAY, DELHI

3499. SHRI NAMBIAR:
SHRI K. M. ABRAHAM :
SHRIMATI SUSEELA GOPA-
LAN :

Will the Minister
Ppleased to state:

of RAILWAYS be

(a) whether any representation about
the misbehaviour of the Senior Accounts
Officer, Western Railway, Delhi with the
staff has been received by Government;

(b) if so, the main points in the representa-
tion;

(c) whether Government have scrutinised
the complaints; and

(d) the steps taken in this regard?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) Yes.

(b) The main points of the representation
were:
(i) that the Senior Accounts Officer,
Foreign Traffic Accounts Office,
Western Railway, Delhi, threatened
the Office-b of the Ungraded
Railway Accounts staff Association

for forming the Association; and
(ii) he abused the President and the
Secretary of the aforesaid Associa-
tion and tried to extract statements

from them .

(©) Yes.

(d) The complaint was not found to be
correct.
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IMPORT OF RUBBER

RI GEORGE FERNANDES!
HRI M. L. SONDHI:
SHRI S. KUNDU::

Will the Minister of COMMERCE be
pleased to state:

3501.

(a) the quantum of natural rubber impor-
ted into the country during the 10 Months
from January to October, 1967 and the total
cost thereof;

(b) the stocks of imported natural rubber
now in the country;

(c) the average monthly consumption of
rubber in the country; and

(d) the special efforts made to increase
rubber production in the country and to cut
down imports of natural rubber?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) 14,018
tonnes of natural rubber valued at Rs. 474
lakhs were imported in the country during
January to August, 1967. The figures for
September and October are not yet available.

(b) The total stock of natural rubber in the
country, including impnorted rubber, at
the end of September, 1967 was 26,788
tonmes. Separate figures for stocks of impor-
ted rubber are not available.
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(c) At present, the monthly average con-
sumption of both natural and synthetic
rubber in the country is about 8,750 tonnes.

(d) A Statement is laid on the Table of
the House. [Placed in Library . See No.
LT—1920 /67)

GEOLOGICAL SURVEY OF DHARAMEKOT
(H.P.)

3502. SHRI HEM RAJ: Will the Minis-
ter of STEEL, MINES AND METALS
be pleascd to state:

(a) whether the Geological Survey of
India has finalised its report on the extent
of limestone deposits in the Dharamkot area
of Dharamsala;

(b) if so, the main conclusions of the
report;

(c) whether a copy of the report will be
laid on the Table?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY))
(a) and (b). No, Sir. Detailed investigation
by the Geological Survey of India for limes-
stone near Dharamsala is in progress. Re-
port on the investigation will be prepared
after it is completed.

(c) A copy of the report will be supplied
to the Parliament Library .
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MacHINE TooL PRODUCTION IN FOURTH
FIVE YEAR PLAN

3504. SHRI P. GOAPALAN :
SHRI A. K. GOPALAN:
SHRI P. RAMAMURTI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the estimated target for the production
of machine tools as included in the draft
Fourth Five Yar Plan;
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(b) whether it is a fact that the estimated
target for machine tool production in the
Fourth Plan has been reduced; and

() if so, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) The
production target for machine tools for
1970-71 as indicated in the draft outline
of the Fourth Five Year Plan is Rs.
105 crores.

(b) and (h). The Fourth Planis yet to be
finalised. In view of the changed economic
-situation and the declinein demand for ma-
-chine tools, the target may have to be revi-
sed downward.

FOREIGN COLLABORATIONS

3505. SHRI DHIRESWAR KALITA:
‘Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) the number of foreign collaboration
‘ventures approved by Government in the
-current year with industry-wise break-up;
and

(b) the amount of forelgn capital mvolved
in these ventures?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
164 cases of foreign collaboration have been
approved by Government during the period
January to October, 1967. Lists of such
cases, approved during January-March, 1967
and April-June, 1967 indicating inter
alia the items of manufacture have
been published in the “Journal of Industry
and Trade”, August and Secptember,
1967 respectively. Similar list for the
period July-October, 1967 is laid on the
Table of the House [Placed in Library,
Sec. No. LT—1921/967] .

(b) The amount of foreign capital in-
volved in these cases is approximately Rs.
8-14 crores.
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SupPLY oF FERTILIZERs FROM G.D.R.

3506. SHRI BENI SHAKAR SHARMA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the G.D.R. has offered to
supply fertilizers during 1967; and

(b) if so, the amount to be paid for this
purchase?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) The amount to be paid for the pur-
chase is Rs. 9:44 crores subject to addi-
tional freight that might result out of the
closure of Suez Canal.
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AevE faw aur THAT@ W
st (s T R ) ()

¥ (1) . TR TS A ST QY
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PRODUCTION IN PUBLIC SECTOR STEEL PLANTS

3508. SHRI S. M. BANERJEE: Will the
Minister of STEEL, MINES AND ME-
TALS be pleased to state:



5615

(a) whether production in all the three
public sector Steel Plants has increased;

(b) if so, the
1964 and 1965;

(c) whether all these plants are also likely
to be expanded; and

(d) if, so the details thereof ?

comparative figures in

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI): (a)
and (b). Yes, Sir. The comparative ingot
production figures in 1964-65 and 1965-66
are given below:

(In thousand ton-

nes)
1964-65 1965-66
(1) Rourkela 979 1,065
{2) Bhilai 1,131 1,371
(3) Durgapur 1,006 1,001

(c) and (d). The first expansion of
Bhilai Steel Plant is already complete and
that of Durgapur and Rourkela is nearing
completion. As regards further expansion,
a decision on the expansion of Dugapur
and Rourkela Steel Plants has been defer-
red. Further expansion of Bhilai Steel Plant
is under consideration .

New VicToria COTTON MiiLs, KANPUR

" 3509. SHRI S.M. BANERIJEE: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the New Victoria Cotton
Mills, Kanpur has remained closed for the
last 40 days;

(b) whether it was closed for want of
cotton;

(c) if so, the steps taken to supply cotton
to the mill; ' . )

(d) whether steps have alsop been taken to
reopen this mill; and

-(e) -if so, with what result?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHD: (a) Yes, Sir.
The Mill is lying closed since 3rd October,
1967.

(®) to (c). Information is being collected
and it will be placed on the Table of the
House.
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MEMORANDUM  SUBMITTED BY COST
ACCOUNTANTS

3510. SHRI YASHPAL SINGH: Will
the Minister of INDUSTRIAL DEVELOP-
MENT & COMPANY AFFAIRS be pleas-
ed to state:

(a) whether cost accountants have submit-
ted a2 memorandum to the Company Law
Board asking Government to allow Char-
tered Accountants with 10 years experience
to do cost audit;

(b) if so, the reaction of the Government
thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED): (a) No,
Sir.

(b) Does not arise.

MECHANISED FOOTWEAR UNIT

3511, SHRI YASHPAL SINGH: will
the Minister of COMMERCE bz pleased
to state:

(a) whether State Trading Corporation
has decided to set up a mechanised footwear
unit; and

(b) if so, where it will be lccated and the
cost thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) The Unit is proposed to be located at
Jajmau near Kanpur city. The total cost
of the Unit including its working capital
is estimated at Rs. 2 crores.

IRON ORE "DEPOSITS IN CANNANORE

3512, SHRI A. K. GOPALAN:
SHRI P. GOPALAN:
SHRIMATI SUSEELA GOAPALAN:

Will the Minister of STEEL, MINES AND
METALS be pleased to state;

(a) whether it is a fact that large quantity
of iron ore deposit has been found in Cenna-
nore district of Kerala;

(b) if so, the extent thereof;
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(c) whether Government propose to send
a survey team to assess the extent of iron
ore deposit, and if so when; and

(d) if not, the reasons therefor?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) No., Sir.

(b) Does not arise.

(c) and (d), During 1963-64, a detailcd
search by the Geological Survey of India in
Cannanore district, for the southernly exten-
sion of the iron ore bands of Puttur taluk,
indicated South Kanara district, Mysore,
indicated that the Dharwar schist belt with
the associated iron ore band do not extend
into Cannanore district, except for
thin stringers of magnetite-quartzite (a
poor grade iron ore). The main occur-
rences of iron ore around Puttur are the
magnetite veins near Chilmettaru and
West of Kamal abettu on Vitla-Puttur
Road, which contain about 56-83 per cent
iron. The only ore worth mentioning in the
Kasaragod area, are the thin segregations of
secondary hydrous iron oxide, resembling
limonite, occurring as thin stringers and len-
ses within the thick cappings of laterite.
These are scattered and sporadic, hardly
exceeding 5 to 8 cm. in thickness. The most
important of these occurrences are seen in
the road cuttings on Kasaragod-Jalsur
road, at Bela, Chemvattur and Shemani.
As iron ore bodies, they are much too in-
significant to merit attention,

ALLOTMENT OF QUARTERS TO STAFF OF
ForEIGN TRAFFIC ACCOUNTS OFFICE,
DELHI

3513. SHRI A. K. GOPALAN:
SHRI K. RAMANI :

SHRI SATYA NARAIN SINGH:

SHRI P. RAMAMURTI :
SHRI VISWANATHA MENON:

Will the Minister of RAILWAYS be
pleased to state:

(a) the number of quarters allotted to the
Northern Railway staff and the staff of the
Foreign Traffic Accounts Office, Western
Railway, Delhi, since the latter category of
staff was re-registered for allotment of
quarters separately; and

DECEMBER 8, 1967

Written Answers

5618.

(b) if the number of quarters allotted to
the Western Railway staff is negligible,
whether Government are considering the
allotment of quarters to the Western Railway
staff and also to make good the previocus
deficiency?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (2) The steff
of the Foreign Traffic Accounts Office,
Western Railway, Delhi are not registered
separately for allotment of quarters by the
Northern Railway as there is no such sepa-
rate pool of quarters. The number of
quarters allotted to the Northern Railway
staff and staff of the Foreign Traffic Ac-
counts Office, Westerr Railway fcmr the
date of decentralisation of the ex. Railway

Clearing Accounts Office, i.e. 10-7-53,
is as under:
() Northern Railway 3,405

(ii) Foreign Traffic Acccunts
Office, Western Railwzy 6

The percentage of non-essential -staff (to
which category this staff of Western Railway
belong) provided with house for the Nor-
thern Railway and Western Railway Traffic
Accounts steff is as follows:—

Class 1II Class IV

Northern Railway 10-44% 22-30%
Western  Railway
Traffic Accounts

Staff 1y 2%

(b) From the figures given in reply to ()
above it will be seen that the Western Rail-
way staff have received a higher percen-
tage in the allotment of querters and
therefore there is no proposal fcr special
consideration in allotting quarters to the
Western Railway steff.

MEETING OF RAILWAY EMPLOYEES OF
EASTERN AND SOUTH-EASTERNRAILWAYS
AcCCOUNTs DEPARTMENTS

3514. SHRI A. K. GOPALAN:
SHRI VISWANATHA MENON:
SHRI UMANATH :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether any meeting of the Ezstern
and South-Eastern Railwzy emplcyees was
organised by the All Incia Railway Ac-
counts Staff Asscciation at Czlcutt? cn the
16th September, 1967;
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(b) if so, whether any resolution passed
at the said meeting was sent to Govern-
ment;

(c) what are their demands; and

(d) the steps Government propose to take
to fulfil those demands ?

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA): (2) Yes.

(b) Yes.
(c) The demands are:

(i) withdrawal of mechanisation parti-
cularly from the Traffic Account’s
Office.

(ii) Proper assessment of staff require-
ment by conducting job analysis
and that no staff should be rendered
surplus.

i) Unification of two grades of Rail-
way Accounts Clerks and filling up
of the existing vacancies in the cadre
of Account’s Clerks (Grade I).

(iv) Need for looking into the case of
Senior Account’s Clerks who are
at the maximum of their recruitment
grade.

(v) Need for avoiding
Senior Staff,

transfers of

(d) Government consider that with the
increase in volume of work on the Railways
it is essential to introduce modern tools
of accounting and management and there-
fore a certain amount of mechanisation
and automation is essential. The staff are,
however, protected from any retrenchment
and their avenues of promotion have also
been protected on the basis of the cadre that
existed on 20-8-66. Transfers of staff in the
interests of administration cannot altogether
be eliminated, but an assurance has been
given that staff would not be transferred from
their present station directly as a result of
the installation of comjputors unless they
are willing to be transferred. While it is
not possible in the intcrests of work to
amalgamate the two grades of Accounts
Clerks, the question of granting some
benefit to the staff at the maximum of the
fnitial recruitment grade is receiving con-
sideration.
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IRUGUR RAILWAY STATION
3515, SHRI E. K. NAYANAR:

SHRI K. RAMANI :

SHRI C. K. CHAKRAPANI :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have received any
memorandum from the people of Irugur
village of Coimbatore District regarding
Pucca Railway Station with all facilities at
Irugur Station; and

(b) if so, the main points made in the
memorandum and action taken thereon?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): () Yes.

(b) It has been represented by the people
of Irugur village that Irugur station should
be made a regular station and provided with
improved amenities such as waiting shed,
drinking water tap, latrine, raised platform
etc.

Trugur is a contractor-operated train halt.
The proposal for its conversion into a flag
station with improved passenger amenities
has been examined and found not feasiable
for want of adequate justification.

EASTERN RAnLwAY EmPLOYEES CONSU-
MERS BisunH COOPERATIVE SOCIETY LTD.,
JAMALPUR
3516. SHRI E. K. NAYANAR :

SHRI NAMBIAR:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government received any
memorandum dated the 28th September,
1967 from the Honorary Secretary, Eagtern
Railway Employees Consumers Bisudh Co-
operative Society Ltd., Jamalpur regarding
mal-practices in the Society;

(b) if so, the main points made in the
memorandum;

(c) whether Government propose to in-
vestigate the matter; and

(d) if net, the reasons therefor?
THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) The memorandum mainly deals with
the mismanagement in the affairs of the
Society.

(c) Yes.
(d) Does not arise.
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RECEssSION IN EcoNoMYy

3517. SHRI E. K .- NAYANAR:
SHRI NAMBIAR :
SHRI R. R. SINGH DEO :
SHRI BEDABRATA BARUA:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Un-
starred Question No. 1788 on the 24th
November, 1967 and state the names of the
concernsfindustries on which orders have
been placed to fight recession and the amcunt
of order given to each concern?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): 1. Offers have
been set to the wagons Builders and a State-
ment is laid on the Table of the House
[Placed in Library. See No. LT—1922

167}

2. So far as orders for other Railway
equipment placed with privite firms are
concerned, comprehensive information from
all Railways and production Units has to be
complied involving considerable time and
effort which may not be commensurate with
the results that may be achieved.
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EXPORT OF SHOES TO UssR
3521. SHRI B. K. MODAK :

SHR1 C. K. CHAKRAPANI :

SHRI GANESH GHOSH :

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that leather shoes
(Gent’s size) are being exported to U.S.S.R.
through the State Trading Corporation;

(b) if so, the cost per pair:

(c) whether it is a fact that the State
Trading Corporation hassecured ordersfrom
American buyers to supply gent’s size
shoes:

(d) if so, the cost per pair;

(e) whether there is a difference in rates of
shoes exported to U.S.S.R. and America;
and N

(f) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI).. (a) and (c).
Yes, Sir.

(b)to(e). Itisnotin the business interest
of S.T.C. to disclose the prices. The
cost per pair depends on the design, quality
of raw material, workmanship etc. used in
each variety as per specifications and other
factors, and due to the above reasons,
there is some difference.

MisSING OF RUSSIAN CABLES FRCM N.C.D.C.
COLLIERY STORES ’

3522, SHRI B. K. MODAK :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS:

Will the Minister of STEEL, MINES
AND METALS be pleased tostate:
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(a) whether it is a fact that Russian cables
worth several lakhs of rupees are missing
from the store of Surakachar Colliery of
N.C.D.C. at Banki- Mogra;

(b) if so, the total value thereof;

(c) whcther a criminal case under Cr. P.C.
has been registered; and

(d) if so, when, and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS: (SHRI P. C. SETHI) : (a) It is
true that some Russian cables have been
found missing from the store of the N.C.D.C.
in Surakachar colliery .

(b) The approximate value of the cables
is about Rs. 85,000/-.

(c) and (d). A case was lodged with the
Police Out-post at Banki-mogra on 27-7-67
and the police investigation is continuing.

CroseD TEXTILE MILLS IN MADRAS

3523. SHRI B. K. MODAK
SHRI MOHAMMAD ISMAIL
SHRI K. ANIRUDHAN :
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the Govern-
ment of Madras have sought financial assis-
tance from the Central Government to take
over the closed textile mills;

(b) if so, the decision taken in the mat-ter';

(c) thetotal financial assistance sanction
ed; and

(d) if not, when a decision is likely to be
taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to (d).
The Chief Ministéer of Madras discussed
with the Commerce Minister on the
30th September, 1967 the question of re-
opening of the closed mills in Madras. He
was assured that the Central Government
would consider the matter as sympatheti-
cally as was possible on the merits of each
case. In pursuance of this assurance, an
Officers Group was appointed. This Group
is already examining the cases of two mills,
namely, Sri Ranga Vilas Ginning, Spinning
and Weaving Mills Limited and the Cam-
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bodia Mills Ltd. Further action will be
taken onreceipt of the report of the Officer’s
Group.

EXPORT OF OIL CAKES

3524. SHRI DHIRESWAR KALITA:
Will the Minister of COMMERCE be
Ppleased to state:

(a) whether it is a fact that the oil cake
exporters have complained of non-availablity
of shipping space and heavy freights for the
exports;

(b) if so, the steps taken to help the expor-
ters in this respect; and

() the total quantity of oil cakes exported
in the last three years ; and the value of
therefof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No, Sir.

(b) Does not arise.
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©
Year Qty. Value
(in ‘000° (inRs.
tonnes) lakhs)
1964-65 1,246 3,924
1965-66 828 3,464
1966-67 821 4,689

REVISION OF PRICE OF PAPER

3525. SHRI DHIRESWAR KALITA:
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether the Indian Paper Mills® Asso-
ciation has demanded an upward revision in
the price of paper; and

(b) if so, Government’s reaction thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED)

(a) Yes, Sir.

(b) The matter is being reviewed.

PUNISHMENT TO RAILWAY OFFICERS FOR
ACCIDENTS

3526. SHRI RABI RAY : Will the
Minister of RAILWAYS be pleased to state
the number of accidents in which the Rail-
way Gazetted Officers have been held res-
ponsible and punished during the period
1965 to 1967 ?

5626
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THE MINISTER OF RAILWAYS(SHRI
C. M. POONACHA): During the period
1-1-1965 to 31-10-1967, there were 3 train
accidents in which gazetted officers were
held responsible. In one case disciplinary
action has been taken and in the remaining
two disciplinary action is in progress.
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OrmicAL InsTRUMENT FACTORY LucKNnow

3531. SHRI' P. GOPALAN :
SHRI MOHAMMAD ISMAIL :
SHRI K. ANIRUDHAN :

Will the Minigter of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether any project in public sector
to manufacture opitical instruments in
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collaberation with the German Democratic
Republic proposed to be established at
Lucknow, U.P. has been sanctioned; and

(b) if 80, the time by which the Pproject
is likely to be completed and the total
amount sanctioned for the project ?

THE . MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHHMED) :
(a) and (b). Government of India have
approved in principle the proposal of the
Government Percision Instruments Factory,
Lucknow which is under the State Govern-
ment of Uttar Pradesh, for collaboration
with M/s. Carl Zeiss Jena, GDR in the
manufacture of certain Scientific instru-
ments including optical instruments. The
State Government have indicated that the
project, originally estimated to involve an
outlay of Rs. 39 lakhs is now estimated
to cost Rs. 184 lakhs and that the collabora-
tion agreement with M/s. Carl Zeiss Jena
has not been finalised so far.

SANCTIONED AND WORKING STRENGTH
IN TRAFFIC ACCOUNTS BRANCHES OF
THE INDIAN RAILWAYS

3532. SHRI P. GOPALAN :
SHRI K. RAMANI :

Will the Minister of RAILWAYS be
pleased to state :

(a) the sanctioned and the working
strength of the Sub-Heads, Clerks Grade I
and Clerks Grade I in the Traffic Accounts
Bsanches and General Accounts separately
on the Indian Railways as on the 1st April,
1959, 20th August, 1966 and 1st October,
1967;

(b) the age of staff reduced in the
Traffic Accounts Branches and the General
Accounts Branches separately on the Indian
Railways Zone-wise; and

(c) whether the variation in the percen-
tage is high between the Railways, if so, the
reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
Information is being collected and will be
laid on the table of the Sabha.
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SENIORITY IN RAILWAY ACCOUNTS
DEPARTMENT

3533. SHRIMATI SUSEELA GOPA-
LAN :
SHRI K. M. ABRAHAM
SHRI VISHWANATHA
MENON :

Will the Minister of RAILWAYS be
pleased to state :

(a) the manner in which the seniority in
the Accounts Department of the Indian
Railways is maintained in respect of General
Accounts and the Traffic Accounts Branches;

(b) whether the seniority of both the
branches is combined or maintained sepa-
rately; and

(c) whether any transfers upto the posts
of Clerks and Sub-heads are made from
‘General Accounts Branch to the Traffic
Accounts Branch or vice-versa ?

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA) :"(a) and (b).
The position is not uniform on all the
Railways. Theseniority of General Accounts
and Traffic Accounts staff is combined on
some Railways and separate on some others.
On a few Railways, it is maintained separa-
tely in respect of certain categories of staff,
and for other categories, it is combined.

(c) Normally, such transfers are made

where staff are borne on a combined senio-
rity list.

CLBRES GRADE I IN AcCCOUNTS
DEPARTMENT

3534, SHRIMATI SUSEELA
GOPALAN :

SHRI SATYA NARAIN SINGH :

SHRI NAMBIAR :
SHRI P. P. ESTHOSE :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that 20 per cent
of the vacancies of the Clerks Grade I in
the Accounts Department of the Indian
Railways are kept unfilled and reserved for
direct recruitment of Graduates;

(b) if so, the number of vacancies remain-
ing vacant on 31st October, 1967 on each
Railway separately;
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(c) whether the 55 per cent quota of
Clerks Grade I in the Accounts Depart-
ment is being maintained;

(d) whether in view of the present ban on
recruitment of Accounts Clerks since 1959,
Government are considering to scrap
thisreservation quota and to fill up vacancies
by promoting the serving employers without
any reservation; and

(e) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes,
at present.

(b) Information is being collected and
will be laid on the table of the Sabha.

(c) The prescribed percentage of 55%;
has not been changed.

(d) and (e). This, among other matters,
comes under consideration from time to
time.

OVERCHARGE SHEETS IN FOREIGN TRAFFIC
ACCOUNTS OFFICE, WESTERN
Ranway, Dermn

3535. SHRIMATI SUSEELA
GOPALAN :
SHRI K. M. ABRAHAM :
SHRI P. P. ESTHOSE :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that 8000 over-
charge sheets have been shown as out-
standing in the monthly progress report of
the Section concerned in the Foreign Traffic
Accounts Office, Western Railway, Delhi;

(b) whether it is also a fact that an hono-
rarium of Rs. 2,000 has been sanctioned
for the clearance of the arrears of over-
charge sheets numbering 7,000;

(©) if so, the reasons for this discrepancy;

(d) whether such arrears in work due to
the shortage of staff; and

(e) if so, the responsibility fixed for
declaring staff surplus resulting in accoumu-
lation of arrears ?

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA): (a) Yes. But
only a small percentage of these are to be
checked. For the rest only a record has to

be kept of the fact that it has been passed
for refund.
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(b) It is proposed to pay an honorarium
of Rs. 2,053 for the clearance of 5560
overcharge sheets and not 7000 as stated.

- (c) The balance overcharge sheets were
cleared by the staff during office hours for
which no honorarium is to be paid.

(d) No.

(e) Does not arise.

New CeMent UNITS IN THE PUBLIC SECTOR

3536. DR. RANEN SEN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY  AFFAIRS
be pleased to state :

(a) whether the Cement Corporation of
India has prepared any scheme to set up new
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cement units in the public sector and if so,
the number of units to be set up;

(b) the production capacity and employ-
ment potential of the new units;

(c) the names of places where these units
are to be located and the estimated outlay
on each of them; and

(d) the time by which these units are
cxpected to go into production ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMAD) : (a) to
(d). Cement Corporation of India has sumitt-
ed to Government for approval project
reports of cement plants for the following
locations with  capacity, employment
potentia etc. as noted below against each:

Location Item Annual Employ- Estimated Likelydate of com-
capacity ment cost missioning
(tonnes) potential (Crore
(persons) of. Rs)
Mandhar Portland 200,000 500 4-46 In 1969
(M.P.) cement
Kurkunta Do. 200,000 500 4-40 Do.
(Mysore)
Neemuch Do 200,000 500 4-917 In not less than three
M.P) after appro-
Jagl{all;);u Do 200,00 500 5-375 val is given.
Tandur Do 200,000 500 4-49
(A.P) .
Mehrauli Masonry 50,000 100 0-66 In about one year
(Delhi) cement after the project is
approved.

Out of the above locations, Mandhar
and Kurkunta have been approved in June,
1966. All other locations and the project
reports reccived are under consideration
of the Government of India.

ZINC AND LEAD ORE Mes
3537. DR. RANEN SEN : Will the
Minister of STEEL, MINES AND METALS
be pleased to state :

(a) whether it is a fact that sufficient
attention has not yet been paid to the problem
of developing zinc and lead ore mines in the

country and the progress made in this respect
has not been very satisfactory;

(b) if so, the reasons therefore; and

(c) the steps taken for the proper develop-
ment and exploitation of the zinc and lead
ore mines in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS : (SHRI P. C. SETHI) : (a) No,
Sir. At present the only known commer-
cially workable zinc and lead ore mines in
the country are situated in Zawar area in
Rajasthan. These were benig worked
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by a private company who were producing
about 500 tonnes of ore per day. The

undertaking of the company was taken

over by Government in October, 1965 due

to the inability of the company to imple-

ment expansion of the mines and complete

the construction of the zinc smelter. Hin-

dustan zinc Limited, a Central Government

undertaking, which now owns and manages

the mines has taken steps to further develop

the mines. The production capacity of

lead and zinc ore has been increased from

500 tonnes to 750 tonnes per day which

will be further increased to 1000 tonnes per

day shortly. Beneficiation capacity has

also been augmented at the mines site to

match the increased production of ore.
Steps have also been taken to further
increase the ore production to 2000 tonnes
per day with requisite additional beneficia-
tion capacity. The construction of the
zinc smelter of 18,000 tonnes of zinc metal
per annum capacity has been completed
and it is expected to be commissioned
shortly. Exploration and progpecting work
is also being taken up in the Zawar area
to prove additional deposits with a view to
raise the production of ore even beyond
2000 tonnes per day.

(b) Does not arise.

(c) Apart from Zawar area, intensive
exploration and aerial surveys have also
been undertaken to locate new lead and
zinc ore depositsin the country. Assoon as
commercially workable new deposits are
located, it is the intention of the Government
to undertake their development and ex-
ploitation.

ORDERS FOR RAILWAY WAGONS PLACED ON
PrivaTE FRMs

3538. DR. RANEN SEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that large orders
of Railways wagons have been placed with
different firms recently; and

(b) if so, whether those firms have started
manufacturing the wagons ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Proposals
for procurement of 16,000 wagons in terms
of four-wheelers from the private sector
have been finalised and the offers have been

sent to the various wagon builders for
acceptance.

(b) The above proposals are for manu-
facture of wagons during 1968-69. The
fabrication is expected to commence after
March, 1968 against firm orders to be placed
on them.

SANCTIONED AND WORKING STRENGTH OF
STAFF IN TRAFFIC ACCOUNTS OFFICES

3540. SHRI JYOTIAMOY BASU :
SHRI K. RAMANI :
SHRI P. RAMAMURTT :

Will the Minister of RAILWAYS be
pleased to state :

(a) the sanctioned and the working
strength of the Sub-heads, Clerks Grade I
and Clerks Grade II in the Foreign Traffic
Accounts Office, Western Railway Delhi,
Traffic Accounts Office, Northern Railway,
Delhi and the Traffic Accounts Office of the
Western Railway at Ajmer separately as on
1st April, 1959, 20th August, 1966 and 1Ist
October, 1967 respectively; and

(b) whether the strengthis on the decrease,
if so the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Information is being collected and will be
1aid on the table of the Sabha.

UNGRADED RAILWAY ACCOUNTS tnnr
ASSOCIATION

3541. SHRI JYOTIRMOY BASU
SHRI K. RAMANI :
SHRI SATYA NARAIN SINGH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the ungraded Railway
Accounts Staff Association gave intimation
to Government to organise a demonstration
before his residence on 16-3-1967;

(b) whether any deputation of the Railway
employees called upon him to hand over
the memorandum;

(c) ifso,whatwere their demands;

(d) whether any reply was given to the
ungraded Railway Accounts Staff Associa-
tion; and

(e) the steps Government propose to
take to redress their grievances ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) and (c). The grievances of the staff
of the Traffic Accounts and Compilation
Branches of the Western and Northern
Railways which formed the subject matter
of the resolution, included the following
demands :

(i) Mechanisation should be withdrawn
from the Traffic Accounts Officers
on Indian Railways.

(ii) Promotions of the staff should be
thrown open and normal condi-
tions for promotions as obtaining
prior to simplification should be
restored.

(iii) Proper assessment of the staff
requirement should be made con-
ducting job analysis, and no staff
should be rendered surplus.

(iv) The assurances given by the Railway
Administration that no staff will
be transferred from their places
of work should be implemented
and the 7 employees who were
transferred to Dohad should be
called back.

(v) Adequate facilities should be given
for promoting such of the staff
who have been blocked on Rs.
180. '

(vi) Class IV employees should also be
given adequate facilities for pro-
motion.

(d) No reply is given normally to any
ional and/or unrecognised Associations.

() While the demands are examined on
their own merits, grievances of Railway
staff are discussed with Organised Labour
at the different levels of the Permanent
Negotiating Machinery. It has been consi-
dered necessary to introduce a measure of
modernisation of the tools of management
and therefore Computors are being installed,
and to start with Traffic Accounts work
will be taken over by the machines. The
staff have, however, been assured of the
protection of avenues of advancement
based on the cadre as it cxisted on 20-8-66
and no retrenchment of existing staff is
contemplated.

As regards the specific question of transfer
of seven employees to D ohad, two transfers

DECEMBER 8, 1967

5638

Written Answers

have already been cancelled and the question
of re-transferring the other five is also
under consideration. The problem of
stagnation of some staff at Rs. 180 in the
initial grade is receiving ccnsideration.

SHIFTING OF RAILWAY Press AND Forums
Deror FROM GAUHATI TO NEW JALPAIGURI

3542, SHRI J. N. HAZARIKA : Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether Government reccived re-
presentations from the pablic as well as
from the employees against the proposal
to shift the North-East Frontier Railway
Press and Forms Depot from Gauhati to
New Jalpaiguri;

(b) if so, the reasons therefor; and

(c) whether the Railway Administration
propose to give up the proposal in view
of the anticipated difficulties that are
likely to be confronted by its employees if
the shifting is carried out ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (2) Yes.
Representations have been received against
the proposal to shift the Forms Depot.
The Railway have no Press at Gauhati.

(b) Due to administrative reasons which
were expected to lead to greater cfficiency.

(c) At present status quo is being main-
tained. books, A modified proposal to stock
books, forms and stationery at both the
Depots at Gauhati as well a8 New Jalpai-
gari is, howcver, under consideration.
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Issue OF IMPORT LICENCES

3546. SHRI INDRAJIT GUPTA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether the Engineering, Cotton Tex-
tile and Jute Industries that were given
priority of maintenance import licences
have failed to put up satisfactory export
performance of their finished goods since
June, 1966 on wards;

(b) if so, the reasons therefor; and

(c) whether the priorities will be revised
in the light thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH]) : (a) Exports
of engineering goods, cotton textiles and
jute manufactures showed a decline of 169,
28% and 149 respectively during the year
following devaluation ccmpared to the
preceding Year. Export performance of
these items however improved during June-
August 1967, the increases compared to
exports during June-August 1966, being
27%, 12% and 9% for engineering goods,
cotton textiles and jute manufactures res-
pectively.

(b) The reasons for fall in exports were :—

(i) In the case of engineering goods,
the time taken for re-adjustment
of export programmes in the changed
situation arising from devaluation
and revised Government polities
and a reduction in overseas demand;

(ii) In the case of cotton textiles, lower
production due to non-availability
of the desired qualities of cotton
at ceiling price, reduction of im-
ports by UK., and the dislocation
caused by devaluation;

(iii) In the case of jute manufactures, the
high price for our jute and jute goods
due to short crops in the country
doring the successive seasons,
competition from Pakistan and the
emergence of synthetic substitutes.

(c) Industries have not been included in
the ‘priority’ list on the basis of export
performance. However, priority industries
are being urged to improve their export
performance.

ExtensioN Or RAnLwAy LmNe To
N.EF.A. REGON

3547. SHRI KAMESHWAR SINGH :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that Government
are proposing to extend railway line to
N.E.F.A. region;

(b) if so, the total length of line proposed
to be constructed; and

. (€) whether the construction work has
been started ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) and (c). Do not arise.

MACHINES MANUFACTURED By HM.T.
Povore

3548. SHRI KAMESHWAR SINGH :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is fact that the machines
manufactured at H.M.T.,Pinjore are costlier
than similar machines manufacttred by
the private sector industries in Punjab;

(b) if so, the reasons therefor; and

(c) whether the matter is being enquired
into ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a) No,
Sir. The electrically controlled Milling Machi-
nes which are manufactured by H.M.T.,
Pinjore are not being manufactured by any
other party in India. The other types of
Milling Machines manufactured at Pinjore
are also not being made in the privatc
sector to the same specifications or quality.

(b) and (c). Do not arise.

FoRmGN EXCHANGE EARNED FroM
ExXPORTS

3549. SHRIMATI TARKESHWARI
SINHA : Will the Minister of COMMERCE
be pleased to state :

(a) the amount of foreign exchange earned
by India from exports during the last three
years (year-wise); and

(b) the total value of exports through
Government agencies like the State Trading
Corporation and the value of exports by
private companies during 1966-67 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) The
total value of exports (including re-exports)
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during the years 1964-65 to 1967-68 (upto
August, 1967) is as follows :

Year Value in  Value in
Rs.Lakhs US.
Dollars
Millions
1964-65 . 816,30 1,714-9
1965-66 . 805,64 1,692-4
1966-67 . 1,09494 1,557-9
1967-68 . 460,68 614-2

(upto August, 67).

(b) Figures for sector-wise export earnings
are not available as the export statistics
are maintained for the country as a whole.

UnzcoNoMIiC RAILWAY LiNes

3550. SHRI SATYA NARAIN SINGH :
SHRI GANESH GHOSH :

Will the Minister of RAILWAYS be
pleased to state :

(2) whether Government are considering
to wind up uncconcmic railway lines;

() if so, total number of uvneconomic
lines and the total mileage covered by such
lines;

(¢) whether Government have investigated
the causes of the line beccming uneconomic;

(d) if so, the details thereof; and

(¢) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a) A study
of the uneconomic branch lines is in
Progress with a view to ascertaining whether
any such line should be closed down.

(b) The tentative list consists of 63%ranch
lines and the total kilometrage is about
4,380,

(c) to (c). Broadly, poor traffic and high
operating costs are responsible for a line
being uneconomic.

MAROCONIPG OF JODHPUR-BARMER EXPRESS
NeAR TILWARA

3551. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Jodhpur-Barmer Express
was marooned by flood waters on the 8th
Scptember, 1967, near Tilwara;

(b) if so, the circumstances under which
this train entered such deep waters;

(c) thesteps taken to evacuate the maroon-
ed passengers; and

(d) whether an enquiry has been conducted
into the circumstances of the incident,
if so, the findings therefo?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) and (b). On
noticing an unusally wide expense of flood
water over an Irish bridge situated between
Tilwara and Balotra stations at about 1-30
hours on 8-9-67, the driver of 98 Dn.
Barmer-Jodbhpur Express brought the train
to a halt as it appeared to be unsafe to pro-
ceed further. The train could not be backed
to Tilwara as the track and bridges in the
rear had also got submerged due to
sudden “flash floods™ in the Luni river.
The train had therefore to be detained in the
middle of the section.

() As the stranded train could not be
approached by road or rail due to fleods,
the assistance of Air Force and Army
authorities was soguht for air-dropping
food and evacuation of the 500 odd passen-
gers in the train.  The rescue operations by
means of boats started early in the morning
of 9-9-67 and by the evening all passengers
had been evacuated to a safe spot where
food-supplies and medical assistance were
provided. Buses were also chartered to take
the passengers to Jodhpur.
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INDUSTRIES IN HARYANA STATE

3555. SHRI RANDHIR SINGH
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that Haryana is
more backward in industries as compared
te other States in the country;

(b) whether Government propose to
initiate certain schemes to set up big and
small industries in this State; and

(c) if so, the main features thereof ?

THE MINISTER OF INDUSTRML
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)

5648

Haryana is among the relatively industrially
less developed States in the country.

(b) and (c), Government have no specific
proposals at present. However, ia finalising.
the schemes and projects to be included in
the Annual plans and the Fourth Five-
Year Plan, the question of their location in
different States will receive careful considera-
tion taking all the relevant factors into
account.

foft worew o i
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CONTAINER GOODS SERVICE ON THE
RALLWAYS

3562. SHRI SRADHAKAR SUPAKAR:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is proposed to start a
container goods service on the railways in
the near future; and

(b) if so, what would be the difference
in freight between such trains and ordinary
train ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Con-
tainer goods services have been introduced
on the Indian Railways on a few routes.
On the Bombay-Ahmedabad and Delhi-
Bombay routes containers used are of
4 -5 tonne pay-load capacity each; a service
using smaller collapsible containers to suit
the specialised requirement of traffic has
been introduced between Gwalior and New
Delhi. More container services are being
prospected for introduction. .

(b) There is normally no difference in
principle in the freight charges for container
services. The rates charged are computed
on the basis of rates under Traiff classifica-
tions for the rail-borne portion of the
journey, plus some charge, determined by
mutual negotiations, for the collection and
delivery services rendered by the railways
at the terminal towns,

HOWRAR-DELHI  SUPER-EXPRESS TRAINS

3563. SHRI SRADHAKAR SUPAKAR :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is proposed to run a super-
express. train between Howrah and New
Delhi;
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(b) if s0, when; and
(c) whether it will run daily ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) Technical details of the proposal are
in the process of finalisation and as such
no date for its introduction can be given
at the moment.

(c) Frequency is yet to be decided.

MEMORANDUM  SUBMITTED  BY
F.ICCI

3564. SHRI P. C. ADICHAN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether the Federation of Indian
Chambers of Commerce and Industry has
pleaded against preferential treatment, in-
cluding subsidies to the small scale industry
in a memorandum recently submitted to
the Administrative Reforms Commission;
and

(b) if so, Government’s reaction thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). It is understood that the Federation
of Indian Chambers of Commerce and
Industry has addressed a letter to the Work-
ing Group on Small Scale Sector set up by
the Administrative Reforms Commission in
réAponse to a Questionnaire sent by the
latter. The letter will be examined by the
Government of India if and when it is
referred to them.

AcCcOUNTS OF HINDUSTAN MAcCHRE
Toors L1p.

3565. SHRI PREM CHAND VERMA :
‘Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) Whether the Hindustan Machine
Tools Ltd. was established in 1953 with a
paid-up capital of Rs. 11} crores and that
its present working capital is estimated
at 374 crores;

(b) whether the Company’s profit in
1963-64 was 14 S per cent which dropped
to 3 -4 per ceat in 1965-66;
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{0) whether the Company’s achievements
have not come upto even 25 per cent of its
expectations; and

(d) if so, the reasons for this state of
affairs and whether any steps have been
taken on the basis of which better results
could be expected in future years ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Hindustan Machine Tools Limited, Banga-
lore was incorporated on 7th February,
1953 with an authorised capital of Rs. 12
crares. The present Tssued and Paid-up
capital of the Company is Rs. 12 crores.
Actual working capital of the company
as on 30th September, 1967 was Rs. 1230
crores.

(b) The percentage of profit after tax to
the capital employed was 145 in 1963-64
and 3 -4 in 1965-66.

(¢) No, Sir.

(d) Does not arise.

CoNSUMPTION oF CoAL

3566. SHRI PREM CHAND VERMA :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether Government relaxed the
distribution and price control of ceal in
order to stimulate coal consumption in the
country;

(b) if so, how far the objective has been
achieved and the comparative figures for the
period since relaxation of control and last
year during the same period;

(c) whether there has been any increse in
price of ooal; and

(d) whether there has been any increase

in the export of coal during this period as
compared to last year ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHD) : (a) No,
Sir.

(b) Does not arise.
(©) Yes, Sir.
(d) No, Sit
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CoAL SToCK IN NAHAN FoUNDRY

3567. SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(@) whether it is a fact that on physical
verification of eoal stocks in Nahan Foundry,
it was found short by 234-825 M. Tonnes;
and

(b) if so, whether any investigation was
made for the disappearance of such a large
quantity of coal and if so, the result there-
of ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The physical verification of stock of hard
coke in March 1965 disclosed a shortage of
234-825 M. tons.

(b) The Government of Himachal Pradesh
have stated that necessary enquiries have
been instituted and that the matter is under
the consjderation of the{Board of Directors
of Messrs. Nahan Foundry Ltd.

LAt RUNNING OF TRAmNs

3568. SHRI PREM CHAND VERMA :
‘Will the Minister of RATLWAYS be pleased
to state :

(a) the percentage of late running of
trains in October, 1967;

(b) whether the causes of late running of
trains have been investigated and, if so, in
how many cases it has been found due to
negligence on the part of running or station
staff;

{c) whether any action has been taken
against the defaulting officials and if so,
in how many cases action was taken to
punish the defaulters in October, 1967; and

(d) the mesures contemplated to be taken
to see that the trains run on time ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) During
October, 67, the percentage of passenger
carrying trains running late ranged between
9 and 27 on the Braoad Gauge and 6 and 19
on the Metre Gauge.

@) and (c). Yes. In about 2400 cases.
Disciplinary proceedings have been initiated
againstthe staff found prime facie at fault.

(d) A close watch is kept at all levels on
the day-to-day performance of passenger
carrying trains and everything feasible is
done to ensure their punctwal running.
Special punctuality drives are also launched
from time to time.

AIR CONDITIONED COACH INCHARGE/
ATTENDANTS OF N. E. RALwWAY

3569. SHRI SARJOO PANDEY : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Air Condi-
tioned coach Incharges/Attendants on the
North Eastern Railway have been made
representations regarding improvement of
their working conditions and pay status;
and

(b) if so, the action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
(b) The matter is under consideration.

AIR-CONDITIANED COACH INCHARGES
ON NORTH-EAST FRONTIER
RAILWAY
3570. SHRI SARJOO PANDEY : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that N. E. Railway
has only one hand to look after the Air-
conditioned coach while its counterpart
on the North-East Frontier Railway has
two to handle this job;

(b) whether it is also a fact that the A/C
coach in-Charges on North-East Frontier
Railway are getting extra duty allowance
for night shift, while the A/C coach in-Charge
of North-Eastern Railway is denied this
legitimate claim; and

(e) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS"

(SHRI C. M. POONACHA) : (a) to (¢)
Infor is being collected and will be
1aid on the table of the Sabha,

RALLWAY GUARDS oF N. E. RALLWAY

3571. SHRI SARJOO PANDEY : Will
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the Minister of RAILWAYS be pleased to
state :

(2) whether it is a fact that Railway
Guards of North-Eastern Railway have
launched an agitation against the D.T.S.,
Varanasi demanding among other things
better working conditions;

(b) if so, the nature of their demands;
and

(c) Government’s reaction thereto ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Yes; some guards who were issued with
orders of transfer for administrative reasons
have started an agitation.

(c) No notice is taken of such demonstra-
tions,

BETAD-RAJXOT RAILWAY LN

3573. SHRI R. K. AMIN : Will the
Minister of RAILWAYS bc pleased to
state :

(2) whether there is any prcposal to
construct Betad-Rezjkot railway line by
joining Jasdan-Rajkot by rail communica-
tion; and

(b) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (2) A fresh
traffic survey for Rajkot-Jasdan railway
line (M.G.—61 KMs.) has been carried
out and the survey report is under prepara-
tion.

(b) A final decision regarding construc-
tion of this line will be taken after the
results of the surveys mentioned above are
known. However due to paucity of funds,
the chances of construction of this linc in
the near future are very slim.

FOREIGN COLLABORATION

3574. SHR1 KANWAR LAL GUPTA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the number of foreign collaboration
agreements for Government and private
sector projects approved by Government
so far with country-wise break-up;

{b) the total amount of foreign capital
involved in these agrecments and the
number of foreign technicians in India at
present on account of these collaborations ;
and
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(c) the steps Government propose to take
to discourage further foreign collaboration?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) 2409 cases
of foreign collaboration—both in the Public
and Private Sectors-have been approved
by Government during the pericd January
1960 to September, 1967. A statcment
showing ccuntry-wise break-up of these
cases is given in Annexure-1 lzid on the
Table of the House. (Placed in Library,
See No. L.T.—1923/67).

(b) The figures of foreign capital involved
in these collaboration cases as well as the
number of technicions ¢mploycd have not
been separatcly worked out. Hewever,
the Reserve Bank cf India Bulletin Jenuary
1967 contains a detailed stucy of foreign
investments in India.

(¢) Government Policy is to disccurage
foreign collaboration and foreign invest-
ment in ficlds where indigencus kncwhew
and expertise have been cufficiently
developed.

LocaL TRANS IN Deimr

3575. SHRI KANWAR LAL GUPTA :
Will the Minister of RAILWAYS be pleascd
to state : ’

(a) whether it is a fact that Government
have dccided to increase the number of
local trains for Delhi and its neighbouring
area;

(b) if so, the details thereof ;

(c) whether Government have made any
survey for making more halting stations
in Delhi for local trains;

(d) if so, the report of the survcy;

(¢) the number of people who travel

- daily from Delhi to Ghaziabad, frcm Dethi

to Faridabad, from Delhi to Soncpat and
from Delhi to Bahadurgarh;

(f) whether it is a fact that the number
of trains is inadequate for them to travel
from Delhi to these places; and

(g) if so, the steps Government propose
to take to remove their difficulties ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). Yes. In order to cater to the increase:
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in traffic in Delhi area, one pair of additional
trains each on the New Delhi-Ballabgarh,
New Dethi-Ghaziabad, New Delhi-Hapur
and Delhi/Delhi Sadar Bazar-Jarhi Harsaru
sections, have been introduced from 1-12-67,
in addition to the extension of New Dethi-
Ghaziabad shuttles to and from Dankaur
from 1-10-1967.

(c) No.
(d) Does not arise.

(¢) The approximate number of passen-
gers who travel daily from Delhi to Ghazia-
bad, from Delhi to Faridabad, from Delhi
to Sonepat and from Delhi to Bahadurgarh
is given as under:—

Delhi to Ghaziabad 3,625
Delhi to Faridabad 238
Delhi to Sonepat . 584
Delhi to Bahadurgarh . 186

(M and (g). Some overcrowding was notic-
ed on a few suburban trains in Delhi area.
The above noted additional trains have
been introduced and action is also being
taken to augment loads of existing suburban
trains to provide additional accommoda-
tion.

TRAVELLING INSPECTORS OF ACCOUNTS

3576. SHRI UMANATH : Will the
Minister of RAILWAYS be pleased to
state :

(3) the weekly working hours of the
T.LAs. onthe Western, Central and Northern
Railways separately which form the basis
for assessment of staff requirements;

(b) whether working hours have been
reviewed with a view to refix the time re-
quired for each inspection and to remove
the hardships caused to the T.I.As on
account of disallowance of T.A. and debiting
of leave; and

(c) if so, the result thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to (c).
Infozmation is being collected and will be
Jaid on the table of the Sabha.
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PRODUCTION OF MACHINE TooLs

3580. SHRI MOHAN SWARUP: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the Fourth
Plan target of production for machine tools
is being lowered dractically; and

(b) if so, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). The Fourth Plan is yet to be fina-
lised. In view of the changed economic
sitnation and the decline in demand for
machine tools, the target indicated in the
draft outline of the plan may have to be
revised downward.

New Untt oF HMT

3581. SHRI MOHAN SWARUP : Will
the Minister of INDUS'[:RIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state : ’

(a) whether it is a fact that HMT has
planned to set up two new units in Madhya
Pradesh and Uttar Pradesh recently; and

(b) if so, the location and other details
thereof and the time by which they are
likely to be set up ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). According to the original estimate,
Hindustan Machire 1ccls Limited wereto
st up two new machine toor factories
during the Fourth Plan period in addi-
tion to expanding three of therr exisung
ractories at Pinjore, Kalamassery and
Hyderabad. One if these new factories
was to be in Mzdhya Pradesh and the other
in Uttar Pradesh. These factories were
intended to be set up aster the compieiion
of *he expansion schemes. Hcwever due
to the steep fal in demand for machine
tools, the Company have deferred all their
Fourth Plan schemes. They wiil review
the position after watching the trend of
demand for machive vools. for some more

EXPORTS OF BIRDS

3582. SHRI MOHAN SWARUP: Wili
the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that Indian birds
and squirrels are popular abroad and a
large numoer thereof is cxported every
year;

(b) if so, the number «f birds exported
every year and the foreigo excbange earned
thereby during the last three years;

{(c) whether Government have received
any complaints from foreign buyers that
Indian exporters are painting birds’ plumage
with artificial colours; and

(d) if so, Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE {SHRI
MOHD. SHAFI QURESHI): (a) Yes
Sir.

(b) The number and value of birds ex-

ported during 1964-65 to 1966-67 are
as follows:-
Quantity Vaiue
Year  (in ‘GO0’ Nos.) (in ‘000’ Rs.)
1964-65 13,67 18,39
1965-66 15,30 21,15
- 1966-67 17,05 29,72
(©) No, Sir,

(d) Does not arise.

. CASUAL LABOURERS IN SEALDAH Division

3583. SHRI SAMAR GUHA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that neary 6
thousand casual labourers work in the
railwey ~ division of Sealdah; .

(b) whether it is also a fact that although
the State Government pays to same kind
of labour Rs. 4-0 to Rs. 4-5 per day the
Railway Deptt. pays only Rs. 2-0 per'day;

(c) whether these casual labourers -are
used for doing vital works like construc-
tion of new lines and many of-  them
are working for more than eight-ten years,
they are not recruited in permanent vacan-
cies;

(d) whether it is also a fact that the
casual labourers are not entitled to get the
benefit of medical aid as is enjoyed by other
Railway workers; and

(e) if so, the measures Government pro-
pose to take to improve the service con-
ditions of these casual labourers and to give
them facilities for being recruited as perma-
nent hands?

THE MINISTER OF RAILWAYS
(SHRI C. M. "OONACHA): (3) to (e).
Information is being collected and will be
laid on the Table of the Sabha.

MaAiL DISASTUR NEAR ALIPURDUAR JN.

3584. SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the causes of the train disaster
near Alipurduar Junction on the 28th
September, 1967 have been investigated;
and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) and (b). The
report of the Additional Commissioner
of Railway Safety, Calcutta, who held a
statutory enquiry into this accident, is
awaited.
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RAR LINK BETWEEN POKARAN AND JATSALMER

3585. SHR! D. N. PATODIA: Will

the Minister of RAILWAYS be pleased to
state:
(8) woether the railway link between
Pokaran and Jaisalmer has been completed
and commissioned for passenger/goods tra-
fhic ;

() if so, whether the station at Pokaran
has been provided with all the prescribed
passenger amenities; and

(c) if not, by what time they will be
completed ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Not yot.
Only linking of the main track has been
done and the departmental trains are rua-
ning at present. The projectis expected
to be completed by the end of this month.

() and (c). Do not arise. The rail
link from Pokaran to Jaisalmer takes off
at a point about 3 KMs. short of Pokaran
and not from Pokaran Station yard. The
existing passenger facilitics at Pokaran are
considered adequate at present.

DisTRIBUTION OF IMPORTED COTTON

3586. SHRI D. N. PATODIA: Will
the Minister of COMMERCE be pieased
to state: .

(a) whether it is a fact that the Indian
Cotton Mills Federation is opposed to
Government's  proposal of routing the
imported cotton through the State Trading
Corporation;

(b) whether the Federation bas submitted
a self-financing scheme to raise funds to
push up textiles exports;

(c) whether Government have consi-
dered the scheme; and

(d) if so, the decision taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE
MOHD. SHAFI QURESHI): (a) There
has been recently no occasion to speci-
fically as certain their views on this parti-
cular point.

(b) and (). Yes, Sir.

(d) pending the formulation of a more
satisfactory alternative, Government bave
concurred in the implementaticn ICMF's
scheme for the promotion of the exports of
the products of the Cotton Textiles Industry.
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MobEL WOOLLEN MiLLs, BoMBaY

3587. SHRI MADJU LIMAYE: will
the Minister of COMMERCE be pleased
to siate;

(a) whether Government's attention has
been drawn to the sllocat:on of 50,000
pounds of 2/15 and 1/10s worsted yarn
to the Model Wollen Mills, Bombay by
the Textile Commissioners Office in an im-
proper and illegal manner;

(b) whether Government have received
the report of the Deputy Director in the
Textile  Commissioner’s Office in this
regard;

(c) whether this allocation brought a
benefit of one million rupees to the mills
concerned; and

(d) if so, the action taken on the Deputy
Director’s report and other information
received by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to (d).
The allegations in regard to the allocation
of 50,000 Ibs. of 2/15s and 1/10s worsted
yarn to the Model Woollen Mills, Bombay,
are under examination in consultation with
the Central Bureau of Investigation.

CortoN TEXTILE INDUSTRY

3588. SHRI MADHU LIMAYE: Will
the Minister of COMMERCE be pleased
to state:

(a) whether Government’s attention has
beon drawn to the losses sustained by the
public, Exchequer, workers and Industry
a8 a result of sort time working in cotton
textile industry in the Bombay region;

(b) if so, the broad features thereof;

(c) whether  Government have since
verified this information and gathered
material in respect of other textile centres
in India; and

(d) if so,
study?

THE DEPUTY MINISTER IN THE
MINISTRY OF OOMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to (d).
A serious shortage in supplies of domestic
cotton owing to the prevalence of drought
conditions had dcveloped at the beginning

the main featurcs of such a



5667 Written Answers AGRAHAYANA 17, 1889 (SAKA) Written Answers S668.

of the cotton year 1966-67. The Indian
cotton Mills Federation suggested a block
closure of all mills for a period of 15 days
to deal with the situation. After discus-
sions with all the interests concerned,
namely, labour, grower, industry and trade,
it was decided that a compulsory extra
closure of mills for a day in each week would
be a better alternative to block closure for
the purpose of diminishing the imbalance
between the demand for and the supply of
cotton. A statement was accordingly
made by the then Commerce Minister on
the Floor of this House and thereafter,
steps were taken to promulgate the Cotton
and Staple Fibre Textile Mills (Regulation
of working) Order, 1966 according to
which cotton and staple fibre textile mills
were required to observe an extra holiday
every week with effect from the week com-
mencing the 12th December, 1966. When
the cotton position improved in April 1967,
the compulsory holiday was revised to one
extra holiday every fortnight from the 10th
April 1967. With further improvement in
the cotton position, the Order was rescinded
with effect from the 1st September 1967.

Since the Essential Commodities Act,
1955, did not contain any provision giving
powers to Government to issue the Order
mentioned above, an Ordinance was pro-
mulgated on the 23rd December 1966, to
suitably amend the aforesaid Act. This
Qrdinance was replaced by the Essential
Commodities (Amendment) Act, 1967.

The steps taken have tended to minimise
the diffioulties in which all interests con-
cerned with the processing of cotton had
been placed in consequence of ga short
crop.

Prices oF COTTON SEEDS

3589. SHRI MADHU LIMAYE: Will
the Minister of COMMERCE be pleased
to state:

(a) whether the prices of cotton seeds
have fallen in recent months;

(b) whether the export of these seeds is
being  promoted/subsidised by Govern-
ment to help the farmers;

(c) whether there is any scheme to expand
oil extraction capacity; and

(d) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI): (a) Yes,
Sir.
(b) No, Sir.

() No, Sir not at present.
(d) Does not arise.

Lerpzic AUTUMN FAm

3590. SHRI MARANDI: Wwill the
Minister of COMMERCE be pleased to
State:

(a) whether it is a fact that India also
participated in the Leipzig Autumn Fair
which was held from the 3rd to 10th Sep-
tember in East Germany,

(b) if so, whether the Indian goods
were sold heavily and there was a great
rush in the Indian Pavilion; and

(c) the total expenditure involved and the
total amount earned by selling the goods or
by participating in this Fair?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Some
Indian firms took part in the Fair through
the Leipzig Fair Agency, a private organi-
sation, which coordinated their partici-
pation.

(b) Many of the samples of Indian goods
on display were sold after the Exhibition
and the Indian Pavilion attracted a large
number of visitors.

(c) Government did not incur any
expenditure. The expenditure invelved was
met by the participants jthemselves. Ac-
cording to information available, contracts
for export of Indian goods worth Rs. 16
million to G.D.R. were concluded as a
result of this participation.

MANUFACTURE OF PRINTING
MACHINES

3591. SHRI MARANDI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to State:

(a) whather it is a fact that HM.T. is
proposing to manufacture priating
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machine for letter-press printing such as,
treadle and cylinder machines;

" (b) if so, when they are likely to be manu-
factured; and

() whether any foreign collaboration will
be required in this regard and, if so, the
country that has agreed for collaboration,
and the terms thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). Hindustan Machine Tools Ltd.
do not propose to manufacture ordinary
Treadle and cylinder printing machines.
They however, propose to manufacture
Automatic Cylinder  Presses, Rotary
Presses and Platen Presses in a Subsidiary
Company with foreign collaboration.
The details of the scheme are being worked
out.

ACQUIRING OF COAL STOCKS FROM
PRODUCERS

3592. SHRI MARANDI:
SHRIS. C. BESRA:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that Government
propose to take powers to acquire coal
stocks from producers;

(b) if so, the details cf the proposals and
when these powers are likely to be enforced;
and

" (¢) bow far it will belp Government in
solving the coal problem ?

. THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHD:
(a) No, Sir.

(b) and (c). Do not arise.

MEeeTING OoF G.A.T.T. IN GENEVA

3593. SHRI MARANDI: Will the
Minister of COMMERCE be pleased to
state:

° (a) whether it is a fact that at the 20th
anniversary meeting of GATT in Geneva,
India moved a Resoluticn regarding
changes to be made in commercial policies
to fac i tate expansion of trade of the deve-
loping countries;
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(b) if so, the response of other countries
thereto; and

(c) the decisions arrived at in the Con-
ference ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to (c). No
formal resolution was moved at the 20th
Anniversary meeting of GATT, but the
Indian Delegation endeavoured to secure
the inclusion in the programme of work
items and es i ded to
improved trading opportunities for export
products originating in developing coun-
tries. The conclusions reached at the
meeting have been summarised in the
annexure laid on the Table of the House.
{Placed in Library. see No. LT 1924/67).

IMPORT OF BORING R1GS FROM RUMANIA

3594. SHRI G. C. DIXIT: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that during the
recent visit of Prime Minister to Rumania,
the Government of Rumania offered to
supply 100 tube-well boring rigs immedia-
tely and 500 within six months; and

(b) if so, Government’s rcaction thereto?
THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No, Sir.
(b) Does not arise.

UNIFORMS TO RAILWAY EMPLOYEES

3595. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased to state: '

(a) whether rules for supply of uni-
forms to Railway employees in various
zones of Indian Railways are identical;

(b) if not, the reasons for disparity in the
rules; and

(c) the steps taken to remove such dis-
parity?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) to (c). Prior to
1963 each Rajlway had its own Dress Regula-
tions for supply of uniforms to the respec-
tive railway staff. In February’ 63 orders
for standardisation of uniforms were issued
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based on the recommendations of the
Railway uniforms Committee. According
to these orders certain categories which
h@d been getting uniforms previously but
which as per the recommendation of the
uniforms Committee were not entitled to
uniforms were allowed to continue to be
supplied with the uniforms, t* styles con-
forming to those indicat .0e uniforms
Committee.

In view of the need for economy, order.
were issued in January’ 66 holding in obey-
ance the orders referred to above except to
the extent that if the older Dress Regula-
tions prior to the issue of Board’s letter
issued in February’63 happened to be more
liberal than the new, then the new regula-
tions should apply. These orders are being
reviewed periodically depending upon the
financial position of the Railways.

HAULING OF CALCUTTA-BOMBAY MAIL BY
DIeSEL LOCOMOTIVE

3596. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of RAILWAYS
be pleased to state:

(a) the date from which diesel locomotive
will begin hauling Calcutta-Bombay Mail
via Allahabad;

(b) the date from which II class sleeper
coaches would be attached to the aforesaid

Mail; and

(c) the reasons for the delay?

THE MINISTER OF RAILWAYS (Sh:i
C.M.POONACHA): (a) and (c). Dieselisation
of Calcutta-Bombay Mails viag Allahabad will

be considered as and when sufficient number
of diesel locomotives become available
after meeting the demands of goods traffic.

(b) So far second class sleeper coaches

have been introduced on certain important
long distance Mail/Express trains in replace-
ment of full second class coaches. Since
there is no full second class coach running
on Howrah-Bombay Mails (via Allaha-
bad) the question of introducing a second
class sleeper coach on this train has not
been considered.

PASSENGER BOOKING FROM JUNEHTA AND
SONTALAI STATIONS
'3597. SHRI NITIRAJ SINGH CHAU-
DHARY:: Will the Minister of RAILWAYS
be pleased to state:
‘(a) whether it is a fact that passenger

booking from Junehta and Sontalai Stations
of the Central Railway has not yet. begun;
and (b) if so, causes for the delay?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and (b).
Sontalai station is already open for booking
of passengers and their luggage, parcels,
etc.

As regards Junchta station, necessary
passenger booking facilities will be provid-
ed soon as funds become available.

PRODUCTION OF COPPER
3598. SHRI NITIRAJ SINGH CHAU-
DHARY: ’
SHRI BENI
SHARMA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) the total quantity of copper produced
in and required by the country annually;

(b) whether Agnigkundhla mines, when
in full swing, would fill the gap; and -

(c) if not, whether copper deposits in
Narbada Valley will be explored and whether
India is likely to become self-sufficient in
the production of copper in near furture?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
() There is only one unit viz. Indian Copper
Corporation Ghatsila  (Bihar), produc-
ing - copper in the country. Their produc-
tion was 9,333 tonues during 1966 and
7,258 tonnes during January to Octcber,
1967. The present demaund of copper is
estimated at 90,000 tonnes which is ex-
pected to go up to 175,000 tonnes by
1970-71.

(b) No, Sir.

(c) Survey for Minerals including copper
ores is proposed to be conducted by
Geological Survey of India in Narbada
Valley in Madhya Pradesh, but India is
not likely to become self-sufficient in copper
in the near future.

SHANKAR

SLEEPER EXPRESS TRAIN

3599. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased to state:

(a) whether the desirability of running
sleeper coaches on all Express trains for
long journeys has been considered; and
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(@) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a). Yes.  Sleeper
coaches have been provided on all Mail and
Express trains involving night journeys.

(b) Does not arise.

RAIL ROAD TRANSPORT

3600. SHRI LAKHANLAL GUPTA:
SHRI G. S. MISHRA:
SHRINATHU RAM AHIRWAR :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that tobacco,
walnuts, onions, bananas exported from
the country are mainly transported to Ports
of export by road transport; and

@) if so, the reasons for transporting
by road transport in preference to Raij
which is cheaper?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) It is correct that
oniens and tobacco for export are trans-
ported to the port mainly by road. Walnuts
move partly by rail and partly by road and
bananas, mainly by rail.

(b) Whether the exporter chooses ome
mode of transport or the other would
really depend on the cricumstances of each
individual case. Broadly speaking, expor-
ters of onions prefer road transport because
the traffic originates in areas not far from
the port of export and road transport
is better suited for short distance traffic.
On the other hand, for bananas, rail trans-
port is preferred because it saves jolts and
spoilage in transit and the distances are
fairly big. It is hardly necessary to add
that rail transport may not always be
cheaper. It would entail, in most cases,
some transport by road at either end and
that may appreciably put up the total costs.

IMPORT OF ART SILK YARN

3601. SHRI YAJNA DATT SHARMA :
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the import
of art silk yarn has been discontinued due
to abolition of export scheme for art
silk fabrics;
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(b) if so, whether Government propose
to revive the scheme for export promotion
art sitk fabrics and, if so, when;

(c) whether the art silkk powerloom
weaving industry which has been badly
hit with the discontinuance of import of
this raw material has demanded that Govern-
ment should fix reasonable prices of indi-
genously produced art silk and synthetic
yarn and arrange for its equitable
distribution on installed loom basis; and

(d) if so, the reaction of Government
thereto and the steps taken to save the
industry from closure?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) It is a
fact that import of art silk (rayon yarn)
has been discontinued due to the aboli-
tion of Export Promotion Scheme for art
sitk Fabrics. Certain imports of other
types of manmade fibre and yarn are how-
ever, allowed to be made to meet along
with indigenous yarn, the overall require-
ments of the art silk weaving industry.

(b) No, Sir.

(c) It is a fact that the art silk powerloom
weaving industry has been making repre-
sentations to Government regarding the
price fixation and distribution of indigenous
art silk and synthetic yarn.

(d) Certain steps in this direction have
already been taken and brought into foroe.

YARN POR HANDLOOMS

3602. SHRI YAJNA DATT SHARMA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are aware that
the handlooms pay not less than 25 per
cent higher prices for the yarn they buy by
way of reeling bundling, baling charges
plus insurance and transport and profits
of mills and middiemen as agreed to by the
Powerloom Enquiry Committee headed by
Shri Ashoka Mechta; and

(b) the steps taken by Government to
remove the disparity in the prices of yarm
bought by the handlooms from mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
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MOHD. SHAF1 QURI-'SH!) (a) No, Sir.

vis-a-vis the mills and not the handloom
industry.
(b) The following steps have been taken:

(1) No excise duty is levied on yam in
hank form in which it’is consumed
by the handloom industry for
counts less than 29 Nf and for
29Nf and above the rates of duty
have been fixed at levels lower than
the corresponding rates of yarn
in non-hank form in which yarn
is consumed by the Mill sector.

€2) A rebate is given on the sales of
bhandloom cloth effected by the
Co-operative sector at the rate of
5 paise per Rupee. Special addi-
tional rebates are also allowed on
the sales of handloom cloth during
specific periods in a year.

ART SiLk WEAVING INDUSTRY

3603. SHRI YAINA DATT SHARMA:
Will the Minister of COMMERCE be
picased to state:

(a) whether it is a fact that there is an
acute shortage or raw material required for
the Art Silk Weaving Industry;

(b) whether due to the stoppage of im-
ports of raw materials, the prices of in-
digenously produced art silk and synthetic
yarn have gone very high;

(c) whether the industry has approached
‘Government for the allotment of rupees
24 crores of imports to meet the short-fall
of raw material;

(d) whether Government’s attention has
also been drawn to the large-scale unem-
ployment of workers in the industry in
view of the closure of the Looms due to
shortage of raw materials; and

(o) if s0, the steps taken by Government
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHD: (a) to (e).
A Statement is laid on the Table of the
House. ([Placed in Library see No.
LT-1925/67.)

HINDUSTAN STEELWORKS CoONSTRUC-
TIoN LivmmeD

3604. SHRI BHOGENDRA JHA: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether the small enginecring estab-
lishments have represented to Government
against the bank guarantee (of Rs. 1-5
lakh) clause in the tenders invited by the
Hindustan Steelworks Construction -Co.
Limited, and

(b) if so, the raction of Government
thereto?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) No, Sir.

(b) Does not arise.

ExPorT of Fisn

3605. SHRI SHIVA CHANDRA JHA:
Will the Minister of COMMERCE be
pleased to state:

(a) the quantity of fish catch in India
during  1966-67;

(b) the value of fish exported from India
during 1966-67 and to which countries,
country-wise; and

(c) how much canned fish, if any, was
exported out of India during that year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
fish catch in India during the Calender year
1966 was of the order of 1367 -4 thousand
tonnes.

(b) and (c). A Statement in laid on the
Table of the House [Placed in Library. see
No. LT-1926/67].

EXPORT OF TEA

3606. SHRI SHIVA CHANDRA JHA:
Will the Minister of COMMERCE be
pleased to state:

(2) the price of Indian tea per kilo vis-a-
vis Ceylonese tea in Europe and America
before and after the devaluation of rupee;

(b) the total annual export of tea to Europe
and America vis-a vis Ceylonese tea before
and after the devaluation separately:
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{c) whether there was an increase in the
export of Indian tea after devaluation; and

(d) if s0, what other factors contributed to
this increase besides the devaluation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The exact
prices at which individual consignments of
Indian and Ceylon teas were sold in Europe
and America before and after devaluation
are not available. A statement showing
the average unit value per kilogram of tea
exported from India and Ceylon to principal
importing countries of Europe and America
before and after devaluation is laid on
the Table of the house. [Placed in Library.
See No. LT-1927/67) )

(b) Another statement showing the annual
exports of Indian and Ceylon teas separa-
tely to Europe and America during 1965-
66 and 1966-67 on July-June basis is laid on
the Table of the House. [Placed in Library
See ‘No. LT-1927/67]

(c) Not immediately after devaluation.
But exports of tea have picked up in 1967
inasmuch as during the period Ist January
to 15th November, 1967, a quantity of
170-25 million kilograms of tea have been
exported from India as againsta quantity of
141 -15 million kilograms of tea exported in
the corresponding period of 1966.

(d) Higher
better quality.

production and generally

MINERAL EXPLORATION IN ORissA

3607. SHRI S. KUNDU: Will the Minister
of STEEL, MINES AND METALS be
pleased to state:

(a) whether Government have explored
the mineral wealth of Orissa particularly
the iron and manganese ores;

() if so,

(c) the quality of iron ores which Govern-
ment propose to export to Japan from
Orissa mines within the pext five years?

THE MINISTER OF STEEL, MINES

AND METALS (DR. CHANNA REDDY):
(a) Yes Sir.
- (b) Workable deposits of Coal, iron ore,
manganese ore, chromite, limestone,
dolomite and vanadiferous magnetite ore
have been located.

the result thereof; and
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{c) An annual export target of 1-5/2 mil-
lion tons of Iron Ore of 62/61 % Fe content
is planned for the next five years from
Diatari area.

IMPORT OF SULPHUR

3608. SHRI RAM KISHAN GUPTA:
Will the Minister of COMMERCE be
pleased to state at what stage the negotia-
tions with the U.S.A., Canada and certain
other countries for the import of Sulpbur
stand at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): The -in-
formation being of a confidential nature it
will .not be in the public interest to furnish
details in regard to these negotiations.

TRADE WITH NEPAL

3609. SHRI RAM KISHAN GUPTA:
Will the Minister of COMMERCE be
pleased to refer to the reply given to Un-
starred Question No. 3544 on the 23rd June,
1967 and state:

(a) whether Government have examined
the details of the licensing system intro-
duced by Nepal for the import of some
major items from India; and

(b) if so, Government’s reaction thereto

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes
Sir.

(b) This question is proposed to be dis-
cussed with the representatives of His
Majesty’s Government of Nepal in the.

next Inter-Governmental Joint Com-
mittee  meeting.
Twmfygat w1 g2v
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COMPENSATION PAID BY RAILWAYE

3611. SHRI K. M. KOUSHIK: Will
the Minister of RAILWAYS be pleased to
state:

(a) the amount of compensation paid by
the Railways for damage and pilferage of ,
goods during transport in the years 1964-65,
1965-66 and 1966-67; and

(b) the steps taken to prevent the damage
and pilferage?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) A statement
is laid on the Table of the House. [Placed
in Library. See No. LT-1929/67].

(b) The following are among the steps-
being taken to prevent damage to and pil-
ferage of goods:-

(i) emphasis on proper packing of
goods to avoid their getting
damaged in transit;

(ii) proper -riveting of wagons and
E.P. locking of wagons carrying
valuable goods, so as to prevent
runping  train thefts;

(iii) loading of goods damageable by
wetin watertight wagons and
speedy repair of wagons that are
not water-tight;

(iv) provision of adequate covered
accommodation in goods and
parcel sheds, on a programmed
basis, to prevent damage by wet
during storage;

() insistance on provision of dun-
nage where required, in the case,
for instance, of wagonload consi-
gnments of sugar, grain and pulses
and oilseeds;

(vi) taking of special precautions when
damageable goods are
in open wagons, such as covering
them securely with tarpaulins and,
where necessary, providing an
escort;

(vii) ensuring pedlocking of luggage
vans, parcel vans, etc.;

(viii) educating staff and labour in
careful handling of goods and
organising, now and again, “stop
rough bandling” and “stop
rough shunting” campaigns;

(ix) escorting of important goods train
by R.P.F. Armed staff;

(x) utilisation of R.P.F. plain clothes-
staff for collection of Crime
Intelligence with a view to track-
ing down known criminals;

(xi) patrolling of affected sections by
R.P.F. Armed staff;

(xii) collection of intelligence and
tracking down of reccivers of
stolen property and criminals;

(xiii) posting of Railway Protection
Force guards in yards, sheds,
platforms and at strategit points.

(xiv) providing basic security measures
at all transhipment points/parcel
‘offices and goods sheds.

Cost OF PRODUCTION

3612. SHRI LOBO PRABHU: Will the
Minister of STEEL, MINES AND METALS-
be pleased to state:

(a) the estimated cost of production at
the Bokaro Steel Plant; and

(b) the average cost of production of
steel in the existing private and public
sector plants?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) Rs. 28650 per tonne of steel ingots
at the first stage.

(b) The average for 1966-67 is as follows:
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M Rourkela Bhilai Durgapur Tatalon Indian

& Steel Co. Iron &

Steel Co.

Open Hearth steel ingots 27975 24510 281 -54 267 -47 294 -58
L. D. Steel ingots. 27299 —_ —_ — —

SuALL INDUSTRIAL PROJECTS IN EAST w9 Ju & fod s anEe
AFRICA ®
3613. SHRI S. R. DAMANI: Wil the 3615. = 3o Wo mwit : T

Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that the Afric-
Indo Industrial Development Corpora-
tion has suggested to Government to set up
small industrial projects in East Africa;
and

(®) if so, whether the suggestion has been
-considered and if so, Government’s reac-
tion thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and (b).
The Afric-Indo Industrial Development
Itd. made no suggestion about the Govern-
ment of India setting up small industrial
projects in East Africa. What they have
asked for is training and other facilitics in
India for personnel who can set up small-
scale industries in East Africa. We have
_gladly agreed to help.

INDIAN PARTNERSHIP ACT

3614. SHRI S. Ri{DAMANI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether there is any proposal to
amend the Indian Partnership Act so as to
.make the office of the Registrar of Compa-
nies effective; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) No
Sir. The Indian Partnership Act is adminis-
tered by the State Governments through
the Registrars of Firms appointed by them.
Registrars of Companics have nothing to
do with the administration of that Act.

(b) Does not arise.
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M/s. GramorHONE Co. Lp.,
CALCUTTA

3617. SHR1 ARJUN SINGH BHADORIA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Gramophone Co. Ltd.,
Calcutta has been in monopoly control of
manufacturing gramophone records and
gramophones in India and whether it is
entively a British concern;

(b) the total amount of foreign exchange
earned from the exports of its products;

(c) whether it is afact that exports are
under-invoiced and profits remitted direct
to Bngland from their offices in the import-
ing countries; and

(d) if, so. the action taken in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
MJs. Gramophone Co. of India (P) L.,
Calcutta, who was the only manufacturer
of mechanical gramophones, discontinued
production from August 1964. They are
at present the only firm manufacturing
gramophone records in India, although two
other units, whose schemes have been ap-
proved, are yet to implement the manu-
facturing programme.
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The Gramophone Co. of India (P) Ltd.,
was registered in August 1946 and Mijs.
Gramophone Co. Ltd., Calcutta had been
functioning as a branch of the present
company of the same name incorporated in
U.K. The proposal of the Gramophone
Co. of India (P) Ltd. for conversion of the
India Branch of the Gramophone Co. Ltd.
into a wholly owned subsidiary of the UK.
Company as well as the intention to offer
shares to Indian public in stages has been
approved by the Government.

(b) Exports of gramophone records
mainly accounted for by this Company
during the past two years are as follows,
the other items of export being negligible:-

Year Value
1965-66 Rs. 20-32 lakhs
1966-67 Rs. 38-89 lakhs

(©) and (d). Noreport of any such irregu-
larity has been received

TR § &E S AT T
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‘IMPORTS FOR PAINT INDUSTRY
3620. SHRI R, BARUA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be

pleased to state:

(a) whether seventy per cent of the total
imports allowed for the paint industry is
through tied loans necessitating purchases
to be made from the U.S. sources;
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() if so, how the prices paid for such
import compares with those imported from
other countries; and

(c) whether any steps have been taken to
hold the prices of raw materials by explor-
ing free markets?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) Yes,
Sir.

(b) Generally, the prices of raw materials
from American sources are higher than
those prevailing in general currency areas.

(c) Import from general currency area is
limited by the availability of foreign ex-
change. However, the question of allow-
ing imports from other sourcesis being
examined.

HiGH COST MANUFACTURING CAPACTTY

3621. SHRIMATI TARKESHWARI
SINHA : Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state the specific
steps Government are taking to discourage
the rapid growth of ‘an excessively high-
cost manufacturing capacity’ which has
created serious sectoral imbalance in the
economy ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F. A. AHMED): A
statement is laid on the Table of the House.
[Placed in Library. See No. LT-1930/67.)

TRADE DELEGATION FROM AFGHANISTAN

3622. SHRI HEM RAJ: Will the Minis-
ter of COMMERCE be pleased to state:

(a) whether it is a fact that a trade dele-
gation from Afghanistan visited India in
July, 1967;

(b) the outcome of the talks and whether
any agreement was entered into for future
trade; and

(c) if so, whether a copy of the agree-
ment will be laid on the Table?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes, Sir.

(b) and (c). As a result of the discussions
with the Trade Delegation from Afghani-




5687 Written Answers AGRAHAYANA 17, 1889 (SAKA) Written Answers

stan, the Trade Arrangement with the-
Royal Afghan Government was extended
for a period of one year with effect from 1st
August, 1967. A copy of the Trade Ar-
rangement is already available in the Parlia-
ment Library.

howcnonorﬁmDmDuu

3623. SHRI HEM RAJ: Will the Minister
of COMMERCE be pleased to state :

(a) whether Government propose to un-
dertake a techno-economic survey of the tea
growing areas in Himachal Pradesh
(Kangra-Mandi) and Dehradun; and

(b) if so, when and if not, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No, Sir.

(b) The State Governments have, how-
ever, been requested to arrange for com-
prehensive surveys being undertaken of
areas suitable for tea cultivation in their
States. The Tea Board has been asked to
cooperate in the matter of providing techni-
cal assistance for such surveys.

S'rmmm;s OF KANGRA AND DEHRADUN
TeAs

3624. SHRI HEM RAJ: Will the
M.nister of COMMERCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 3570 on the 23rd June, 1967 and
state the nature of action taken on the re-
presentations of the Kangra Tea Planters
Association and Dehradun Planters Associa-
tion for. fixing standards of Kangra and
Dehradun teas ?

THE DEPUTY MINISTER IN THE

* MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI) : The matter
is still under consideration.

INTRODUCTION OF FAST TRAINS

3625. SHRI M. L. SONDHI : Will the
Minister of RAILWAYS be pleased to
state : : )

(a) whether it is a fact that there is a
proposal to run long distance trains with
75 miles per hour; and

(b) if so, the routes to be covered by
these fast trains and from which date these
‘trains will start running ?
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THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) No.

(b) Does not arise.

BomB EXPLOSION NEAR CALCUTTA

3626. SHRI P. K. DEO: Will the Minis-
ter of RAILWAYS be pleased to state :

(a) whether one Sub-Inspector of the
Railway Protection Force was killed and
another injured by a bomb near Calcutta
recently;

(b) if so, the details of the incident;

(c) whether adequate protection has been
given by the West Bengal Government to
the Railway Protection Force; and

(d) whether Government propose to rein-
force the R. P. F. in West Bengal due to
troubled conditions there ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) Yes.

(b) On 16-11-1967, at about 02.30 hrs.,
Shri A. Goswami, Sub-Inspector (Armed
Wing), Sealdam, and late Shri M. M. Saha,
Sub-Inspector, Railway Protection Foree,
Sealdah, along with Railway Protection
Force Armed Party, while checking load
of a goods train at Chitpur Outer signal,
found two Wagons with doors.open. The
Guard of the train informed them that a
gang of criminals had committed theft of
about 20 bags groundnut seed. Sub-
Inspector Saha rushed to the spot with his
party in a pick up van to arrest the criminals
and to recover the stolen property. While
they were approaching Dum Dum Junc-
tion Bridge, both the Sub-Inspectors spotted
the criminals and jumped out of the van,
chased them and apprehended one of the
criminals near Dum Dum Cabin. While
both the Sub-Inspectors were proceeding
from North to South in pursuit of other
criminals, they were suddenly attacked by
the criminals and a hand bomb hit Sub-
Inspector Saha directly, resulting in his
death on the spot. Sub-Inspector (Armed
Wing) Goswami, finding the situation
grave, fired two rounds from his revolver
but the criminals escaped in darkness.
Shri Goswami, Sub-Inspector (Armed Wing)
received injuries and was admitted in the
B. R. Singh Hospital as an indoor patient.
Government Railway Police, Sealdah,
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registerod case No. 56 dated 16-11-1967
ufss 147/148/149/324/353/307/302 IPC and
6(3) Indian Explosives Act, which is under
investigation.

(c) Normally no protection is provided
by the State Government Police. The
Railway Protection Force as any other
citizen exercises the right of private defence
of life and property.

(d) Armed parties of Railway Protection
Force are deputed to assist the unarmed
staff of Railway Protection Force as and
when considered necessary.
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RALLWAY RESTAURANT AT GUNTAKAL
STATION

3628. SHRI S. A. AGADI: Will the
Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 6436 on the 2lst July, 1967 and
state:

() Whether any final decision has been
taken to run departmentally the Railway
Restaurant at Guntakal station on Southern
Railway;

(b) whether it is a fact that a large number
of passengers have complained about the
scarcity of suppliers and bearers; and

(c) if so, the number of bearers and
vendors employed in the restaurant ?

THE MINISTER OF RAILWAYS(SHRI
C. M. POONACHA): (a) Though it was
proposed earlier to give up departmental
working of the Restaurant at Guntakal and
hand it over to a Contractor, on reconsi-
deration, the Railway is continuing the
departmental arrangement. With effect from
Ist October 1967, certain measures have also
been taken to improve the sales at the
Restaurant.

(b) and (c). No. There has been no
complaint about the inadequacy of bearers
and vendors. Five bearers and vendors
are working in the Restaurant and they are
considered ad for the offering
Restaurant.

PLANT FOR SPECIAL STEEL

3630. SHRI R. BARUA : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether there is a proposal to set up
a special Stee]l Plant at Durgapur; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND ME-
TALS (SHRI P. C. SETHI) : (a) and (b).
An Alloy Steel Plant under Hindustan Steel
Limited is being set up at Durgapur. It
will produce 100,000 ingot tonnes to be
rolled into 60,000 tonnes of finished pro-
ducts of alloy and special steels per annum.
The Plant has already gone into partial
production.
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Burrer Stock oF COTTON

3631. SHRI R. BARUA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the proposal recently moo-
ted by Government to create a buffer stock
of cotton has made any headway; and

(b) if not, the impediments faced in the
process ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI) :
(a) and (b). The question of creating a Buffer
Stock for raw cotton is being examined by
a Committee set up for this” purpose by
Government. Its report is awaited.

AUSTRALIAN TRADE COMMISSIONER'S
ADDRESS TO ANDHRA CHAMBER
ofF COMMERCE

3632. SHRI D. N. PATODIA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Australian
Trade Cc ioner, while addressing the
Andhra Chamber of Commerce in August,
1967 had stated that there was ample scope
for Indian businessmen to invest their
capital in Australia;

(b) whether he also suggested that it
would be in the interest of both the coun-
tries if Indian businessmen and industrialists
visit Australia to make an on-the-spot
assessment and explore the possiblities of
investment;

(c) if so, whether Government propose
to pursue the matter; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (d).
We have no official information regarding
the statement made by the Australian Trade
Commissioner while addressing the Andhra
Chamber of Commerce in August, 1967.
We have, however, seen a press report
published in September 3, 1967 issue of the
Financial Express wherein it was men-
tioned that the Trade Commissioner had
held out possibilities of Indo-Australian
MO94LSS/67—5

joint ventures in Australian industries while
addressing the Andhra Chamber of Com-
merce. If any industrialist approaches us
for the setting up of any joint venture in
Australia, all assistance will be given to
him within the framework of our declared
policy regarding setting up of joint ven-
tures abroad.
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INDUSTRIES AFFECTED BY RECESSION

3638. SHRI M. SUDARSANAM
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be pleased to lay a statement on the
Table showing the industries affected by
recession and the steps taken to meet the
situation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : The
industries more seriously affected by the
recession are Engineering Industries in
general and in particular industries manu-
facturing railway wagons, wire ropes, steel
structurals, machine tools and commercial
vehicles. The fall in production in these,
has in turn affected the production of an-
cillary industries like steel pipes and tubes,
welding electrodes, grey iron, steel and
malleable castings.

The steps taken to counter the effect of
recession on industrial production include
review of the various developmental pro-
grammes with a view to reviving the de-
mand for capital goods to the extent po-
ssible; encouraging diversification in the
manufacturing programmes of the affected
industries, emphasis on the development of
regular export markets through stronger
marketing structures both for the public
and private sectors; banning of imports
to the extent the indigenous capacity can
meet the requirements, including a review
of imports already authorised but not irre-
vocably committed and announcement of
the new credit policy in a bid to counter
the recessionary trends in the industry.
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PRODUCTION OF MACHINE  TooLS IN
FourtH PLAN

3639. SHRI D. C. SHARMA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is proposed to lower the
Fourth Plan target for machine tools pro-
duction by about Rs. 30 crores; and

(b) if so, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : (a) and
(b). The Fourth Plan is yet to be finalised.
In view of the changed economic situation
and the decline in demand for machine
tools, the target indicated in the draft out-
line of the plan, may have to be revised
downward.

SCALES OF PAY OF RAILWAY OFFICERS

3640. SHRI D. C. SHARMA :
SHRI S. C. BESRA :
SHRI SRINIBAS MISRA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the proposal to bring the
scales of pay of railway officers on _ par with
those of other Ministries was under consi-
deration; and

(b) if so, the stage at which the matter
stands at present ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
The representation from the Railway
Gazetted Officers is for revision of their
scales of pay in line with the revision made
in other Departments of the Government of
India and is under consideration.

EMPLOYMENT AND ProMOTION OF S.C.
EMPLOYEES ON RAILWAYS

3641. SHRI G. Y. KRISHNAN : Will
the Minister of RAILWAYS be pleased to
state ¢

(a) whether it is a fact that several Sche-
duled Caste employees have been reverted
on the Southern Railway and transferred
to distant places in contravention of the
existing rules from the last two years;
and
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(b) if so, the caste-wise statistics of such
reversions ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Information is being collected and will be
placed on the Table of the Sabha.

TRANSFER OF RAILWAY STAFF FROM S. C.
RAILWAY

3642. SHRI NAMBIAR : Will the Mini-
ster of RAILWAYS be pleased to state :

(a) whather it is a fact that a large num-
ber of employees who had opted for Sou-
thern Railway at the time of the bifurcation
of the Railway into two, have not been
transferred yet from the South-Central
Railway against the spirit of the promise
given;

(b) if so, the reasons therefor;

(c) whether clerical staff in particular
from Hubli of the South Central Railway
have been making repeated requests to im-
plement the earlier promise and that they
had even resorted to direct action for this
transfer; and

(d) if so, the reasons for not transferring
them ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a), (b) and
(d). At the time of giving options it was
made clear that mere exercise of an option
did not entitle an optee to automatic trans-
fer according to his option. Transfers of
optees have been effected on ‘man to
man’ basis between South Central and Sou-
thern Railways in accordance with priorities
laid down for the purpose, as permitted
by the administrative convenience of the
Railways concerned. On this basis, 220
out of about 2362 optees have been sent to
South Railway.

In addition, a special dispensation was
also given to such of the optees in the re-
cruitment grades of Hubli, Vijayawada
Divisions etc. of South Central Railway to
the effect that they could also seek transfer
to Southern Railway on loss of seniority.

The optees not covered by any of the
provisions referred to above are not in-
tended to be transferred to Southern Rail-
way.
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(©) It is correct that some staff in Hubli
have been pleading for transfer to Southern
Railway on the basis of their options. It
is, however, not correct to state that any
promise had been made to them that those
who opt would necessarily be transferred.

IRON ORE DEPOSIT

3643. SHRI K. M. KOUSHIK : Wwill
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the present State-wise estimate of
the total iron ore deposit in the country;

(b) if so, the quantity available in each
State; and

(c) the extent of exportable surplus after
meeting the requirements of public sector
steel plants ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY) : (a) and (b). The total possible
reserves of all the types of iron ores, i.e.,
hematite, magnetite and limonite and
spathic ore, in India are estimated at 21,478
million tonnes and out of these hematite
ore constitutes 17,810 million tonnes. The
total proved and indicated reserves of high
grade hematite ores in India are estimated
to be of the order of 5,623 million tonnes.
A table showing proved and indicated
reserves in various States in India is
given below :—

(in
million
tonnes)

A. Hematite ores—
1. Andhra Pradesh . 42
2. Bihar . . . 1,063
3. Goa . . . 239
4. Kashmir . s
5. Madhya Pradesh . 1,589
6. Maharashtra . . 27
7. Mysore . . . 918
8. Orissa . . 1,723
9. Haryana . . 2
10. Rajasthan . . 5
11. Uttar Pradesh . 10
ToTAL 5,623




5699 Written Answers AGRAHAYANA 17, 1889 (SAKA) Written Answers

(in million tonnes)

B. Magnetite ores—

1. Andhra Pradesh . . 20
2. Bihar—Orissa . . 5
3. Himachal Pradesh . . 61
4. Madras . . . . 310
5. Mysore . . . . 218

Toras . 614

C. Limonitic and spathic ores—
1. Bengal . . e . 508

(2). During the year 1966 the production
of iron ore was 265 million tonnes and
exports were over 13 million tonnes. In
view of extensive iron ore deposits in the
country, it will be possible for some time to
export sizeable quantities of iron oree

FOREIGN COLLABORATION FOR
MINING IRON ORE

3644. SHRI K. M. KOUSHIK : Will
the Minister of STEEL, MINES 'AND
METALS be pleased to state :

(a) whether Government are contem-
plating foreign collaboration in iron ore
mining; and

(b) if so, the names of the countries with
which such collaboration is envisaged and
the terms thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRIP. C. SETHI) : (a) and
(b). The Government has under considera-
tion the proposal for detailed investigation
and exploitation of the Kudremukh
Magnetite iron ore deposits in Mysore
which have been prospected by the Na-
tional Mineral Development Corporation
Ltd. An offer of technical and financial
collaboration in conducting metallurgical
tests and pilot plant investigations preli-
minary to commercial exploitation of the
deposits has beenreceived froman American
firm together with its three Japanese asso-
ciates. The offer is under consideration.

WORK LOAD ON ENGINEBRING STAFF

3645. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the work load on Railway
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Engineering staff has increased substantially
as compared to 1952;

(b) whether the permanent cadre of
Engineers has also been increased; and

(©) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) :(a) to (¢).
Information is being collected and  will
be laid on the table of the Sabha.

FERRO TyPERS IN RALLWAY DrRAWING
‘OFFICES

3646. SHRI SURAJ BHAN : Will the’
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the cadre of
of Ferro typers in the Railway drawing
offices is skilled; and

(b) if so, the reasons for not giving them
the scales of skilled labour ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.
(b) Does not arise.

CLass ITI DRAWING AND OuT-DOOR
ENGINEERING  STAFF

3647. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that Class III
Drawing and outdoor Enginecring staff
on the Northern Railway have been de-
clared surplus and provided with alterna-
tive jobs without any pay protection ;

(b) whether similar staff declared sur-
plus in 1946 were given due pay protec-
tion; and

(c) if so, the reasons for this discrimi-
nation and the steps taken to remove this
anomaly ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) Some protection of pay was given
when fixing the pay of the surplus staff who
were absorbed in alternative employment
at that time. .

(c) The question whether a  similar pro
tection may be given to staff who are being
and have been declared surplus at the present
time is under consideration.
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CONFIRMATION OF CLass III DRAWING
STAFF AND OUT-DOOR ENGINEERING
STAFF

3648. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether there are cases of Class IIT
Drawing and out-door Engineering staff
of the Northern Railway not having been
confirmed yet although they have put in
more than 15 to 20 years service; and

(b) if so, the reasons therefor and the
steps taken to remove this anomaly ?

THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA) : (a) and (b).

The information is being collected and
will be laid on the table of the Sabha.

PAY ScALES OF DRAWING STAFF

3649. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether a memorandum for re-
vision of pay scales of Drawing staff and
redressal of other grievances has been
received from the Indian Railways Drawing
Staff Association; and

(b) if so, action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b)."
Yes. It is under consideration.

EXPORT ASSISTANCE SCHEME

3650. SHRI R. BARUA :

SHRI N. R. SOMANI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether export assistance schemes are
proposed to be modified to meet the impact
of the devaluation of the sterling; and

(b) if so, the nature of changes proposed
to be made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Certain requests have been received for
Modification in the scale of assistance now
available against exports of certain products
to counter the effect of the devaluation of
pound sterling. These requests are being
examined.
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HEAVY INDUSTRIES IN PUNJAB

3651. SHRI DEVINDER SINGH :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(0) whether his attention has been
drawn to the statements made by the Punjab
Ministers that Punjab has not been given
any heavy industry, and if so, the reaction
of Government thereto:

(b) whether the Punjab Government
have sent any proposal for some project in
public sector; and

(c) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir. In the matter of location of
Central Projects, Government have al-
ways recognised the importance of balanced
regional development, subject to inescapable
techno-economic considerations.

(b) Yes, Sir.

(c) The Punjab Government have pro-
posed that one of the Central Industrial
Projects, included in the draft outline of
Fourth Plan, for which no location has yet
been determined, may be located in Punjab.
The Projects suggested by the State Govern-
ment are *—

1. New Unit for Power Boilers.

2. Second Cable Factory.

3. Additional Capacity for Machine

Tools.

4. Electronics.

5. Agricultural Tractors.
6. Other Fertilizer Products.
7. Paper and Pulp Schemes. .
8. Expansion of Drugs and Pesticides.
9. Export Oriented Spinning Mills.
10. North Western Refinery.

wEETT T @YW & REEw
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PAYMENT OF SUBSIDY BY THE IRON
AND STEEL CONTROLLER

3655. SHRI S. R. DAMANI : Will the
Minister of STEEL, MINES AND METALS
be pleased to state :

(a) the progress made towards the settle-
ment of cases of payment of subsidy by the
Controller of Iron & Steel;

(b) whether it is a fact that some cases
have been taken to the court of law;
and

(©) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Out
of about 12,000 subsidy claim bills aggre-
gating about Rs. 41 crores, about 1,800 bills
involving about Rs. 95 lakhs are only out-
standing now.

(b) and (c). Three cases have been taken
to Court. The details are :

(i) M/s. Ashoka Marketing vs. Gov-
ernment for Rs. 1-02 lakhs approxi-
mately. This has been decided in
favour of Plaintiff and decretal
amount paid.

(ii) M/s. Ashoka Marketing vs. Gov-
ernment for Rs. 1-18 lakhs.
Court decided in favour of Plaintiff
but Government has filed appeal.
M/s. Bajoria Agency vs. Govern-
ment. The case is subjudice.

(fii)

PROPOSALS FOR INDUSTRIES IN BACKWARD
TATES
3656. SHRI K. P. SINGH DEO : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(i) whether Government had invited
proposals from the Directorate of Indus-
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tries in Backward States for correcting the
regional imbalances in industrial develop-
ment in the backward States;

(b) if so, whether Government have re-
ceived proposals from the Directors of
Industries in Backward States; and

(c) if so, whether these proposals have
been considered by Government and if so
the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRIF. A. AHMED) : (a) to (c).
Government have not specially invited any
proposals from the Directors of Industries
for industrial development in the Backward
States. However, proposals for development
of industries in backward areas are given
preference consistent with techno-econo-
mic factors.

Orrices OF S.T.C. IN FORRIGN COUNTRIES

3657. SHRI SITARAM KESRI : Will
the Minister of COMMERCE be pleased to
state :

(a) the number of offices maintained by
the State Trading Corporation in foreign
countries and the establishment expenses of
each of these offices; and

(b) the percentage of India’s trade with
each of those countries where these offices
have been located in the last three years
and the actual value of the STC's direct
exports to these countries ?

THE DEPUTY MINISTER . IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
A statement is laid on the Table of the
House. [Placed in Library. See No. LT-
1931/67].

ExporRT OF PROCESSED FoOD

3658. SHRI SHRI GOPAL SABOO :
Will the Minister of COMMERCE be
pleased to state :

(a) the names of countries to which pro-
cessed food is exported at present;

(b) the nature of the processed food
exported; and

(c) whether Government have drawn up
some programme to boost its export ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-1932/67}

(¢) According to the existing scheme,
cash assistance and import replenishments
are being given to the processed food
industry.

SMALL INDUSTRIES IN KERALA

3659. SHRI VASUDEVAN NAIR
'Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have initiated a
h for i ive develc of small
industries in Kerala; and

(b) if so, the number of units which have
been cleared and the amount involved ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) An
intensive campaign for the development of
small scale industries was organised under
the joint auspices of Central Small
Industries Organisation, the National Small
Industries Corporation Ltd. and the
Government of Kerala at Ernakulam
from 31st Julyto 2nd August, 1967.

(b) 1,073 applications for the supply of
machinery valued at Rs. 367 crores have
been accepted by the National Small Indus-
tries Corporation Ltd.

PRICE OF RUBBER

3660. SHRI VASUDEVAN NAIR
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have received
complaints that the cultivators are not
getting the prices which have been fixed
by Government for Indian natural rubber;
and

(b) if so, whether Government proposes
to take any steps to enforce the prices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.
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(b) With the notification in the Gazette
of India of the statutory minimum and maxi-
mum prices for the various grades of in-
digenous natural rubber on October 20,
1967, purchase/sale of rubber below the
minimum, or above the maximum, price
notified has already been made an offence
punishable under the law, In order to see
that the demand for natural rubber also
picks up, Government have suspended
the issue of fresh licences and revalidation
of old licences for import of natural rubber
since April 1967. As a result of these steps
Government expect that in the next few
weeks, growers will have no difficulty in
securing the prices notified by Govern-
ment.

IMPORT OF 5-STAND CoLD ROLLING
Mnor rroM US.S.R.

3661. SHRI HIMATSINGKA : Will the
Minister of STEEL, MINBS AND
METALS be pleased to state :

(a) whether a 5-Stand cold rolling mill
with a capacity of 5,75,000 tonnes of steel
sheets per year is being manufactured in the
U.S.S.R. for installation in India under the
orders of the Government of India;

(b) if so, the cost of this mill and the place
where it will be installed; and

(c) the reasons which prompted Govern-
ment to place order for the manufacture of
this mill with the US.S.R. ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY)
(a) to (c). There is no proposal to import a
5-Stand cold rolling mill from the U.S.S.R.
It is, however, intended to instal a 4-stand
2,000 mm Continuous Cold Rolling Mill,
capable of producing about 5,75,000 tonnes
of cold rolled sheets per year in the first
stage of the Bokaro Steel Plant. Equip-
ment for the cold rolling mill shop is being
procured partly from the U.S.S.R. (Rs. 420
million) and partly from India (Rs. 126
million).

MANAGING AGENCIES
3662. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :
(a) the number of Managing Agencies
that have ceased to function in the year
1967;
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(b) the names of the companies in whose
cases the renewal of Managing Agencies
was approved during the year 1967; and

(c) the names of the industries in which
those Managing Agencies were renewed ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
During the period 1-1-67 to 30-11-67 a
total of 108 managing agencies have ceased
to function.

. Between 1-12-67 to 31-12-67, 12 manag-
ing agencies are due to expire.

(b) and (c). A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-1933/67.]

IRON ORE MINES IN MANIPUR

3663. SHRI M. MEGHACHANDRA :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that there were a
number of Iron Ore Mines in the Union
Territory of Manipur;

(b) whether it is also a fact that the mines

are now neglected and no work is being
done on them;

(c) if so, the reasons for the present
deplorable state; and

(d) whether Government have examined
the mines and if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) No,
Sir. However, small nodules of limonite,
a very poor grade of Iron Ore occurs in the
swampy tracts of Manipur.

(b) to (c). Does not arise.

THEFT OF COPPER WIRE ON EASTERN
Ranways

3664. SHRI K. P. SINGH DEO
‘Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that theft of over-
head copper wire has been on the increase
in the suburban sections of the Eastern
Railway during the past few months;

(b) if so, the loss suffered by Govern-
ment on this account; and
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(c) the steps taken to check the thefts
of overhead copper wire ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (2) and (b).
No. There has actually been substantial
improvement in that the value of property
stolen has come down from Rs. 25,696
during January to June 1967 to Rs. 7,559
during July to October 1957.

(c) The following steps have been taken
to prevent such thefts :—

(i) Close co-operation is being main-
tained with police including C.I.D.;

(ii) Patrols and ambush watch is de-
ployed at affected places;

(iii) Joint raids are conducted for round=
ing up criminals; and

(iv) Intelligence is collected about re-
ceivers of stolen property and raids
are made at their shops and hide-
outs.

IMPORT OF INDIAN STEEL PRODUCTS BY
SoutH VIETNAM

3665. SHRI K. P. SINGH DEO : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that South Viet-
nam which was one of the biggest buyers
of Indian steel products has stopped im-
porting Indian steel;

(b) if so, the reasons therefor and the
loss suffered by Government on this account,
and

(c) the steps taken by Government to
revive the import of Indian steel by South
Vietnam ?

THE MINISTER OF STATE IN THE
MINISTRY. OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Yes,
Sir.

(b) and (c). The matter is being looked
into and appropriate steps are being
taken.

EX-SERVICEMEN IN MECHANICAL DEPART-
MENT OF CHITTARANJAN Loco-
MOTIVE WORKS
3666. SHRI DEVEN SEN : Will the
Minister of RAILWAYS be pleased to state :
(a) whether it is a fact that in fixing the
initial pay of ex-servicemen employed in
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the Mechanical Department at Chittaran-
jan Locomotive Workshop, their service
period with the military has not been taken
into consideration, as a result of which
they have been denied of service ranging
from 10 to 17 years;

(b) whether it is a fact that ex-service-
men who are clerks, Combatants or non-
Combatants at Chittaranjan Locomotive
Workshop have been given the benefit of
past service in the military while fixing
their initial pay; and

(¢) if so, whether Government propose
to consider the case of ex-servicemen who are
not clerks, but are employed in Mechanical
Department at Chittaranjan Locomotive
Workshop and whose number is more than
300 ?

THEMINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) and (c). There
are separate sets of orders governing fixation
of pay of ex-servicemen who are not com-
batant or non-combatant Clerks or Clerks
of the Military Accounts Department and
these have been followed while fixing their
pay.

(b) Yes.
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FOREIGN AID

3668. SHRI JYOTIRMOY BASU :
Will the Minister of COMMERCE be
pleased to state :

(a) whether he stated in the Press Con- -
ference on the 31st October, 1967 that
unless the flow of foreign aid to India
rises sharply in the next few years, India’s
debt repayments in 1970 will exceed the
foreign aid received in that year ;

(b) if so, the implication of this state-
ment; and

(c) the steps Government propose to take
to stop the outflow of funds from th

country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
The Commerce Minister in his Press brie-
fing on 31st October, 1967, on Algiers
Charter, referred to the magnitude of the
problem of debt-servicing of the develop-
ing countries in general and not specifi-
cally to that of India, and to the fact that
if the present trends continued, the inflow
of aid would before long be adequate
only for servicing the debt repayments of
developing countries. India, along with
other developing countries, has been draw-
ing the attention of the developed countries -
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-and international financial institutions
20 this disconcerting trend and requesting
them to increase the volume of aid and im-
prove its terms and conditions and in the
case of imminent difficulties to make speedy
arrangements for re-financing and re-
scheduling of loans on soft terms and con-
ditions.  So far as the debt-servicing burden
of India is concerned, the aid giving coun-
Aries have been approached, both bilateral-
ly and through the Aid India Connsor-

tium, to re-finance the payment of debts
‘which have fallen due.

RAILWAY LINE BETWEEN TALCHAR
AND BERHAMPUR

3669. SHRI A.DIPA : Will the Minister
«of RAILWAYS be pleased to state :

(a) whether there is any proposal to
<onstruct a railway line between Talchar
and Brahmpur touching Angul, Athma-
lik, Purunakatak etc;

(b) if so, the progress made in this con-
nection;

(c) if not, whether any representations
have been made to State Government or
Central Government to make survey in
<connection with the construction of such
a line; and

(d) if so, the details thereof ?

THE MINISTER OF RAILWAYS (SHRI
-C. M. POONACHA) : (a) No.

(b) Does not arise.

(c) and(d). The Hon. Member himself
had represented for undertaking a survey
for this line during the Fourth Plan. How-
ever, in view of the difficult position re-
-garding funds and resources and as the
proposed line does not serve any specific
major industries which are likely to de-
velop a large volume of traffic, there are
little chances of this line being considered
for construction in the near future . Hence,
even if a survey is carried out at present,
the results of the survey may become out-
-dated if at all the construction of this line
is to be considered at a distant future date,
thus rendering the expenditure on the
-gurvey infructuous, which the Railways
can hardly afford in the present difficult
ways and means position.
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RALLWAY TRAVEL CONCESSIONS
TO EDUCATIONAL ASSOCIATIONS

3670. SHRI RAJDEO SINGH : Will the

Minister of RAILWAYS be pleased to
state :

(a) the names of educational associations
which have facilities of Railway travel
concessions;

(b) the names of the educational or tea-
cher’s associations which have been applying
for Railway concession facilities to their
delegates to attend the annual Conference
for the last 3 or 4 years;

(c) the reasons for denying such facilities
to the above Educational or Teachers’
Associations; and

(d) the total membership of the asso-
ciation if any to which Railway concession
facilities have been sanctioned by the Rail-
way Board so far ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) There are no
educational associations enjoying the facility
of rail concession as a standing arrangement.
It is only for their annual conference that
certain educational associations are granted
a concession, The names of educational
associations which have been granted such
concession during the past 5 years are shown
below :

All-India Secondary Teachers’ Federa-
tion.

All-India Federation of Educational
Associations.

Akhil Bhartiya Vidyarthi Parishad.

All-India Primary Teachers’ Federa-
tion.

All-India English Teachers’ Conference.

Indian Association of Teachers of
French.

Indian Association of the Teacher
Educators.

All-India University Urdu Teachers’
Association.

Indian Adult Education Association.

All-India Music Teachers’ Triennial Con-
ference.

All-India Islamic Studies Conference
(Institute of Islamic Studies) and

Convention of the Teachers’ of Deaf

in India.
(b) There are a number of educational
or teachers’ associations which have applied
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for such concession during the past few
years but have been refused the concession.
From records available, the names of such
associations are as follows :
Indian Federation of Pre-Primary In-
stitutions,
All-India Pre-Primary Education Con-
ference.
International Council of the Aryasamaj
Educational Institutions.
All-India Association of Colleges of
Physical Education.
All-India Federation of University
Colleges Teachers’ Organisations.
National Convention of Students &
Youth convened by Hind Vidyarthi
Yuvaka Sammelan.
Young Lecturers.

(c) The reason for not agreeing to the
request for railways concession facilities
to associations mentioned in part (b) is the
necessity of controlling the area of con-
cessions in the light of the fact that the num-
ber of such associations is grewing
while the railways’ capacity to absorb the
burden of these concessions continues to
remain limited.

(d) The information is not available with
the Railways.

INDUSTRIAL DEVELOPMENT OF
ANDAMAN AND NICOBAR ISLANDS

3671. SHRI K. R. GANESH : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether any assessment has been
made of the resources of the Andaman and
Nicobar Islands for industrial development;

(b) whether any industrial policy for ihe
tenitory has been worked out, and

{c) if so. the main feature thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a;
Yes, Sir. Ttre Development Commussioner
Small Scale Industries had conducied a
survey to assess the Industrial development
potentialities ot the Andaman and Nico-
bar Islands in 1961.

‘(b) Government's  general irdustial
policy applies equuily to this territory.

(c) Does not arise.
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EDUCATIONAL ALLOWANCE 10 CH.LDREN
OF RAILWAY EMPLOYEES

3672. SHRI RAJDEO SINGH . Wilk
the Minister of RATLWAYS be pleased to
state :

(a) whether there is a disparity in the
present rules governing Railway employees
and other Central Government employees
regarding the children’s educational allow-
ances when studying ‘at an outstation;
and

(b) if so, the steps taken to remove this
disparity ?

THE MIISTER OF RAILWAYS SHRi
C. M. POONACHA) : (a) and (b).
Schemes of Children’s Educational Allow-
ance on the Railways and other Central
Government Servants are basicaliy ditfe-
tent. Whereas on the Railway side educa-
tional assistazce is adrrssible 1n those cases
where a Rziway servani is compelled to
send his child or children to a schoo! away
from the station at which he is posted,
owing to absence of a school or scnools of
the ‘requsite standard’ at the station at
which he is posted, on he Civil side there is
no such  clause and the henefits of this
Scheme would accure when the child or
children of the Government servant study
in a school away from the staion at which
he/she is posted and/or is residing. No
steps are proposed to be taken to remove
the disparity as the Railway’s provisions
for assistance in ibe matter of educational
assistance tor their children are more
liberal.

KHALASIS AT STORE DEPARTMENT OF
CHITTARANJAN  LOCOMOTIVE
WORKS

3673. SHRI DEVAN SEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that there are
about 180 Khalasis at the Store Depart-
ment of Chittaranjan Locomotive Workshop
doing such work as counting, weighing,
sorting, etc.

(b) whether it is a fact that about 78
out of them have been designated as Store-
mazdoor and given higher pay than the-
rest although they are doing the same work
as counting, weighing, sorting etc. and
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(¢) if so, the reasons for this discrimi-
nation ?

THE MINISTER OF RAILWAYS (SHRI
-C. M. POONACHA) : (a) to (c). A de-
partmental Committee examined the duties
of 184 Khalasis of the Stores Department
of Chittaranjan Locomotive Works and
found that only 78 only of them were actual-
ly engaged in work such as counting, weigh-
ing, sorting etc. Hence, 78 were classi-
fied as Stores-mazdoor. The number of
such Stores-Mazdoors is 82 at present.
The question of discrimination does not
arise in the case of others.

EXTENSION OF Raitway LINE TO
IMPHAL OR MANIPUR

3674. SHRI M. MEGHACHANDA :
‘Will the Minister of RAILWAYS be pleascd
to state :

(a) whether Government have any scheme
for extending the Railway line to Imphal
or any other place in the Union Territory
of Manipur;

(b) if so, the details thereof;

(c) whether Government have examined
the possibility of having a rail line in the
Union Territory of Manipur; and

d) if so, the findings thereof and if not,
the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
<. M. POONACHA) : (a) No.

(b) Does not arise.

(©) Yes.

(d) Any Railway line in this area will be
costly both for construction and later
maintenance. It will have limited transport
-capacity on account of the restrictive gre-
-dients and sharp curves. It is not likely
to be remunerative. The Railways in their
‘present difficult financial position can
neither afford the huge investment on a new
line in this area nor they can bear the re-
«urring loss likely to occur in the operation
«of such a line.
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ExPORT OF IRON ORE THROUGH
KARWAR AND BELIKERI PORTS

3677. SHRI RAJASEKHARAN : Will
the Minister of COMMERCE te pleased
to state ¢

(a) whether it is a fact that the Chicf
Minister of Mysore has sent a protest letter
to the Central Government about the dc-
cision of the Minerals and Metals Trading
Corporation to stop export of Iron ore
through the Karwar and Belikeri ports ;

(b) whether it is also a fact that the
Mincrals and Metals Trading Corporation
has attempted to export only five lakhs
tons of iron ore from the above ports though
about 35 lakhs tons of ore are zvailable
in Bellary; and

(¢) if so, Government’s reaction in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) A letter
was received from the Chief Minister,
Mysore in which the Central Government’s
attention was drawn to the fall in exports
of Iron Ore through Karwar and Belikeri
Ports.

(b) and (c). A statement is laid on the
Table of the Hcuse. [Placed in Library.
See. No. LT-1934/57) :
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KASTURBA SEVA MANDIR AT
RAJPURA

3677-B. SHRI VASUDEVAN NAIR :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Kasturba Seva Mandir at
Rajpura in Patiala has received financial
aid from the Khadi and Village Industries
Commission;

(b) if so, the amount given to this Seva
Mandir so far ;

(c) whether it is a fact that the faunds
have been misused by setting up an Iron
Smelting Machine at Jaurat, Ambala
District; and

(d) if so, the steps taken by Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH : (a) Yes,
Sir.

(b) Rs. 226-33 lakhs against which out-
standing loans are Rs. 29-28 lakhs.

(c) No such misutilisation has yet been
reported.

(d@) Does not arise.

SETTING UP OF INSPECTION
FACTORIES

3677-C. SHRI RAM KISHAN GUPTA:
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that Government
propose to set up two Inspection Fzctcries
with the help of UNESCO and with foreign
collaboration; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) I am not
aware of any such proposal.

(b) Does not arise.
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INDUSTRIAL DEVELOPMENT IN MYSORE STATE

3677—H. SHRI K. LAKKAPPA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether his attention has been drawn
to the press statement issued by the Finance
Minister of Mysore on the 4th
November, 1967 which appeared in all the
papers in Mysore State alleging that the
Central Government’s delay and day-to-
day interference in the industrial develop-
ment in Mysore State is the reason for de-
terioration of the development of Industries
in Mysore State; and

(b) if so, Government's reaction there-
to ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). Information is being collected and
will be laid on the Table of the House.

STOPPAGE OF ASANSOL-PURI EXPRESS

3677-1. SHRI S. KUNDU : Will the
inister of RAILWAYS be pleased to
state :
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(a) whether any officers of the South
Eastern Railway met thepeople of Basta,
Haldipada, Nilgiri Road, Khantapara and
Markona Railway stations -of the South
Eastern Railway between the 20th September
and 12th October, 1967 and explained the
view point of the railway administration
when these people had threatened to hold up
Asansol-Puri Express train if its stoppages
were not restored at those stations; and

(b) if so, the names and designation of
such officers ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes..

(b) () Shri E. J. Simoes, Divisional
Superintendent, Kharagpur dis-
cussed the issue of additional
stoppages with the Railway Users
Consultative Committee on 23-9-
67 at Ghatsila station. He also
met a deputation at Rupsa station
on 26-9-67 led by Shri Chinta-
moni Jana, M.L.A.

(i) The Divisional Superintendent,
Shri E. J. Simoes, the Divisional
Commercial Superintendent, Shri
K. P. Roy, and the Divisional
Operating  Superintendent, Shri
J. S. Oberoi, met a deputation of
local people at Markona on
28-10-67 in this connection.

Gi)Shri  E. J. Simoes, Divisional
Superintendent and Shri B. S.
Banati, the new Divisional Opera-
ting Superintendent, also met a
deputation of local people at
Khantapara on 3-11-67 in connec-
tion with the stoppages of 397/398
Express trains.

DEMURRAGE AND WHARFAGE CHARGES

3677-). SHRI LAKHAN LAL KAPOOR :
‘Will the Minister of RAILWAYS be pleased
to state :

(a) whether the wharfage and demurrage
chargeable by the South Eastern Railway
from the Durga Glass Factory, Orissa
Industries and other factories at Barang has
been substantially waived;

(b) if so, the amount of demurrage and
wharfage charged and waived during the
last five years at Barang and the steps being
taken to realise the waived amount from the
parties concerned;
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(c) whether Government have taken any
-action against the concerned Railway staff;

(d) whether Government have instituted
any enquiry into the matter; and

(e) if so, the result thereof ?

THE MINISTER OF RAILWAYS (SHRI
«C. M. POONACHA): (a) Wharfage charge-
able from those firms has been substantially
waived but not demurrage.

(b) to (¢). A Statement is laid on the
Table of the House. [Placed in Library.
See No. LT—1935/67]

NATIONALISATION OF BRITISH INDIA
CORPORATION

3677-K. SHRI S. M. BANERJEE: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that the late Prime
Minister, Jawaharlal Nehru wrote to the
then Minister for Industry, Shri K.C. Reddy,
to nationalise the British India Corpora-
tion;

(b) If so, whether Government propose to
lay a copy of the letter on the Table of the
House ;

(c) the reason for not nationalising the
British India Corporation;

(d) the arrangement made between the
‘Government and Bajorias for running the
British India Corporation; and

(e) whether Government propose to lay
a copy of agreement, if any, on the Table
of the House?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) Yes,
Sir.

(b) Yes Sir, a copy is laid on the Table of
the House [Placed in Library. See No. LT-
1936/67).

(c) and (d). The LIC holds 16 -67 per cent
and Government acquired 22 -21 per cent of
the shareholding of BIC. The Bajoria Group
who acquired 419 of the shares expressed
their willingness to cooperate with the
Government and the LIC to have a Board
of Directors appointed by the shareholders
that would command the general confidence
of the public and Government. It was felt
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that with a properly constituted Board in
collaboration with the other bulk share-
holder Government would have the necessary
measure of influence over the company.
Hence it was not felt necessary to nationalise
the company. The management and control
of the company vests in the Board of Direc-
tors, the composition of which including
changes made from time to time is approved
by the Central Government.

(¢) There is no agreement as such bet-
ween the Government and the Bajorias in
the matter. Therefore the question does
not arise.

ACCIDENT AT IDGAH AGRA

3677-L. SHRI RABI RAY : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that a Railway
Officer involved in the accident which
occurred at Idgah Agra on the 11th March
1967 was not examined in the accident en-
quiry; and

(b) is so, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) No railway officer
was involved in the accident. On 11-3-1967
a block irregularity took place due to the
station master on duty at Idgah station in-
correctly lowering the signal for
the reception of train No. 2 AC on the
same line on which the motor trolley of a
railway officer had been earlier received
correctly.

(b) Does not arise as the officer had no-
thing to do with the accident.

SALE OF RuUssiAN  TRACTORS

3677-M. SHRI RANDHIR SINGH :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government are aware that
the Russian tractors are being sold to the
Indian farmers at higher rates andlot of
black marketing and malpractices are
going on in their sales;

(b) if so, whether any enquiry has been
made in this regard; and

(¢) if so, the result of the enquiry ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Russian
Tractors imported bythe S.T.C. are sold
through the agents appointed by the Cor-
poration at prices fixed by it. No complaint
has been received regarding sale of tractors at
higher prices than those fixed by the Cor-
poration.

(d) and (c). Since no specific complaint
has been made, no enquiry has been made.
However, sales returns from the business
associates of S.T.C. are regularly received
and scrutinised by the Corporation.

BriTisH INDIA CORPORATION

3677-N. SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that gross profit of
the British India Corporation has been
going down steadily since 1963 to the extent
that from Rs. 236 lakhs in 1963, it has come
down to Rs. 11 lakhs in 1966;

(b) if so, the reasons of this fall and the
remedy proposed;

(c) whether it is being proposed to sell
five Sugar Mills owned by the British India
Corporation;

(d) if so, the reasons therefor ; and

(e) whether Government propose to have
its own nominee as Managing Director of
the British India Corporation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). A statement indicating the profits
earned by the Company during the period
1963 to 1966 and the reasons for decline in
profits is laid on the Table of this House.
[Placed in Library. See No. LT—1937/67)
The Board of Directors would take such
action as may be necessary to arrest the
decline in its profitability.

(¢) The Company does not own any
sugar mills but it holds shares in two other
companies which between themselves own
six sugar factories. The Company has
sold its shares in the said two companies.
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(d) As the Company did not get any
return on its investment at all in one of the
sugar companies during the last three years
and as the yield of its investment in another
sugar company was negligible, the Company
sold its shares on the advice of its banker.

(e) Government approved the appoint-
ment of the Managing Director for the Com-
pany for a period of five years with effect
from 1st November, 1962. Government
have not received any application for appoint--
ment of the Managing Director for the
Company.

sfewr d wredhia arfyat @ faedy

3677-w. =t wfw waw oW :
71 iforsw A=Y 9g IO FT FAFA
fF

(F) #|a1 a7:7 o1 egiw AT
ATER 3T g F WAes sfrmiat
FEgw & 7 wd 4 @ gy wv
It femmar man & foad s g few
fear man & f& & wreg & g 9g=a A=y
oft afeql #Y SeaF7H |

(=) afser, a1 == @39 & /97
A Fafafrar §; =

() T W I FIA FTHEFT
ATETT FTRTITAY 7

ifoeg darea & suweEn (s
Wz W gw) : (%) & (7)., -
FI CFT FY AT ET W7 a9T A
AT 97 7 &Y ST |

COLLISION OF STEAMERS

3677-P. SHRI BIBHUTI MISHRA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that two steamers
plying between Mahendru Ghat and Paleza
Ghat collided in the river Ganges re-
cently;

(b) if so, the damage caused to the stea~
mers; and
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(c) whether any action has been taken
against the drivers of the steamers at fault ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes, on
21-9-1967 while negotiating to pass by the
side of passenger steamer Sarju already
anchored in theriver, passenger steamer
‘Gomati collided with it at about 03-45
hours between Paleza Ghat and Mahendru
Ghat.

(b) As a result, the bow of passenger
steamer Sarju as well as the stern of the
passenger steamer Gomati got cracked.
The planks of the main deck of passenger
steamer Gomati were also damaged.

“The cost of damage to the steamers was
estimated at approximately Rs. 3000/-

(c) Departmental action is in progress
against the staff at fault.

‘STATEMENT CORRECTING REPLY GIVEN ON
14.7.67 To UNSTARRED QUESTION No.
5780 REGARDING IMPORT OF STEEBL

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHD) : In my
reply to Unstarred Question No. 5780 given
in Lok Sabha on 14-7-1967 1 had stated as
below :—

**(a) The value of imports of steel in
1965-66 amounted to Rs. 89 -60
crores approximately”.

On rechecking the data furnished in the
‘monthly bulletin issued by the Iron and Steel
«Controller for May, 1966, it is noticed that
there were some printing errors for which
a corrigendum has already been issued.
The correct position is as below :—

Import of Iron and Steel in 1965-66
amounted to Rs. 8779 crores. In
addition import of ferro alloys valued
at Rs. 0 -81 crores, and pipes, tubes and
fittings valued at Rs. 1075 crores was
also made. Pipes, Tubes and fittings
being finished items are licensable by
the Chief Controller of Imports and
Exports and do not normally figure
in Iron and Steel data,
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12: 07 bes.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
REPORTED FLIGHT OF WEST GERMAN CHAN-
CELLOR OVER PAKISTAN OCCUPIED PARTS
OF KASHMIR
SHRIMATI  SUSHILA ROHATGI
(Bilhaur) : Sir, 1 call the attention of the
Prime Minister to the following matter of
urgent public importance and 1 request
that she may make a statement thereon :

“The reported flight over Pakistan-
occupied parts of Kashmir by Dr. Kiesin-
ger, Chancellor of the Federal Republic
of Germany specially in the light of his
statement in Delhi that West Germany
was neutral in its attitude towards India
and Pakistan.”

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : Mr. Speaker, Sir,—

(Interruptions)
ot T wE qRA (FTIHT) ;3T
1T 1 gaeqT §, fe=dt & der e

MR. SPEAKER : Order, order. The
House wants to hear. You are not the only
Member who is interested. The whole
House is anxious to hear.

=t TH AT AT : AW AR,
Sera wad F A e € A -
R FT AT -

MR. SPEAKER : I would not allow this.
English also may be spoken, There are
several other hon. Members who would like
to hear in English also.

=t 7w () :qg T
et v

MR. SPEAKER : This won't do. It will
have a reaction. The work of the House
will have to be carried on. In this way, it
cannot be carried on.

SHRI RANGA (Srikakulam) : If this is
going to be a foretaste from these gentle-
men with regard to Hindi, then this country
will again unfortunately come to be split
up here and now. (Interruption)
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MR. SPEAKER : I do not want any
Member to disturb any other Member. Any
Member can choose any one of the two lan-
guages, English or Hindi. But to shout
“Hindi, Hindi” like this is not proper.

ot Wy T : gasr fow e TaT A
S i g

o T §a% A@T : TAF AT
fgﬁ.g...

=t e @ gy A E 1 T,
YA MATHT FT AL FTAT AAGT |

MR. SPEAKER : The Prime Minister
has the same liberty as the hon. Member.
She can choose the language. (Interruption)
Will you all kindly sit down ? (Interruption)
I would not allow this. Both the languages
are there. The translation is there.

aﬂﬁwquw () e LA
WRIGH & F U et o q-fe=si
T F AW F FFE TR s A_N
Hi AT F @ | AT g W ¥
AW E I A I Y B 5= | e F

SHRI NAMBIAR (Teruchirappalli)
Every minute and every hour, it cannot be
done. It must be left to the Member con-
cerned to speak in any language he chooses.
One cannot compel him to speak in a
particular language. (Interruption). We
want to hear. We cannot allow this.
(Interruption)

MR. SPEAKER : As I said, two languages
are there and every hon. member must be
allowed to speak in whichever language he
or she wants to speak. If some members
starts in English and if somebody shouts
“Hindi”’, than if some other member starts
in Hindi, others will shout “English”.
(Interruptions).

it 7y fomd : s AfeT T
i & fag g @ &, ar e
TRt F A F g 7Y &, I fardy
H & avear Frfgd
SHRI N. SREEKANTAN NAIR
(Quilon) : If I put a question in English
1 must get an answer in English, so that even

if the translation mechanism fails, I will be
able to follow the reply.
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sy of wolt ¢ o i
TR A A T T L (wwww)
AT A R &
f for wre & stow qeoT W, S wAr
# SwR fear wmw | 97w e
Fad war § faar mav @, @ faa
A A TMT I 1

=it wy fowd : a7 from o = €10
MR. SPEAKER : The Prime Minister is

on her legs and she must be allowed to make
the statement.

5734

SHRIMATI INDIRA GANDHI: Some-
time ago, several Pakistani newspapers
carried reports alleging that a West German
spokesman in Islamabad had said that West
Germany supported the principle of self-
determination in Kashmir. The Pakistan
High Commission in New Delhi also issued
a press release on November 28, 1967 and
I quote :

“Rawalpindi, November 28 : A West
German spokesman said here last even-
ing that West Germany favoured the
settlement of the Kashmir dispute on the
principle of justice and on the basis of
self-determination™.

We naturally made enquiries from our
High Commission in Islamabad and from
the Embassy of the Federal Republic of
Germany in New Delhi about the truthful-
ness of these reports.

Our High Cc ion in Isl bad ha s
informed us that the statement in the Pakis-
tan High Commission’s press release was
based neither on the joint communique
issued at the conclusion of Chancellor
Kiesinger’s visit to Pakistan nor on the
statement of any West German Spokesman
in Islamabad. The Embassy of the Federal
Republic of Germany in New Delhi has
categorically affirmed that the reported
statement was not made by any member of
the West German delegation.

We have examined the joint communique
issued summarising the results of the talks
between Chancellor Kiesinger and President
Ayub Khan in Islamabad. The only refer-
ence to Kashmir in the joint communique
appears in paragraph 6 which I shall read out.
1 quote :—
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“The President of Pakistan explained to
the Chancellor the situation with regard
to Indo-Pakistan relations. In this con-
nection, he expressed his Government'’s
concern at the growing military imbalance
in the Sub-continent and reaffirmed his
Government’s desire to seek a peaceful
and honourable solution of all disputes
with India, including the dispute of Jammu
& Kashmir. The Chancellor took note
of Pakistan’s position and expressed
the hope that these disputes would be
peacefully resolved.”

It is clear that the German Chancellor
merely took note of Pakistan’s position and
expressed the hope that these disputes
would be peacefully resolved. This is in
consonance with the Tashkent Declaration.

Mr. Speaker, Sir, may I now deal with
another question. It is about the route
followed by the Aircraft carrying the
German party. We have been informe
ed that there was a proposal for Chan-
cellor Kiesinger to visit Gilgit. This
was not. accepted Later, on the 27th
November, a sight-seeing flight to Nanga
Parbat and K-2 was planned. As the
House is aware, Nanga Parbat was first
climbed by a German expedition. Since
then the Germans have been interested in
this mountain. This flight was cancelled
because of bad weather. On the 28th
November on their way from Rawalpindi to
Lahore, the West German party was flown to
Nanga Parbat and K-2. According to our
information, the West Germans were not
told that they would be flying over Gilgit,
Hunza or Skardu and they have assured us
that the flight was solely for purposes of
sight-secing and that it had no political

Hon'ble Members are familiar with the
general behaviour pattern of a section of the
press in Pakistan. Every time an impor-
tant visitor goes to that country, an attempt
is made to distort his statements and actions.
1 doubt if the woild is misled by such
antics. .

=t g T way (fewsion) o oo

ot qg fawd o
MR. SPEAKER : Nothing need be re-

swe e Qgeedt (faeeite)
HIET T 98 § AT OF qg 94T
** Not recorded.

Col
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T % wé § i 771 3 awew Jaw ey
F & FWIR F qTAT IR, AR A
A F FGATT 7T AEATT F a7 JGH
ot ey & amae #31 an dur
AT FiAT AT T IqHT @G FET |
I 5H 939 7 49T g6 & fr aw
Faet fewi & €1 o o & Fird arfe-
F £ & 7 99 fad AR g, oy
o9 aF QT faorg 8Y g, 99 a9 aF
et ey w9 F W9 WA g &
3T ¥ fA3eT &40 fr o Y AR
FAYL F FHR A9 T H AT F198 gaT
g FmEF

MR. SPEAKER : Put your question.
SHRIMATI SUSHILA ROHATGI : Sir,
I would like to ask the hon. Prime
Minister . . . .

st TR AwE qEm - wH S, w9
Fiferg |

sl wefteT Qganft : s AT 7 ?
# Fgdv g 9IeT 87 Hfag |

MR. SPEAKER : It is very indecent, I

would say. I would protest against it, one
hon. Member saying like this against another
Member. When they have a right to put a
question in any language they choose, if
they can put questions in Kannada, Tamil
or Telugu, why should they say such things
when a question is put in English? Even
the very language they use is very insulting,
It is not proper.

st TH ATF ARY : LAY WIS,
T TFET TIAF G

MR. SPEAKER : You shout ‘sharam’
and now you want to raise vyavastha. This
way I cannot run this House. You cannot
ghow tolerance about a language here in this
House. I do not think the people will be
able to show tolerance outside. If here you
cannot tolerate one hon. Member speaking
onc language, how do 1 expect the people
outside to tolerate it. You have the right to
speak. You speak in Hindi. Let anybody
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- [MR. Speaker]
speak in Hindi. We welcome it. We do
not want to say ‘sharam’ and all that kind of
thing against another Member. Is it fair ?
I would like the House to take note of it.

ot TR AIF TRA : A STIEAT FT
YT §, HETW WY |
MR. SPEAKER : You have the liberty
to talk anything. I allow you. Go on,
talk.

St TR ATE qTEW : 3T WINT F T
&AM AT F 6 o= 71 T,
9, afT & W I8 o7 w6 &, Tt
Wimm%ﬁﬂ:ﬁ'ﬁﬁ'a’ﬁf@
IEE 1 AT fRw A g
TR A9 A sqaeqy , fr ey §, dfew
W T g fenfa, sfagm #
e 1| wMifs ¥ dfwm & o1
SUATT ¥t §, S9N qar & fr SE
IAAT gefl Sl IuwT g 2w
WSS AT - Sy AT ag
NE R FIqMEN 72 @ afe<d
TAFT M TH T Ay T AR gafag
IR BT ] W A Fo A Ay §
afsT ag ot Gfaam § e &
Fi JAVT g&di T 3qHT N
ug grm 5 S fedi gAY & A E
IJTHT AGA( ATTATET F &Y AT e
agl o+ f5 dfagl 51 w0 91 v G
AR ¥ T FT A I A ey
AT 7§ Aaar Tifgq 1 gt w9
# ITAR F1 @ W & & 5o

WIS gt HAAT A A § ST AR
fe=dv 7 Qar sar § o fedi & v
F 3 Tg fgdy # AT T St
21 zafac e swor wft sed e
AT AT F1 BT W T FA G
aﬁa...

MR. SPEAKER : The hon. Member has
the liberty to say anything he wants. That,

unfortunately, is the position of the Speaker.
But, when the hon. lady Member was ask-
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ing a question, the type of language which
be used was such that I wonder if 10 Mem-
bers in this House will support him. . . . (infer-
ruptions)
SHRI K. LAKKAPPA (Tumkur) : We
cannot tolerate this imposition of Hindi.. ..
=it Wy fovd : i ot fedi 39
¥ AT g FT AT § o ag agi a7
fel & 7 9 5 I A0S 7 IS €
ar gt 9% I AW FT SNFT vAT @ |
MR. SPEAKER : No, that cannot be
accepted.

SHRI K. LAKKAPPA : The supporters
of Hindi are making it difficult for us to

MR. SPEAKER : 1 would request Shri

Lakkappa to resume his seat.
oft wy few@ : T SuTe A e 7

FE N gwAT § ? Ig I I AL
Hq AT g

MR. SPEAKER : I am not prepared to
accept the suggestion that those hon. Mem-
bers who come from Hindi speaking areas
should speaking Hindi. That is not the rule
at all....(interruptions). Members coming
from non-Hindi-speaking States speak in
Hindi. Nothing prevents them from doing
that. Similarly, members coming from Hindi-
speaking areas can speak in a language
other than Hindi. I would not have mind-
ed it if there was only an interruption. But
the way in which the language was used
against a lady Member pained me. That is
why I pointed it out. Now, shall we calm
down, all of us, and go to the business of
the House ?

ot ®o o Wt (FHENW) : JeAH
AEIRE, AT TF AT % AT ¢ |
AT 99 @I S §ST & 0F
AAAE A€ T 3 fAT S FUw w7
TFT AT FFAT AT § qG WeR -
qifetaredr & | e o e faar @
fF ag sanfoamed & @1 § Tgar g
fs 3T T 1 gr9T F1 NAATEE 7
& twayw w1 faar 9™ AT Jea% 3
g f a8 dwx 3% fau qiey wiw
§1
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MR. SPEAKER : Even when remarks
‘have been made against the Speaker 1 have
not expunged them for the simple reason that
they must be on record, so that the hon.
Member who has said that must feel himself
sorry for uttering those words.

wfiwelt geiten Qgereft - AT awe
=i THAAH TR A {5 q & A
& faq fom s 1 ofwg faar 9«
WTEAT H F A€ ACI F T EiFC
T g 1 fedt & wfa ot o waT
FIQT Fi GEAT &, § ITI AT
TG T E | IR A 9w F,
WA F TG T IGH TG ST A WG
ot J9¥ § sragwHa TE) § I § ug
I AT F GG AW A CF FEF
T wraaTe aeT &Y o

Certain facts have emerged out of the state-
‘ment. First and foremost, the German
*Chancellor had rejected the offer to fly over
occupied Kashmir; secondly, he was not
aware of this flight and, thirdly, no member
-of his delegation had made any comments
on the issue of self-determination. There-
fore, Pakistan stands guilty of triple charges
—firstly, of acting against the avowed inten-
tions of Dr. Keisinger; secondly, of keeping
him in the dark; and, thirdly, of imputing a
statement to his delegation. Therefore, 1
would like to ask the Prime Minister,
apart from making inquiries what steps has
the Government of India taken to impress
upon the German Chancellor the character,
the extent and the nature of the Pakistani
propaganda which aims to mar our relations
‘with friendly nations and also to damage
India’s image abroad.

SHRIMATI INDIRA GANDHI : 1 do
not think that any action needs to be taken.
The very fact that this sort of thing has
happened will show the Germans how the
Pakistanis carry on their propaganda. 1
think, this is enough propaganda in our
favour.

sit wrwae oy (W) @ &
TR WA S AAATAT 6 AT T
¥ qfefy s Y afeeaT | e
gt awdl @ g7 7 & fag e d
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afeqwli T F7 gTHAl BT A TN W
faQdi Wi 4 99w e 7 @ ge
qdf Fq+i § fewrdfes foma enfawa
FAFIRT a3 X & AR &
£ :

witwet gy e A T AR A
qqX 7z o of = WA F WG
g, 379 Y Fraid F A FAR AT S
FPAAC MR § & 396 W qeT |
g 9% Uagd ¥ faww feamr &
g%t et & faadi o 9<ea ¥ 38 A9
afl #& € X W AAA 7 T T AT
FRE | o qF AT ST T TET
wT T geel #Y w9 § e 9w
A ¢, 78 oy § AN @ g
ST TATERT I9H A | GG AP
U W I feaafer fa@ @
FT &, 78 Ve A1 qHA7 FT qgA &
¥y & o< 2w < v oY G FAT
e & Foredt ag o §fiaT 21 a o
ST R AL ENAAE | g EH g fw
qfest s & s Aifg AT aga
qe & WK T8, N Q@ AT F AWE,
I9%F 99 TS AT YT 99T R § |
g WA § fF 5a% J8f w1 o gl 3
T T oLl |

SHRI M. L. SONDHI (New Delti) :
Where ignorance is bliss, it is folly to be wise
. . . .(Interruptions)

MR. SPEAKER : Order, order.

SHRI M. L. SONDHI : May I ask the
Prime Minister whether she has seen a book
by Franz Josef Strauss, called The Grand
Design—A European Solution to German
Reunification—which has the backing of
a person occupying an important position
in the West German Government ? I quote
from the book :—

“It must play its part in a co-ordinated
joint effort to develop the African, Latin
American and Asiatic countries in agree-
ment with the United States, taking advan-
tage of the fact that there are certain ageas
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where European influence is easier to
accept than American influence.”

Further Mr. Strauss says—for the benefit of
the Prime Minister—

“The Halistein Doctrine applies prima-
rily to the uncommitted countries of the
world and in their diplomatic relation-
ships with Germany, it will be necessary
for any future European union to insist
that they deal in the matter with the
Bundesrepublik alone.”

May I ask whether it is not 2 fact that the
West Germans provide music for the Govern-
ment of India and for the city of Delhi
while military, diplomatic and strategic
support is being promised and provided to
Pakistani revanchists and jehadists ? Does
the Prime Minister now consider that the
German action has the real purpose of forc-
ing India to acquiesce in Pakistani aggres-
sion by pressurising India to accept a certain
international settiement which is in the mak-
ing and of which we are getting some straws
in the wind ? May I ask pointedly why the
External Affairs Ministry did not inquire
as to what are the guarantees of German
neutrality on the Kashmir question ?
May I ask why is India tied down to the hos-
tile doctrine ? May I ask, finally, why was
the Indian High Commissioner in no hurry
to lodge a protest ?

SHRIMATI INDIRA GANDHI : I am
always glad to be educated. I think that
education is a continuing process and the
hon. Member, Shri Sondhi, is always willing
to help us in this regard. I cannot, however,
accept his thesis with regard to Germany or
the conclusions which he has reached. I
have already said, in answer to a previous
question, that this whole question of Ger-
many is an exceedingly complicated one.
We are fully in touch with the situation and
we feel that this question is one that should
be resolved by the European States in a
spirit of mutual understanding of each
other’s point of view. We should not
on our part, take up any position or action
which would introduce further complica-
tions in a very difficult situation.

With regard to Germany pressurising
us into any position or their taking up a
specific attitude with regard to Kashmir,
this is no so. We are not being pressurised
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by anybody ecither into accepting what
Pakistan is saying or in any other way.
We are, as I said earlier, constantly review-
ing where our interests lie and where the
interests of world peace lie and we forge our
policy accordingly.

it wg fewd : it s dwas fag & wo
F IO H quTH wAr A A F@7 fF AT F
afyasly o F g g9 qan & F
aifsear § ot @31 B9 4f 399 aa
g 9T | F T A H SOOAT AHw §
fo wr ot Tam & gro ofe=it
ST 1 TF A a7 feeeli fega s7F
St TG & a7 FATATE 8, SEA §9 "WaT
FIEEEFW NEAFAE? TAAF
grafem g ?

Fa ww aw oA g1 faw aw
qfeft il F qE9E 3@ AW F 5
st 71 fomn qF s & @19 @,
wqifaaT & |1y W g o foar s
o & &% ofvwft o+ & Fifa 7 7g
S ofaT ar @ § ofEdd #1 3R
AR X o F AT @y g9 we o X
=& q1q 9 o1 w4 fa=re faan & i fae-
¥ey 0 FT FFRAT LA FT IS ATHA
ag gare & g fr e faede 2w
OF A9 ST A ST FY AE@ L 7
IR WY WG AW TF A9 QAT FW
A wrhaT F IR A o awE g
srfaza T fear wa & 9 avg it
AT FT AT ASTCE AT & X F WY
FTAT T FFITH AR TF 0 FT JTHAL
fRT aE 7EY @ T |

it gfT ot : gE @ wERE
T GEA L RE

it g fomd : § a7 I8 @I, F1
R A A g A IR
Ty ofvwli qHAT # FHR A TS
T & gy esiE fFar & 7 gE
srare €Y feam
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MR. SPEAKER : Mr. Madhu Limaye,
this is about the flight over Pakistan occu-
pied parts of Kashmir. If she can answer
it, well and good. I have no objection.
But your question is pertaining to something
about Rumania and all that. The foreign
affairs debate is cqming up in the House.
She has already given notice of it; the notice
is before the House. You can ask about
Rumania and all those things there. If she
can answer it, I have no objection.

sfyet gfaay wrivdt : e AT &
I FT g7 Fgear gqan @van ar fv
T et #7 § o g o

I 78 qBT & P T afvafy s
F g 7 a1 i e A 7€ e fen
I FFIT F fgar 1 W met I
TRF AT fr g a1
REfE &9 ¥ ¥ TB H
FIA & AAIFAT & AT AL 2 1

&t 7y fwmd c@ET A fraTd

sfreeft ey winft : 71 w3 faar
fragamaz &

st wg e ¢ fircder 2w &7 @R
FAAF T T #1E TUAT § 9T ?

sfwar gfao wivit ;- ai amod
o faar § 1| I 9% fa w0t
TET T IR B a7 §5A §, N9 |
mg‘n

N i wedvia (avbafor)
aq X W F 6T Tt AT A 0T
frad § ar aria & are o a4 -
/A1 8 399 To QT Hidr 5 7 T8
A F AW F A o § wwtw
AAfeaT A@ F AT T F5 AR
@i ST 5HHT g &l A e
A v g & F S0 KRR 97 T8t
AT § AR I N A AT gE
I¥ FE7 afewwii A q 9 T ey §
AR fT fegeTt &1 % fagan i 1
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R T3 fewa fergeam %1 1w F1 0fs-
I H 9@aT T, IEF AR A Wi TS
I 9+ A AR @F AT FO GO
g2 frar gt ?

| & & 7g o s arear g
af=sfy s & i< & g AR ¥
a1 £ v et gER qew & 9 afs-
& w ot fafad s wergan faed § S99
TR 1 I o e e av ?

99 & AgQ@q 919 7€ & {5 WA ¥
FGIT H qg I BT § A I fE
St faeeit @ ST FITET A STaT= A
S ® T gE 99 A 7 gy
% ¥ 78 F99 fFar ww ar 5 q& b
ST BT WET G ALY a9 | IWE A
7z fagg =vo Ffa ¥ wuw S A
BT 4T A TGTT Hefi 1 A & T8 H
AR o MwEAET WA A AT fr g
@t S FT qrgaT AT ET | T AR
gfe=edi s & @l ¥ faew |-
qia fei Ao g | AT H g7 a1 F7
FATET AEAT § WA Heli § 5 I
SHAT ¥ FEar § g9 a<g B "@E]
B9 g A T TN § &t g A/ |
YA AR AT qF ST 741 TG 1641
2?7

st gf wiw © qEdT SRS A
&7 I 98 § 1 ®A T Aq@l F
TRAE | T T TS A FIH GOV E
1963 F AR THF A IR A G|
g T F TR g9 To<ATS F o
AR T FEC A A qqar ot 5 &
R T AL &, ME AEAT WA G
FEE

/ ot W FEARN i 7 W TET FEw

o7 g YET—gE o a9 |
T® AR G4 : i 7 23T 7]
qTE F B G g E |
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srwedt g wiel : gE<T e AT
I a1 {5 qfvasd a9 3 qifeeam
¢ ghrar fad & v adf ? wgi a%
gardi sfaar & €09 & @ 39 9@,
T Nz Fgrd, TAA § T A€ § A
O & T TifFeTa Y g gR 9w
FAH F AET A ArEEa fawa
f& 98 gAR Ffog FEE 7 98 T8
AT 5 IAFT FIE - FAT g I
Ir 97 AT AW § wifFeqma g

Il aF F1G I F7 TG § gAY
F¥E AgaraT frat 1% fear | Afew
g 99 § f5 vai 9qet va @ fawg |
T FIEL 1 AT, gAF W1 ATfe< A o4
5 3799 TR — RSN A TG
— 3 & Fg1 fF IR W@ BT
& 20 38 1a 1 337 AT A A
/X:isifaw:aﬁamﬁmaﬁjr
fwar ?

sl i e ¢ S A

=t Ak KA : w Far Frar?
R AT A @l 7 9 & fE
Fas a1 & IaFr @A ?

st gfac i : 79 o Far fn
T FE AmEAT @ feam ¥ wwE
% AGIR T 377 (76 EITH 47 718
I A &1 3T H @ H{IAN

=t @ AEET (TEHT) : Few
e, 7 s qR § -

MR. SPEAKER : I want to tell you one
thing. You want to put a question on this.
‘When 20 people give notice of a calling
attention, lots are put and only 5 people
are picked up. Because, you say, you have
put a short notice question, you want to ask
a question. 1 do not know whether you
have given a short notice question because
the Minister must accept it. It is not
in the hands of the Speaker or his Secretariat.
In the calling attention notice, the other
five people have no chance and you want a
chance. How can I allow you ?
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SHRI AMRIT NAHATA : Sir, it was
disallowed on the ground that a calling
attention motion has been admitted.

MR. SPEAKER : May be so. Five or
six people who have given calling attention
notice have no chance, Ten people give
notice for a Calling attention motion; only
five people are picked up by lot and the
other five people get no chance. The other
five people are sitting in this very House,
they are not allowed because they have not
come in the lot. I have not given them a
chance. How can I then give you a chance?

sft fvamroror ait: sreE AT
MR. SPEAKER : I will call you because
you will raise an important question.

1246 brs. il

RE : MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION NOTICES

MR. SPEAKER : Yesterday and to-day,
a number of hon’ble Members came to me
and gave notices of adjournment motions,
calling attention motions and so many other
things about law and order situation, Sec.
144 being imposed and schools being
entered. ...

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Mr. Speaker, Sir,....

MR. SPEAKER : It i§ impossible. I am
on my legs. Won't you allow me also,
let alone other Members ? You have inter-
rupted me. Therefore, I want to clarify
first : about Bengal, about Banaras, about
Allahabad, those incidents cannot be dis-
cussed here. It is a State subject.

DR. RANEN SEN (Barasat) : The Cen-
tral Reserve Police have committed attro-

cities in West Bengal. It is the Oent.ral
Reserve force and not the State police.

SHRI JYOTIRMOY BASU : Sir, if you
read this newspaper, Sir,....

MR. SPEAKER : This will not be taken
down.

SHRI JYOTIRMOY BASU : **

**Not recorded.
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MR. SPEAKER : I am on my legs. You
may take your own time. I was only
talking about places whee it is really the
responsibility of the Centre. Schools have
been entered, some students have been pull-
ed out or some teachers have been assaulted,
Sec. 144 order has been issued and so many
things are there—a bundle of them. There-
fore, all the Members are interested; it cuts
across Party lines....

SHRI S. M. BANERJEE rose—

MR. SPEAKER : Let me take a decision
about them. May I ask the Minister to get
us the correct information tomorrow—to-
morrow means the next working day, i.e.,
Monday—so that we may decide.

&t s A ¢ (fael ®=1)
AL AEIET, AT Y A9 FEY & 98
= 31 7 S I TeoEHe WEE
fear o1 3ot gfere ¥ oY wd =t o
fod #% FYfaed w=lt gu, S9% AR
Fagar -

MR. SPEAKER : I mentioned Sec. 144,
I did not want to mention names because so
many people have given notices. It is not
proper to mention the names. If you are
getiing up, it will encourage others also to
get up.  But the friends who came to me
know that they have brought it to my notice.
If I mention onc name and do not mention
other names, then the trouble comes.

SHRI JYOTIRMOY BASU : Sir, Mr.
Chavan brought one division of the army
and deployed it there....(Interruptions)
They are entering the houses of law-abiding
citizens robbing the people of their precious
things; Sir, represesion has been let loose.
Will you read this paper ? Sir this is a matter,
which must be discussed on the floor of this
House. We cannot take it <o lightly.

SHRI HEM BARUA (Mangaldai) : Sir,
my adjournment motion about the attack on
the Madrasi Higher Secondary School. ...

MR. SPEAKER : That also will come in
this.

SHRI JYOTIRMOY BASU : Sir, give us
an opportunity to discuss this.

ot e fagd Teed (FeIw-
q3) : YA TE W WEIET F FT F TR

AGRAHAYANA 17, 1889 (SAKA)
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TFeq & | A7 e & v o o W
i AT e 2T

Ml}"k SPEAKER : After the information
isgiven, let me see. That will be considered
then.

it wza fagt ae@dt : @R A
T qAF T | TF AR FeAl AGA
FHTe T AT gAY TS FEAT TN |
AT ATT TF 5 FY 791 TC& 5 AR
39 I91 FY A 7 WY AL FaOIT §
g a1 et ghm |

MR. SPEAKER : He must leave that
portion to me. Only day before yesterday,
we discussed the question of law and order
in Delhi for over an hour. Of course,
Parliament is responsible for Delhi; but
Parliamznt is not responsible only for Dethi.
The whole of India is Parliament’s responsi-
bility. Therefore, if everyday we discuss
something about Delhi, this House will be
converted into the legislature of Delhi.
That should not be.

SHRI JYOTIRMOY BASU : The Cen-
tral Police force, the Border Police force
have bzen deployed in Calcutta. They are
systematically torturing peace-loving citi-
zzns of Calcutta. We cannot allow this to
continue. We must have a discussion on
that. emocracy is being turned into a
mockery.

MR. SPEAKER : Papers to be laid on the
Table.

12-52 hrs.

PAPERS LAID ON THE TABLE
ANNUAL REPORT OF CEMENT CORPORATION
OF INDIA AND NOTIFICATIONS UNDER COMPA-

NIES ACT

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : I beg to
lay on the Table—

(1) (i) A copy of the Annual Report of
the Cement Corporation of India Limited
for the year 1966-67, along with the Audited
Accounts and the comments of the Comp-
troller and Auditor General thereon, under
sub-section (1) of section 619A of the Com-
panies Act, 1956.
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(ii) Review by the Government on the
working of the above Corporation. [Placed
in Library. See No. LT-1911/67]

(2) A copy each of the following Notifi-
cations under sub-section (3) of section 642
of the Companies Act, 1956 :

(i) The Cost Accounting Records
(Cycles) Amendment Rules, 1967,
published in Notification No. G.S.R.
1244 in Gazette of India dated the
19th August, 1967.

(ii) The Cost Accounting Records
(Cement) Amendment Rules,
1967, published in Notification No.
G.S.R. 1245 in Gazette of India
dated the 19th August, 1967.

(iii) The Cost Accouting Records (Tyres
and Tubes) Rules, 1967 published in
Notification No. G.S.R. 1260 in
Gazette of India dated the 26th
August, 1967.

(iv) The Cost Accounting Records
(Caustic Soda) Rules, 1967, publish-
ed in Notification No. G.S.R. 1261
in Gazette of India dated the 26th
August, 1967.

(v) The Cost Accounting Records
(Room Airconditioners) Rules, 1967,
published in Notification No. G.S.
R. 1447 in Gazette of India dated
the 23rd Szptember 1967.

(vi) The Cost Accounting Records
(Refrigerators) Rules, 1967 pub-
lished in Notification No. G.S.R.
1448 in Gazette of India dated the
23rd September, 1967.

(vii) The Cost Accounting Records
(Automobile Batteries) Rules, 1967,
published in Notification No. G.S.R.
1467 in Gazztte of India dated the
30th September, 1967.

(viii) The Cost Accounting Records
(Electric Lamps) Rules, 1967, pub-
lished in Notification No. G.S.R.
1503 in Gazette of India dated the
7th October, 1967. [Placed in Libr-
ary. See No. LT-1912/67}
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NOTIFICATIONS UNDER FORWARD CONTRACTS
(REGULATION) ACT AND INDUSTRIES (DEVE-
LOPMENT AND REGULATION) AcT, 1951.

THE DEPUTY-MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFFI QURESHI) : I beg to
lay on the Table :—

(1) A copy of Notification Nc. 32(24)-
CG-FMC)/67 published in Gazette
of India dated the 23rd November,
1967 issued under section 14 of the
Forward Contracts (Regulation)
Act, 1952, [Placed in Library. See
No. LT-1913/67])

(2) A copy of Notification No. S.0.
4138 published in Gazette of India
dated the 15th November, 1967 un-
der sub-section (2) of section 18A
of the Industries (Development and
Regulation) Act, 1951. [Placed in
Library. See No. LT-1914/67]

DEMANDS FOR SUPPLEMENTARY
GRANTS (MANIPUR) 1967-68

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFFI QURISHI) : On behalf
of Shri Morarji Desai, 1 beg to present a
statement showing Supplementary De-
mands for Grants in respect of Union Terri-
tory of Manipur for 1967-68.

12-53 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, T have to report the
following messages received from the
Secretary of Rajya Sabha :—

(i) *‘In accordance with the provisions
of rule 111 of the Rules of Procedunre
and Conduct of Business in the
Rajya Sabha, 1 am directed to en-
close a copy of the Dock Workers
(Regulation of Employment)
Amendment Bill, 1967 which has
been passed by the Rajya Sabha at
its sitting held on the 5th Novem-
ber, 1967.”

(ii) “In accordance with the provisions
of rule 111 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to en-
close a copy of the Maternity Bene-
fit (Amendment) Bill, 1967, which
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has been passed by the Rajya Sabha
at its sitting held on the 5th Decem-
ber, 1967.”

(iii) ““In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha, 1
am directed to return herewith the
Court-fees (Delhi Amendment) Bill,
1967, which was passed by the Lok
Sabha at its sitting held on the 27th
Novembzr, 1967 and transmitted to
the Rajya Sabha for its recommend-
ations and to state that this House
has no recommendations to make to
the Lok Sabha in regard to the said
Bill.”

(iv) *“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha, I
am directed to return herewith the
Taxation Laws (Amendment) Bill,
1967, which was passed by the Lok
Sabha at its sitting held on the 29th
November, 1967, and transmitted to
the Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations to make to
the Lok Sabha in regard to the said
Bill.”

BILLS PASSED BY RAJYA SABHA

LAID oN THE TABLE

SECRETARY : Sir, I lay on the Table of
the House the following Bills, as passed by
Rajya Sabha :

(1) The Dock Workers (Regulation of
Employment) Amendment Bill, 1967.

(2) The Maternity Benefit (Amendment)
Bill, 1967.

1254} hrs.
PRESIDENT’S ASSENT TO BILL

SECRETARY : Sir, T lay on the Table
the Cotton Fabrics (Additional Excise Duty)
(Repeal) Bill, 1967 passed by the Houses of
Parliament during the current session
and assented to by the President since a
report was last made to the House on the
14th November, 1967.

AGRAHAYANA 17, 1889 (SAKA)
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12-55 brs.
BUSINESS ADVISORY COMMITTEE
NINTH REPORT

HHT WY AT HATC WAl (o W
g fag) : =we, 7 s s g e
Tz g7 Fr-Haon afufa ¥ 79 wfadew
¥ 799 wfadeT grq anifad &9 § A
waw: 1 fegwa qar 7 feama & awr
Fiwfeg U e, qgaa gt

MR. SPEAKER : The question is :

““That this House agrees with the Ninth
Report as amended by the Tenth Report
of the Business Advisory Committee
presented to the House on the 1st Decem-
ber and 7th December 1967 respectively™.

The motion was adopted.

12-55% brs.
BUSINESS OF THE HOUSE

U W 9T HAC WA (o W
qwm fag) : =i, 11 ke 1967
T ATOT I AT TATE $T 3 q&T A
FEHT FTHH T THIC G

(1) oy fadas, 1967
It A= 99T 99 9 " fomr S
g TIWTHT GFET Heq 9T I fa=1<
qqr a7 o Sy

(2) wax sfafs & (@ gu &=-
FrY FEarfeat 0w fagws, 1967
< far @R 59 ) a7 faar J=@ v

(3) freafafes < far aar v
foray s -

(%) 1967-68 ¥ faw Q&=
IR (STETR)  #Y
qT |

(@) 1964-65 ¥F fau afa-

fa sl (wmam)
F faT w1
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SHRI NAMBIAR (Tirucherappalli)

1 submit that sometime may be given to
discuss the situation brought about by the
excesses of the Central police and the mili-
tary in Calcutta. There is a very serious
situation prevailing there. The citizens are
not able to live in peace and thcy are feeling
insecure. At least one hour should be
allowed to discuss this matter during the
next week.

MR. SPEAKER : In future, we may not
have the Business Advisory Committee then.
What is the use of the Business Advisory
Committee if all these things are decided here
only ?

SHR1 S. M. BANERJEE (Kanpur) :
1 was present in the Business Advisory
Committee. 1 know what happened there.
I agree with it. My only submission to you
is that some time should be found for this.
A motion is likely to be tabled on the
Delhi situation. I also feel that the police
cxcesses committeed in Delhi and in the
Banaras University should be discussed.
1 only want your help in getting another
motion admitted on the question cf the
excesses committed by the Central Reserve
police in Calcutta. Some time shculd be
found for that also.

MR. SPEAKER : He is only saying what
others have already said.

1257 brs.

OFFICIAL LANGUAGES (AMEND-
MENT) BILL AND RESOLUTION RE :
OFFICIAL LANGUAGES—Conrd.

MR. SPEAKER : Yesterday some amend-
meats had not come in time because some
were misplaced or were late in being given.
I said I would extend the time for admission
of the amendments by an hour or so. Shri
Ranga wishes to move his amendment.

SHRI RANGA (Srikakulam) : T move;

““That the Bill be circulated for the pur-
pose of eliciting opinion thereon by the
Ist day of the next session”. (157)

1 would like to say.that if any of us is not
in favour of this Bill, we have given to our-
selves, the members of the Swatantra Group,
freedom to take whatever line they would
like at the time of voting according 1o the
dictates of their conscience keeping in view
what they consider to be the best interests
of the country.

DECEMBER 8, 1967
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Bill & Res.

MR. SPEAKER : Any other Member
who wants to move amendments may inti-
mate to me. Let us fix some time at least
now so that Members may not say that they
had missed the chance and so on. Up to
2 p.M. they can give amendments, and after
that, it is not possible.

5754

Now, Shrimati Sucheta Kripalani may
resume her speech.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : What about the amendments that
I gave notice of yesterday ?

MR SPEAKEK : They are all there.

SHRIMATI SUCHETA KRIPALANI :
Will they be taken as moved ?

MR. SPEAKER : Up to 2 p.M. even to-
day they can give amendments. I have
already said that.

0N wew fagd aed (F9Ow--
qR) : 3rEqET REITA, FHT Wlo GO F Fg7
¢ 5 IR sl el A T 2
&g F raw w3 § o wT aEf @
= A0 |

MR. SPEAKER : I have no objection.

wwel  gEN KA e
ey, ™o 9wt faamw ¥
qH T A A § AF FgAT 4T, 98 {A
o % a3 41, 99 § a9 -3 Al
T AT TG FT AW AHAG  FEAT
e g
7w fadas § #1¢ afa fraffea i 4
T ¥ 9% SN g i hr @
9 FY 7T WIET G AT | GW AR A
98 15 AT 7 safg @Y ot AR 15
qret w1 sty & 9 wafa @AY aifed
AN, ag i gd | W Ig NS
f& w= gw swefy fauffa &G @
gfaw & game wrd Toaw =@, @ fag
safy fruffe & &7 o1 @@ &1 &
| 9 K § A ST g
FAET 5T W7 &7 AR 39 fadgw
& a9 &1 IO 0 & R oaw @
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afgt wr=t A fedt iy & fad,
et & safone ofew 5@ & fod
aR gay §, Y T 9T g Had oA
e AT e
fatgs & NS @A gham T @I,
at f5x 7o fadws & wfo grd aga
Fafa gt | T forlr gw o, S g
few & wrg smed § 6 9 o fe
SR Aoy, @I awmgg TR F
dfqarr 7 St daer e gan & 5
TRWTaT fe=Y g, AT gw AEa € %
T TmER R Fmames G
TSIWINT g1 9t #X §9 @RT S9H
Frfa &Y 9T | T g §9 oF ade-
7z fear & | TR W WY A FEy AT
5 9% w17 7o foawa &, S faaaral
FV T @A g TF A9 FT A&
fmA FrrmA g fr e &
S T4 9T wey fruifa &% R
T & qearET w6 G A oyl
N F fod g foaer s fear &
A T i L g RO waT &
WA ar oy, afs @ gfdfEa &
g f& g = 1 feae wa o)
A

o a1 7w fadw § et e
I a6 FfgY ey 1R AT Y A g,
T T AAAT & et Ff Jw-sa T @
T U EH @A § 1 N g T e
# f5 97 o iy arft o, AR Y
@ 7z N 7 Ty B el | w
FAA G T | YA I A AT aw
T g, oy o wE awt A Swt
wufy oF el | gEfed & a8 aoa
¥ FER A TN FET A E o
| N 7 3§ AR T QAT qweE
F axw F8Y q@ ¥ Jaog 2, WifF
W AR A [ AW F A { ww
WA &, 19 fod W SN W
FAT F TF THAT WA A Pifaw FE
MO4LSS/67—8

Res.
afgd s @ W T fawe

Tfed

Iq Y T §—WTET F FFH F,
IOH g 7O qWEA fd §, SR AR A
gfea § N8 arg =i | IfFT @
uY F G A FAAT &) FgAT AEH §
i fet 1965 F a1 § g9 TS WYY
&, T = o fadas st @, 79 fadaw
F NS Tt o= fea@rs 93 @ & IaF
SUSY FY FAT T AN T NG foaw
21 R s gwew f&d §, s
AN A=W aIE ¥ @I a1 gAY AT
AT &1 AT e ¢ i &) sy
FIE @I AT | gt 1 F7 &
2 faar s @ &, 7 &Y, we sae
& qUaT &1 & ar Ay s &
foifdfeast amast aame—sids den
wa%ﬁramwwtamﬁaz TGT F9BY
TE q JTE §, a’rzma’t%ait{{
& Y wrar e F AT ER gt €,
G TFIHL aF @ &, T Iqm
TG FY fgewa 8% &, gw W X aar
foram R ST=T g9 9FT FT IqFY A
T, T AW TGA-TGI 3T G T
A g @t g{ @ o e v
¥ 3 gt &) g gy ofdfeafa a6
TEI R A I A ¥ ww
SEH FTUET A FHT A1 S| K a7 2w
@ g 5z foaas 7 g sy arg &
ST AT 0% T & e e A Fd-
FH WA F TAE FT S QY A—aq
wfw dfae §, oifs =« sfe
TS 9 G
SHRI HEM BARUA (Mangaldoi) : It
always happens. The wife always gets pre-
ference over the mother.

st o WA A9 F e
afeor F wTEdl ¥ AT FAT ST
f& aad 79 § oY wie & f gw @@
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[frecht e ]
afed st @ ST &, § I
FFAT AR f—R iy Tog v
Freafa® &9 & a7 o ferdy #1 g
w2 A foet wT e €, &
aR sarer fawfaa gt PR 97 aF
Y s @ 9% ¥ @, 99 §ww
TF TH FAA W GG A FT IAT,
I OF ST R BT FT TGTQA A I
TR T NIA FET &, I aIG FAAT
T F AFGH T AT TAT qT e
& fawra & IS T fordt aforor &
T A N REIR Ty g
HAAT @ A Y I T fasfaa
& el 1 F T o gy st
# wfq a«t et 99 wg WA
AR =Y Y g7 e T fg=y Ay
AT WTAT TATET |

w1 9T & T S o §, fow
FAT F ©7 F gfar & a9 gy @A
F faa « F A g 5 ooy o A
0 TO BT ¢, faRw & sy FriE
TR A A et g R T ¥
FgAT TIEdt § 5 Y 200 @ @i
W@}, a7 @ AT W § AT I
w8 W e fegaw # ®m,
Afew g9 a8 Fg & g7 o =y
T N, WifF g e Tfgd—
fa2wi % amg FER ¥ fa?, @ &
qe aredt § v gfam 7 agad o
ATt AT qeF §, ¥ T g ¥ A,
FEX AR F A TS FTET F
T FAE? IR Y A & Sy
AT ATT § IR AW FT FTH JATH W
TS 1w & fol Sl ar e
#1E waT H g &, a1 g9 W AT A
T3 § 1 i F gy e IR
@& & fod i 1, bew 9, drge
A = s gfar Y vam W g,
I ¥, zad fet f A ool
T A
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T § I FT AT qHT AL AW
T g, UF A § e 2 ¥ @
T A § | AT w0 B
g N D # s w @ E
IZIA WIGT FY AT ey I
# 3o v 3, foredr @ #fe7 9t
ST R T A & Sf w7 qvh,
w7 & ag IaT Y wIeT g | & ey
& a1t ¥ Fg aHdY g1 wreT faergw
foersz e oft, e ofY, qraToor anr
foraa qmw 7€ ¥ €, 99 SvET W
F o 0F TN N a@ F I R ag
T3 T, o1 fY Tfaem A Sy s
ufFareft & ¥ gt S|
FY AT T | fRE grReET ¥ IR
ST FY Srf Y, formay oot gw aww
Y &, TEHT AR A TFA § 1 T
T ¥ T F I3 g T HY A g F2T
H, avft 7y afq ¥ M I EF
1 T8 FT 79 | 7@ fod W A
& FY g agd, afew afz gw e &
fF et 7 dera X T ITH) e
i g7 &, A 98 AT #Y 9TET Ad)
TAY 3R 7 frgear #t ey a9l
g 1 T w@ Ry A
FET A AR F Awq ft A, afaer
F wsg WY | T WY A go Fo F
AT 7Y & a7 T X QAT AT & v
gf Y , T7 TowTer TG ERI
forad g7 &R T ¥ 9 T TS T
I, agl a% fr g0 SEA A A WY gB
7 A |

3T FAL FAAT F TR AY Eo AR
299 ¥ g9 §9 AW a1 @Y i A
Y & o 9 v & I= =nfe
7 fr o ¥ T g arrafea oo anfe
e Mg FL I | AN F qg W
ot fr ferdlt & o awm ¥ wafea &
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At o W ST agd wE §,
It fY F It a<g v faar o
arfax 200 o FAT FAR a9 Q@
@t ST $B-7-55 B At g I
T & wfew |

13 hrs,

& Fg gt % o W gardy ot
AT § oK o $E aws fr i o
ST 9 FT @7 FT AT e & A 98
it wE) AT T &1 9 WIRdrg Wit R,
S T W AT A T § AR I AN
e A F gd g1

H wweet § 5 @ oaT F R AW
FAR AT qEW g 6 oo Y 7g qw
¥ qeg-ag A AT & Y W E
WY farg &, F AT A, T AT
&A1, A AT av R ¥ av ey
T, ag A AW § AT AT A0 A9 Y
g 7g ¥ W F; FEiz s )
T TG FT ATZAT YT F A FT F7
I aE | TT@ WA NEfE
B §q AN qgr 95 FT GO ¥ J9F
FIR fET & | I0F T FE e A
ATEAT ST FAT &Y Al F, FLT 3R
Y 1T #1 AT FET Q1w AfF
W FET AR miE ¥ W oAk
IqH AT R AT ARG A IS
AT Al v T AWM A R I
T 9 fr ferewr R A a1
& AT v gat gl § 70w wf-
uTeY iR AT TR ST T 9t
AR WA ar, d FT A &
@ TG B AT AT e F gy
o1 1 qgt & TiEr ¥ Afsary 3 it
@ qfY | I FIH Frav 97 fF IR
foreft AY e IR AR AT I T

& fag fedt &1 AT 91T | arorwe 3

FATE FT WA FE A T
7% AR I e Re M g §
A i o & g -
A9 Afsqe dAT FT @, RS
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amffs AR FT @ E 1 AT B wf -
ariE § grAT arfey, St daeT e
# graT arfeT 9 $HAT AT TFA I
| &1 a8 qOFT FOEET W OFT
Fafe W 2 1 e A9 Y M awz
FT TR &, Ty S Fw ¥ 9 w29
FTET ATEY & IqHT AEEART FAT
qEY & A IUF A JAFT AT F@
¢ AT o I ey 1 a3
FAT A &, ITHT AT FT QA &
N g wfaa f gud fag oy o
Ty qEF &) SEH FE AT ALY
drgar &, waT oW 9w ¥ dEy &
=y wrar #1 =) A faww ar
g 3 vt i § see-a=et g%
geas foreit s A af g ey s
A AT Ta: fgelY v oK siua &
T far a3

& ot A wew Wt § 5 A
et =gt v aFdY g, aww awA
afer 0@ frdr ¥ fom e Y aew
T EARATT A FR y A=
¥ R T F G F o @ F e
S # THE JF 99 & 9T T g 9F
FifF I8F 9g7 ARG A [R/UG 7
F FH T TIT AT FIAT AT CF
T # fag & of gf ov 1 faenwfa &
fra o fra & o) F o1f gt a1
Fa | oY, qorme S 7§ Y Ay WY fn
I qGT G TEAF o1, SEH WNT T
Aol Wt agT g Nt wiew § 9w
frame ®Y g7 ¥ fog & ad ) zwfey
# oy ey i vl & R s
gt fF ame ag =Ty & fr afawd-
afuw afesr wrd gt o3 aY et v
F=W T G T AfuF--Afas avar
# fraead AT ag 3GT 5 0T T
frt 2 i fawy =& T

# 7g A § 6 s # w@o o
dro s 2Te AfgET 7 it ¥ farm 7
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[t gt wprareh])

yaR & fow waw foar §, 9 s
qiEt § AR 9 FEEd] fH6 S e &
I g g fe<t foad &1 9 wga
TAE R TT L IFTF AT ww A
ST AR AT FT FgAT A0 § F o
f&=r &) qg F1 WY e e s
R T I VKT R 1 W AW A
TaEET & A A ¥ oy
fet M & wmed € At 9w g e
T I T F ) T afed W
W fag W AR ag ey wY A
AT | TW GFaeg A A UF FEEl
FAAT F JYAET AT FHT FEAT | TF
FE F 7 O faa Y fF s e &
fafreet @ 5 € =T T S f gu
Jaamn fF 99 a7 TgN-Ig9 qifeanie
# A @ IR u9 | g7 T fear
g TET TN W w3 fe F A9
M F @ aaw
qifegrie & I 43 @) qfedrde &
OF B 9T T TE) UF Y I A
# A faar @t o fau oifemmie &
FTH! FET G | T WA FT FE OCE
oY AR T ITHY qAHE I A0 A gE
forgia T iy & 917 3 9 ST AT
T 4, =@t 9X 59 IR gor fF Wi
7g g9 |t 7 T ) fear @ ¥ oad
S g2 T HA I g I AT
2% @ INRW AT N | T,
Fn I AR fag w3 I S4 faor
3 T TaeT < o 5 9y o9 e
0 & 7 v

& sy Wi ¥ grw g T famdy
wa g Fr afe e fe=d &1 s F o
g , e 7 Fav FTw ARY E A
gt Y g TR anfE A R
e fiet @G | wmar g9 e F
FAL AT AIRA AT AG FHA
ifeq 1 xafr & s fr el
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ar w1 T a T dw ¥ oy
g, IF &1 A e N Nfew
@ | Afe ag AN e s TEATEE
T @ &, S AT «femy A 3R,
I AT @ § IHT AfRA 1 F FgAn
= i St o 9t ar afe o |
TG A AIF! IV AT FT IR I
T FT AR g 7 Avfeat R 9w Q@
R Wm Al W R A A
JaT A, FAAIIRE | 9T G AT
TER O A | T W AT & FATR

13-06 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha then reassemblcd cfter
lunch at four minutes past Fourtcen of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair]

OFFICIAL LANGUAGES (AMEND-
MENT) BILL AND RESOLUTION RE.
OFFICIAL LANGUAGES—contd. ~

MR. DEPUTY-SPEAKER : Shri Amiya-
nath Bose.

SHRI AMIYANATH BOSE (Arem-
bagh) : Mr. Deputy-Speaker, Sir, the Official
Languages Bill and the Resolution that the
Home Minister has introduced in this
House will be of lasting ¢ffect on the future
of our country.

Thercfore, these are subjccts which must
be discussed in a dispassionatc manaocr.
The atmosphere of passion, the atmosphere
of heat that has been generated by a section
of Members of this House, 1 think, is most
unfortunate,

1 believe, Sir, that two main principles
have to be observed in discussing this Bill.
The first and the most important principle
is that in a country of many languages like
ours the langunage policy should be so fram-
ed that it strengthens and does not destroy
national unity. The second important
principle is that no language can be imposed
on people by mere law, and I want to repeat
it here. 1 have practised as a lawyer for
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more than 20 years, and purely as a lawyer
1 want to say that language is not a matter
of an article of the Constitution, it is pri-
marily a matter of historical growth. It
took yecars, many many years, for the lan-
guage of Molicre, of Goethe and of Shrkes-
pearc to become the national languages of
France, Germany and England. It may
very well be, and [ say so not merely as a
Bengali standing in this House but as an
- Indian that the language of Tagore, the neo-
classical language of India, may one day
become through pure historical grcwth the
national language of this great country.

) But, however, to return to the first prin-
ciple, T say that there is a genuine fear among
non-Hindi-speaking people about this lan-
guage, the imposition of Hindi on them.
It is not a question whether it should be done
or not, but that fear is there. 1 say that
that fear is widespread in Begngal. That
fear was not there in East Asia. I will give
you a historical instance. Sir, you know
that most of the members of the Azad Hind
Fouj and the Azid Hind Movement came
from the State from where Professor Ranga
comes—the State of Madras. But under
the supreme lcadership of Wetaji Subhas
Chandra Bose the Azad Hind Fouj, the
Azad Hind Government and the Azad Hind
Dal accepted Hindusthani language in
Roman script as their language. It was
done because there was no fear among
the Madrasis, the Tamilians and the Bengalis
fhcre that language would be used as an
instrument of oppressicn. Today, it must
be clearly stated, and I say so as a Bungali,
that there is a genuine fear in my State that
1.he language policy may be used and is be-
ing used as an instrument of oppression of
non-Hindi-speaking people.

SHRI S. M. BANERJEE (Kanpur) : 1
do not think every Bengali feels Jike that.

MRr. DEPUTY-SPEAKER : You will
prove an exception.

SHRI A MIYANATH BOSE : I cannot
speak....

SHRI S. M. BANERJEE : Half of the
2ngalis feel that they should not have the
foreign language. [ like Bengali. 1 like
Hindi. But English is a foreign language.

MR. DEPUTY-SPEAKER : You are an
exception, [ accept it.

Res.
ot Fz fagri qeRdt . IIERy
qRIET, AFr AT fors agt s
arfgw

it e (s) : g B g
& Tt A

SHRI S. M. BANERIJEE : Merely because
a2 man comes from Bengal he cannot say
that he knows the feelings of Bengal. I
know Bengali (Interruptions).

SHRI THIRUMALA RAO (Kakinada) :
Sir, is it an issue between two Members ?
When his turn comes Shri Banerjee can say
what he wants to say. Now he has not
been called upon by the Chair to speak.

SHRI AMIYANATH BOSE : I came to
this House—not here, but there in the
gallery—as a student, when my revered
father, Shri Sarat Chandra Bose was the
Leader of the Congress Assembly Party
here, when Mr. Mohammad Ali Jinnah
was the Leader of the Muslim League
I had never found such pandemonium in
the House in those days that we find today.
(Interruptions)

ot wy fowd : 37 W FEET
Cif

SHRI AMIYANATH BOSE : They
fought against the British. Certainly, they
had as much courage as my friend, Shri
Limaye, to fight against British imperial-
ism. My father spent 8 years in prison,
British prison.

I say that the three-language formula,
in respect of which the Resolution has been
placed, if it is sincerely pursued, if we in
Bengal really try to learn Hindi, if people
in UP try to learn either Bengali or any
southern language, if that intercourse takes
place as the three-language formula enun-
ciated in the Resolution states, then, I believe
time will come when we shall develop that,
composite culture that India alone can
produce. Before that, in spite of what my
esteemed and learned friend Shri S. M.
Banerjee has stated, as long as Bengalis do
not accept Hindi to be the link language,
English must be maintained, and that is all
that I am demanding now. .(isrerruptions)

SHRI N. S. SHARMA (Domariaganj) :
Question.
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SHRI AMIYANATH BOSE : My good
friend of the Jan Sangh does not represent
Bengal. Let me remind my esteemed friend
of the Jan Sangh what the founder-President
of the Jan Sangh had to say in the Consti-
tuent Assembly. With your permission,
May I read it out ? This is what Dr. Syama
Prasad Mookerji, founder-President of the
Jan Sangh, stated in the course of Cons-
tituent Assembly debates on the 13th of
September 1949.

SHRI ATAL BEHARI VAJPAYEE : Let
me inform my hon. friend that Dr. Mookerji

was not the President of the Jan Sangh
when he spoke in the Constituent Assem-

bly. Let us put the rccords straight.

SHRI AMIYANATH BOSE : I know that

amount of history. Shri Vajpayee corrects
me that he was not the President of Jan
.Sangh then. But Dr. Syamaprasad Mooker-
ji remained Dr. Syamaprasad Mookerji even
when he became the President of the Jan
Sangh, of which Shri Vajpayee is the leader
now.

SHRI N. S. SHARMA : Why don’t you
read what Shri Subhas Chandra Bose has
said ?

SHRI AMIYANATH BOSE : 1 know

perhaps a little more about Subhas Chandra
Bose than my hon. friend.

=t 7y fowa : s a7 § A 9w
N

SHR1 AMIYANATH BOSE : This is
what Dr. Mookerji said :

“We will have to decide realistically
whether for certain special purposes
English should still be continued to be
used in India. As some of my friends have
already stated, we might have rid India of
British rule—we had reasons for doing
so—but that is no reason why we should
get rid of the English language. We
know fully well the good and the evil that
English education has done to us. But
let us judge the future use of English
dispassionately and from the point of
view of our country’s needs. After all,
it is on account of that language that we
have been able to achieve many things;
apart from the role that English has play-
ed in unifying India politically, and thus
in our attaining political freedom it
opened to us the civilisation of large
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parts of the world. It opened to us know-
ledge, specially in the realm of science
and technology, which it would have been
difficult to achieve otherwise. Today we
are proud of what our scientists and our
technical experts have done.”

These are not my words; these are the
words of Dr. Shyama Prasad Mookerji on
this article of the Constitution, article 343,
which is the subject matter of discussion.

Let me remind, English language is not
inconsistent with our national character.
Rabindranath Tagore wrote his Geetanjali
for which he was given the Nobel Prize,
in the English language.

SHRI N. S. SHARMA : No; translated.

SHRI AMIYANATH BOSE : Geetan-
jali in Bengali is not the Geetanjali in
English. The Geetanjali that was present-
ed for the Nobel Prize is a collection of
poems of Tagore which he wrote in the
English language.

SHRI N. S. SHARMA : It is wrong; it
was a translation of the Bengali. (Interrup-
tion)

SHRI S. N. BANERIJEE : He wrote it in
Bengali.

=1 wg fawd : 9 s A Ffaar
ST § fowit & A& S |

SHRI AMIYANATH BOSE
translated by Tagore himself.

¢ It was

MR. DEPUTY-SPEAKER : You must
remember the original inspiration. Let us
remember, he was honoured as a poet in
Bengali which was more important.

SHRI S. M. BANERJEE : He was given
the Nobel Prize because he was the greatest
poet of Bengal.

SHRI AMIYANATH BOSE : The
Essays on the Bhagwad Gita, written by
Aurobindo Ghose was in the English lan-
guage. The original draft of the Quit
India Resolution by Mahatma Gandhi was
in the English language and it was translat-
ed into Hindi.

SHRI S. M. JOSHI (Poona) : The Con-
gress was started by an Englishman |
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SHRI AMIYANATH BOSE : The first
proclamation of the provisional Govern-
ment of Azad Hind, the first free Govern-
ment of India, was written by Netaji Subhas
Chandra Bose in the English language. . ..I
know, Subhas Chandra Bose in 1938 as the
President of the Congress suggested before
the Haripura Congress that Hindustani in

Roman script. .. .(Interruption)

s\ vy fomd : 38 3 &) S @Y
T a? fegm % 10 Aash
Y ST AGWAT ST T F1R FT 77907 I

WE? T @ AW A, ¥ A oA

SHRI S. M. BANERIJEE : He is misquot-
ing everyone including in uncle.

SHRI AMIYANATH BOSE : I know,
‘Subhas Chandra Bose in 1938 as the Presi-
dent of the Congress suggested before the
Haripura Congress that Hindustani in
Roman script should be the lingua franca
of India, but you by your attitude are mak-
ing Hindi or Hindustani unpopular through-
out the country

Therefore, I say—mark my words—win
over the people of India to Hindustani by
love. We know, the people of India will
take to Hindustani only as a result of histo-
tical growth, Win them over, not by coer-
cion because you cannot win them that way.
‘We, Bengalis and Madrasis, can fight you
also. .. .(Interruptions).

SHRI N. S, SHARMA : Talk of Bengali
‘then, not of English.

SHRI NAMBIAR (Terucherappalli)
‘We are ready for the fight.

MR. DEPUTY-SPEAKER : The hon.
Member should try to conclude.

SHRI AMIYANATH BOSE : You know,
Sir, my speech has been punctuated—I will
not use a stronger expression—with inter-
ruptions. 1 like interruptions. As a law-
-yer practising in court, I often face inter-
ruptions from the court, but not shouts and
abuses. I say, I left Congress in 1947
because Congress betrayed India in accept-
ing the partition of India. 1 left Congress
with my father and a few others because
Congress committed treachery.  Since
1947, this is perhaps the first time that I am
supporting what has been proposed to this
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House by the Congress Government. I am
supporting it because this is, at least, a ¢om-
promise which is acceptable to the people.
I say, let us today take the resolve, not by
burning posters in the streets of Delhi, not
by burning buses in Lucknow, Allahabad,
Banaras and other places......

AN HON. MEMBER : What happens in
Calcutta ?

SHRI NAMBIAR : That is different.

SHRI AMIYANATH BOSE : I do not
agree with Mr. Nambiar’s politics. But I
at least say, neither the Communist Party
(Marxist) nor the Communist Party of India
have taken anything but a reasonable atti-
tude towards this language question.
(Interruption)

MR. DEPUTY- SPEAKER : May I re-
quest the hon. Member to ignore the inter-
ruptions and address the Chair ?

SHRI AMIYANATH BOSE : To con-
clude, I say, so far as we are concerned,
so far as the people of Bengal are concerned,
we maintain that English must be preserved
as the link language till everybody voluntari-
1ly accepts Hindustani as the link language.
(Interruption) 1 know some people have
become nationalists after 1947. I have
been a nationalist since my childhood....
(Interruption)

=t g fomd : 1947 7% !

SHRI AMIYANATH BOSE : My friend
has become overnight a patriot after 1947
when the British have left, because of the
fight of the Azad Hind Fauj. Therefore,
I say, the three-language policy must be
pursued sincerely, energetically, so that all
over India people learn not only English
but two other languages also. English is
necessary to maintain the high standard
of scientific, technical and medical educa-
tion; English is necessary to maintain the
legal fabric of this country. . . .(Interruption)
1 at least can speak very bad Hindi but I
challenge my friend on the other side to
speak in this House in the language of
Tagore. The day he does that, I shall
agree to learn Hindi....(Interruption) 1
say, this is not a matter of passion. This is
a matter which has to be dealt with very

ionately. The feelings of every sec-
tlon of the Indian people, the feclings of
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(Shri Amiyanath Bose]

every State, must be considered. There

must be national consensus, to borrow an.

expression of our Home Minister. I extend
my support to the Bill and the Resolution
moved by Shri Y. B. Chavan with the quali-
fications I have stated.

&t wy femd : SuTemE WERE, 9
Igt X AT fovqy man £ et s
& R g o g

SHRI ANBAZHAGAN (Tiruchengode) :
There are so many.

=it g foreml : 5@ AXg A AT q”E W
TR MY TR UG I 99, N TG
TN Y | F g g i wet wgiea
T GATET FT

MR. DEPUTY-SPEAKER : The Home
Minister was present yesterday and I had
asked the Home Minister to take note of it.

=t wy femad : g w5 o 757 W,
TRFEEFTIAES |

SHRI ANBAZHAGAN : May I submit
to the Deputy-Speaker that an Adjourn-
ment Motion has been given in the name of
the Members from Madras State as well as
some Independent Members on the inci-
dents that have taken place in Delhi and it
is under the consideration of our Speaker.

MR. DEPUTY-SPEAKER : Yes; I also
remember, the Speaker observed before the
House was adjourned for lunch today that
he was considering it and that he would
certainly provide some time for discussing
incidents in Delhi.

it g forerd : ST I GATET F AT
MR. DEPUTY-SPEAKER : I am sorry.
1 now stand corrected. The position is that
the Speaker has directed the Home Minister
to make a statement.
Mt wew fagdt a@dd : goveme
#ERT, W T0F Ta § uF avg wE
a ;o
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SHRI K. LAKKAPPA (Tumkur) : There
were attempts to stop the train, Southern
Express.. ..(Interruption) The South Indians
cannot travelnow. Thereis alot of obstruc-
tion there. Who is responsible for that 7
(Interruptions)

MR. DEPUTY-SPEAKER : As I said,
the Speaker has informed the House that he
has dirccted the Home Minister to make a
statement. Let us wait till Monday.

SHRI NAMBIAR : Till Monday, can the
trains be stopped ? The trains must go to
Madras and also come from Madras. We
want this hooliganism to be ended. Or, we
will mend it.

st sEw fagrd awdd . IwEw
wERA, ¥ FEA g § 5 7 §8 TAv
Ty

MR. DEPUTY-SPEAKER : If there is
urgency, whatever information is available
1 will ask. . . . (Interruptions)

ot wzw fagrQ wedd ;. eTeam
W, I A0 a@ g 1 R I
g7 ¢ % o amga 7 wer § fs o
AR Y g well A awwem ) Afeq &
oy et & ggna g fr amar #r 3
R | F AT & N a1 w0 &,
A ITF IR F q@Q1 AMH F1 Nq faAv
} A AT AN WA &) ¥ A
ST ¥ T wAfE A, s & gAr-
TR &t T {1 W F dord § AT Iy
sfafaar & a5t &1 W 7 N aF
T §, I A & g W S 9 wher
afad fF ¥ S @veq #X wwifs
IR W AWM F AAE FT GATEAT
MY & A T I FOAER g
dwE i g FA T g g &
9 THo THo To AT §* *°

SHRI ANBAZHAGAN : Three MLAS
of Madras were attacked at Agra.

SHRIS. K. SAMBANDHAN (Tiruttani):
He has no right to say that what was said
yesterday was wrong.
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SHRI ANBAZHAGAN : He has no
authority to speak on those incidents. The
Madras MLAs were attacked.

SHRI S. K. SAMBANDHAN : He has
no right to say that what was said here
yesterday was wrong unless it was investi-
gated by the Government.

MR. DEPUTY-SPEAKER : Let Mr.
Vajpayee finish. Then I will give an oppor-
tunity to his Leader also.

N sEa fagrd R (TEIw-
93) : I9TEAN WEIRG, AT AT AW qgh
9w 7€, A earfas @ i g 0
mgﬁmﬂ&ﬁfm%@o@o
Qo fZeHT oTF AT AT ATF 3 I R
g o 9 g W A '@
1@ W am B fagy ww T
FQ & AT A A9 X FH IR E,
SF A9 Tl L werrafa g g
AfFw oA F g @ e 7R
I JTra F qE frar —smra &
AT gAT ], TR WAl THF T § Ao
IAETR ¥ | AET A AW ATIH AT
—N T & THo THo To FIT F 45 T
JA F 99 @ §—agt 9 fanfagi
FT AR IH QT g—IahT F1%
TG THA 4T W, UG A A
T T FTA 3T AT FY A AT F ey
I AT AT @R I IR F
FAAT AT FY N F FI IG FICA
2 gu & ¥ @9 §@ fa@ gamy
afer w9 fafagl #Y qar = fs &
AT F THo UHo Uo ¥, aY faenfagl
A IAQ AWTH! |Y | T qg THo THo
To T 19  3FX T 999 & FF faar-
foai & 7Y frrr- -+ (=wTT)

JUTEA AR, AF AT IF faeet &7
ara @ feeeft § forelt & o< gwem gan
a1 7E T W A@ FT AT F] ST
nfew | AR GHET GO § AT EH A
freer w341 AfFT FB TETel A Aw
IR e 2w & gfafwn & &
e fear smem At 98 3w =W W )
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MR. DEPUTY-SPEAKER : Mr. Anbe-
zhagan, you want to say some thing ?

SHRI ANBAZHAGAN : Yes. Sir.

Yesterday, the Deputy leader of the DMK
raised the issue that some sort of an attack
is going on against the South Indians here.
Also, as those people who are representatives
from the Assembly of Madras who have
come here were attacked when they went to
Agra. These are all things for which the
Madras Government itself may raise the
issue with the Central Government in due
course. They are Assembly Members and
this is a very serious thing.

Sir, the whole movement—the anti-English
Movement—is causing such a havoc in this
country and especially to those people who
do not know Hindi and especially the MPs.
here. We do not know Hindi. We are
not bound to learn Hindi. There is no
necessity for us, the Tamil people or the
Bengali people, to learn Hindi. We may
respect the Hindi people. We¢ may respect
their language. We may respect their
culture. But, in no way can we accept
Hindi as superior to our language, our cul-
ture or our civilization.

And we, because we have not leamt
Hindi and our sign-boards are not in Hindi
and because in the cars or taxis that we
cngage the numbers as well as the letters
are not in Hindi, we are attacked. Sir,
such hooliganism is to be condemned by all
sections of this House. I want thc Govern-
ment to take notice of this issue and the
serious repurcussions that may occur in
future.

SHRI RANGA (Srikakulam) : Mr.
Deputy-Speaker, Sir. It is all right. I
accept what my hon'ble friecnd Shri Vaj-
payce has said just now that they have
nothing to do with these incidents, and that
he deplores them. But I think it is the
duty of all of us and, more especially, of
our friends who have taken special interest
in seeing that Hindi is accepted by the whole
of India and by this Government and by
this Parliament, to so conduct themselves
here and set an example to the people out-
side and also appeal to the people outside to
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see that such incidents as we have becn expe-
riencing during the past four or five days all
over northern India, are not indulg-
ed in, that they do deplore these things and
that they want a calm, cool and wise consi-
deration to be given to this very vital matter.
Till now I have not seen any such appeal and
1 do hope all our friends who are interested
in Hindi hasten to make such an appeal
and also use their influence as individuals,
as statesmen and as leaders of parties to
see that this kind of atmosphere is not con-
bined. Otherwise, what is likely to happen
I am sure, Sir, they are experienced enough
to know and realise, because, after all the
whole of India is not Hindi-speaking and
quite a large portion of India and its
population are non-Hindi-speaking. They
are watching what is happening. They are
not any less excitable than the Hindi-
'speaking people, nor are they less enthusi-
astic about their own languages and their
link language, if our Hindi friends are not
prepared to accept English. For them, any
how, English has served, Sir, as the link
language and they are just as passionate
about it as a medium of communication
amongst themselves, and between them-
selves and the Hindi-speaking people as our
Hindi people are. Therefore, it is just
as well for them to try to assert and
recover their own balance of mind and
‘their own wisdom. I do not mean to say
that they do not have it, but it is possible
for everybody to lose it for a while; they
might have lost it for a few days, but let
them recover whatever wisdom they arc
-capable of commanding and sct an exam-
ple to their own people and to the rest of
the people also by their own behaviour here,
by showing tolerance towards so many
of us who believe in English as b:ing the
best possible link language and also to the
people outside who are not able to reconcile
themselves to their idea that Hindi alone
should be the link language. It will take
some time when possibly India may make
up her mind in a calmer manner andin a
less controversial fashion on som: link
language; what it is we cannot say now.
So many of us want English. My hon.
friend here was saying the other day ‘Oh,
it is a slavish mind which wants English’.
1 would say that according to me, English
has become as much a national language as
any one of the other languages. (Interrup-
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tions) am entitled not only to have my opi-
nion but also to have my feelings about it,
just as my hon. friends are. I want Hindi
too. I have no objection. I have had no
objection to Hindi. Indeed, when Bapu
was alive, we were all wanting to develop
Hindi as our national language. But
today I find that we have turned it into a
political weapon, a political argument and a
political instrument with the result that it
has now become more an apple of discord
than a symbol of unity. Therefore, I make
an appeal to my friends to bear with us just
as we arc prepared to bear with them.

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : No, we
shall put an end to it. ‘Let us put an endto
this controversy.

SHRI SAMAR GUHA rose—

SHRI S. XAVIER (Tirunclveli) : I am
not going to say anything controversial.
Kindly allow me just one minute. ...

MR. DEPUTY-SPEAKER : Now, Shri
Prakash Vir Shastri.

= IETEAR e (3gE) ;AW
A ¥aw T & fF 39 TF AT Te-
ATE St g FAI A 9% €, &H AA @
F4AT J1fge f faft T3 & 37 g
Fafgagi s oz g 5 ¥
q@ fam ga7 gg g9 o€ fF gifer
fast ¥ am & oY J AT Wifeat w7
TAT &F=0 & § 7@t ) e ar
weT gE, ¥ T 39 T 9 GG FA
WaA R @A & fau fs gggear o
feat aafasar 1WA e F Ay
FFr ag g /[ 2 fF Fawag
ga1 amaraw F famsw Y gfe ¥
9t | FrEafasar IqT 337 G A 4V |
F o foe oft s faerd aodey &
T faga & g ot wwa g e -
ot ot #Y 39 fawg & weAr y fRoig
a1 afge | fely Y faq wdg
WYY & T 9% AfH 93 av frer gHR
Fem TR g a9 s e
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Y A F faems &, W wneT
¥ faare garar @99 A @ A
gfee & & wgm wvgar § 5 &f F8
9 WHIX FY 94T &Y A1 dehr IJqH
TATAT ATAT IR AT IR q=AT ¥ AW

AT g

AfeT g & a9 1 9@ § SO
FEN A § R HATT 1 FEA
g1 E ag a8 & F 1965 Fr a<g AuA
F o s 7 A FY g -
fagt ¥ I ATy A1 39 9y famer
o1, FgI T97 T &Y & qrara<or ) famred
F faT 7@ w1 A ger 71 Afalfom
=& W feqron @1 @Y gafen SEEy
g # A T qg= iRy |

MR. DEPUTY-SPEAKER : Now, let us
<lose this chapter. The hon. Minister.

SHRI SAMAR GUHA (Contai) : I
‘would just take only one minute. The situa-
tion is very serious. . ..

o YT WA (TIT) 2 IR
eI, W SAATAT FT G ISFT ATZAT
g1 uF fam 351 oK fafaeex
Fafwr F0 ¥ faw @ ot gu A
A IR 39 F fag g far @k
frar e s @r

MR. DEPUTY-SPEAKER : Let him not
‘please bring in other things. First I looked
‘towards the Minister to find out whether he
had any information; at that time, he did
not respond. Therefore, I looked at the
other side. Now, the hon. Member may
resume his seat.

SHRI SAMAR GUHA : Really, I echo
your voice when you say that you want to
close the chapter. Therefore, I would
:request all my friends who are advancing
‘Hindi almost like fanatics inside the House
and outside to take a lesson....(Interrup-
tions) This is a very serious thing. They must
take a lesson from this; if they are going to
create a situation inside the House and out-
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side then it will have its consequences; they
have created an inflammable situation; we
are getting letters from the non-Hindi-
speaking States; we are getting telephonic
calls from Bengal and we are getting letters
from Bengal in regard to this. As for the
situation in UP, I could understand it.
But now, if in Delhi, in the capital city,
under the very nose of the Home Minister,
they are just going to create a bedlam of the
Hindi fanatics, I want to warn, through you,
those Hindi fanatics who think that patrio-
tism is their monopoly, who think that
Hindi is the symbol of patriotism, who think
that to be a votary of Hindi is to be equated
with patriotism, that they must take the
warning that if they want to create a situa-
tion that will pave the way for the disintegra-
tion of India, they are playing with fire.
If the image of United India, which is in the
heart of all, is to be preserved and protected,
then they must behave in this House calmly,
with dignity and with a sense and a spirit of
national emotional integration.

One word more. You said that the Home
Minister would make a statement on Mon-
day. The situation may not wait for you.
The possibility and danger of serious reper-
cussions is there in other States also. There-
fore, the urgency of the situation demands
that the Home Minister make his state-
ment today.

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Shri Nam-
biar.

st Qo To WAT : (FYFAT): AFAE
qzeq ¥ vt gwfwar &Y € 1 S gu-
fat at I =nfed o

ot wg faad: g welt ¥ ewdH
AFATE | TG HAA IR AR

ot g Fw e (Rl qEw)
g freeht 71wl & SR qF I S
IR
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA) : May Isay
a few words ?

MR. DEPUTY-SPEAKER :
ready, I will call him.

If be is
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SHRI VIDYA CHARAN SHUKLA :1
got up earlier also.

MR. DEPUTY-SPEAKER : I will call
bim in a moment. Shri Nambiar.

SHRI NAMBIAR : I would not incite,
I would not inflame. I accept the senti-
ments expressed by Shri Prakash Vir Shastri.
But the fact is that he has got a wrong
report. In my house, there are two children,
a girl and a boy, who are studying in the
Madrasi school. They were beaten. The
girl wept. She was left out. The boy was
also beaten. They boy told me this. Let
him come with me and find out for
himself. I am his neighbour. I am in 17
Windsor Place and he is in 1, Canning
Lane. What | have said is a fact.
Truth is truth. [ can prove it to him.

SHRI S. A. DANGE (Bombay Central
South): The worsening of the situation has
to be prevented. Everybody is agreed on
that. Shri Vajpayee says he regrets these
incidents. What is required is the preven-
tion of these incidents, not expression of
regrets after the event. He is not responsi-
ble. I am not holding anybody responsible.
At the same time, the sentiments on the
other side have got to be taken mnote of,
whatever may be our views about it.

My suggestion is this—it may not be
accepted, but I want to make it. Can we
all parties meet unofficially, if not officially,
in the Central Hall and issue a joint appeal
with no reservations ? Not even the Hindi
protagonists should have any reservations
about us. Let us say that we may fight out
this controversy in any other way, but not
this way.

SHRI. S. K. TAPURIAH (Pali) : For
once I agree with Shri Dange.

SHRI S. A. DANGE : The procedural
experts may say whether, Parliament itself
can pass an emergency resolution on this
question of amicable and peaceful relations
on this controversy.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
I categorically deprecate all the acts of van-
dalism that may have occurred anywhere
in the name of language or in any other
name. It should be within the competence
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of each and every citizen of our country to
80 anywhere unhampered or unhindered.
The name plates today, as you now, are
mostly in English, so they must not be
removed by anybody.

As to what the leader of the Communist
Party says, we are prepared, because a
joint appeal must go to everybedy
(imterruptions) The ruling party is here, but
the acts of vandalism which are quoted
here have happened where other parties
are also ruling.

o FaX FW TR - F N FTE !
AT AT IATAT AG A AW T
FARAJPW ARG TN RE
= feas aedw Néw =@ g
T gwr fag Y 7 9w I
faams & wivelt Mdwe s § (-
o) faeelt &1 ATHET § 1 98 7F o
FLREITAAMNAHTIY | gH AT
AN T X

DR. RAM SUBHAG SINGH : The
feader of DMK says that he is having a
separate culture. I am prepared to adopt
his culture. In my opinion, Indian culture
is a composite one; it may be in Madras or
Kashmir, we are having the same culture.
Even if there is a little difference, we at least

are prepared to adopt his culture, and aiso
study all the languages of India.

On behalf of the Congress Party, [ give
you the fullest assurance that we will do alt
that is humanly possible to prevent these
incidents.

SHRI P. RAMAMURTI (Madurai) : I

have a suggestion. Today language is not
the problem. We have got to see that these

- small, little kids who are today roaming

about, whose feelings have been roused
unfortunately. . . .

AN HON. MEMBER : By whom ?

SHRI P. RAMAMURTI : By whom is
not the problem. The problem is to see
that these feelings are assuaged. A mere
appeal by all of us from the Central Hall
may not reach those boys. Therefore, my
humble request to the Congress, and the
Prime Minister personally, is that imme-
diately a huge meeting should be organised
in Delhi, where all parties, people belonging
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to all parties, make a fervent appeal to the
boys in Delhi to rise above this parochial-
ism. This problem can be solved by dis-
cussion, but let not feelings be roused against
South Indians or by the South Indians
against North Indians. Let us put an end to
it. Therefore, I make a humble appeal that
the time has come when all parties must
sink their differences on this question by
rising to the occasion and make a big appeal
to the citizens of Delhi, particularly to the
students. Otherwise, things will go out
of our hands. Mere written appeals will
not do.

Hiwdl FEiwTT (=)
IR HEIEd, ST F AT @RI T
TAY ST &1 W T A A & ?
0 A geEr it geiar
NG F HFTT 9 FEF AT "

MR. DEPUTY-SPEAKER : Why do you

want to repeat it. We have read it in the
papers.

S ¥aT A T JIAA AGRA,
& 99 oF fowe €, F g7 5 #<
g

sit yzw fagdt o=t : sy A
A1 g Hifad, T 9w FT aw €
o HA A FH I ) JARGH
A & § 78 a9 79 5 3o Afer e
F I MR TIF &Y T g AT
et el & g § w@i go A -
AV T &, = A e §, e
# femewdw foar mar § &1 § agi ATy
ag W ¥ @ av 5 go feh ey
A HT A E 91 T AR At ey
o TN § IT I AT IR FRaT SR
IR W 9| JUTENw  WERT,
TER g7 39 3 AR F T &7 W
“HY wgH T S A, T W F R
v, O Tre F Favedt &5 9 oY T,
FEIT W X T AR F gfew 2
qT Y T | THo Yo  HX I AT 4
JfrEF ey afaFdIamFA S
ard fefr e e wfamae @
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I3t 9 FE fagr o @ g, S e
g A ot 1 TANE 7 4@ 5 o 1o
do Fa=AT M AFCH AT F THa
F 794 | 3 A% & fF wg FRE
A3 1 AT o wo dTo e T A
I 4TS §, ST T F 51 22 §, 779
ﬁﬁ'%‘ﬁgﬁ'g"'
~ DR. SUSHILA NAYAR (Jhansi) : He
is not running the Government here; he is
not the Government; let the Government
say what has happened.

of FAT AT A - I forey ot iy
o T-fedr # dawe G@ ar) W]
ITTF! A A F AT g0 fF 0F
& F ao¥ (9 T @@l § M)
a3t 7% f& Fwel =W & = o 39w
A §T &« T] FOA & fAw
qEqRT WEIR, AT FgA 1 qqET I

ay

SHRI M. L. SONDH! (New Delhi) :
Outside there is 144; inside also 144 ?

SEVERAL HON. MEMBERS rose—-

MR. DEPUTY-SPEAKER : If every
Member from the Delhi constituencies is
going to speak, it is not possible. Shri
Gupta has spoken and made some sugges-
tions. Please conclude.

o A AT T qHAFQTE N
AIWE TEH GH WG A FHAQ | qg
Hiv 7 o Tfgm 1 AfF T 3
s T 5 3y iy s i fe=hr &
T} TG A TG &1 A T FaW
A § AR AT ¥ W A O
N I @9 7 F fF 95t av f=h
1 75 & Rl o -t saf s o
agr TFgWT A A [ A Fdw 7
BT G a9 W & wfy TR AT 2k
T ¥ WA TR F T qEOA
Tefedr Al f g w @
I, AR A G| WA A
foeelt & st Y wFd | AEFW
A & i ¥ a1t gwE T F AFT
4T |
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MR. DEPUTY-SPEAKER : The Home
Minister.

SHRI M. L.SONDHI : I crave yourindul-
gence, Sir.

MR. DEPUTY-SPEAKER : I am not
permitting. I will appeal to you. Please
resume your seat.

SHRI M. L. SONDHI : This is a game of

maligning the Jan Sangh Government. It
is wrong. I just now have returned from
the Madrasi School where I addressed the
tudents. They li d to me and I was
able to assure them, and they accepted my
advice.  Shri Shukla should thank us for
this. Otherwise, playing one party against
the other, by the Congress, would create
a vicious situation. It is wrong to blame the
Jan Sangh. (Interruption)

MR. DEPUTY-SPEAKER : The Minister.
1 have called him more than once.

SHRI VIDYA CHARAN SHUKLA
Immediately after this question was raised
in the House yesterday, we got into touch
with the Delhi Administration and called
for a full report about the alleged incident.
We got a small bit of report yesterday and
almost a full report today morning. It was
stated that some students who were on
stirke went out of their schools and colleges
and went round to several other schools and
colleges, trying to make the students in those
colleges and schools come out on strike.
Wherever there was some resistance, they
were shouting—slogan-shouting—and in a
few stray cases there was stone-pelting.
Apart from this, no other incident of any
kind happened in which any non-Hindi
speaking person was beaten or assaulted.
(Interruption) No such incident has happen-
ed where any non-Hindi school has been
attacked or any assault has been done;
some stray incidents have happened. The
police took very prompt action and precau-
tionary measures have also been taken to see
that such incidents do not take place. As
far as the students are concerned, I must say
that it is only a very small section of students
who are indulging in hooliganism. By and
large, a large section of Delhi students have
maintained calm and discipline. It is not
as if the whole student population or a
majority of them are indulging in this kind

**Not recorded.
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of thing. About those who are doing this,
we are taking necessary action to see that
they do not succeed in disturbing the peace
of those people who have not come out in
strike.

SHRI K. LAKKAPPA : What about the
attempt to stop the Southern Express ?

MR. DEPUTY-SPEAKER : Mr. Lakka-
ppa, please resume your seat now. (Inter-
ruptions). Nothing will go on record now..
(Interruptions)**

MR. DEPUTY-SPEAKER : Seth Govind
Das.

SHRI ANBAZHAGAN : The children of
Mr. Mayavan, an hon. member of this
House, were beaten. (Interruptions).

MR. DEPUTY-SPEAKER : If certain
incidents are there, certainly the Home
Minister will welcome information and I
can say this much that he would also investi-
gate about the truth of those incidents.
When all of us are concerned, let that con-
cern be reflected in our speeches here. All
the shouting and counter-shouting is report-
ed outside. We should make a really serious
effort to restrain ourselves. You can argue
your point of view but we should remember
that language is a sensitive element in our
society. Therefore, I would appeal to every
member who participates in this debate.
The Minister of Parliamentary Affairs has
endorsed Comrade Dange's suggestion.
The members will have to be restrained. If
anyone indulges in any shouting or counter-
shouting, rousing passion, passion will be
reflected  outside, (Interruptions). Seth
Govind Das.

o MA@ (FAYT) : IIrSAR
Y, 9T ¥ 09 AN & agt oy
TEAT-TEST §AT & IUH & § 4 wor Ay
foram | & =T dot g AT A A

SHRI SAMAR GUHA : On a point of
order, Sir. Mr. Lakkappa asked a catego-
rical question that there has been disturb-
ance in the Southern Express. He wanted
to Mlow what protection has been provided
by the Government so that there may not
be any difficulty with regard to the Southern
Express. He should reply to that question.
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SHRI NAMBIAR : g-le wants the South-
ern Express to be started.

o Mg qver :  JuTeger o, H5g
wa fFgw magaaasaray
FYE W FTH Y A a0

SHRI VIDYA CHARAN SHUKIA : I
can say that we shall not allow anybody to

stop the Southern Express from proceeding
from New Delhi. (Interruptions).

15 hrs.

MR. DEPUTY-SPEAKER : Dr. Govind
Das—

&t %o ATo forardt (AT : SuTEAY
AR, AT @R AE AR 2|
HAVIAE FT 2759 TQT AT I, g0 _wT
T 9T HATSAT AT A § |

MR. DEPUTY-SPEAKER : On that
point the Speaker has given a ruling this

morning. He will fix the time. I am not
concerned with it.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
You may: request the Speaker. ...

MR. DEPUTY-SPEAKER : It is for you
to request him. There is no point of
order.

wo MfaR W@ : ITTA WA,
W O R g qeaAr ¢ B A
T AR T |, TF 152 Y 7 v
? W & wrad Fg g g fow
T Y ot J9T & Y o a wer
A I AT, WO v &, Ia
AT AT AT AT AV F W &
7 a1 T TEwd & I | 39 fad
g W g a9 M ¥ FW AT
=fed |

3T a% faeedll AT W@y ¥ 7w
AT FY g FT qEE &, § o
wew fagrd am, ot Fae e
AR S FFTAT e § faege s
g fr @@ a@ N v afx fRl &

Res.

T o A 9, A1 9] e Amw-
wTE Y, et ST augA S AT A
et s wraT %7, @Y S A9 & A
FTAT, 591§ T AT AT, TgT & TAH
AWTET HT FA AT A |

# ary 9o Ay ot ¥ a7 W@,
ITF AN § §5 F AT NA-TgT FJ¥AT
7y ER A9 A ¢, @ 9T
# fearws wiv ¥ 918 I8 AAET-aET-
ot fedt w1 fgmmow a1 |,
Y A wErpfy T A ww

OET ATHY HIOW A & RN,
T qd o g A ¥ 3§ OF
AT AGEG A FT, I § FgAT A@AT
iFmMacd, @i g
AEAFFAT §—A a1 H97 Far &v ?
Tg I §9 ¥ T WHFF a7y
4T T A AgA TT T FY F—TF
T I IR A

=it @RI A - TS X AT T &
HAAT F AH F—ITET AT AGY FgAT
aifed |

o Tifarz ave : 3§ TWT T AR
7 AT TS HY TTIAT HY oY | FAAE
T AT TS F I q1E F 9T g,
I T a9 B AT | W I
T aifgd ¥ g 9—afew ==
AZNTHTE—AT A AT F T | I
WY FE A9 FE, A AT qEE | Far
| R = fax s el @,
IR & 1 Fwen, GEer aw
VIR @1 AT, I 9 A AR AT
Fifgew A JAAEEY qUiATET § AWiES
fFar ST a7 | W gW { A el
firrt afica %Y T & 99 71 F) R
frafFmg AaHiguw sz A s
g A g, e e wman
ITHT I AR QW G & F sk
T % 9 7 T F waew R
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[sre mfez =]
T 9T G S W g 1 qwew
oo A I I|W}F O
TL-ATET HT FEAAFAT &, T a0 B
FATH & FA9T 1 A9 IF GHT G
3G & AqA FWT 41, A F qWR”
Y AT RIS H—a ATy ferw §

oft T g ;. =19 AAT S FY A9 HY
g &1 i & 5w gw o €, Jaren
gwmmiafmafh e
S ¥ faemw SR P A F@
2

o TMfag T : YR & A AqA
T AT § | S AR qEd
HIT AT T F FAT FG—HT q
Iy € | A e Y W F gy
W AT F7 S 9% faen, ag o7 fwd
fory AT 3 syt @ Y ey, g W
Y AR & ga ¥ e

o § @ fadas & faw F@A R
TP G E | A A FIRA QE,
AT Femw AT
5 w8 F1 9 ¥ ag ST AE Y EwaAn
g fFaar & gu) @9 fear o,
g fadus mifex & S99 & auda &7
& fadas || W & @ § W
fains & 9 $g F@ @Y, AT a7
#=w § 5w fadas & wEe R
FW AT A T@ W A |7 F9<q & f9d
A § T° )

& A wfqar aar & ferdy w1 Toramay
1 feam A, 15 ad ¥ e g aw-
AYET T T ¥ A0, 7g g fvig fean
AT 15 I9] TF AFR | T g &
 frn, g EmA | A nfaad
v &Y T e & I3 a1 faw fadas
F A T G HATHG F I FFAT FI
g, wdaw @ § f5 o o ag
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et &1 0 7 @ 8, 5@ www ARk
fe &1 # fear T @) Rt oY
X T T ¢ o fdaw F owa
I ¥ AT A8 AT g AT g ) e el
TF &I, [7 N 0F wEw faw ar—
TR T, I qH T Tq G@HR
T AT FTH T | qH I AE FQ
§T @ g | qF TRV WEFTL @
foem a1, 0 drftage e e
F BT @€Y, AA AT Y JqTH ¥ B
ey | AT 38 fmw & fF o gy
B | & R N FF TR @ T
g SO AU Y o SR SRR #v
W 33§ qauT, ¥ 175 a9t & s
TS F I A QA afawa S o @
THAT—UF AR I &, 3T & e
AT T2

Fg I & 5 Go AR A AgE
F HraTE F TR 92 Ig faaas A
qT QT T OF Frer-ar afga g,
ATEHFIL t § AR qeF 1 AAIfaA=
JagTET R (TyEAew)
T ofee ¥ sfe ¥ @t W
MEATAIE TP o AR E
TR § o 39t T A, I qW
Tt ¥ #gar g1 o aww afaaw
qAT 9 Y 4 39 qAG gHi faw
SR ATEE  HICEE T AT A Ay
fr g dfaam & S B SEF AW
# oF WO & SU A @1 I | § 9% FT
garn wgan g fF dfes Y § Sad
v | T $gT 91—

“There is an insidious move on the
part of some to include English as one of
the languages of the Eighth Schedule.
This is obviously a wrong thing to do, as
English is not an -Indian language.
Though it is acquired and owned as
mother tongue by some Indians like the
Anglo-Indian community, it should be
enough if we recognise the need to lcarn

English or modern European languages.
It would be absurd, therefore, and un-
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warranted too, to include Enlglish as an -

Indian language in the Schedule. This
move to include English is to by-pass the
basic principles of the replacement of
English by India’s national language. It
will be wholly in contravention of the
spirit and contents of the Constitution
and the modern history of our people
during the last half century.”

fam Tt dfeqw aww ¥ w=w F
IR FET IF* Aqv s hed T, ST
SEAR TR ¥ w1y § o J"egR
FEAarg | MM F H FRIAE)
ag R fedy difes g F@ E AR A
I N dAfew g T g oAk
fedy &1 T F A gy dAfew
FF AT & A A WA F TS § A
sy dfes &1 99 T agw A
T4 T FET AT A AT F AT FY I
ATAT § | Ty argE A A 1949 F
AT UR IS

“I realise that English cannot, for many

reasons, be the national language of this
country.”

I WEIRA, JTATELATT AT A+
¥ ARAATY 4 fF ag = a8 @
' g g @ f5 5@ 3| ¥ Al
og Wt ag 918 fF A T )@
S T @1 e w S|
@ A5 a9 w6 § @ I S ¥

SELL

dfaam dfed St & aga a9 iw &
& W0 S wferare F vy awTET @|
T A § AT Ig A  IMT E,
g 98 dfeq St 1 AT @, dfew
ST & T AT FY g 919 AT AfEw )
fFx dfeq st & Al & g
QS TEY AT § A AETAT AT FT W
R & T FgAT 97 JAHY ¥ AN X [T
m‘..
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SHR SEZHIYAN (Kumbakonam) : You
can amend the Constitution.

o Tifaeg Tv < Y g, a8 1% grm
f& dfqam & s w3 far s
# 3 for far ag faer at T AAT AT
gT a1 fF T AUy aE a9 FAT
2 @ daTerd ¥ gy Ao, @l F
aftads &% dfd qgf #% smafa a8
Y | AfeT = a% dfqEm ¥ &
FEmia@as AFgmAgA g fF
g fAaw dfam & fasg &) o &Y
& g, & A wFw 5 W g
fadas 7 ) wiea § o @ a1 R
aqm AfEl F1, FAXFTAAT T
T g fw @ A A § g
FRAY v, PR A X o= FFag
gfqam & faee . . .

=} FAT AN : FEAG F AWAT
dr 2 afeE

2o MfAT TW : GfeT st F wrAT-
¥ grae & 9gT T T ™R,
Afie dfeq off & oY aga a9 T A ],
I g faege @ 1 | I Frad
FT &H W7 741 ¢ | w9 w9 fed fF
ey St F & 28¢5 § HT Far AT
¥ FT AT AT A F AT QT AT
Ty ST F Fgrar :

‘g TeT T faww a9 AT W AT
& wEEt & | afX 9 AqT 99 T G
FTIAA T g R AR WAt aw g
afy g AT AT & SA B AT TS,
7 ITR Y A geT AR, A W I/T AWl
% o wafe v o & W ¥ g
I W IO @ @ &, ;| e @
ST | ATST WTGT $ @R E | WWr
ot 3 g wnfee, ¥ & W A
& H—aw WA ¥ Wy A W)
T o wew ¥ e g1 &® @
FGNT T 91T £ O § T
il &, st |, S aws §
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W T GAT-HAST WX GEdeEy &
WA A E N IR EFEARI
w1 wwRR fagw @ ¥

IqF AR F F I WK wgw
g T Faw g F o g A
Tg TF o9 q19 Far oan § 6 ey
I A R § A A AR &1 e
# fras & g9 & wgw A
& 3 It 7 T e § 6 T A<
fordr 9 v T g § SR gl
qTH WA § 1 TSt ferdy s W
AET F @1 FT A G, afed AT R
feY, Wi e S w0
g e # R W R A AW
foaa {5 S 7 Sew gy fodiw 2
& Su% 0 § 1 I we i e
FFO A AR ag AT
fedt W w agw@ & § wieg
Ifg fg=<t wro e o ax @ @ vy
1 Arwfai A feir | F i wrw-
wfat w7 gy § 1 F I wig T@ar
g1 & ST aTh & wgm A §
A sfag g aa
A F A § A9 ASE F e
fafa =X T @ iy wmwramdt a7
arr F & fag o daR @ A 5
AT 10 I AT 20 IH T FeRIT L
N NefeEt 7 I8 1% g 7 & oy
AR g AsFar sfedr amr wfwst
2 IR | AT UG N T §, A

i

T ot wmeTd §, SR g S9
Y wra & AT v Y A Y, &
wepfy & waT § TF & A Ay
W § 1 SUX A AW, 9 &
fawely &, Afr aferer &Y W W@
W oA 3 @ W I R T
whrag Gea ¥ e qu | e §
@ qrEe o w97 Sy A ¥
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ST Y AT AT 7 3T ey

FT TG AGT AT AMGY | 3T HAST ¥
agt S Fr TR F1 w7 fear
BT, I TR MO TS ATEETAw
& ¥ 97g gl | IR 79T B W
FY AT TKT FTHA-FTS FT AT T
AT, A% I gH SN T i oA
g 7 fawar 1 Amia faow ¥ A agt
&I WINT FT &Y IR AT, AT 39 I
Frr-srarg faorg st F qwr F g mav
AT anfeea #1 e g fo wg &
FIqAE, I FTHFAEN

gafay Saeae w@w, § ag T
g § 5 wwr & =y § a@
st fe &1 7 @1 oF s fed
q F YT WINTE § ST g8 a1®
FAATE |

gaR faq e @9 § o 99
¥ wne F Ao gr s 9 arat
# T F% wT g &, 7 P8 depla
g g, FAE e A A R A
#€ g4 gar &1 Tafag Oy, @ 6-
amgR fr @@y s sg 3 o=
AT & g | AT A AT F|r
a7 g WY 37 a9 Arfod

“IATY TFEIST AAGT FNEA dT W
i F I & faw i arem g,
@ Freameg W09 & TgwTT W
T e ®1 3Y AR ST a9 F g §
are &Y, a1 fot §Y uFAE T AT g
qar g1

TSI ¥ A% gUIR AW F AT A
g9 ¥ 9TEEF § | TgE @ § O,
FE AT & AW FY FHAAEY AT AR
Fradr ava & 3w w1 et fawa, 9 f
FaTfE YT 9 EwiET § | O &
geaeg § WY gl T e § |
3 afad
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‘gz ara 78} fr 4 T & 1S Sramen #F gar foem a=h st e ¥

& g —Fp o F W 9% ga #1279 AT g g 2T § e o iv

s gafag 3 ¢ fF o o arfaer oo &< Feram s weft oY fave sriver

TN T IZ TF g T qEA
AT fr7ar g3 SAFT AT g, ST
& T gaTdr TEar g 1’

FAISEATE T AT AGAT A B AT
ag AL A F A AT | qwTSEYy
AT F YT FHIT FT AT AT EA
g FwS oA Faw 2 wiowa s
A I § ag WA F T A
IR ) AT Y FEA qE A TWA
IR B | 9@ 7F gmfaF il # aw
T 99, 5T T § o FBA
AT ATF A T@AT ATEAT E |
IR FET AT

“The immense practical advantage of
acquiring knowledge. ....... in one’s own
langmage (mother tongue) cannot be gain-
said. It is difficult to guess and remember
technical terms if these are in a ‘foreign
language’. It would result in parrot-like
learning, mental strain and the stifling of
intelligence.

Basic concepts of science often have their
root in primitive experience. One’s ini-
tiation into science would not be ‘natural’
aad the graps and understanding would
suffer in vitality and breadth, if one used one
term to describe a concept inside the science
class-room and another term for it outside
the class-room.

If the scientific terminology was foreign
to the language of dialy use, those not spe-
cialising in science would find it difficult to
remember anything of science which they
read at school, and retain interest in science.

The training of skilled workmen, crafis-
men and tradesmen can be most easily
carried out in the language of the region
concerned.

A large-scale ‘popularisation of sciencc’
can be achieved only if done in the regional

language.”

A W] qg W qhFT @,
W =g w9 @ FAE qG | TR
ey oy avg A & f oo &
e e arer I=9 9 afcnfeaw
A, WA AV qF TE A awaAv |
AT g armgfF mm
A HT AR, FAT 0§ W foft
[0 W F g

ow qor fawama & 5 fRpr 3 Y F

I FF FTT & IAHT g FIAET § o

4T |

FT A F QA ITEO G FT

ATAT AT | IR € F faeum Sy,
e T g §

““A nation without a mother-tongue
cannot be called a nation. The defence of
of one’s mother-tongue is more essential
than the def of the boundaries of
one’s motherland, because the mother-
tongue is a more powerful barrier to the
intrusion of foreigners than even the

natural barriers of rivers and moun-
tains.”
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AN & uw sR wfag fagm @l AT
WiF e i sR R N
& | TR 7T Y 78 Fey 9w & @
AT T T ¢ AfFT oF A A@w
T fragmmd s waE e
g gew T § @ 9w g g
AT F qT Y Tifed | e fRe
= B FE E:
“Indian vernaculars are magnificent
vehicles of speech and capable of ex-
pressing any human concepticn and being

the vehicle of the highest scientific edu-
cation.”

Fa fierr &Y Y qwe AT & ava
# IFHT qg T R
9 & FifF FH9 9 7 § WA
FHT TN F FEE B FEW AqUREAT
g fF war ¥ wvaw § i @ Afa
@A WL Y 1949 F FWE AT
A F T AT
“It is the considered pclicy of the
Congress, which has been adopted in the
Constitution of India, that Hindi, as the
national language of the country, should
be encouraged and at the same time the
great Provincial languages should also
be encouraged in their respective arcas

and should normally be the medium of
work in those areas.”

FHW F O AfqIwT Nfw 1958
X Mg & gar a1 39 § @F SR
o fear @ o1 o § g W an e

. there should be a strong link
between these languages. Such a link
cannot be a foreign language, hcwever
important this may be. It can only be
an Indian language.”

TS FTHE FT AT AT TS F7IT 7
AGT FT ¢ ANFAT T TG AU A
FNggamiamamaw ¥
w9 ¥ dOq G ¥ FEOW ATEAT
g fF frefy o & o e e § 7
qwT o fadas 1 3 Ot fadw w%,
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WA RmIIdRIT T @ e
fr w fadgs § ¥ gar qoar @
g

7q w9 @ fadgs A 39 A
N | gEMw 12 R N o @Y
ey F1 afas AT | 9 faelt w3 W
fe=r wifew wvaw &1 oF fae e
TR Yo =0 ¥ e a1 a7 IR
W F7T 41 5 @ T FT AT
fFlt wF TST A AE @ oSEe
# @ TR 1 "fuw i &
* faT 99 w1 ®=T AT ¥ | @ET WA
@ ag & 5 rmdAE ¥ w9 T@ A
N A I TOF W T T AR
AR <@ T | o & fF G
TAM Y NFF @I
# & gwwan g 5 i & = o
@ &, "I S ST | g

FAam g g & agoragy &
HFeq 7 ag oy @ g fF “dw FJamn
v 9 ¥ fAr Wt v F G
IIRETd F 999 & gug fgely &
w AfEma: mfam T @ ey
ar @t g few af9g ar fec
@A 9TEY § a5 9 & e ww
A A Sfsd

wIgAsRFpETFEaNw
T FT AAWT ATAAT & Y AT F T
# 7fz g0 A & 99 § AV @ fadaw
F g § g0 AT A A AHF |
fadas &1 wv v w T Twa
¥ fag ) 4% w@F a §F s W
AT 1 QAT TF AW AN N QT
I ¥ fog TN wart@ w1 W
W ¥ 9 AF 1 78 I FF 1w fadas
9T |IT AW F FANT ST T A A
o T #T SHHT SO T F gReT
& foar )

73y ad f AN fmwd e §
& AT ¥ FgT A1gaT A | § v & spm
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& wiaT FT R AT A F @w A
gAY T &) WA gfe w0 @
At yroft gafeg @ 6 o s afe
frwt § amg 1 § § 9y R 5=
STt A @ &1 5@ T AR FTEER
AT | A FTE AN AAT F W
A Awar @iNT wer AT T
wa wgag vw R el & w
WHY U AT AH 21 FR, S F
fert sifgca a== F1 1948 F ey

N qF & FG § § " F@v g
iR T@ T RIEEA &
g faa G 9 1 fadgs w1 faQw
FT &GS qIfe A8 g9 &

IR AgET ¢ A et St

ft et Wt 0 SuTSEw
e, g W fadgs AR @@ W

IR WA AT JIET A
AR HOAT AN ST & |

SHRI S. C. JAMIR (Nagaland) :
Sir, I would like to make a small clarification.
Nagaland Government has decided to have
English as the cfficial language for obvious
reasons. One thing is : Nagaland has joined
the Indian Union cfficially only in 1961.
During all these years the medium of ins-
truction for our boys was English. We
have just started learning Hindi. Though
we do not hate any other language, for our
own convenience we have decided to adopt
English as our official language. It does
not mean that we are opposed to Hindi.
Our boys are learning Hindi. But if you
want to impose Hindi on Nagaland, it will

AGRAHAYANA 17, 1889 (SAKA)

(Amdt.)
Bill & Res.
be just like asking a boy of five to run a
hundred yards race with a fifty-year old
man.
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1 would like to appeal to all the Members
to consider that it is in the fitness of things
that Nagaland has decided to adopt English
as its official language. We do not have
any prejudice against any language.

MR. DEPUTY-SPEAKER : Shrimatl
Sucheta Kripalani and Shri Thirumala Rao
have tabled two amendments to the reso-
lution, namely amendments Nos. 62 and 63.
‘We shall take them as moved.

SHRI SEZHIYAN : They are not here
to move it. Notice may be waived but
they must be here to move it personally.
Otherwise, those amendments cannot be
taken into account.

MR. DEPUTY-SPEAKER : When they
were handed over to me, I could see that
Shrimati Sucheta Kripalani was here. But I
did not want to interrupt the hon. Member
who was speaking. Technically, what Shri
Sezhiyan says is right. But I had seen Sri-
mati Sucheta Kripalani when the thing was
handed over to me. But I did not want to
interrupt the hon. Member who was

speaking.

SHRI SEZHIYAN : We have no objec-
tion to your waiving notice. But they must
be here to move it.

MR. DEPUTY-SPEAKER : The amend-
ments were handed over when the hon.
Mover was here, and then they came to me.

SHRI SEZHIYAN : It is not the pro-
cedure of this House.

SHRI ANBAZHAGAN: 1t is not the pro-
cedure of this House to have an amendment
moved in that manner. Thc Mover ought
to be here to move it.

MR. DEPUTY-SPEAKER : What hap-
pened was that I did not want to interrupt
the Member who was speaking.

SHRI NAMBIAR : Ycu are setting up
a wrong precedent.

MR. DEPUTY-SPEAKER : Now, Shri-
mati Sucheta Kripalani is here. She might
formally move them,
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SHRIMATI SUCHETA KRIPALANI :
1 beg to move :

“That in the resolution, in part 2 of
para 1, for ‘‘an annual report’ substitute
“‘an annual assessment report™. (62)

That in the resolutinon, in para 4,
Jor

“And, whereas it is;necessary so ensure
that the just claims and interests of per-
sons belonging to non-Hindi-speaking
areas in regard to the public services of
the Union are fully safeguarded;

This House resolves—

(@) thatcompulsory knowledge of Hindi
shall not be required at the stage of
selection of candidates for recruitment
to the Union services or posts excepting
any special services/posts for which a
high standard of Hindi knowledge may
be considered essential for the satisfactory
performance of the duties of the service
or post.”

substitute :

“‘And, whereas it is necessary to ensure
that the just claims and interests of peo-
ple belonging to different parts of the

couatry in regard to the public services of
the Union are fully safeguarded;

This House resolves—

(a) that compulsory knowledge of ei-
ther Hindi or English shall be ry quired

DECEMBER 8, 1967 PMB. Comm. 5798

Report.
for “‘that compulsory knowledge of
cither Hindi or English shall be re-
quired”
Substitute :—
“‘that compulsory knowledge of either

Hindi or English shall not be required”
(64).

This is a very simple amendmeat.
Instead of the words “‘compulsory know-
ledge of cither Hindi or English shall be
required” 1 want to substitute the words
‘compulsory knowledge of either Hindi
or English shall not be required.”

MR. DEPUTY-SPEAKER : Has the
amendment been numbered ?

Dr. SUSHILA NAYAR : 1 do not know
the number. But is an one-line 2mend-
ment.

MR. DEPUTY-SPEAKER : It is a ome-
word amendment. Is it necessary to
clarify it ?

The amendment is as follows .

Amendment moved :—

That in the amendment moved by Shri-
mati Sucheta Kripalani, printed as S.
No. 63 in List No. 12 of Amendments,—

for “‘that compulsory knowledge of
either Hindi or English shall be be re-
q1.|ircd"

Cuhcti

at the stage of selection of candidates
for recruitment to the Union services
Or posts except in respect of any special
services or posts for which a high standard
of knowledge of English alone or Hindi
alone, or both, as the case may be, is
considered essential for the satisfactory
performance of the duties of any such
service or post™. (63)

DR.SUSHILA NAYAR :I want to move
an amendment to the amendment.

MR. DEPUTY-SPEAKER : But is it
ready 7

DR. SUSHILA NAYAR : Yes, it is

ready. 1 begto move :

That in the amendment moved by
Shrimati Sucheta Kripalani, printed as

S. No. 63 in List No. 12 of Amend-
ments,—

“‘that compulsory knowledge of either
Hindi or English shall not be required”
(64).

SHRI NAMBIAR : Is it necessary for the
amendment to have a number ?

MR. DEPUTY-SPEAKER : Yecs, it will
be numbered later or.

15-33 brs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
SIXTEENTH REPORT

oft o wo fiferw (Swar): s,

# wea v g fn

"ag wAT T ATl ¥ faRgwt

TaT dwedl wadt afafa ¥ 164 sf-
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I A, N 6 @A, 1967 M §
¥ fear T av SgET g

MR. DEPUTY-SPEAKER : The ques-
tion s :

“That this House agrees with the Sixte-
enth Report of the Committee on Private
Members® Bills and Resolutions presen-
ted to the House on the 6th December,
1967.”

The motion was adopted.

1533} brs.

RESOLUTION Re: CROSSING OF
FLOOR BY LEGISLATORS—contd.

MR. DEPUTY -SPEAKER : The House
will now take up further discussion of the
following resolution moved by Shri P.
Venkatasubbaiah on the 11th August, 1967
namely :(—

“‘This House is of opinion that a high-
level Committee consisting of represent-
atives of political parties and constitu-
tional experts be set up immediately by
Government to consider the problem of
legislators ch their all e from
one party to another and their frequent
crossing of the floor in all its aspects and
recommends to the Government the
evolving of a special machinery and the
taking of effective measures by suitable
legislation to arrest this growing pheno-
menon which is assuming alarming
proportions so that the country can
function on sound and healthy lines of
parliamentary democracy.”

The time allotted for this resolution was
2 hours.

We have already exhausted 2 hours and
56 minutes on this.

SHRI S.M. BANERJEE (Kanpur):
‘We wanted more time for this.

MR. DEPUTY-SPEAKER : We shall
have to decide and set some time-limit to
this discussion.

SHRI S. M. BANERJEE : We shall have
1 hour more.

MR. DEPUTY-SPEAKER : Shall we
have 1 hour more ?

AGRAHAYANA 17, 1889 (SAKA)

Legislators
(Res.)
SHRI P. VANKATASUBBAIAH :

(Nandyal) : We shall have 1 hour, so

that by 5 p.m. we shall be able to finish this.

MR. DEPUTY-SPEAKER : Is it agreed
then that we shall have 1 hour more for
this ?

HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER : Now, Shri
S. M. Banerjee may resume his speech. But
let him be very brief.

SHRI S. M. BANERJEE : I had just
started.

MR. DEPUTY-SPEAKER : He has taken
2 minutes already. He can have three more
minutes now.

s Ho Ao FAWI : I LKA,
# fagel wdar 98 @1 1 fF Ay
ey oft JHegear 3y W s
qA # 9@ & 39 ¥ faw & 97 ) qur
WiiRAagNagnagm§ &
St e AR o o o ay fawa
R &7 DA 7 faw w3 vy fro §
ag daaq w9 foar 9w @ 9
FEA AIET AT GAAF qSET IE
¥ W ST TG EFlY | a8 TR
I FAI-FTET #T aIF A AR,
o 7 A AT W @ § fF AR
3 F A TF 9 AT I FT GST @Y
T g1 wfer & 9 #1 g W)
Zad e 7 A AT @ A0E I wAE
1 T g AR afwamme 1 3]
D WF T oFH T WA
ST Sl AR 9T Srfear-
Y faeew &, meMde St AR ¥/ A
A IR AEHT AT QR T
T 97 I g F QA F oG 7Y
® a1 § @ A Y g TR R
{ wm frowg W ¥ agww W
& Tar 11 AT 9 F FET F @R
o vt off 3R o9 ¥ T 9 gE
& a1 e, qT S IE A ag AN
I @ § | W T SUTSAE WG,
A AN G I A AT & @7
TR-AIH HY qAWTEAT F7owfET W
#y @ g7 &7

5800
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[ @o HIo FwI)
15-37 hrs.

[SHRI C. K. BHATTACHARYA in the
chair.)

gamfa wEeT, 9@ W T W §
ST F 9™ IA 17 A § 1 AW
o g9 ¢ 15 e Sl oF s
fedfF 00y saracm § So &
& afe fow & a9 § Faw 17 =<
& a8 T F I WA 9 I Y A
X T ? WR AR a9 @ -
94 &7 7Y A Hor it AR g
faRR & e =it wgrTa sae far
A W T T Q@ X qEE A
fF mfex ag T A AERWT A
FI AR AN T F q99 |/ A G I
T I8 /=1 T R Tsae gEe
F AR TF T g TR ) 97 7T
1 @A I AT g R
g 7o 3 faelt ot &7 a8 g
& a1 F FrewE S g o fawan
H ST 9 39 AT F1 FTH A F ISMEAT
T AT 99 A A9, A AT FAX A
o 7, =Y 29 St F AR} foae W g=aw
# fawa ¥ Mo 9, @9 § T A
T a1 o1 oW & Q9w 9 e
T T § 5 o@md s sl
aifgar a1 W S QY FR AT
e #2 F G & qam aeifas
THl F W i &F HK 9OH gw
qER-EEaT, 1€ 741% Frvewe faaifa
F TV Ig TG 9T AR g T
o F fag W @ 1 war oW
9 TR, T THA 40 TR AfHA
Y T qTT G g W " AR
}W & 99 I §99 ¢ fF mfex =
ATy Y A fF o AR F A g
N v ! WA @ A
T 2 S F g & 3w A &
& 1 FF ¥ AT 9T § AR g W
T wTeE ! & TR X o ar § 3g faew
FEM— 9 AT qu famaw §
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PN war §) ... (srwww)
NE Fg @ oar 5o
A A R O[W F WA g,
qg SUT WRW F FEIR T G
A, I R N TER F e R,
# WS I A7 S99 g« ¥ ug e
AT AR § F o S § gadee
B FT IR TG, TG 9T & AT
L &, WRT A AU q qH, dto do
I gt ) g A g, e 39
F el o e g @ TR
fF = at fomd a9 17 sl &
JTHT AWGA F F I I[W A QAT
SO AT 90T F FAL I FOII-
aq fear & ar a5 e &) 3@ I
oA o 9 g9 W@ BT T2 5 ftodie
wed Y AfEEt # St IR faER
¥ g 3 &7 IreT v 8, foad
FAEET Jgi 9% HY I affeufa gaw
e A g, NI A gE d—aw g
Sfag &1 98 W 77 T aRT ™
TINFIRA & g T Fg1 T,
I F FE AEA & AT 98T W AR
& &, AfFT g TR AR §—aAqY
M- R FE QAT AR,
|IAH, @A T & G, AfdA
/W R Afmwm @ F
TR AR A A Faar faw ar,
ST I AT a1 fF SEd & agr #
T qETE IR, I wAwEs
N T qEE F R @R
T g foed dna #1 9 7R #
fafre 7 gar & w, sw0 gfaa
w1 fER § @ s w=Aq A
T L FRIANH F
e aga § 5 oA e @
TeE o dro wew # faamd, S
dYo HYo Y FY felt §, 77T TS ag
TER 91 g ! afs gw Q fme
& fod yw o 5 g felt ardf v &=
# § @ &1 @ T gu e feas
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IFA F AR 9T N AR q9qT @
& T T T"EN 7 @ AT A
NI RE W ETIFY
@ 9 § 5 R 9y 3w o
1 A A, qEEA ¥ 9T, & ¥|T W
# gAfa grit | ar 7@ g

I 73 w9 ag g 5 o#w fea
WAL I AN @ ¥ owH
Forederd i 0T @ Wi & e
FgaTg fe forg o o 3R aor fr
=t 7 AgAT FY Gy A O forar A,
I i SR I S @ A W
#R I N AW e wfed a@v fF
WAREYT I I ST ITH A+
I &N 99 9T @© 9, a9 a% dl 98
ARE 91, AW ANEAE ag N—
TR ) T Wifs 79 I d W
¥ @0 99 91 @ 91 @fad, Al
ReT, ¥ 7@ T T qwaT F@T
g afew mre wh &, aft g
FAVSHE 1 9 A o, Iq & TAHT AT
FAEIR I FRm s 5
o9 Q¥ oefaal &1 T §1

@ I A #g w & FE
@ e @ A g § e e
™ 7 F o wew, R FTR ®
T W 1 A 5 3@ Fmw N
e, TATH o Tho TAFHE T 7,
—siYo gAY FIR, I Y fH § FFR
A A I@ I @ &, 97 T T
fi & Sfwte to Ramom @ &0

oF WA §LEq ;R @ Sfae
7

it To WMo &I : IHT TH H,
¥ wfed § 9 THeE w2 fo
1@ | afew s gar § fF 9fe 5N
oY wewr § ot s AT 1 ) e
2, 7 & T A e d, afE e
T SF T am aw R
o qho fafredt & #T & &, wiwd

AGRAHAYANA 17, 1889 (SAKA)
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A9 39 FI weg fazafasig &1 Ig

FEAT AT AT G §—=9 dTE
oY 39 1 fedaaT FTA, a1 FUH,
qra 2w 7, g I A€ g av
#fare fafreex &, fwT dme Y Sar
ag it fF dme § AT F AR
R & g g A sto FAR 3,
HIX 7 & F1 A

SHRI BAKAR ALI MIRZA (Secun-
derabad) : Mr. Chairman, Sir, I rise to

oppose this motion. There are two kinds of
defection.

One, which was mentioned by Mr.
Banerjee —

SHRI S. M. BANERJER : One is defec-
tion; the other is infection.

MR. CHAIRMAN : Let there be no
disaffection.

SHRI BAKAR ALI MIRZA :—where
some offer is made—of Ministership or

. any other office,—and the person leaves

his party and crosses over. Another is, an
offer is made and he crosses back again.
This is a pure and simple case of corruption.
But there are other features of defection
which are much more important, and in the
present atmosphere of uncertainty, insta-
bility, in certain States, we should not lose
sight of that. That is my plea. That is,
if there is some measure proposed by Govern-
ment about which 1 differ very strongly, I
must have the right to say that I resign from
this party and stay out as an independent or.
join amy other party. For example, take
devaluation. Nowhere was it there, in any
manifesto of any party. The measure is
brought before the House, and I feel strongly
that is going to harm the country; then I
must have the right to leave the party and
stay out. There have been a number of
defections like that.

The name of Churchill was mentioned.
Why goso far ? Take Acharya Kripalani.
Is that a case of defection ? He left the
Congress party and joined the PSP; he then
left the PSP and came back; he became
anindependent. Theonly party from which
he did not disaffect is Sucheta party!
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SHRI M.L. SONDHI (New Delhi) :
It is not fair. Mahatma Gandhi wanted,
the Congress to be dissolved; do not forget
that. They have been untrue to Mahatma
‘Gandhi,

SHRI BAKAR ALI MIRZA : Itis much
more true in respect of the Jan Sangh party
than the Congress party. They are going
against the very principles, the very founda-
tions that were laid by Mahatma Gandhi.
Let us not bring Mahatma Gandhi into this.

SHRI S. M. BANERIJEE : He is talking
of history.

SHRI BAKAR ALI MIRZA : I am also
talking of history. There were Mahatma
Gandhi’s policies and programmes; they
have not also followed them. Anyway, the
Congress is blamed for encouraging defec-
tions. I ask, what about those gentlemen
on the other side ? They are all defectors
from the Congress. (Interruption) They
may give different meanings for defection.
Defection means, you join a party and for
some reason you resign from the party,
having a strong reason to resing from that
party. It is not only to get some office;
you may from another party. But it is de-
fection all the same. This defection should
not be encouraged, and I cannot conceive
of any measure which the Government of
this country is going to propose which would
remove one kind of defection and encourage
the other. I am against this proposal.

Something was quoted from Mahabharata.
1 also know a little about Mahabharata,
Was it not in the battle of Kurukshetra that
the first attempt was made for defection ?
When Karna was asked to join, the Pan-
davas, was it not Kunti who revealed to
Karna that she was his mother and plea-
ded 7 Though Karna’s heart was break-
ing, he did not change sides. I maintain
that the very fact of asking for defection
there was right. If Karna had joined the
Pandavas that also was right. If he did not,
that was also right and for that reason, Karna
has got a place as a lovable character in the
whale of Mahabharata, So, defection itself
is not to be condemned. Why one defects
is important. For that, I do not think,
you can devise any machinery by which you
can solve this question.

DECEMBER 8, 1967

Legislators (Res.) 5806

Suggestions were being made that one
must resign and go. Suppose, I resign on
the question of devaluation, you say, “‘you
go and get the verdict of your constituency™.
1 go back and get the verdict of my consti-
tuency in my favour. That means the opi-
nion in my constituency has changed, Mean-
while, the opinions do not change consti-
tuency-wise. Opinions must have changed
in the country also. If I come back, I
have a right of ask the Government, it is
for you to prove that the country is also
with you; we have given the proof that
there has been a change. So this question
of recall and resignations will not solve
the problem. The problem ariscs because
we are in a stage where we have not formed
political parties distinctly. For example,
in England, there are constituencies like
labour constituencies and conservative con-
stituencies. There is 2 floating population
and that really affects the change. When a
number of parties join together and when
Governments are formed with small splinter
groups there is instability in its very com-
position. Instability was boundto come
and when it comes there is a hue and cry.
Therefore, I suggest that“some time must be
given so that the political institutions in our
country are more stabiliscd and we shculd
not rush into having some committee to
make some recommendation.

ft seraEe wreh (ggE) ¢ Wi
wRrT, st FrergsaT ) 39 g9@E &
AT § ag T 9T ¥ gq I 7R
o gt & ¥ & 1 T www v
afy ag =T =Y JFeeaaT ¥ 1967
¥ gATET ¥ 9g W Geq & qmr gamn
ity 39 a9 3 F mfawm a6
# g dfsew & AR a9 & 4w
I Y aF 9 IiEaT @ sEfa )
T el F aga fawar o T8 g% °av
W & Al A 7 q ofET # @
I1g 78 fafaeed v & 918 ag Tsanw
& g wrgar s gEk il TR & o
R g do18 W & 1 IfFT O wg
T8 F & R e N ORI W
FHR $T WG 9 § 4g €3g @A
mwfF T A T 1738 &
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R Rsae g Fgm PRI EaR & RS e
ffadT A pfa s o s wma & 9 fF e ol & fewe @ #T
FIT A T Afgn | W fagrwa: E T qfe TOAY JATI Y Y
AW NN ATTER a7 § R g T =
TR RMIET AR FT AN a8 A0 &)1 g dfaaw F @& Tga &*@
WA aGoa & & 99 999 9 fau F1 war § oft Fo qawH A g ThEdw o

o fmfr #7 a9d F AT IEdA 39 T
TOIOHET ® AT AT T qHY 9
e areafawar o ag & oo Ao
T ¥ fauFy U 16 #) 39 FI I
afaw & for g 66w &Y g
T # & wfaw Ao § o @ §
WA @A o NT/IR
2w ¥ Wt g fa 1 sy 7 fow
fmmam wig aasgn e F =
T Tt F A F AL w9 Y Ay
R et & g it @ &Y afew S
dar &7 FgT 99 I@ ¥ AW F fug
AT @rfas )

A qF A TN I A & FEAT TIEa
g v ag wafe @ 2@ § AL a7 A
ot ST § ST AT 3 &G AT AT
N gaL Tl vy frar-Frreas ar-
wﬁﬁmtgql 39 qUT HUAT
AgaEEl A owear s fE
Froor ¥ 9@ A @Y W @l
4 A9 IO g gy wiagy sEmEn g
wife ag fagragar 9t 741X ag f=a
*T foar Gar fF 5w g5 F 9 Sifs
At Tl & feadl @ FT A § AR
gt ¥ S g gard qret §
afeer @ g @ § 60X fagrge
AR qagard safeat #1 gw wodY et
§ @ A8 @ ar i AEd
U @ gEdr 9 | 9w fefa &
™ T FAW T N A% ¥ 97 gy
59 TETE 7 37 | 957 @R g |

@ Wt @™ ofEd F@O§
faarawmidr @RI A @ @ W
F¢ | = e g W qfedl & fowe

afa R oF da faar &1 47 A @
M ¥ F|r 21 A Fo gTAT A AW
¥ 7 g1 & 5 gz Afew 39
T FY aY faar o aar & I fit &
F AR W 9 F TG AW | AT
# T 3 & aft Fo g W
A ¥ qEAT TG g I AV GIET T
¥ AT AT 9T 99 FX AW § WK
st & o= A w1 sfafafee
FA T I e s ar gae &
¥or @ @ 9w wfafafa &1 ag Afaw
A ¢ 5 ag 99 a& 99 99T F
sfaffaFerF v ag st s H
R fog &9 # fF 3¢ 75 & faifaa g
g7 | TR IY AU @ET A fHE AT
T 9fadT AT & @1 39 g STeEar
TR IJFY AT FAAT F T FAHL
fazare ST ST wrfEw ) gREm @
qg favear e ot gegTd 9 ¥ faar-
@ AT FE o | § fw
AfeT & off gETH 9 F I9 FIA W
FUEHT ST § 917 951 a afaa
foear dY g« af@dq & 99 99 IR
o W fan, fee 9@ w97 W)
faordY 17 & Tg I AT AT FgH
feaT | 3@ @ F TOUU FAR | H
TR gAY =1 |

Sigl % qW of@d & g §
B @ O T & a @
N WA N CE WA g AT
wrgt Y 9 q<g A SAaitas yonfeai §,
I WA T T TG
faag faeoeie #1 8 X IR a
T AT 39 TR FT A § e swr
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[t sepTerER T
FT FFA W F =g # o FEer-
oA A AT T T AR A @7
2 AT AT Y T OTER F G
Nt fF & oM@ & foqg s
S g fFw o m ogee
TEIA € ST § | ITRA ¥ AR W
Sl 77 T W s faaaw
W TG ] | TS 19T G fauaw )
TR 1L a3 frdy oy oo ¥ @
FT AT § WR ag AT § R S
T feffe = & 97 #2 oman § AW
e T @ § s fum A S
@ ¢ N g waTTAE A W &
ot faeg 21 W WEER WX
g FT TE Y gre 7 fadedy g F
FHT JoqT § A WY Fq@TEd 9P
wraew § darfas feafq @ €efr ?
wfe s § fv @ 1 w9
T T I afer T fae §g TR
fraifea & ol Tfge | S @ WA
aifeat § a8 & #X S8 e el <7
AT § ar fef g O & fege )
F H 9T § W 9 fR fafew @
# AH fFl ol |, av s
ot & fae T wrgar § @Y 9& e
) W @R & ooqq feifa s
=nfge fF a8 9o +¢ v oo fee &
T F E F AT, ST F a6
oy o W Agr R AeeE & g
fratfaa ot e fefe R o iy
w9 ZATA 91t & mfae e #7 wfaw
W e i s ¥ A
fear s afew ag wfesR TTTEE &
9 § fear @ 1 a9 W a@R
FTAA TAT T Iq& FI UF T g4
ag grm i ag Tifeai Y AT 59 a a9
# wafa  Froor fafo § 9 @@ @
e 39 v fag Afas o7 a7 178
38 W fau wEw g wifi #3
aF atag wiws SogE Nl | e
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% 5 e S o Teergeawr 7 W
ST ¥ AR F WT R | F AR &
q9 § TQEF F FEE F AEAT
TR FW LN | TNE T §
IaHT & fadra Far g |

16 brs.

oft g (FRT) < Tl wEET,
S wEE =t Fergesar ¥ wer
IaHT TR F F fqw w@eT gAT §
gt o fedaiw &1 @A ¢, ¥ awwar
g fr =g fedmie e & a @ T
2 € T TRE ¥ TN W T )
aga R wTE i e A faetr S €
Afr = o i ¥ fege i faer Y
7o T A aE gF A § A gD
qifent +f O wni ) foee ¥ & €
& g g 5 ag fedaia 1 Y W=
R TERAF = & TG o @ afew
T THAHIT ¥ TE T e )

vt aF @ fedmm & furd w1
A § By W fedwm w7 9%
firar T 31 3z fedwmm wWR I
et foAT 9X ) Y awaT o w g
AT @ ERE § 9w al®
37 fa gk g fafrees wrgg 7 o
F ST SR TR # f% FQ@ g
aawmaT a7 fr oy fedea smaRm w1
TATTH FT &9 T &) Ig FE YA
o afew X AE W @ 78 fedw
Tew @ A 9« @ & fr wg el
mmeaaa,mezzﬁa,
@ A F waaE@ @ 39 T
| TCE T AR § W FEQ e I
SaTET SETA X § aY a8 e et
FreFTgEd TE N TEITAWE |
ag&ﬁmwﬁahrﬂmaﬁnﬁfa
§ e TR I @ g e
qfeas #1 @it qedifas qifedt $
3T FEFAn ¥ & R A @
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MR ITRIITFE IR
fazare a1 9 T § Wit @ Fag
@ & i fam @i Y oF, & 9 R
T, 9 @ wEfRat § wed a3
A= & q § oo 3g T § fAg
ot & & 7 § 1 e oy fawfaen
ITQ W A AT FY /T AT 9
MM IR WI I
TR Y I TG @ g | |
TR ¥ A1 B Y T ) 3wy i
et a0 T qw A g q
f& mo v & 6 gfao Y sER
g YA dR 9 TG T qF TS
T A9 agt gorifa ofedl it ae=
e Helt W1 qET @AY § Wi} 4 qar
& Tgan i faam & F e aeew @t
gIg TF qE A § ag A9 IF TG WG
THATT IV AEY AT ATH $Y T TqF FLA N
o Ag A A I @ G
% fau & guwa § 5 @ o o
T GHeT FTT TF FHET FT GF€Er |
TS WG T ¢ 6 ag w
e RETR AR s F
fag aF FAEY doT & o7 N W AT
1 3 5 @ Fedwmig 9 g 0@ &
QT ST FFAT § WK & qHHAT § T A
™ AT FT @FE q GHGT T
Hfeq | WX 5w o fedwig A
AT T AT Y IHHT AT I F qHAT
¢ f T Swar A ol Y st
wreaT § qrEAT T e @ ag wies fe
FOW T 7§ TF AR @AY § awwan g
frag fedtmm &1 fawfaen s
fIq @& TR T AT AT @R
wafag aga =0 ¢ fr 3= o @9
@ § IE aE W fEar ww

waT 7% § o o fag wem awmn
wrg ar aifedt ¥ fag aem &
gt O qifedl w1 @ g, § A §
f ey w5 TGt A g widE T O
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T @1 § AT JuF AT iy
TR e A A R oI AR
TS T FW F AT W ey @
T fid f TR g mr Ry @ ar
F R 9 Y 1 T ¥ AT IR
e 7 AR AT g g
W Fg e 5wy wag d A A
it T AT 1§ g e for
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T AT q26 T FETE |

ot g F R g A T W
L R B

oft vy fod (%) : q& 7 & Femr
afgdar
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T ] R TR A Y s d
TR T qifedt F fae $3 g A
T TG AT A T g oY yer
¢ SO § sawd awar § ) whwe &
ot aifeat & s oo & agm e
¥ @5t T I N R § e g
TRIRET ¥ 56 9 fa= T A fed o
FH AW TF § & F@9 § g W
Ffiree< ame ¥ Fa7 ot a1 fip Ay arfet
F Nt A § R X @AW 3 fag
W= G A Tg T FR ¥ g darx
2 e o o @ v ¥ e
o1 W Y A WR @i o
frex = g @ W R F aw
e foram o g 2, faw &3 s
TET AT o awar &1 IUH ag o
a1 wwa § 5 NE S TR A
srwE & A @ fw oo @
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[+ gorasi]
feaeazdive # ferer 1 #1 e sw
I FT T TG a9 ThaT & Y =g
g, QY ag W 3w & fag wrw arfad
@ &har 1 A & 9T T fam @
TR E | Sl FeTgsaT F7 o Wi
o mfed 72 7 & | ag O oF -
@RI aIA R
¢ W g A ¥ frg B ST gw
T 1L | TR A I fawe 7w
@ TG wew e F wAmar § &
I @ T T N W 3y
TRU & WH T@T § | I WAl F Are
# I7F 50 T FT A F@TE |

=t sflo Wl FoARY (TAT) :
ATafa AR, I8 FATd FeT Y TRT
@ § 7 § 5 w3 safm T
Jewar § few ol axw s g0
9 W FE § 9 g g i
FHT T F 1 o S N FiEw
T q4—

g F AAT AT TOA O AG
FroT o WY & ?

Nt wy fomd : SATTE

it Sfo Wio FAAF : TGT A A/
Y Fidw A q 1 Fiw gw AT Gy
T W A G AT FG A | FAW Y
BrET | A g FT qa«9 9g § {5 i
Tt § widw F1 g e, afag @
an ¥ g faar ) waRaE W
HYE A F2r M 9 9 &) 99 T
F 7 FEH g N A AR E A |
T A1 fquar ot § ag fre @
qafer A8 § aFaT § 1 98 92 I
Waﬁ@mﬁaﬁ%w‘rwa‘raﬁ
i

ot 71 quf (TR ;Y o =
EiciEg
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=Y Sito Wro FAVEEN : o § Iy
ik R g

& gwa § wR foer 1 FrEr
T[T Mt W @ o™ FE@ *
T2 fe 7 fawar sy | & awwar
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&Y s
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fafrec & | fedw fafre st ek 3w
X fedw Fa@r &, T A WR FOw
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ST Y| W ATH FI AT A FA v
T § 99 faw | 7@l oF 9@ @ g
ST ATAT T ATH AR a7 | Torgal 1
T AL Tg wAwn @ fF Fsgr
FrRa M I ImF €

g foat S8 oY, - e &
gl o, Sgi-STgl FE o1 FT @ qHAl
a7, S 39 AT § qF F 7F IgA
¥ fad &1 T A FWR F ATEed
wREIMN @I gaRTF
<t wgi fafre AR & 9K
TF-0% fafeet F-0F R & ST
a1, ez gew g § 1 s W
ATEe WY aE) FAT AT AT G FH G
FRA T 7 A T TR B A g |
g T oA F A F G | I
gl
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st wfer waw qEd (ST -
TG § A€ G v |

=t Ao WTo FHAAT! : HIHY A
I9TE Q1 agt " |

TAQH AT | g W & wgr e
geera frae qr 1 3@ qamar @ f
agt @ & favaw @ 9o € el
FOAT & W OF & IS &1 RO
= WY 7 a1 9 AT 7 ogT aw W
o figmEm s Ao g ar &
&1 Fg ¥ AT q@ @ @
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QE AT AR | Aled &1 CHdE
@ g faar @ 4 @ )
Wfew & sfsar N a=ct Of | &
areHt & SuHT AW g, fro far 1 ag
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s I Fa1 fr AR * g awar
&? &9 av wrew fafrex &t awman
g Tz fafaeT ® qA T 4, far

TF HAANT 638 : FE AHT |

sit affo Wro FUAT! : T, AT 4
& ¥ AT A TN B T T
har ar ! AT Wifew § FeaEAr w4
AT 91| FATT RS T AT SHHY
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fot 1 & 0 g ? AEl OHOE
FreEegud 7 a1 fafex @@ @
W AT FW W T | T G W
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I F iR T e | oM W aaT
QIR & IR AT T | FEFE e
oF & W q AR FEFE g o7 A
I FW T TR g TG A gy
Az alE g g g 5o, few
@t gaT | fe 9y FEar € 5 oy
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WA @R |A @R
BT oo Y € | R qeR # ot
A I F A &, 71 P, s
g 79 et s

=it i waor T TR, A
A e It w1 are fear mm)

ft Ko |ro !Tm'}: ﬁﬁ%,qzsﬁ'
g WhATwA T g frsw
FI0 7 fax Qe faar fiv 7 ? o
T § A R 9 @ ? gw Aear
T ae § fF fax ae far s @R
ATHER § N @ o 7 < frer
T R ? WY 8 FEY & S9N g9
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il nigawaTaAT ; ST A
TG 9T, FE AR 9T

=t Sfto W0 WATET! : AY W FT HX
wrE ? Afew st fae o dver o 2,
SIS IS Y g &, S ar defifa-
BT THGT &1 T § T T R
& ? & HTowt qar § o9 Tt ¥
# 9% T 97 a1 OF A FG FT AL
qTY 91, 98 TATR TGS Go 8o Hro
F T AT | AW F FEEE
FeRI@AEH AW
IE T Q@ X1 IO BT gAY @A
fem ¢ 6 SR F afears @3
f? FF Fur F R F I
faems ! AR At Fgr &3 @
grag @ 2§ W EST
(wrwm) . . @S A, w1 ar ? oW
@ AR A g A ar ? QY TR -
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[#fr Sfro wvo FqrATY]
W, AT TAT IRM &), ST WX 71§
X qIA AR I 709 RAr s o )
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&, Y e St Fr F00 7 I9E) f6T
AE AT HFTAT X &
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ey |
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e Qi WY § ag H Fedh § R e
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g1 AR o 7 8?7
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w3 fF ag & & o, a9 9F T
aE 9o FT) TS A F awmar g
g di e FE @ 3 ar g |
waafewr & W @ @ 1 I S FE
A FG, T F9C AfF, 98 99 I
T AN A1E T A 5 ag see
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2t & + A R E
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A wga § fr g e g i
fr agr we% A qFE @ AT F
e grfas fam, T foa daem w7
TR | T AR @ & & § e
A 1 9 AT & S A s
A awt ar § | Ay faet v
e fafir | memaawy ) swag
N FE 7Y, AT wEET Fob AT
3 TR AN W T, ()
I9 9T F T A, AfeT 3w
19 TE AT & 1| AR HAS A gored,
¢ e vt R, A N 3g d
F, ] WA § 79, ®WiE T
AT AT § | TR ww e ady @
Feamg R € MR d—mfai
FRyF T

7 fedmiz = g §—fedwiv
AR & fF Fidg e wey € fr
e W3 ] 1 ww fow wid By
Tl Y et @, 7@ T & w0, qE
g 9, agt gt faw oy | fey
sefeaieifose fewminy A1 aog & FrE
& ogar &1 A= W_W § S g,
fagre & oY go—3 ady w0 F wrEHY
g oiramrFagag g

st it waw awdd : @3 o B
T g

ft o Wro warEwdt : Wi Fi
gguamiey | T A A A
fatar W S F7d —=iw T FO,
AT gaT e FgY §— T A,
agi AW & Fgi ! T e @ Weww
fedflm & ™= fod Weww W
aifgd | FRAT A AW T T
THY—T qF o qray qrfeay & s
R FHTE ¥ 7 R, a9 aF vy a9
a9 qFA |

““We should moralise and spiritualise

politics. We have made a devilish mess of
M94 LSS/67—10

AGRAHAYANA 17, 1889 (SAKA)

5820

Legislators
(Res.)

politics”. I am sorry to say like that,
in which we are all involved and unless the
leaders and the people reform themselves.

AT FETY T FL | IG ITH! A€
far S, @3 TR g defm &
T AR I ALY qhaAT—

They cannot be raised by their boots-
traps unless the leaders.

T G TEY T4, g FH & AT
& T W o wger Wit &
FgT I AT I [ 9, T ARH
TTIT R I IR @ AT
RE—m G @ g ! e
o & 7% g, ey Sduw @
g dodw @ v g, fawawdw @
g | g AR A gfr s avg
a1 fF § M E R T-aeT
e faar, afeT o ag @9 &=
§ @ T WA v }—
ag A ozt A &, a9 f v g
AR I T

ft vy fama ({ET) © AT FTEw,
§%egAaT TR ¥ ST T W@ g, I
R F Q8 W W §, WA AT
wTET 7€ R 1 3 WY & R v
&= aq«, fa wfafafas domd &
et G 98 9 G—ar wiT ar
I %1 3% &, AfeT ST A A F @
7w 9 Y AT FT A 79T qF fewrg
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& T | R qg §@ IE & FAA §
ofcedw TS § @ FAE @R A
e el e @, R
EeqT I qg AT &, ST A @@ N
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# 1 8 xga 38 4% %, a1 e wrand o
¥ wg—y8 q T fog @ e
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3, T gea § afs @i swiear
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&Y F7 SegaaT 9Ted W AR A T
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IEfiEE F1 999 FE F 97, AT
AYAT AT A F12 & 7 AR LAY qgear
Rt § Y F IR FE Uit
a1 FIA T & TFAT E |
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TN FTT AT 9 qAF FT TG )_7AqT 7
TR & fod am SR, a@e
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S Fidw ¥ gz & fadnft gl &
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DA IR AH T 891 98 59
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Q1 ag At }E o w1948 F
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G § g9 @ W a1 3 9 A
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g fad s aigy 91 9w
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W@ﬂ'& .....

st firr FTAO ;W9 & I ;A
gt ?

16.34 Hkrs,
[MR. DEPUTY SPEAKER in the Chair]
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# 16 99 ¥ w709 & §, F09 Gfae
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#t a1a T G §, g TSI T faEd
¢ fr gu< fggem # @@ e
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2?7 wianfl Ag@ Fr A IR A
oY ff F qT a9 ¥ IFT WA FOA
& JATZTATA Y FT 47 AfFT AR
Y 4 ag Ao ypREH F AR § |
TOF w FW e | IR @ § T
gfafa # 5@ A w4t g f5 w0 v
HTET F1 G & A qIEAT GET W
@ @ o1 A7 T w fadm fear av
Wk T Famw ¥ 9 AT §Y FWg
W P AT | T AR TR TG
T T | HE GAST AT A F W
g Taumar § I W 1953
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wrer fr F I wy W fE oag S
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iy w oyEm W R ¥ fed
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F1 Y famfesr o= 927 4T 99 #1 gAUE
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FHfree widl T § Wi ww=ha
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=i N wafer FF F AR woEE
sFR s g EW & ? 5T oW
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AT AT A A% ¢ AT F g W
& wg § 5 @ aw afeda ok
HAEATEAT FT $AW FT FH q& &
AW AN T Y 78 Aq7 A, IwEA ¥,
far

3% § 1 R g efgra w1 e e
T gy & W B A v |
gy & @ F Jareh 3 g E R
96 & FF W a0 @ G @
oY o § | &% W) g
frret | fe 7w afeda & ol s
& T 1 wfgd | arEwfaE S N
72 v & fam A g ofg@
TeAifo®w Tl A IRT FgE ¥ oA
§? T # fgme fea & aw W
A Al § | FE @ W A IS
99 F frw a@ § T@ 9@, 3
W A= P | @ g9 Am § AR
TR M q9 AT F IR F 0§ w1
afgar a1 #1% g § gEElT FA*
ot s AT e & A g W T S
& @, g N Aed qg | S
Pl AR EIAE W aE & 5
frew v a6t & gEf SaT &
T ® IFAAT A T FW A9 E
T WX WaE &9 F 4@ Aqr 4
(4

~ SHRI NAMBIAR (Tirucherappalli) :
One from this side also should be called.

MR. DEPUTY-SPEAKER : Every group
was given an opportunity. Now it is too
late.

SHRI NAMBIAR
nobody spoke.

: From my party

MR. DEPUTY-SPEAKER : You are
very late on the scene.

SHRI NAMBIAR : Give me an oppor-
tunity as early as possible; just five minutes.
ot g (TITYR) : T RS
foreft w7 gt Wy WY g X T
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ast faedr faet 31 o SER
afed ) o oft wrgor w3 SRA &0
IR AFT AT agaATEwsE g AR
qTavaF @ g afrard oY &1 S|
gt U fadus @ ¢ 3@ @ @
AFT | FR AT AT AR

SHRI BEDABRATA BARUA (Kalia-
bor) : Mr. Deputy-Speaker, Sir, Acharyaji
and Mr. Madhu Limaye also had in
different ways raised fundamental issues,
but I wish to make it clear that while sup-
porting the resolution, it does involve us in
deeper issues. (Interruption).

SHRI NAMBIAR : A person who has
crossed has not got the right to speak !

SHRI BEDABRATA BARUA : A person
who has not crossed the floor is now speak-
ing. Now, Sir, it is a question of dissent
also. It is not only a question of defection.
One can dissent and it is due to dissension
in world history that tides have turmed.
Mr. Churchil dissented with the leadership
of the Conservative Party and it was a grave
dissent.

AN HON. MEMBER : Mc-Donald

SHRI BEDABRATA BARUA : Not
only McDonald. One can go from one end
to the other. I cannot take the time of the
House, but a lot of time of the House was
taken by those on the other side. Ifitis a
question of equality, then I need to be given
a comparable time, compared to the time
that was given to the other speakers on the
other side of the House. The Law Minister
on this side has also said that the Govern-
met is supporting it.

Now, the question of dissent is completely
different from the question of defection or
crossing the floor, because crossing the floor
has been immoral, and when one crosses
the floor the immediate necessity is to re-
sign. That is the constitutional practice,
and one does resign when one considers the
issue fundamental. But here, the difficulties
are there. One does not resign because the
issues were varied. The whole country got
divided on grounds of religion, language and
other regional issues. The people themselv-
es became grave dissenters. A multitude
of dissenters crosses the streets -of India,
That is the reason that is making dissension

5828
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or even defections fashionable. I cannot
agree with Shri Madhu Limaye, with all the
accusations that he makes—defection from
the Congress party is more honourable or
less dishonourable than defections from the
Opposition. I am happy today he is more
sober, after this party has suffered from
defections, than some time ago. At that
time he was full of glee and very pleased at
the defections. He told me, the pattern
of Indian politics is changing; the whole
thing would require re-definition and so
on. He expected things would go
from bad to worse and the opposition would
fatten at the cost of the Congress Party.
Now all that has completely changed be-
cause of defections in his party.

Sir, I ask, where is the floor to cross?
That is why the resolution needs to be dis-
cussed in greater detail and in a committee.
There are Congress Governments and there
are non-Congress Governments also. The
direction of the Indian constitutional develop-
ment is there will be a two party system. . ..

SHRI NAMBIAR : Defection is o
thing, but purchasing is another thing.

SHRI BEDABRATA BARUA . When
10,000 people will be there to greet a mar
who defects, I think that is enough price
paid. When a man is greeted by 10,000
people along with an honourable office,
it is no longer purchase; it becomes honour-
able ! What is the price and in what terms?
In terms of money or honour or ideolagy or
in terms of what ? A time comes in the
history of man to stand up and say “I do
dissent” when some ideas are welling up
from inside. It happened with Socrates
and others; history alone will show who
‘was more correct,

All parties having middle-class intelligent-
sia, the intelligentsia get knocked out and
lesser intelligentsia take their place. In
that way, all parties tend to become a caucus.
A man begins to revolt and that revolt ac-
quires the nature of a dissent, because one
goes against the fundamentals of a party.
Even then, one cannot justify defection.
But is it his duty to remainsilent in'the party
when he finds something which goes against
the fundamentals of his party ? Suppose
the party belives in a ‘classless society
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and you are playing up castes. If he has
been there for 20 years, say, in that patty,
he has a duty every moment to give up all
temptations, to stand up and say “I .stand
by the principles of the party”. If dissent
is sufficiently strong in the party, there
would be no necessity to go and express
his dissent outside.

Since this is a matter which affects all
parties, it has to go to a committee to be dis-
cussed there. But this matter cannot be
settled by legislation. I had discussed it
with the mover and 1 wanted to propose an
amendment, but for certain reasons, I could
not doit. The resolution says,

“The House is of opinion that a high
level committee consisting of representa-
tives of political parties . . .”

1 wanted to substitute it by saying,

“‘a committee consisting of representa-
tives of afl sections of the House . . .”

Then it goes on to say :

“and constitutional experts be set up
immediately by Governments to consider
the problem of legislators changing
+heir allegiance from one party to
another . . .”

1 wanted to substitute it by simply saying
“changing their allegiance”. Otherwise, this
resolution may lead to fragmentation of
parties. Suppose there are 24 MLAs and
they divide into two parties, Who defects
from whom ? It would become difficult.
Then the resolution goes on to say :

“and their frequent crossing of the floor
in all aspects and recommends to the
Government the volving of a special
machinery and taking of effective measures
by suitable legislation . . .”

Here 1 would like to say “by establishing
acceptable conventions and if necessary by
enacting suitable legislation”. The terms of
reference may be that it should not only go
into the question of suitable legislation.
Legislation cannot be always in place. It
may not be always possible to legislate in
matters because it may become, as I told
this House when the discussion started, that
it may lead to a legialator, who is a represen-
tative of the people, becoming a prisoner of
the party whip. That is not somefhing
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which democracy desires. It is a question
that ultimately there must be certain safe-
guards and that is why it cannot be under
the Constitution. As Shri Limaye said,
only parties are to be voted, but the question
is that parties consist of individuals. So it
would be more appropridte to have certain
conventions and those conventions should
guide the functioning of democracy, should
have the acceptability and also should have
certain enforceability into which matters
only a high level committee can go into.
With these words, Sir, I support the resolu-
tion.

SHRI SRINIBAS MISRA (Cuttack) :
Mr. Deputy-Speaker, Sir, while supporting
the resolution brought forward by Shri
Venkatasubbaiah in its principle and in its
wording, I will only request hon. Members
of this House to look at this matter from the
point of view not of any party interests, not
of influencing the constituencies, but from
the greater good of the country. That alone
is necessary for considering such a matter.

This problem has been developing with us
from the very inception of the Constitution
and democracy. In the 1951-52 elections,
three States—Madras, Orissa and PEPSU—
found that the Congress did not have the
requisite number to form ministries. All
the same the Congress Party came to power
somehow or other. The means are well
known. I do not want to blame any party.
But it becomes necessary to bring these
facts because a bigger python was so far
gobbling up smaller ones, but now one of
the smaller snakes, as is usual in nature, is
trying to gobble up a python. Both must be
considered in a sober way. The process
repeats itself. Therefore, it is necessary
that both the Opposition and the Govern-
ment should be sober while discussing this
matter, It is not by mere alchemy that these
Congress minorities in three States after the
1951-52 elections, in Kerala and Orissa after
1957-58 and in Madhya Pradesh and
Rajasthan after 1962 were turned into
majorities and the Congress Party still came
to power. How ? What process was used
by them ? What was their modus operandi?
1 do not want to say what others are saying.
The general knowledge is that persons were
somehow purchased. As Shri Limaye just
now referred, even politicians of a very high
order did not find any fault with this cross-
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ing of the floor. Ax that tine the position
was different, the python was very big and
therefore the pinch was not felt by the
python. Now the situation has changed.
The democratic federal stricture has really
come to decided. Therefore, everybody is
feeling like this. That is why I welcome
Shri Venkatasubbaiah coming with such a
resolution.

In this election what has happened. In
three States although the Congress was re-
turned in a majority, non-Congress govern-
ments are functioning and in one State where
the Congress was returned in a majority the
Congress government is functioning—I am
referring to Rajasthan. The position has
become such, this practice has been so great
in magnitude and extent, that we know now
that it is nothing but some corrupt motive
that has made these people to cross the
floors. It is well-known, as stated in this
House by the Home Minister, that sometimes
four times or six times the same member is
crossing the floor, from this side to that
side. Virtually, they are political acrobats,
who do not stop by only going from one
side to the other. They go, come back
and again go, sometimes blundering into
their own side also by crossing the floor.
What is the motive of this ? It is very clear.
They want office. It is for the lure of office
that they go from this side to that.

One more example comes from Bihar.
While going from this side to that side,
somebody feels that he can somehow lead a
group and go out and that, in that case, he
can become the Chief Minister. That has
been the sole motive of these people for
crossing the floor. Whatelse canitbe ? It
is nothing but corruption. If they are not
taking money, it is power which they are
after. It needs to be checked. This needs
sobriety of thinking in the whole country.

Here 1 come to the question of the rela-
tionship of the person who is elected with
the electors. There is an implicit contract
between the voters, the citizens of this coun-
try, and the person who is elected. Ido not
agree with the hon. Member who was say-
ing that we can change sides. No, we can-
not. One can develop, one can change his
views; that is welcome. You can change
your views, stand for election again with
your new changed views and them get
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clected; that is welcome. But, after having
been elected for some principles on a parti-
cular party ticket, to change your views
overnight without getting re-elected is a
crime. Because, therein comes your rela-
tionship with your voters. The voters are
not your slaves. You have no right to get
elected on some views or principles and then
change your principles after election. You
cannot do that. The relationship between
the voters and the member who is elected
is that of a contract as between a client and
his lawyer. You have to look after their
interests, because you have promised to do
so at the time of the elections.

Shri Madhu Limaye was just now advocat-
ing that one can change his views because it
is the personality of the person that has
given him votes. How do you know that
it is your personality and not the principles
for which you stand and which you ment-
tioned in your election manifesto are respon-
sible for your success in the election ?
‘What percentage of the votes do you ascribe
to the personality and what percentage
to your principles or election manifesto ? It
cannot be divided that way. Once you go
to the people and say “I am so and so; I
will do such and such thing” the people rely
on you and elect you. Once you are elect-
cd, you are their representative and not
their matser. You cannot overnight change
your principles for your interest or for the
sake of a party; in fact, you cannot cross the
floor for the sake of anybody, without get-
ting re-clected. Therefore, just as a lawyer
cannot go against the interests of his client,
similarly, once a member is elected because
he stands for certain principles, he cannot
change his colour, the colour under which he
won the election, unless he stands for re-
election. It is immoral and it is a crime for
a member to change his principles without
standing for election again. He cannot
change his principles unless he gets the sanc-
tion of the electorate by standing for elec-
tion again; otherwise, he cease to be their
representative.

Of course, Congress, is now trying to
come round to the view that crossing the
floor is not good. 1 do not agree with the
view that because they have done something
wrong in the past, even if they suggest some-
thing good, it should be thrown out. If
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there is something good in their suggestion,
it must be accepted.

Once we admit that we believe in demo-
craCy we cannot say that we have been
elected because of our personality. Once
you believe in democracy and adult suffrage,
you must give credit to the intelligence
of the voters. They have got intelligence
and they bave voted you for your principles,
and not for your personality.

17 Hrs.

SHRI K. RAMANI (Coimbatore) :
Mr. Deputy-Speaker Sir, this Resolution is
an important Resolution. It is more impor-
tant because it has been brought forward by
an hon. Member belonging to the ruling
party, the Congress. I have got a doubt
and, therefore, I want to put him a ques-
tion; I think, the hon. Member will explain
it afterwards. Is the Congress prepared
actually to carry out the spirit of this
Resolution ? Persons who cross the floor
and overnight change their party affiliation
must forfeit their right to represent the
people. Is the Congress Party prepared to
accept and implement such a thing ? I
doubt very much if they will do that.

Our party did not accept this floor-
crossing. The people must have the right
to recall. That is what we have incorporat-
ed in our programme. If a person, who got
elected by the people, changed his colour,
betrayed the pcople and crossed over as he
pleased, then that must be the line taken.
Whatis the Congress Party goingto do about
that ?

I will squarely place the blame on the
Congress Party for what all things are hap-
pening in this country. Some other hon.
Members have explained it. In my State,
Madras, what happened in 1952 ? Out of
384 MLAs, only 152 were there with the
Congress but no less a person than Shri
C. Rajagopalachari was nominated by the
Governor and he was allowed to become the
Chief Minister. Then he worked out a
formula and actually made another party
which opposed the Congress, to defect and
won scme 12 MLAs from Toiler’s party
by giving them ministerships. Is it not
true ?

‘Who started this defection business from
1952 onwards ? In 1953 in the Travancore-
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Cochin State there was a party, called
Tamilnad Congress. It had nothing to do
with the Indian National Congress. It got
some eight seats or something and the
Congress Party was in a minority in the
Assembly. But they induced that party
members to defect by giving them minister-
ships and set up the Congress Party minis-
try. Is it not inducing defection ? It was
done by the Congress Party at that time.

Then, the hon. Member, Shri Madhu
Limaye, has said what happened in 1954 in
Andhra. Is it not a piece of history that
Shri Prakasam, a veteran Congress leader,
was actually induced to defect from the
Opposition ? He was in the Opposition at
that time. The Kisan Mazdoor Praja Party
was there in the majority and the Congress
Party was in the minority in Andhra. He
was induced to defect; he defected and he
became the Chief Minister. Then, who is
the culprit ? I want to know that.

Now you are bringing forward this
Resolution. I welcome it; it is a good
Resolusion. But what has happened now
—the latest thing of Dr. P. C. Ghosh ?
What has the Congress Party done in
Bengal ? Is it not having any connection
whatsoever with it ? I have no time other-
wise I could quote from what a leader of the
Congress Party, no less a person than the
Treasurer of the Congress Party, Shri Atulya
Ghosh, has stated in New Delhi two days
ago. He said that the Congress Party was
ready to join the coalition and accept
ministership. That is coming.

All these things very clearly show that the
Congress Party is not prepared to allow any
other Opposition party to come to office
and exercise power. They actually want to
cling to power and in one way or another
topple any other Opposition party that comes
into power. By giving office and by corrupt-
ing members of other political parties they
have created a kind of political grasshoppers.
Some Congress Members tried to explain
that.

There are two fundamental questiors.
We should not mix those two. A person,
who is in a party having a reactionary ideo-
logy and programme, may give it up to
accept another progressive ideology and
programme and join another party. We
cannot call it the same thing as we call floor
crossing for office, power, ministership,
money and all these things.

N
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Therefore, let the hon. Member explain to
us how the Congress is going to finish this
thing.

The other day, the hon. Home Minister
also stoted that he is prepared to sit with the
Opposition parties and discuss it and have
some conventions or, if necessary, have some
kind of a legislation. I want to put one
question to the hon. Home Minister. The
Home Minister, did not find any difficulty
in bringing forward a Bill like Unlawful
Activities (Prevention) Bill. Whenever
they want, they are prepared to bring for-
ward any draconian law without consulting
any other political party whatsoever. Is it
very difficult for the Congress Party to bring
in a legislation here to amend the Represen-
tation of the Peoples Act and give the right
to the people for recall ? If there is the right
to recall, then the Congress Party will see
that it cannot exist in office and that it will
have to go out. That is why the Congress
Party is thinking of this kind of tactic.
That is the doubt which should be cleared
up by the hon. Minister and the hon. member
who moved the resolution.

SHRI DATTATRAYA KUNTE
(Kolaba) : Mr. Deputy-Speaker, Sir, I wel-
come the Resolution moved by one of the
important Members of the Congress Party
and I am really happy that, after all, his
Party has supported the Resolution. But I
really do not know whether they mean busi-

-ness or not when we look to the history of

this organisation to which I belonged—these
were the days when I was in the organisa-
tion. A reference was made to what hap-
pened in 1952 in Madras. Shri Rajgopala-
chari who was a Minister in Delhi goes
down to Madras to topple the Ministry
which had been formed by the Andhrake-
sari, Shri T. Prakasam with the help of a
sort of a communal party, making Shri
Manaickavelu a Minister. These are the
facts. That is what happened in 1952.

SHRI P. VENKATASUBBAIAH : He
did not form the Ministry.

SHRI DATTATRAYA KUNTE : Any-
way, he had a majority. 1 wish Shri Venka-
tasubbaiah had not butted in. Shri Raj-
gopalachari thought Shri Manaickvelu was

“nearer- to him than Shrl T. Prakasam.;

That is what happened. When people are
talking of principles, the man of the status
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{Shri Dattatraya Kantt)
of Shri Rajgophlechati should think ‘of
Shri Manaickvalu being nearer to him then
Shri T. Prakasam only because Shri T.
Prakasam was not in his party. That was
a very unfortumate thing.

The same thing happened when Maha-
rashtra was fermed. Here is our Home
Minister. He was at Bhatgarh where cer-
tain .principles were laid down that floor-
cressing shouM not be emcouraged and he
said, “I‘have formed a new State and, there-
fore, I will not be able to do that.” It was
really unfortunate. When a new State is
formed, the Government which wants to
run that State does not want to run it on
party lines. This has really originated in
1946-47 when Gandhiji asked the then Con-
gress, because it was a sort of anti-imperialist
fromt, to form political party or parties.
But for the reasons best known to them—late
Sardar Vallabhbhai Patel and late Pandit
Nehru did not see eye to eye on many major
eeconomic and social ‘questions—they did it
and formed a botch-potch party. That is
the present position. The Resolution talks
of the party. Is the present Congress a
party as such or is it 8 movement as late
‘Pandit Nehru always called it ? Let it first
come a party. If it becomes a party, then
it will be able to answer the question pro-
perly. Even today, it is not a party,
Otherwise, in 1967, they should mot have
tried to have antics in Gujarat and Rajasthan
and allowed some members of the Opposi-
tion to come their house. They have ab-
sorbed some members of the Opposition.
Let them explain the method and the manner
in which those members were absorbed.
If the Congress is really seriousabout it,
whether all the other parties agree or not,
before that Committee sits, the Congress
Party should prove that by asking all those
members who have joined the Congress after
1967 elections to leave the Congress and to
carry on their Government with the help of
their own members and if they are not able
to carry on the Government, they should
resign. Take, for instance, West Bengal.
What sort of Government is there ? No
doubt, Dr. P. C. Ghosh was an old follower
of Mahatma Gandhi, but he was elected on
an independent ticket, With whose heip
he is there now ? Mr. Harendra Majumdar
and others were elected on the Bangla Con-
fress tickets, What is the position in Pun-
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jab ? This is not the case today; in the past
biso, whenever the Sant Group was there or
Akali Group was there, Break those Groups
and bring them nearer to Congress. I
femember, late S. S. More, who in okd times
said, “Who is India's Mao”—that was the
way he started talking—was humbled to
‘become a member of the Congress and he
dwiridled into oblivion. Therefore, the
attempts which the Congress Party. . ..

MR. DEPUTY-SPEAKER
conclude now.

: He may

SHRI NATH PAI : ks it a disapproval
of what he said about Mr. More because
you were a very close friend of Mr. More.

MR. DEPUTY-SPEAKER : I just want-
ed him to conclude. That is all.

SHRI DATTATRAYA KUNTE : There-
fore, the attempts which the Congress Party
are making are not fair. It is really for
the Congress Party, if it claims to be the
largest Party and with a long tradition, to
lay down proper traditions. First of all,
they should change the page of their own
history by asking all those defectorswhom
they had won over—by what method, T do™
not want to go into—to leave, by refusing
to support them, whether in Punjab or in
West Bengal. Let there be the Governor’s
rule or the President’s rule in West Bengal,
1 am not interested. When we want to lay
down a principle, let the Congress Party,
first of all, clean its own house and then talk
of a Committee. .. .(Inferruptions) In this
‘country, if men like Rajaji does it, men like
the Home Minister, who is supposed to be &
great man in Mabarashtra, does it, what
happens ? So, first of all, the Congress Party
ought to put its house in order. Whether
this Reselution is passed or a Committee is
appointed or not, if the Congress puts its
house in order, it will set an example for the
other people to follow.

st ferg Ao (awf) o ST
#Rey, £ 95 § 46 F faa et g
F A ot 7F N § TT GEAX FIG 6
el 3 & T AR F9 & R
IEN A AW AT, TARHS FETE
w4 faar
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Napoleon was the greatest fighter of the
world, Napoleon was the greatest Com-
mander of the world.

37 Afage & foam §:

“Those who will obey can give orders
and those who will not obey cannot give
orders.”

ag S X A Y wie fear @
I fat g Ty faey 0y A A
quA T FA |

Y TANITATEE FiAT BT FI M,
F2 T FHT B FX W, = Fo THo
| FHE B # 07 | ) 7y famw
| FH A3 TE &, I ofre o K g
ﬂommﬁ,ﬂgﬂomﬂ‘ﬁ
o THo Yo & T FWY THo THo Yo
T T A FEg Fr AT A T W
AT T F A T d@w oy frerar §
FAfF g S FAG IR & & X W
R AR 9 & /fFT We are run-
ning the Government with a
majority of 50 votes. EWTY TEWHE
oEH g AR AW ¥ wEw e
TR 1§ WY goorw ¥ fewde
g 7 ¥ w91 9EfE agt W
Ui FY TEEAe ger 4@y &Y
ST A&F 3T ¥ qaE ArQ, FIAET
Q@ 997 N9 A T8 § 9 4N waw
drar afeT ag AT wew fawsw ar
feags 9@ AT § am AN
q@ FHg TE ST I Fag
FRT @ T A2 A & I AT wEm
AR G fafrex &Y &iF +=¥m- -
(srrew) g aew, eE e
gfva | @ agar fed ) ¥R
e IR & Hio Yo TT ¥ T :

“‘We are not in & hurry to topple down the
Gowernment.”

%t giefrae gm e aee v g
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e worw % ¢, § 9 ofc ok
SVET FXET § | I O feda T
g1 SR AT g9 @ A g, W
TErIE A §, g qEd W A, T
W IATRY & HHW AT BT AL
IR JgAT TR | IO TIW FAG
TG ITNATE | T 42 F AR
Y oY T & R gz afea w7, A%
AT FT q@t W g (|-
LR RELEaE cELE R (K
FO GFT 1 & Fur fnl) @ &
wTEat ¥ g fF ag W FEIE™
FT 98 919 I T4 ¢
‘R AT @I T

7g ¥ v T & T I g AE 7w
FTY FTT AR a9 WY AT AAT A
T BT FH A FT q€ WY A= A 7

% AT e < 20 a9 § 31 FEA
FIF TR FHFAF !

Y farey Arerw ;- Ry T

@mm:”ﬁﬂ%ﬂ"ﬁ
FqTfeaTHedr ¥

St fire ATCEW ;. IUTAR WEED
T FT WAt & S et AT T
& F 9T wgan § Tefew § e
T AT § 1 A T AT AR F
fr St ft FrergeaaT seaTa A § 97
wd fam # uF wew § AR S #
AT et Y @ TS M W AR
# 7 T AR FEEATTE & g
T SFEW T & e !

wwerd g g AT W A
qat et e, g o o fawm @
o< 6 T F g g # &
&7 | T e afee M A @
AT #Y A gwAT § AWifE q T
uferie § e ag o g ofelte &
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[=ft forr T
S 7 ¥ 7T FX I§ IR WY § T
JURW FH AT FY AR AR E |

# ot Frergear W AR §
A 77 wwTe A § FWifs fedm o
%mﬁ@gml\ﬁo@o*ﬁo
T AN F I e fafrex F
I F a1 1@ ¥ F o AT §
fr qu i I I Ford ? wmaAgal
W T A # 3) g fafre g
A ¢ fFH B Dam, Tm, g, W
T TEAATH FIF WA A1F | 07 ¥
o gF SRw fand

9T ST TR 1

W & @ ag &, gw @
N W A, W
STt & 39 § | A Fwergear ag
Y yETE 917 § 98 O ) fw F w7
2 A Bwrafaa # Saifas srawar &
A AT FEW @A | F wEE
el ¥ dR Qw fafreT ggw @
o A ¥ Fg Ivear § 6 2w FY anr-
T AT FIYH gra} 7 § 3 TR A9 Y
fr a3 oF T QU T AW A T
T TG FIEHE § HTFH qoY & Al
& foro o g cofag w3 i o
o faOeY Zo ATl &7 AR ¥ g9 9
AL A HY I § e F I
Fg STEa g i ag wee el 3 A
frfefasn +@ # s B 1 Il
ot g7 & 5 ag S o | gag w79
WA R AT FT A TR AT AL
T2 | 7 o ATqUTE ATEw ¥ FgAT ATgAT
g f5 ag 3 dfea & frawht & s ¥
T & 9 I A9 € 9 g9 W@ T
oy fr sy F fen o gwe w®a
frar 3 ? 9w faa o= @ fafrex
|TEE 9 T gHET FFAT dfe SAwT AR
F3% TET GT | LIV FE KT § IJTHY
e g1

Legislators
(Res.)

SfF w7 @ wafee & s afew
7 %gd §T ¥ WNGUA T qwd FTan
g 9 smm w7 g fF @w fafrew
qIRE TF qqT FIAAT W F1 A )
& srda Y A7 B qoEE sG@
fora® Anil 7 areaT Swaifas sons §
T T ¢ A T FY T AT AR
TR § A9 e 1 3T weRl &
19§ ¥H YEE 7RG @ g |

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Deputy-
Speaker, Sir, it was quite an interesting
and instructive debate, and in the course of
the debate. ...

=t e ey (IRERT) - TE-
welY wgeg oY At o @ § sk it uw
3T § fedaw g T | TWo TH AT
g 3u< &1 W

MR. DEPUTY-SPEAKER : Please, let
us be serious.

SHRI Y. B. CHAVAN : This question
of defection has been discussed on the floor
of this House on more than one occasion.
Sir, 1 think, it is necessary to try to under-
stand the precise meaning of ‘defections’ in
the sense in which it is used now. ‘Dissent’,
as was explained by my hon’ble friend, Shri
Barua, is quite different from the ‘defection *
that we understand here. A person may,
because of his deep convictions decide to
Jeave one political party and join another.
1 think that that will have to be a part of a
general pattern of political life. That can-
not be even legally excluded because that
will certainly impose a restriction on the
fundamental right of changing one’s own
views.

SHRI NAMBIAR : Let him resign from
the legislature.

SHRI Y. B. CHAVAN : Suppose to-
morrow a political worker who is not a
communist decides to become a commun ist
tomorrow, OF Suppose a communist after
mature thinking decides not to give his sup-
port to the communist party. This sort of
thinking or this sort of change of views will
have to be a part of a general political life.
There cannot be any difficulty about it

5842



5843 Floor-Crossing by

For, many of the political workers here, as
T said last time, happened to be Cong-
ressmen in the beginning.

17.21 Hrs.
[MR. SPEAKER in the Chair]

There is nothing wrong if they decide to go
and form other political parties. There is
nothing wrong about it. But the word
‘defection’ that we understand in the present
context is with reference to people who fight
elections with the support and on the plat-
form of one political party for whose cause
they plead and get elected, but later decide to
leave that party and join some other politi-
cal party with thereby disrupting the normal
working of the political institutions like the
government, the legislatures etc. That
creates a sort of a solid obstruction in the
working of the democratic institutions as
such. This really speaking, is the problem
that we are discussing.

Some hon. Members mentioned what
happened in Madras. Possibly, you, Sir,
know more about it than I do. There was
also some reference to what happened in
1960 in Maharashtra when I was the Chief
Minister there. Some Members did make a
reference to that, and, therefore, I am just
explaining that position.

My hon. friend Shri Dattatraya Kunte
made a reference to a discussion that all
political parties had held at Bhatkar. There,
I bad made it very plain to them. It was
not done somewhere in a quiet corner with-
out the knowledge of anybody or in a hush-
hush manner. I put it as a proposition be-
fore them that when a new State after a
mass movement had been formed there was
a churning of the minds of the people and it
was necessary, therefore, that the people
must be given some right to readjust their
political loyalties again. That proposition
was not merely made by me but it was accept-
ed by all of them. It was accepted by all
political parties, that this certainly was the
position in the State and people should be
allowed to join the political parties which

sf vy fomd (FR) 7, 7, § a5
T AFATE |

SHRI Y. B. CHAVAN : It is not a ques-
tion of his accepting it.
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it wy fawd : orgw a1y 4g A fiF e
a1 & forg Jarc A 7 1 oo amd
FAY FT AT & forg §AT G, W AT
LR

SHRI Y. B. CHAVAN : It is a matter of
fact.

=t g fomd : ag &7 d2T 9 Ford
g

SHRI Y. B, CHAVAN : I know it. Un-
necessarily, my hon. friend is going into
facts which are not relevant to the prsent
situation. We have seen now that because
of these defections governments have fallen
and it appears that they will continue to fall.
If some people make a doctrine that only
those people who defect from the Congress
are good people while those who decide to
defect back to the Congress are bad people,
that will be a sort of one-way traffic, and it
shall not be allowed. I must say that I
cannot commit my political party to a posi-
tion where only defectors from the Congr
Party would be allowed while others who
want to go back to the Congress Party
should not be allowed; I am not going to be
a party to that. We are in a political game,
after all; let us understand it. I do not
want to be very goody-goody about this
matter. We are all in a political game.
Those who are in politics are in that game.
Some people say ‘Well, it is a matter of
power’. Politics is not something which is
completely devoid of power. Naturally,
every party feels that power is something
which they should hold with a view to imple-
ment their programme. It is not only for
personal aggrandisement or personal inte-
rest. So, I cannot be a party to this that
only the Congress will clean its house and
others should continue to keep their unclean
houses as they are. I was told by one Mem-
ber that the Congress should clean its house.
Certainly, we are prepared to clean our
house, whether my hon. friends want it or
not, and we shall certainly clean it when we
decide to clean it. As far as I can see it is
clean already. Many people have made it
clean by defecting from it.

ﬁWo@am@'ﬂ):m{aﬁ
Ft g AfNd | TAT TR T A
sfgF ) § FF TR ATEF | ATFE
A F{R
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W g TE W™ g 6
W T S W WA T W |
T AT 9T T FT W] 09w a8
WA TEHNFaw 4 21

it vy formd : oo oA A, sw ol
B WY A, g i w7

SHRI Y. B. CHAVAN : Instead
of WY WM, W T tis
much better that all of us do it simult-
aneously. That is, really speaking, the pro-
position in the Resolution. Thezre is no doubt
that the dissensions that are taking place
now are threatening to disrupt our preseat
democratic way of life, bacause they are
bringing about uncertainty in the minds of
people at large; they are introducing an
element of instability in the administration.
If this is not arrested, a time would come
when our entire people would be completely
disillusioned about the democratic way of
life itself. That is the danger, because it is
not merely betraying of one political party;
it is ultimately betraying the people whom
the member of the political party concerned
approached.

Therefore, the time has come for a joint
discussion. If hon. Members are prepared
to sit with me, as I said last time, I am
prepared to take the initiative. I think this
is the proposal contained in the Resolution.
So, when I saw it I thought I should accept
it and create a forum where these questions
can be very thoroughly examined and
considered.

Reference was made to what Rajaji did.
Later on Rajaji became the leader of another
very important political party. What is
the use of going and blaming Rajaji or any-
body else?

Shri Ram Sewak Yadav :
you.

oit g ford : 9@ 79 A @ )

SHRI Y. B. CHAVAN : What Rajaji
did when he was a Congressman was not
good and what Rajaji does when he is not
now is good—if that is the standard, I am

not prepared to accept it.
ot qeo Qo Wit : g fird ag T
31 fiF SToE qC& J AR T AR e

Nearer to
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fir g S #< @ @ 1 e o TR
U

) SHRI'Y. B. CHAVAN : I do say that this
is being resorted to by all political parties.
I am not talking of any one political party
as  being responsible for it. 20 years
before something happened in political life
and Congressmen did it. But what was
the position in political life 20 years ago?
It was all Congress.

st gwEmRR Rl . Afasdas
Lar |

st go Fo amfym (IA) :
G YT F A S FATE |

SHRI Y. B. CHAVAN : Shri P. V.
Shastri says it was mainly Congress. What

can be done about it? That is not some-
thing that can be resented.

Nt fw wa () : woEE &
TF AT §1F =t To Fo foreg W
St ff dwre FHE F foFe 0T 9T W
o3 4 oY WY IR fa 9w 3o
dro &o €Iy W fafeey # fafmex
TR |

SHRI Y. B. CHAVAN : That is exactly
what I am saying. As long as there is no
understanding amongst all political parties,
if you expect only the Congress Party to
do something about it, it is difficult to agree.
1 have made that position very clear. If
you expect that you will go on doing it
and Congressmen will remain watching as
helpless spectators, that is not being real-
istic.

ot ofg T ;oW s @ &

SHRI Y. B. CHAVAN : 20 years ago, it
was all Congressmen, That was our poli-
tical life. Now there is diversity of politi-
cal parties. Now that other political parties
are also there, there is no use of saying
that they are helpless. As they have also
governments in many States run by them,
it is much better that all of us sit together
in some forum, consider all these things
and decide what we do in the future.

SHRI S. M. BANERJEE : Why do you
support a defector now? You seem to be
straight forward.
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SHRI RAM SEWAK YADAV : You
are not.

SHRI S. M. BANERJEE : The UF
Opposition Government in West Bengal is
not there now. Why do you support a
person who is not a Congressman at all.
You are supporting a man who has defected
from the Opposition. That is the charge
against you.

SHRI S. M. JOSHI : He says it is in the
political game.

SHRI S. M. BANERJEE : However
respectable he may be, he has only 17 mem-
bers with him.

SHRI Y. B. CHAVAN : I have said it
very clearly. Shri Limaye’s thesis is, ‘let
us cut the Congress to proper size'. I do
not know what that size is.

ot 7y fowd : owfawa @
Sl

SHRI Y. B. CHAVAN : If that is your

intention, you cannot expect me not to

cut the size of your party to proper
size.

He said 1 seem to be straight forward.
I am always straightforward.

SHRI S. M. BANERJEE : Your amend-
meat is accepted.

SHRI Y. B. CHAVAN : So, the question
is, if we talk of defection which is threaten-
ing to be an institution, which, really speak-
ing, in its own turn, is threatening to disrupt
the democratic way of life in the country,
is it not time for all the political parties
to sit in some forum and discuss and evolve
agreed some solution?

DR. KARNI SINGH (Bikaner) : It is
a good idea.

SHRI Y. B. CHAVAN : Therefore, 1
entirely welcome this motion, but I would
also make a request to the mover, that
he may accept the amendment of Shri
Bedabrata Barua, because it suggests that
we may also think of some other conven-
tions, and if necessary, legislate in the
matter. It is a good thing, because it is no
use merely thinking in terms of legislation
straightaway. If all the political parties
think that this can be done by some other
methods also, I think there is nothing wrong,
about it.
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So, I welcome his resolutien, but if he
accepts the amendment of Shri Barua, I
will be happy.

it Ay fmd {7 e AT A,
g SqRT T )

st @o Wlo FANT : HANTT
wigHe wT SR, fewraET Twed |

DR. KARNI SINGH : On a point of
clarification, I wish to know if the hon.
Minister, in view of what he said that we
should sit round the table, proposes to
reopen the case of Rajasthan, because ail
the defections started there, and hold
mid-term elections in Rajasthan?

SHRI Y. B. CHAVAN : Who am I to
reopen the case of Rajasthan, U.P. or
Madhya Pradesh?

SHRI P. VENKATASUBBAIAH
(Nandyal) : I thank the hon. members and
the hon. Miaister who participated in the
debate on this resolution. I also carefully
listened to their various suggestions, includ-
ing their allegations against the Congress
Party. I do not want to go into all those
things. As the hon. Minister has pointed
out, that was a stage when certain things
happened in the State of Madras or in
newly formed Andhra.

One thing I want to make clear. When
we think of defections, as the hon. Minister
has pointed out, it referes to defections
concerning legislators who have been elected
on a particular party and symbol, and who
then change their loyalty and allegiance,
causing instability and also undermining the
parliamentary democratic system.

I would also point out to the hon. House
that if a member, to whichever party he
belongs, has got anything against the policy
or the programme pursued by his party,
he has got every right to put forward his
views on that matter in the party meetings
or at the organisational level. A political
party does not consist only of legislators.
Political parties, as they have come into
being in our country, also consist of the
organisational setup, and the local people,
workers etc. who work for the spread of
the ideology of the particular party. So,
party consists not oaly of the legislative
wing, but also the organisational wing where
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[Shri P. Venkatasubbaiah]-
all these people sit together, and select a
particular candidate to contest from a
particular constituency. It is happening
not only in India, but also in other demo-
cratic countries like UK. and USA.

1 do not mention about the Conservative
Party, but the Labour Party of UK. has
come out of a movement where they have
got the legislative as well as the organisa-
tional wing.

So, if a member differs, he has got every
right, though in a minority, to convert the
majority to his opinion in the organisa-
tional set-up and in the party meetings
as is being done by other political parties.

When 1 mention defection, defection
means it is confined to a particular verdict
that is being violated by a particular Mem-
ber when he gets a clear verdict from
the electorate. I do agree that at the time
of the elections, as Mr. Madhu Limaye
pointed out, the electorate exercises its
discretion not purely on a political basis
or on a symbol but on certain likes and
dislikes, but that will not happen more
frequently. For example, I do not like to
mention it—it happens in the case of
several other Members in Parliament as
well as in the Assemblies. In my own case
also, as you know, in my parliamentary
constituency, four out of seven Assembly
Congress candidates had been defeated, but
yet I could get elected with a huge majority
of 1,70,000 votes. But here, these things
happen very rarely. But if we go by a party
mandate or by an election manifesto, by
the symbol, we should not make a mockery
of the intelligence of the electorate as our
respected Acharya Kripalani wanted to. He
said-] must also, as secretary of the Congress
Party should explain it—that Congressmen
are sending their widows and children;
whether they are widows or children, they
have to go to the clectorate and get their
verdict. So, if Acharya Kripalani mentions
that, he is not respecting the sentiments
of the electorate also; he is not respecting
the democratic set-up in our country.

Several hon. Members had made certain
suggestions. Mr. Madhu Limaye especially
spoke about the undesirability of mention-
ing a suitable legislation. There is a great
force in his argument. The main purposc of
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my bringing this resolution before the House

-is, it is not as though it should be accept-

ed by a majority of Members through a
vote here. It should have all-round. un-
animuous support of every Members of
this hon. House, and then only it will
have its force and then only we will be
able to do something in arresting this menace
in parliamentary democracy.

As the Home Minister has rightly pointed
out, as the biggest political party in this
country, I also feel that it is the duty of
the Congress and the Congress party that
we initiate this procedure so that we can
cleanse the unhealthy trends that are
creeping in in our democratic institu-
tions.

SHRI NAMBIAR : What did they do
in West Bengal? It is a political doing.

SHRI P. VENKATASUBBAIAH : Mr.
Nambiar, when he mentions about Bengal,
is twisting the whole situation there. I do
not want to go into all those questions.
(Interruption)

SHRI J. B. KRIPALANI (Guna) : We
are all sailing in the same boat.

SHRI P. VENKATASUBBAIAH : I
agree with Acharyaji when he says that
we are all sailing in the same boat. There
should be a certain moral standard set-up.
It is not as though morality is the mono-
poly of the Opposition parties, nor is it
the monopoly of the Congress party alone.
A sort of moral or political degradation has
set up in our political life, How best to
arrest it and cleanse all these undersirable
elements is the problem not only before
the Congress party but also bsfore every
other political party. We should transcend
the political barriers, and should not
rigidly think of scoring a point over the
others or try to cut Congress to size or the
Congress trying to cut other parties to size.
These are all matters which should be
subordinated to our feelings for coming
to a reasonable agreement to see that
parliamentary democracy survives in this
country; not only survives but survives
effectively.

That should be our motto. In this light
I have brought this resolution, and I once
again thank hon. Mcmbers for having
offered their useful suggestions. I agree
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with the hon. Home Minister’s suggestion
to accept the amendment moved by Shri
Bedabrata Barua.

In that amendment he has said that
if the committee feels that suitable legisla-
tion is necessary, then it may be considered.
I have no objection to accept this amend-
meat.

MR. SPEAKER: Before the amendment,
there are two other amendments one by
Mr. Yashpal Singh and another by Mr.
Limaye. I will now put Mr. Yashpal Singh’s
amendment No. 1 to the House.

Amendment No. | was put and negatived.

MR. SPEAKER : Now, Mr. Limaye’s
amendment.

=it 7y fored : & 710 ¥ oF T
HTAT ARAT § | H T R FR
g B, & TS Y T ;T FI—
g I F&T 1 qar afad, oy &
ol § fF 9 99 oA A

U% ARl 848 : 98 O A
qar g

st Wy fowd A, qam A}
wiifad =g § f 91 5/

MR. SPEAKER : I will read Mr. Limaye’s
amendment. It says,

That in the resolution,—

Jor “recommends to the Government
the evolving of a special machinery and
the taking of effective measures by suitable
legislation to arrest this growing phane-

which is assuming alarming pro-
portions so that the country can function
on sound and healthy lines of parlia-
mentary democracy”.

Substitute *“make recommendations
in this regard.” (3)

Wt o Wlo I : WeAW APRA,
W ooF I e 1 W W
S Y& F A 9T 97, 9 a9
o wfeTr< &Y IuTsw 4 | I WY
o8 wiEgTE weee g af ff
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X 37 T 91 6F W WRIEA &
fom 0% ¥ o7 fear mn &, dvergaAr
gea 7 frw a@ ¥ W@, Q9w ¥
fr Sa¥ gur sfawm #1 $© Tl
F 99 Ger &Y | 99 a9 Sei Fa 4T
fiF ag Tt ST WY @Y L, T AFT-
L1 agd g% § Wlagd  F& @A,
AfFT IR IET A T R )
a9 g aer fF @ s\E A W
AT § A AAvEHE  HTH W1 I |
afad & e e ff g wf ot
wRIwmmfceasm &
7 a9 faad & o & s @, fst
& ¥ 7 ) 9 Seram wEea
Fg—3dfed gW vEw g7 fear
ar | AT owRae R & s AW
|0
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st 7y oo : T@ § srony e
aufa § | TS R A 9 TG @
t s fawfa s & O st
2 1 AT T I 1 FE ARy
§ o= e AT & Ifd FET T
€ | f5 oft %9 3w W AR s
e @ fewfer a9l

SHRI S. M. BANERIJEE : On a point of
order, Sir.

MR. SPEAKER : I agree with you;
there is no need for point of order.

SHRI DATTATRAYA KUNTE : Sir, [
want to make one submission. Reference
has been made more than once to Shri
Barua’s amendment. As far as' I am aware
it bhas not been formally brought to the
notice of the House during the time given
for moving amendments. The Mover of the
Resolution and mover of the amendment
cannot come to an agreement on this.

MR. SPEAKER : That is not denied by
them. I have myself said that due notice
has not been .given. That we will take
up when we come to that.

SHRI DATTATRAYA KUNTE : Even
if one Momber obj it be admit-
ted. It is not a -question ‘of agreement on
this.
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MR. SPEAKER : I technically you want
to object you have that right. There is
no denying that fact. I thought it was an
agreed amendment.

SHRI NAMBIAR : Sir, very often
resolutions loosely worded are coming and
without reference to the rules of procedure
these are admitted, and they are being
discussed. That way we are creating a lot
of precedents. Only yesterday I pointed out
one thing. Today this is another thing. Day
by day this is going on and what is going
to happen is that there will be no rules of
procedure and then nothing could be
done. I would, therefore, request them to
accept this amendment.

SHRI Y. B. CHAVAN : Sir, I have no
objection in accepting the amendment
moved by Shri Limaye.

MR. SPEAKER : On your recommenda-
tion, Shri Nambiar, they have accepted
Shri Madhu Limaye’s amendment. I
shall put it to the vote of the House.
The question is:

That in the resolution,—

Jfor “recommends to the Government
he evolving of a special machinery and
the taking of effective measures by suit-
able legislation to arrest this growing
phe; on which is ing alarming
proportions so that the country can
function on sound and healthy lines of
parliamentary democracy”.

substitute—

“make recommendations in this

regard”. (3)

The motion was adopted
MR. SPEAKER : I shall put the resolu-
tion as amended to the vote of the House.
The question is:

“This House is of opinion that a
high level Committee consisting of
representatives of political Parties and
constitutional experts be set up im-
mediately by Government to consider
the problem of Ilegislators changing
their allegiance from one party to an-
other and their frequent crossing of the
floor in all its aspects and make recom-
mendations in this regard.”

The motion was adopted.
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17'48 hrs.

RESOLUTION RE: IMPLEMENTA-
TION OF SAHIBINADI SCHEME

SHRI GAJRAJ SINGH RAO (Make-
ndragarh) : Mr. Speaker, Sir,1 bcg to
move:

“‘This House is of opinion that, with
a view to provide irrigation and drinking
water facilities to backward areas of
Haryana (Rewari and Jhajjar Tehsils)
and Alwar District of Rajasthan and in
order to avoid constant flooding of
Najafgarh area of Delhi State and damage
to Railway line (meter gauge), imple-
mentation of Sahibinadi scheme (raising
Bunds ctc.) is of urgent necessity and
importance and urges upon the Govern-
ment its speedy completion and cfective
utilisation.”
MR. SPEAKER : He may continve his
speech next time. We may take up
the half-an-hour discussion.

17-49 hrs.

-/qusuaAsa OF EMERGENCY
COMMISSIONED OFFICERS

DR. KARNI SINGH (Bikaner) : Mr.
Speaker, Sir, the entire nation has been
exercised and upset by the stand taken by
the Government to release thousands of
Emergency Commissioned Officers from the
armed forces. I am glad that the Hcuse
will have an opportunity to discuss this
very important matter that is affecting the
minds of not only the officers in our armed
forces who have fought bravely for the
country but also Members of Parliament
here who feel very strongly on this matter.
I must say that the armed forces, our brave
boys who have enrolled in the army, navy
and air force, to defend the vast frontiers
of this country have from time to time
received a raw deal at the hands of the
Government.

I shall take you back 17 to 20 years
when, at the time of the integration of
the Indian States, the former State Forces
were merged into the Indian Army. At
that time, the officers and men of that
service, who were as good as anybody else
in the Indian Army, had 25 per cent of
their services taken away, and that cffected
their seniority considerably.

Half-an Hour Discussion.
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Now, 20 years later, we find that the
‘Defence Ministry is taking a strong stand
to demobilise these brave men, who com-
missioned and offered their services at a
time when India needed their services
most,

Let us not forget that the backbone of
‘the strength in ouc country is the armed
forces. The armed forces acquitted them-
'selves well in three battles, in three wars,
-since independence—first, the troubles in
Kashmir, later against China and now against
Pakistan, To treat these boys in such
a casual way, to throw them virtually back
on the streets is, in my opinion, extremely
-unfair, both to them and also to the parents
of these people. Let us not forget that
these thousands of boys who are now
thrown on the roadside by our benign
-government are virtually our own sons.

THE MINISTER OF DEFENCE (SHRI
:SWARAN SINGH) : Not virtually; they
are.

DR. KARNI SINGH : Yes, they are
-our sons. I am glad the Minister feels
that way. So, I hope he would be more
-considerate in getting more jobs for them.

Most of these boys are in their early
twenties. These boys left their colleges half
-way to respond to the call of the leaders
of our country, who wanted them to volun-
teer in their thousands, to go and defend
our country. I was told, and I think the
hon. Mini might enlighten us, that the
number of casualties in the Emergency
-Commissioned Officers in the war against
Pakistan this time was greater than that of
the regular commissioned officers, proving
thus that these youngmen, coming out of
our colleges and schools were first class
men, motivated by one desire to defend
their country but, unfortunately, let down
.at a stage when they needed the help of
the army and the government most. I feel
that it is unfair for us, not only the govern-
ment but all of us in Parliament, to forget
the services of these battle-tested men, who
-stood up to the toughest odds during these
wars and defended our country and took
us to greater glory.

The Government’s version, I was told,
has been that everything possible is being
-done and, of course, that is the normal
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line. But I am sure that many of us, on
both sides of this House, feel that not
enough is being done to re-employ and
rehabilitate these brave men, who are being
thrown on to the streets as from now.

I think the hon. Defence Minister gave
some figures in the other House in his
reply to Question No. 13 on 13-11-67.
But some of these figures that the hon.
Minister gave have been countered by
Shri 1. S. Deol, Chairman of the Action
Committee on the Release of Emergency
Commissioned Officers of India. The Chair-
man of the Action Ccmmittee, Shri I. S.
Deol, commenting on the release of Emer-
gency Commissioned Officers, according to
reports—] quote—

“today expressed surprise over the
statement of Defence Minister Swaran
Singh that alternative jobs had been
provided to 900 ECOs and that the
Government was doing its best to reha-
bilitate them.

He said only a few hundred ECOs
had gone back to their parent depart-
ments. Most of them had been taken
back as clerks and stenographers.

Out of 3,000 demobbed ECOs more
than 2,000 were still unemployed.”

Now, we cannot altogether disregard what
is said by a man as responsible as the
Chairman of the Action Committee on the
Release of Emergency Commissioned
Officers.

A great deal is coming in the newspapers
everyday, in the Letters to the Editor
columns, and there was a brilliant editorial
in the]Indian Express today on demobilised
officers. I feel that all this is a pointer to
the government, showing how concerned
the nation feels about the raw deal that
these brave men are getting.

I believe that it is possible that these
Emergency Commissioned Cfficers can be
absorbed, either in the Short Service Ccm-
missions or in the regular Ccmmissions and
permanent ccmmissions.

These are avenues which, I believe, can
be made open to these brave men. To
insist entirely that they should go before
selection boards again may not be absolu-
tely fair because a man who may have
the ability to fight bravely may not alwsys
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be able to prove his mettle in front of
officers asking him odd questions. I feel,
the man’s record in war should be a greater
guiding factor than merely a group of
offizers asking a man questions at these
selections.

Thke emergency is over, technically perhaps
not but as far as the wars with Pakistan
and China are concerned it is over, and
immediately these brave mcn now find
themselves without any jcbs. I have been
told that the Union Government is trying
its best to absorb these men in State-run
enterprises and is also trying to help them
get employment in the private sector.
I feel that the private sector mzy not always
be in a position to appreciate the gallantry
of these brave men because the type of
men that they require is perhaps a little
different than battle-tested veterans. I fecl
and I am quite sure that the entire House
here feels that an action like this to throw

~these men out of jobs is immoral and the
Government, therefore, has to take this
matter up bearing in mind the morality
factor and that these men respondcd ard
fought for you at a time when the country
needed these brave men’s lives. Thousands
have died and yet in a pericd of two or
three years we have entirely forgotten
the services of these men and we can non-
challantly throw them on the streets. I
think, that is a disgrace; it is a stigma on
our Government and 1 feel that although
you may be protected by your own rules
which said that a permanent commission
was not a part of the deal to these emer-
gency commissioned officers, ncvertheless,
I repeat onoe more, the moral aspect can-
not be igaored.

If, God forbid, there is another war,
we would like th ds and th ds, mil-
lions of our countrymen to respond in
exactly the same enthusiasm as they did dur-
ing .the wars before. But if the Govern-
ment were to give our bays, whether they
aro the jawans or the officer cadre, a raw
deal like this, I have some misgivings in
my mind that the same enthusiasm and fer-
vour that would be required of the brave
men and our countrymen may not be forth-
coming. Therefore, 1 hope that the Gov-
ernment will see that these men are absorb-
ed in. decent jobs, in jobs where they can
honourably serve and, if necessary, be ready
to serve the country once again.
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1 was told by a very senior retired Army
officer, who was looking back to the pre-
vious times, that at one stage the British
were limiting—this is during pre-independ-
ence period—grants to wartime emergency
commissioned officers to about a thousand
only, but when it was pointed out to the
then Commander-in-Chief and the then Ad-
jutant General, the number was increased
to about 4,000 and later many more, may
be in thousands, were given short service
commission, in some cases up to 10 years
to entitle them .to reach a pensionable ser-
vice. 1 hope that Government will also
see that these emergency commissioned offi-
cers are absorbed in the Army in such a
way that they are at least able to earn
some sort of a pension and have a decent
standard of living maintainable for the rest
of their lives.

The Directorate of Resettiement should
develop closer contacts with the employers
in the private sector. Secondly, the grant
of land on border areas and lands for de-
veloping agricultural farms on modern lines
should also be entrusted to some extent to
these brave young men. The State Gov-
ernments should be urged to take greater
interest and quicker action in the resettle-

ment of the emergency commissioned offi-
cers.

I am sure, there must be other Mem-
bers who wish to say something on this
subject. I would only conclude my remarks
by saying this much: Let us pot neglect
these boys who we say ars like our own

sons, who have fought for the counmtry,
who gave their lives amd let us not let
them down at a stage like this.

st fa wm (78@): Frar ax &
#or waw & waa sl

T } AN w91 AR Wl QY A w7
@ & 99 ¥ Qa1 wrew g § fr o e
fog &1 g7 o S A 9 g A
¢ fr frgd wReaw g2 ¥ fm
gt & fawmr a2 @) ST TR g
avr forg Iemg o) dvafer @ wrEET
¥ of@ T T a M s A W
SO Y W F 57 @ X o i
@7 & |Tw v q¥ar § 5 aw ¥ wfy
& OF aga d o< fem s
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&Y 91 gNT R dar S g
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a1 seE fg= ¥ fafew s #
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N RS F Y T F& 1 §FE T
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ot wrw w4 @ B w da e
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faerifeaT & fa=eht ) @ s gwar
FaT & At §Y & #R 6T 9T F
aifeeat & faes fagi wrers #1 @Y
3 faeeht o 9=as A gewl | W9
R gwa feard 7 § @ faw w1 A
T Y | SR B T A F@T !
TRRIE AW Fga s & gad faar
g w0 T §, 79 F T a i
g d9fF ot woif fag Y & g |
IBMAT § TH 1 A9 T FT qI09
FATH | H19 Y gATA AT AR | A0
IR EF Agag s T
formg gy o art g€ § 1 F wea §
fe wre 1g wafa aiw §, A wT aw d
G F AR I AT F TREHRL
Y W fae w0 w1 yaw w1,
i W T T AR A ARG W
fraar & Wt fRr A @ SR
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18 hrs.
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T H A e oI«
AFA faw g | oo AT, @@
W TER A W G § I & s
R aff o ool ¥ S @
IAET § TEY AR QT W THA SARA
Il 1AW W WK w AR B}
CEAR g
T ¥ F 41 F W G 9@ R
IS I § IFT WGT 7 q@Ar @
fs aivam Wk fegam & v §
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[sit oot AR
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7g afcfeafa gark ama 7 wig, g A
TR A A WY, §EEY W19 & w1
F 97 & T FT F A wear 8

st wfe wEwr qmoEd (|aronT) ¢
T WEET |

MR. SPEAKER : Everyday, I am re-
peating the rules. Only thcse who have
aiready given their names are allowed to
participate. Today, luckily, there are a
very few of you here and I don’t mind allow-
ing two or three Members more to put
questions. But we must follow the rules.
Before the commencement of the discussion,
you are expected to send your nrmes. 1
will not mind giving a chance to you; it
is not that I do not like it. I would like to
give a chance to ycu. But supposing a
large number of the Members are there, then
half-an-hour discussion will become two-
hour discussion. Today, of course, we
have saved 10 minutes and, therefore, two
or thrce more Members can be acccmme-
dated.

=ft wit qaw qraad - weAw AERT,
& 79 ¥ g 93 FA LA g ¥ 9w
foFeY sgw 93 9 939 g 8, AT o
93 T § @Y gH 3T F) FATT qTHA T&EAT
afg@ ok 9 a5 wwfFar mfc
& oY =fgd 1 ag W amfea ]
N FATE, TR IGT | WA B TF A
fF 97 nifvam Y aerg €Y a9 &)
T A1A 9 91d §, W@ AR
AT HE AR F 9 37 * g, e F
THEU F J 9 A& G & e, q@y
T NIRRT T T s A
M FAE S fog dam o anM wme
g1 9@ FN FE EFe ]|y @
o, N AN Fgd & fF Fw oW
¥ A I H A A g
f& e AW FAAFI T o9 N 7o
A1 T GF qZAT § W ATET ¥ ATEIE
73 9 % fad avt addt, 3w A
7@ & fad art v g S e
@ FT 3 N AT ®G 1 T wEAT O
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fash A & fag } g @, W & A
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I g@ W gt

SHR1 NAMBIAR (Tiruchirappalli) : 1
do not want to make a long speech on this.

I am only supposed to put a question and 1
want to confine myself to the rule.

While thanking Dr. Karni Singh for
having brought up this question, I would
ltke to ask the hon. Minister as to what is it
that stands in the way of his absorbing thesc
men wherever vacancies in the permancnt
Commission are available, 1 know that in
many cases, instead of absoibing them, these
persons are  called for several interviews
from place to place and are asked to undergo
a test for a junior job whereas they were
holding a higher job in the temporary com-
mission, and thereby they are degraded.

The second point is this. 1 would like to
know whether, wherever vacanices cccur in
other departments, the Defence Ministry
can find employment opportunities or these
men directly instead of sending them to the
Employment Exchanges and making them
wait in the quene for ;long for no reason
whatsocver.
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Would the Qovarnment censiCer  these
two points and sec that a better soluticn is
found?
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F I F A I FTIA FIA TN
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FAF LA T AN 8 A TG T
T A | @ g RO R ey
el 41 fF QR am N wy F @
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Fap tmdEafim QY f= faw
&7 §F I SHT B AT a1 I
Fq AFT e 9T | s e
g1 T AT T EoqHofTo F G
WY freer Y A 9 w0 F T @
wfey a5 wgfaa @ a@ N S At
et sfge 1 Gar A e fag fe
6T FI TGl AT fFardy SA AT AE
[ q|T WA

=t sy aw (TeR) ;& 1€
SraaT sg 6 57 S R o
AW AT GENAO A IATIFS
wag F i fafa? sagawE A
w3 §, o W e § & § e
g & av &Y weeide ag #¢ 5 ag ok
Fa Al § WA N Tt
T E, T FY N | § I9H W Ag
& # {93 wmfee §, a<ar agi 7 w<if
& 919 I @, TF TH 9 % AT H
@ & g0 ah W /5 &1 fpea
TR & a1 a8 T} A fefy
TR T WY

R A oy wE ST § gl
TE T & TR A WE A F
fagg f5 97 Y fX @@ a9 & =<
ATIW JATET ST EFAT §, T 6 T 94
wgifrwrag fFl @@ Awa §
fAua & @Y agl 9 # Al @y
T i IR feR ag q@T @wa ?
Tafag 37 M Y T 9T @ A
TJEEAR WHN @M\ @ fawfes
# F e A g

=it s fag (wfar) @ T @R
w1 AN AR g Wi e
T A @Y Iy U OF a<H
TR G TG A Fga A e a@
I & 72T a9 WY JEwW @A &
&1 &, gadt 6 a7 3 A A wv
Wmt-....-.
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SHRI SWARAN SINGH : I want to
clarify one thing 2s more than one hon’ble
Member have talked of this compulsory
liability. The point is: there is no such
liability. Initially there was, but I have
relaxed it. I think I have made a statement
in the House also. Tt is limited to five years
and it is purely voluntary. Those who want
to remain on the reserve, can rcmain, 1
thought I should clarify the factual position.

=t g feg @, MA@ A §
8 3T )

F0 @ g § fe 5@ 7 o
wET AieER gfaq JoE 4 &
YO @ & Y 39 § oY FfedrY /F €
I T LT QI ST & 9 WHEE &
| st 5 & ;o o o mg
4 AHE< & fad & g s aY a9 56
¥ Fifae & A& & R Tg W qT_N
WA 1 Sifas § @A & 5 agas
AT GHo fo To Fg_ & |

@0 I g d fF @ amm AR &
/el Y gt F €Y e o wwar § @Y
O Fm e srarar g1 Ao F
| T afees ART ERNE 9T H
I W AT A ST gFR g g
qfies ¥ FERIY aARg § Agi o
saTEedcd € € ag onfa wifa #1
@ FT T ¢ TN 7 1 agh 719 T8
N

&Y 0y s e e §, & wreare
STEaT § 3@ w5 #, fawmw fafew
I TATH % Fq O TTHT GEEE &
ST, T B AFQ g 3 H1?
ez §9 § Jg q@TE

SHRI SRINIBAS MISRA (Cuttack):
Is there any rule ageinst the absorption of
these emergency commissioned cfficers in
the rugular cadre? If there is any such rule
then are steps being taken to change
such rules so that these cfficers gould be
absorbed ?
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : I am grateful to the
.hon. Membcrs for having raised this very
Important question beczuse it enables me to
clarify certain mattcrs wbcut which there
appears to be scme misunderstirding. In
my brief interventicn just a mirute zge., 1
t!xd clarify the positicn abcut ccmpulscry
liability, a point which was rcferred to by
three hon. Members who had participated in
the discussion, Itis tmue that accerding 1o
the original regulations, there was 2 reserve
liability for ten years after thcir being
released, andit was compulsory. But this
matter was raised on the floor of the House,
and I myself took that matter up. Now,
the position is thatitis veluntery; it is fer
the released officer to decide of his own
volition whether he wants to serve in the
reserve ornot. If he does not want to serve
then there is no liability for him to servc.
If he wan'sto scrve, thenalso the period is
five years and not ten years, This is one
clarification that 1 would like to mzke.

As regards the gencral sentiment that has
been expressed, 1 fully share it that thcee
young cfficers came forward at a time when
there was need for their services and at a
time when we were faced with the prcblem
of expanding our Army. To put the whole
thing in proper perspective, 1 may mention
this that immediatcly after the Chinese
aggression in 1962, we took a decision by
reassessing our defence requirements that
our Army should expand rapidly, and it was,
thercfore, considered nccessery that there
should be cfficers in order to enable us to
expand the Army. The emergency com-
mission recruitments took place from the
year 1963 onwards soon after the Chinese
aggression, and several batches were recruii-
ed so that there might be cfficers available
at various levels to enable us to recruit 2
large number of other ranks, soldicrs znd
JCOs and the like 50 that we could ra picly
expand our Armed Forces:

It should be appreciated and it was also
made clear at that time that for the emergency
commission cfficers who were then coming
forward, there would be certain relaxations in
the matter of age; several other relaxaticns
were also introduced quite obviously to
ensure a large number of cfficers to be able
to comce forward and supply or Y1 the need
that existed at the officers® lcve] when we

(H.A.H. Dis.)
were rapidly increasing the -number or the
strength of our Armed Forces.

The third point which I want to submit is
that this problem of certain age groups and
blocks is a matter which is of very vital
importance. If there are a large number
of officers of a particular age grcup, and if
we do not take appropriate stcps at the
right moment, then the retirement of that
block wculd be postponed for some time
and there may be an occasion when a large
namber of people of a particular block
might leave the Army leaving a big void,
an‘d again a large number of people of
particular age group will have to be recruited.
So, it should be appreciated that if we had
to take this decision which we know is not a
very populardecision, it was purely in the
interests of creating a situation where there
may not be a large blcok of officers who may
have to retire at a particular age ~ and who
may block the recruitment of younger people
earlier. Of course, it is necessary that ex-
perience is of prime importance, but then
youth in the Army also is of equal impor-
tance. If we do not take steps to bring in
younger people year after year at the cfficer
level at an appropriate age, that also will
come in the way of keeping our army ycung.
So it was for these reasons that we had to
take these various steps.

q}@o@oidﬁ‘: FAEY 11
oA el |

SHRI SWARAN SINGH : | am ccming
to that,

Take younger people, give them short
service commission for five years and then also
have younger people who will come up for
training these are the reasons which promp-
ted us to undertake this thing.

Now the question has quite rightly been
agitating the minds for hon. Members about
the steps that are being taken to give them
Permanent commissions or to give them alter-
native appointments. It is true that even
if there is one man who is unemployed
comes, naturally 1 will be influenced, you
will be influenced, all of us will be”influenced.
But still it is important to see as to whether
the effort Government have made in this
direction is something which is worthwhile
or not. For this I cannot do better than give
the actual figures of those who hawe got
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parmanent commissions and those who have
got alternative employment and other rele-

vant figures.

Only wwo batches, that is, Emergency
Commission I and Emergency Commission
H have been released so far. The total
number of these officers in these two
commissions, EC I and EC 11, is 2512. 1
am giving these figures in detail because the
hon. Member for Bikaner disputed the figures
and relicd upon some press statcment. The
total number of cfficers concerned in these
two batches in 2512. Now out of this, as
many as 954 have been given permanent
commission. You will appreciate that this
is about 40 per cent of the officers who were
due for retirement. We should also
remember that at the time of the emergency
recruitment, although they came forward
with the highest of motives and therefore
we are beholden to them, there was relaxa-
tion of standards and officers who may have
came forward for emergency purposes may
not be quite appropriate and suitable for per-
manent absorption. All these cfficers were
actually interviewed by appropriate service
selection boards. As many as 954 out of
these that is about 40 per cent, made the
grade and they have been given permanent
commission; Outof this number, 662 have
already got alternative employment 75
are either cases of resignation or cases in
which their services were terminated for
disciplinary reasons or on account of
inefficiency. Then 277 outof this batch
were non-optees, that is, they themselves
said that they are not interested in asking
for permanent commission. This case,
therefore, is in a different category altogether.
Then 235 are cases of persons with previous
civilian jobs; theirjobsare reserved for them
and if they go gack, they will get those jobs.

ATK FAON : qT T7g Ty EY
g1

SHRI SWARAN SINGH: If thosc cases
are brgught to my noticc. we will certainly
process those cases.

SHRI NAMBIAR : Did they have any
lien befcre they left their jobs ?

SHRI SWARAN SINGH: Wc¢ have
ensured that orders have been issued by the
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Home Ministry and also by all State Govern-

ments, that if the cfficers who were taken

in the emergency commission held civil

appointments, they hold a lien and can go

back to them.

To put the picture in a proper perspective,
scme of them were holding civilian jobs
which were generally non-gazetted, getting
Rs.1500rso. Theywere lucky and became
officers. Their liens will obviously be on
those posts. Generally they feel some dis-
satisfaction, somc disinclination to go
back to a job which they think is very much
inferior as compared to the officer’s job
that they occupied in the army. There
can be a grievance on that score, but there is
no difficulty in going back to the same job,
plus certain increments which might have
been earned in the meantime.

So, 309 is the only number which is left
out of 2512.

DR. KARNI SINGH : But 300 is still a
1ot of people.

SHRI SWARAN SINGH : So, when hon.
members make these statements that every
one is on the roadside and nothing is being

Dr. KARNI SINGH : What ishappen-
ing to these 300 ?

SHRI SWARAN SINGH : There are
various avenues open to them. Some of
them have actually appeared for all-India
competitive examinations for L.A.S., Indian
Revenue Service etc., and there is reservation
for them. There is limited competition
amongst the emergency commissioned
officers only. Personally I am aware that
a large number have appeared in those
examinations, and in view of the percentage
reserved for them, I am sure that when the
results are out, a fairly large number of them
will qualify.

There are reservations in several other
Central Government departments. Several
other State Governments have issued orders
for reservations of jobs for emergency com-
missioned officers. We are in touch with the
State Governments, we have written to them,
and they have assured us that they have
actually issued notifications and the like,
reserving a certain percentage for emergency
commission officers. So, as many of them
ascome up to the standard will get jobs
against reservation and will be absorbed.



5871 Emergency AGRAHAYANA 17, 18897 (SAKA) Commissioned Officers

Several members suggested that we
should get employment for themin the public
sector undertakings and also with the private
employers. We addressed more than 50
important private sector employers, big
companies commercial and industrial, but
I must say that the response has not been
too good. One of the rcasons that they
mention is that with the current recession,
with the present economic position in the
country, there is not any large scale avenue
for fresh employment, and therefore the
number of posts are limited.

Several State undertakings have also
reserved a certain quota for these emer-
gency commissioned eofficers. Some of
this information is available to the emer-
gency commissioned officers, some of it is
not available, and naturally any officer who
is facing this problem is in a state of mind
where he is excited because he does not
know about this future. Naturally, all of us
have sympathy for him, but I have no doubt
in my mind that with steps that we havc
taken and are taking, they will get employ-
ment. We are continuously processing
their cases through the Director-General of
Resettlement, where a special cell has been
organised to look after their cases. It is as
a result of these efforts that such a large
number of officers have found employment
in other spheres also; their cases will conti-
nue to receive our utmost attention.

As has been stated by hon. Members, we
should have confidence in the patriotism of
our people and when the defence of the
country is envolved, it is true that pay, etc.,
is one thing, but there arc much higher
motives. I bave no doubt in my mind that
in any emergency, a very large number of
young mem will be forthcoming to serve
their country, for, it is not money that is
involved in such a situation, but it is really
the honour and the dignity of the country.
1 have no doubt that even the manner in
which we deal with the ECOs is one of
greatest sympathy and we will continue to
make every effort to find other avenues of
employment for them.

DR. KARNI SINGH: Sir, I would like
1o have one assurance fromthe hon. Minis-
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ters: that the 309 men that he meationed are

*+ going to have some sort of pew avenues,

competitive avenues, open to them. We
should like to know from him whether he
will assure us that all the 309 will be
employed suitably within a period three
months from today ?

SHRI SWARAN SINGH : 1 am sorry
it will not be realistic for me to give an
assurance like that.

SHRI NAMBIAR : At least within a
period of six months from now, if not three
months. He must give us some idea. The
Government is 5o big and the State Govern-
ments-and the employing authorities are so
many that it is not as the Central Govern-
ment cannot get employment for 300 young
men. Wc want to know from the Govern-

i WA GO : A5 qQRT A
Ig SO & 39 & I 0 G 9w
N@FwAami@EsTIED
Tusgn g e & @ AT awan
S AT 9T FIE AT & A @A qA
TG e F e TS T F W
fF a8 9IS 7T 59 4R IT FT g
FE9 ISAT § AT T WAl ARG A
qra Nl 1 @6 F a2l F 99 faw
F I R AR & # fad §a &
fE ag S A TEAEEH & SR W
TS !

SHRI SWARAN SINGH: I am prepared
to sit with any hon. Member; the hon. Mem-
bers are most welcome, and I will give all the
information, because it is our desire to keep
our army young and strong and we will do

our best for these ECOs. I will be very
happy to discuss it with any hon. Member.

18-33 HRs-

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Decem-
ber 11, 1967 | Agrahayana 20, 1889
(Saka).
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